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PREFACE 

 

  The Telecommunications Act, 2023, aiming to amend and consolidate 

the law relating to development, expansion and operation of 

telecommunication services and telecommunication networks; assignment of 

spectrum; and for matters connected therewith or incidental thereto was 

notified in the official Gazette of India on 24th December 2023. The Act has 

provisions to repeal the Indian Telegraph Act, 1885, and the Indian Wireless 

Telegraphy Act, 1933. While various sections related to definitions, technology 

neutral and optimal utilization of spectrum, monitoring and enforcement 

mechanism, right of way, standards, public safety, national security, offences 

etc. have been appointed, the appointed date for sections related to service 

authorisation is yet to be notified. As the provisions of the Act are also 

applicable to broadcasting services, the Ministry of Information and 

Broadcasting (MIB), through a letter dated 25th July 2024 (Annexure-IA), 

referred the matter to TRAI seeking recommendation on authorisation 

framework for broadcasting services aligned to the provisions of the 

Telecommunications Act, 2023. 

   

 MIB reference mentioned that Section 3(1)(a) of The Telecommunications 

Act, 2023, mandates a ‘person’ intending to provide telecommunication 

services to obtain authorisation from the Central Government, subject to 

specified terms and conditions including fees or charges. For broadcasting 

services per se, it has been highlighted that various platform using radio 

waves and spectrum such as DTH, HITS, IPTV, uplinking/downlinking of 

channels (including teleports), SNG, DSNG, Community Radio and FM Radio 

currently operate under licenses, permissions or registrations issued by MIB 

under Section 4 of the Indian Telegraph Act, 1885. Section 4 of the Indian 

Telegraph Act, 1885 confers exclusive authority upon the Central Government 

to issue such licenses. In respect of broadcasting services, this power is 

exercised by MIB. Once the appointed date of Section 3 of the 

Telecommunications Act, 2023 is notified, authorisation for these 

broadcasting services shall be governed by the Telecommunications Act, 2023 



 

and the Rules made thereunder. In telecom sector, service authorisations 

have been recommended under Section 3(1)(a) and network authorisations 

under Section 3(1)(b) of the Act. The interpretation taken by the Authority is 

that, if an entity intends to provide telecommunication services to end 

consumers by using its telecommunication network, it will require a service 

authorisation under Section 3(1)(a) of the Telecommunications Act, 2023. A 

corollary to this statement is that under the authorisation to establish, 

operate, maintain, or expand the telecommunication network, obtained under 

Section 3(1)(b) of the Telecommunications Act 2023, an entity cannot provide 

telecommunication services to end consumers; it can only provide the 

telecommunication-network as-a-service to eligible entities, which are 

authorised under Section 3(1)(a) of the Telecommunications Act, 2023.  

However, MIB reference mentioned that the authorisation of broadcasting 

services would be required to be granted under Section 3(1)(a) of the 

Telecommunications Act, 2023, hence TRAI is providing its recommendations 

for all broadcasting services under Section 3(1)(a) of the Act.  

 

  The broadcasting sector, in contrast to the telecom sector, presently 

does not have a unified licensing framework. Currently, the broadcasting 

services are governed by service specific guidelines. 

 

  Upon receiving reference from MIB, the extant provisions of various 

policy guidelines for broadcasting services have been examined, collated and 

restructured, to design a simple unified authorisation framework. The 

thorough exercise resulted in the identification and compilation of terms and 

conditions to be notified as two distinct set of Rules, which may be termed 

as: 

 

• The Broadcasting (Grant of Service Authorisations) Rules 

 

• The Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules 

 

These terms and conditions have dovetailed and harmonised the existing 

provisions of various policy guidelines, including fees and charges, and 



 

aligned them with the relevant sections of the Telecommunications Act, 2023. 

The recommended terms and conditions would set a process driven approach 

to a two-tier authorisation regime.  

 
 

‘The Broadcasting (Grant of Service Authorisations) Rules’ for grant of 

service authorisations contain the eligibility conditions, application process, 

associated fees and terms and conditions to be adhered to by an applicant 

entity for obtaining service authorisations. It also provides reference to 

various other terms and conditions, which an applicant may like to know 

before applying for a service authorisation. Additionally, these terms and 

conditions incorporate a migration methodology for existing service providers 

for migration to the authorisation regime. 

 

  ‘The Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’ are structured 

in two parts. Part-I encompasses ‘Common Terms and Conditions’ that apply 

universally across all broadcasting services, while Part-II delineates ‘Specific 

Terms and Conditions’. The broadcasting services have been classified into 

three primary categories namely, ‘Television Channel Broadcasting 

Services’, ‘Television Channel Distribution Services’ and ‘Radio 

Broadcasting Services’. The terminology of these service categories has been 

explicitly defined and carefully crafted within the authorisation framework to 

facilitate a clear understanding of the service details. 

 

 

 

 

 

 

 

 

 



 

The illustration of the recommended authorisation regime for broadcasting 

services is as under: 

 

 

The approach is similar to the recommendations on the ‘Framework for 

Service Authorisations to be Granted Under the Telecommunications Act, 

2023’ for the telecom sector, submitted by TRAI. 

 

The service authorisation would be a single document, having the 

details of various services an entity is authorised to provide. This document 

can be further updated to add/remove authorised services in future, as and 

when required. The existing process of signing a service license/permission 

agreement between the Government and the licensee/permission holder has 

been done away with. The authorised entity would be required to comply with 

the terms and conditions prescribed in ‘The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio Broadcasting) 

Services Rules’. 



 

Apropos, TRAI is submitting its recommendations on the ‘Framework 

for Service Authorisations for provision of Broadcasting Services under the 

Telecommunications Act, 2023’. To safeguard the interest of the service 

providers, the Authority has recommended that for any changes in the terms 

and conditions of the service authorisations, the Central Government shall 

seek recommendations of TRAI, except when it pertains to the security 

interests of the State. 
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CHAPTER I 

INTRODUCTION AND BACKGROUND 

A. MIB Reference dated 25th July 2024 

 

1.1 Telecom Regulatory Authority of India (hereinafter, also referred to 

as “TRAI”, or “the Authority”) received a reference from the Ministry 

of Information and Broadcasting (MIB) on 25th July 2024 

(Annexure-IA), to provide its recommendations, under Section 

11(1)(a) of the TRAI Act, 1997, on the terms and conditions, 

including fees or charges; for obtaining authorisation from the 

Central Government to provide broadcasting services with the 

objective of aligning it to the Telecommunications Act, 2023 and 

harmonizing the terms and conditions across various service 

providers.  

 

1.2 An extract of the reference dated 25th July 2024 is reproduced below:  

 

“As you are aware, the Telecommunications Act, 2023 has been 

published in the Official Gazette of India. This Act replaces the 

existing legislation governing telecommunications in India, namely 

the Indian Telegraph Act, 1885 and the Wireless Telegraphy Act, 

1933. Further, sections 1,2,6 to 8, 10 to 30, 42 to 44,46,47,48, 50 

to 58, 59 (b), 61,62, of the said Act have been appointed vide DoT's 

Gazette Notification dated 21.06.2024 and 04.07.2024 and 

appointment date for some sections is yet to be notified. The Section 

3(1)(a) of the Telecommunication Act, which is yet to be notified, 

provides for obtaining an authorisation by any entity/person 

intending to provide telecommunication services, subject to such 

terms and conditions, including fees or charges; as may be 

prescribed. 
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2. ln respect of the broadcasting services, it is to apprise that 

many broadcasting platforms (which employ radiowaves and 

spectrum for offering services) viz. DTH, HITS' IPTV, 

Uplinking/Downlinking of channels (including teleports), SNG, 

DSNG, Community Radio, FM Radio etc. are issued 

license/permission/registration by MIB under Section 4 of the 

Indian Telegraph Act, 1885. The said Section 4 grants the Central 

Government exclusive privilege to issue licenses and MIB draws 

these powers for issuing license/permission/registration. A brief 

background note on the different 

license/permission/registration/guidelines issued by MIB under 

Indian Telegraph Act, 1885 and other relevant issues vis-a-vis the 

Telecommunication Act, 2023 is enclosed herewith. 

 

3. Now, the authorization of such broadcasting services would be 

required to be granted under Section 3(1)(a) of the 

Telecommunication Act, 2023 once the appointed date for this 

section is notified. Therefore, it is essential that the existing policy 

guidelines in respect to the Broadcasting services as mentioned 

above, administered by MIB, may be aligned to the 

Telecommunication Act, 2023 so that the terms and conditions for 

the authorization to these broadcasting services may be notified as 

Rules under the Telecommunication Act, 2023. 

 

4. In this context, TRAI is requested to provide its 

recommendations, under Section 11(1)(a) of the TRAI Act, 1997, on 

terms and conditions, including fees or charges; for authorisation 

to provide the above Broadcasting services with the objective of 

aligning it to Telecommunications Act, 2023 and harmonizing the 

terms and conditions across various service providers as given in 

the enclosed background note.” 
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1.3 The Background Note annexed with the MIB’s reference is 

reproduced below: 

 

“1.  Section 4 of the Indian Telegraph Act, 1885 gives exclusive 

privilege to Central Government to issue license to establish, 

maintain or work a telegraph within any part of India. The Ministry 

of Information and Broadcasting uses this privilege to grant 

licenses/permissions/registrations to various broadcasting 

services, viz. DTH, HITS, IPTV, Uplinking/Downlinking of channels 

(including teleports), SNG, DSNG, Community Radio, FM Radio etc. 

that employs radio-waves and spectrum for offering the services. 

 

2.  Further, with the approval of Union Cabinet, the Ministry has 

issued detailed comprehensive regulations in the form of various 

Policy guidelines which prescribe regulatory framework and 

detailed procedure and terms and conditions for obtaining 

licenses/permissions/registrations for providing above 

broadcasting services. The details of various 

licenses/permissions/registrations issued by MIB and the 

respective Policy guidelines are as under: 
 

(i) License to provide Direct to Home (DTH) Services are given 

as per the 'Guidelines for obtaining license for providing 

Direct to Home (DTH) Broadcasting services in India'. 
 

(ii) Permission to provide Headend in the Sky (HITS) services 

are given as per the ‘Guidelines for providing Headend in 

the Sky (HITS) Broadcasting services in India’. 
 

 

(iii) Registration to provide Internet Protocol Television (IPTV) 

services to ISPs and MSOS are given as per the 'Guidelines 

for provisioning Internet Protocol Television (IPTV) services’. 
 

(iv) Permission to provide Teleport Services- 

Uplinking/Downlinking/SNG/DSNG are given as per the 
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'Policy Guidelines for Uplinking and Downlinking of 

Television Channels'. 
 

 

(v) Licenses for setting up of Community Radio Stations are 

given as per the 'Policy Guidelines for setting up Community 

Radio Stations in India'. 
 

(vi) Permission for FM Radio channels given as per the 'Policy 

guidelines for Phase-III expansion of FM Radio broadcasting 

through private agencies'. 
 

3.  The Section 3 of the Telecommunication Act, 2023 provides 

that: 

    3. (1) Any person intending to 

(a) provide telecommunication services; 

(b) establish, operate, maintain or expand telecommunication  

network; or 

(c) possess radio equipment, 

shall obtain an authorisation from the Central Government, subject 

to such terms and conditions, including fees or charges, as may be 

prescribed. 

 

4.  The Section 3(2) of the Telecommunication Act, 2023 provides 

that ‘The Central Government may while making rules under sub-

section (1) provide for different terms and conditions of 

authorisation for different types of telecommunication services, 

telecommunication network or radio equipment. 

 

5.  Section 3(6) of the Telecommunications Act, 2023 provides that 

a license, registration, permission, by whatever name called, 

granted prior to the appointed day under the Indian Telegraph Act, 

1885, in respect of provision of telecommunication services shall be 

entitled to continue to operate under the terms and conditions and 

for the duration as specified under such license or registration or 
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permission, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed. 

 

6.  Section 61 of the Telecommunications Act, 2023 provides that 

‘All rules, orders, made or purported to have been made under the 

Indian Telegraph Act, 1885 or under the Indian Wireless 

Telegraphy Act, 1933, shall, in so far as they relate to matters for 

which provision is made in this Act and are not inconsistent 

therewith, be deemed to have been made under this Act as if this 

Act had been in force on the date on which such rules, orders were 

made, and shall continue in force unless and until they are 

superseded by any rules made under this Act. 

 

7.  Many other Sections of the Telecommunications Act, 2023 may 

have either direct or indirect linkages with the terms and conditions 

of the authorisation for providing broadcasting services. Many 

terms and conditions of the extant Policy guidelines may relate to 

different Sections of the Telecommunications Act 2023. Further 

some of the terms and conditions will be required to be 

amended/incorporated in light of certain new provisions in this Act. 

The Authority may deliberate in this regard. 

 
 

8.  The related issues of harmonization of the terms and conditions 

for different licenses/permissions/registrations in the 

broadcasting sector, difference in regulatory fees viz. License Fee, 

Entry fee, Bank Guarantee among service providers providing 

similar set of service, may also be examined. For instance, the ISPs 

providing IPTV services are required to pay a License Fee @8% on 

the revenue accrued from the IPTV services whereas no such fee or 

levy is required to be paid by the MSOs providing IPTV thereby 

creating a regulatory disparity between two set of providers 

providing similar services. The Authority may examine with a view 

to ensure level playing field in this regard.” 
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B. The Telecommunications Act, 2023 

 

1.4 The Telecommunications Act, 2023 (Annexure-IV), was published 

in the official Gazette of India, on 24th December 20231. The 

Telecommunications Act, 2023 amends and consolidates the law 

relating to development, expansion, operation of telecommunication 

services, telecommunication networks, assignment of spectrum and 

for matters connected therewith or incidental thereto. It also repeals 

the existing enactments, namely, ‘The Indian Telegraph Act, 1885’2 

and ‘The Indian Wireless Telegraphy Act, 1933’3. 

 

1.5 Section 3 of the Telecommunications Act, 2023 imparts power to the 

Central Government to grant authorisation for providing 

telecommunication services; establishing, operating and 

maintaining telecommunications networks; and possessing radio 

equipment to the eligible applicant entities. The said Section is 

reproduced below:  

 

“3. (1) Any person intending to —  

(a) provide telecommunication services;  

(b) establish, operate, maintain or expand telecommunication 

network; or  

(c) possess radio equipment,  

shall obtain an authorisation from the Central Government, subject to 

such terms and conditions, including fees or charges, as may be 

prescribed.  

 

(2) The Central Government may while making rules under sub-

section (1) provide for different terms and conditions of authorisation 

 
1 https://egazette.gov.in/WriteReadData/2023/250880.pdf  
 

2 https://www.indiacode.nic.in/bitstream/123456789/13115/1/indiantelegraphact_1885.pdf  
 

3https://www.indiacode.nic.in/bitstream/123456789/15410/1/the_indian_wireless_telegraphy_
act%2C_1933.pdf  

https://egazette.gov.in/WriteReadData/2023/250880.pdf
https://www.indiacode.nic.in/bitstream/123456789/13115/1/indiantelegraphact_1885.pdf
https://www.indiacode.nic.in/bitstream/123456789/15410/1/the_indian_wireless_telegraphy_act%2C_1933.pdf
https://www.indiacode.nic.in/bitstream/123456789/15410/1/the_indian_wireless_telegraphy_act%2C_1933.pdf
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for different types of telecommunication services, telecommunication 

network or radio equipment.  

 

      (3) The Central Government, if it determines that it is necessary in 

the public interest so to do, may provide exemption from the 

requirement of authorisation under sub-section (1), in such manner as 

may be prescribed.  

 

(4) Any exemption granted prior to the appointed day under the 

Indian Telegraph Act, 1885 or the Indian Wireless Telegraphy Act, 

1933 shall continue under this Act, unless otherwise notified by the 

Central Government.  

 

(5) Any authorised entity may undertake any merger, demerger or 

acquisition, or other forms of restructuring, subject to any law for the 

time being in force and any authorised entity that emerges pursuant 

to such process, shall comply with the terms and conditions, including 

fees and charges, applicable to the original authorised entity, and 

such other terms and conditions, as may be prescribed.  

 
 

(6) A licence, registration, permission, by whatever name called, 

granted prior to the appointed day under the Indian Telegraph Act, 

1885 or the Indian Wireless Telegraphy Act, 1933, in respect of 

provision of telecommunication services or telecommunication 

network—  

 

(a) where a definite validity period is given, shall be entitled to 

continue to operate under the terms and conditions and for the 

duration as specified under such licence or registration or 

permission, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed; or  

 

(b) where a definite validity period is not given, shall be entitled 

to continue to operate on the terms and conditions of such licence 

or registration or permission for a period of five years from the 
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appointed day, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed.  

 

(7) Any authorised entity which provides such telecommunication 

services as may be notified by the Central Government, shall identify 

the person to whom it provides telecommunication services through 

use of any verifiable biometric based identification as may be 

prescribed.  

 

(8) The Central Government may, subject to such terms and 

conditions, including fees or charges as may be prescribed, allot 

telecommunication identifiers for use by authorised entities.  

 

(9) The Central Government may allow use of telecommunication 

identifiers allotted by international bodies which are recognised by 

the Central Government from time to time.” 

 

However, the appointed date for some sections of the 

Telecommunications Act, 2023 including Section 3 (related to 

service authorisation) and Section 4 (related to spectrum 

assignment) is yet to be notified. 

 
 

C. Broadcasting Services and Cable Services as 

Telecommunication Service 
 

 

1.6 TRAI was established on 20th February 1997 under Section 3 of the 

TRAI Act, 19974 to regulate telecom services and tariffs in India. The 

Government in the year 2000 amended the TRAI Act, 1997 and 

included a proviso to section 2(1)(k) that enabled the Central 

Government to notify other service to be telecommunication service 

including broadcasting services.  

 
 

 
4 https://trai.gov.in/sites/default/files/2024-10/The_TRAI_Act_1997.pdf  

https://trai.gov.in/sites/default/files/2024-10/The_TRAI_Act_1997.pdf
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1.7 The Central Government (Ministry of Communication and 

Information Technology) notified the broadcasting services and 

cable services to be telecommunication service vide Gazette 

Notification No. S.O. 44 (E) on 9th January 2004, thereby bringing 

the regulation related to carriage of broadcasting services and cable 

services under the ambit of TRAI. 

 

1.8 TRAI Act, 1997 defines ‘service provider’ and ‘licensee’ as follows:  

 

“‘service provider’ means the Government as a service provider and 

includes a licensee;  

‘licensee’ means any person licensed under sub-section (1) of 

section 4 of the Indian Telegraph Act, 1885 for providing specific 

public telecommunication services;” 

 

1.9 The Indian Telegraph Act, 1885 has defined ‘message’ and 

‘telegraph’ as: 
 

“3(3) ‘message’ means any communication sent by telegraph, or 

given to a telegraph officer to be sent by telegraph or to be 

delivered; 

 

3(1AA) ‘telegraph’ means any appliance, instrument, material, or 

apparatus used or capable of use for transmission or reception of 

signs, signals, writing, images and sounds or intelligence of any 

nature by wire, visual or other electro-magnetic emissions, Radio 

waves or Hertzian waves, galvanic, electric or magnetic means; 

 

Explanation.—'Radio waves’ or ‘Hertzian waves’ means electro-

magnetic waves of frequencies lower than 3,000 giga-cycles per 

second propagated in space without artificial guide;” 

 

1.10 The Telecommunications Act, 2023 provides the definitions for 

‘message’, ‘telecommunication’, ‘telecommunication equipment’, 
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‘telecommunication network’ and ‘telecommunication service’ vide 

Sections 2(g), 2(p), 2(q), 2(s) and 2(t) respectively: 

 

‘2(g) “message” means any sign, signal, writing, text, image, 

sound, video, data stream, intelligence or information sent through 

telecommunication; 

 

2(p) “telecommunication” means transmission, emission or 

reception of any messages, by wire, radio, optical or other electro-

magnetic systems, whether or not such messages have been 

subjected to rearrangement, computation or other processes by any 

means in the course of their transmission, emission or reception; 

 

2(q) “telecommunication equipment” means any equipment, 

appliance, instrument, device, radio station, radio equipment, 

material, apparatus, or user equipment, that may be or is being 

used for telecommunication, including software and intelligence 

integral to such telecommunication equipment; and excludes such 

equipment as may be notified by the Central Government; 

 

2(s) “telecommunication network” means a system or series of 

systems of telecommunication equipment or infrastructure, 

including terrestrial or satellite networks or submarine networks, 

or a combination of such networks, used or intended to be used for 

providing telecommunication services, but does not include such 

telecommunication equipment as notified by the Central 

Government; 

 

2(t) “telecommunication service” means any service for 

telecommunication;’ 

 
 
 

1.11 Further, Sections 59(a)(i)(A), 59(a)(i)(B), 59(a)(i)(C) and 59(a)(i)(D) of 

the Telecommunications Act, 2023 provides for amendment in 

Section 2(1) the TRAI Act, 1997 for the definitions of “licensee”, 
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“licensor”, “telecommunication” and “telecommunication services” 

in the following manner: 
 

 

 

‘(e) “licensee” means an authorised entity providing 

telecommunication services under the Telecommunications Act, 

2023, or registered for providing cable television network under 

the Cable Television Networks (Regulation) Act, 1995 or any other 

Act for the time being in force; 

 
 

(ea) “licensor” means the Central Government which grants an 

authorisation for telecommunication services under the 

Telecommunications Act, 2023, or registration under the Cable 

Television Networks (Regulation) Act, 1995 or any other Act for 

the time being in force; 

(ja) “telecommunication” shall have the meaning as assigned to 

it in the Telecommunications Act, 2023; 

 
 

(k) “telecommunication services” means any service for 

telecommunication;’ 

 

1.12 Hence, it is evident that the definitions of “message”, 

“telecommunication” and “telecommunication service” under 

Sections 2(g), 2(p) and 2(t) of the Telecommunications Act, 2023; 

and the definitions of “telecommunication” and “telecommunication 

services” under Sections 59(a)(i)(C) and 59(a)(i)(D) of the 

Telecommunications Act, 2023, cover broadcasting and 

broadcasting services. Similarly, it may be inferred that the 

definitions for “telecommunication equipment” and 

“telecommunication network” under Section 2(q) and 2(s) cover 

broadcasting equipment and broadcasting network. 

 
 

1.13 Section 60 of the Telecommunications Act, 2023, repeals the 

existing enactments namely, the Indian Telegraph Act, 1885, and 
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the Indian Wireless Telegraphy Act, 1933. However, the appointed 

date for this section is yet to be notified. 

 

1.14 It is pertinent to mention here that the Telecommunications Act, 

2023, does not repeal ‘The Cable Television Networks (Regulation) 

Act, 1995’ [hereinafter referred to as ‘CTN Act’]. ‘CTN Act’ regulates 

the operation of cable television networks in India and for matters 

connected therewith or incidental thereto. The Cable Television 

Network operators (viz., Multi-System Operator and Local Cable 

Operator) are governed by ‘CTN Act’ and the Rules made thereunder.  

 
 

D. Indian Broadcasting Ecosystem 

 

1.15 The subsequent sections discuss the various definitions for 

broadcasting, evolution of radio and television broadcasting in India, 

the existing policy guidelines governing these broadcasting services 

and an overview of the sector, including statistics on revenue, the 

number of service providers, subscriber base etc. 

 

D1. Definitions 

 

1.16 The concept of broadcasting and broadcasting services has evolved 

over time and has been defined in various acts, international 

standards and regulatory frameworks. The definitions formulated 

reflects the technological, societal and legal contexts therein. 

 

1.17 The Prasar Bharati (Broadcasting Corporation of India) Act, 1990 

Act5 defines ‘Broadcasting’ as:  
 

 

“broadcasting” means the dissemination of any form of 

communication like signs, signals, writing, pictures, images and 

 
5 https://prasarbharati.gov.in/prasar-bharati-act/  
 

https://prasarbharati.gov.in/prasar-bharati-act/


13 
 

 

sounds of all kinds by transmission of electro-magnetic waves 

through space or through cables intended to be received by the 

general public either directly or indirectly through the medium of 

relay stations and all its grammatical variations and cognate 

expressions shall be construed; accordingly, 

 

1.18 The Recommendation V.662-26 of International Telecommunication 

Union-Radiocommunication (ITU-R) provides the definitions for 

‘broadcasting’ and ‘broadcasting (service)’, as follows: 
 

            broadcasting;  

A form of unidirectional telecommunication intended for a large 

number of users having appropriate receiving facilities, and carried 

out by means of radio or by cable networks. 

 

 

            broadcasting (service);  

Radiocommunication in which transmissions are intended for direct 

reception by the general public; these may include sound 

transmissions, television transmissions and other types of 

transmission. 

 

1.19 The Regulatory Framework7 of the year 2017 (comprising of the 

Regulations and the Tariff Order) issued by TRAI for the 

broadcasting sector has defined ‘broadcasting services’ as under: 
 

 

“broadcasting services” means the dissemination of any form of 

communication like signs, signals, writing, pictures, images and 

sounds of all kinds by transmission of electro-magnetic waves 

through space or through cables intended to be received by the 

general public either directly or indirectly and all its grammatical 

variations and cognate expressions shall be construed accordingly. 

 

 
6 https://www.itu.int/dms_pubrec/itu-r/rec/v/R-REC-V.662-2-199304-S!!PDF-E.pdf  
 

7 https://trai.gov.in/release-publication/consolidated-regulations/broadcasting  

https://www.itu.int/dms_pubrec/itu-r/rec/v/R-REC-V.662-2-199304-S!!PDF-E.pdf
https://trai.gov.in/release-publication/consolidated-regulations/broadcasting
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1.20 From the above definitions, broadcasting can be understood as 

dissemination of information in the form of audio, video, graphics, 

text etc., to a geographically dispersed audience via various 

distribution mediums. In a vast and culturally diverse country like 

India, the broadcasting services, as a soft power, serve a crucial role 

in sculpting the public discourse and empowering the consumers 

through information, education and entertainment. Conventionally, 

broadcasting services are broadly classified into two categories:  
 

a. Radio broadcasting 

b. Television broadcasting 

 

Evolution of these two categories of broadcasting services in India is 

discussed in following sections. 

 

D2. Evolution and current status of Radio Broadcasting 

Sector in India 

 

1.21 The Radio Club of Bombay made the first ever broadcast in the 

country in June 19238. This was followed by setting up of the 

Calcutta Radio Club five months later. Subsequently, in April 1930, 

the Indian Broadcasting Service, under the Department of 

Industries and Labour, commenced its operations on an 

experimental basis. On 8th June 1936, the Indian State 

Broadcasting Service became All India Radio (AIR) and the radio 

broadcast was taken over by the Government. Until the year 2000, 

AIR was the sole radio broadcaster transmitting programs in 

Amplitude Modulation (AM) and Frequency Modulation (FM) bands. 

  

 
8 https://prasarbharati.gov.in/growth-development-
air/#:~:text=Broadcasting%20in%20India%20actually%20began,Radio%20Club%20five%20mont
hs%20later  
 

https://prasarbharati.gov.in/growth-development-air/#:~:text=Broadcasting%20in%20India%20actually%20began,Radio%20Club%20five%20months%20later
https://prasarbharati.gov.in/growth-development-air/#:~:text=Broadcasting%20in%20India%20actually%20began,Radio%20Club%20five%20months%20later
https://prasarbharati.gov.in/growth-development-air/#:~:text=Broadcasting%20in%20India%20actually%20began,Radio%20Club%20five%20months%20later
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1.22 With the changing market dynamics, the Government in the year 

2000, allowed FM radio broadcasting service to the private sector in 

a phased manner. The evolution of radio broadcasting in India is 

illustrated in Figure 1.1. 

 

1.23 Beginning with Phase-I, 108 FM radio channels in 40 cities were 

auctioned, by the Government. 21 FM radio channels became 

operational by the end of Phase-I.   
 

 

 

Figure 1.1: Evolution of radio broadcasting 
             

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1.24 Phase-II of FM Radio auction began in 2005 wherein, a total of 337 

channels were put to bid across 91 cities having population equal to 

or more than 3 lakhs, leading to 222 operational channels by end of 
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the phase. The 21 FM radio channels of Phase-I also migrated to 

Phase-II. Therefore, at the end of Phase-II, a total of 243 FM radio 

channels were operational in 86 cities. 

 

1.25 Phase-III expansion of FM radio was announced in the year 2011, 

in which, 966 FM radio channels are to be made available in 333 

cities. In the first batch of Phase-III, 135 private FM radio channels 

in 69 existing cities were put to auction in 2015. Out of these, 96 

FM radio channels in 55 cities have been successfully auctioned. In 

the second batch of Phase-III, 266 private FM radio channels in 92 

cities were put to auction in 2016. Out of these, 66 FM radio 

channels in 48 cities have been successfully auctioned. In the third 

batch of Phase-III, 730 private FM radio channels in 234 new cities 

have been approved for auction.  

 

1.26 In addition to AIR and private FM radio broadcasting, Community 

Radio Stations9 are integral to radio broadcasting, aiming to serve 

the needs of local community. Community Radio Stations are low 

power radio stations, set-up and operated by the local communities 

serving as a powerful platform to voice their concerns. The journey 

of Community Radio started in the year 2002, when the Government 

of India approved a policy for the grant of licenses for setting up of 

Community Radio Stations to well established educational 

institutions including IITs/IIMs. Subsequently, the Government 

decided to broaden the policy on Community Radio Stations by 

including non-profit organizations such as civil society and 

voluntary organizations. This aims to encourage greater 

participation from civil society in addressing development and social 

change issues. 

  

 
9https://pib.gov.in/PressReleasePage.aspx?PRID=2005299#:~:text=The%20journey%2C%20of%2

0Community%20Radio,educational%20institutions%20including%20IITs%2FIIMs.  
 

https://pib.gov.in/PressReleasePage.aspx?PRID=2005299#:~:text=The%20journey%2C%20of%20Community%20Radio,educational%20institutions%20including%20IITs%2FIIMs
https://pib.gov.in/PressReleasePage.aspx?PRID=2005299#:~:text=The%20journey%2C%20of%20Community%20Radio,educational%20institutions%20including%20IITs%2FIIMs
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D2.1 Existing Policy Guidelines for the Radio Broadcasting Sector 

 
 

1.27 Policy Guidelines for FM Radio Broadcasting: The policy 

guidelines for FM radio broadcasting have been designed to govern 

the establishment and operation of FM radio stations by private 

entities. Phase-I of FM radio broadcasting was launched by MIB in 

1999. Building on the experience from Phase I, the Government 

announced the policy for Phase-II on 13th July 2005, with certain 

modifications. Phase-III was initiated in 2011, which aimed at 

establishing private FM radio channels in all cities with a population 

exceeding 1 lakh. The ‘Policy guidelines for expansion of FM radio 

broadcasting services through private agencies (Phase-III)10’ were 

issued on 25th July 2011. The said guidelines have been amended 

multiple times on 21st January 2015, 21st September 2016,              

4th October 2022 and 10th September 2024. 

 

1.28 Policy Guidelines for Community Radio Stations (CRS): The 

Government announced its policy for the grant of permission for 

setting up of CRS in December 2002. The guidelines were 

subsequently amended in the year 2006, 2017, 2018 and 2022. To 

instil financial sustainability and growth, the Government brought 

further amendments and issued a comprehensive revised policy 

guidelines on 13th February 2024.  

 

D2.2 Current status of the Radio Broadcasting Sector 

 

1.29 In India, presently radio coverage is available in the Short wave (SW) 

and Medium wave (MW) bands in Amplitude Modulation (AM) and 

Frequency Modulation (FM) mode. As per an industry report11, the 

 
10 https://mib.gov.in/sites/default/files/2024-12/fmpolicy_consolidated_0.pdf  
 

11 https://www.ey.com/content/dam/ey-unified-site/ey-com/en-
in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-
the-future-03-2024-v3.pdf  
 

https://mib.gov.in/sites/default/files/2024-12/fmpolicy_consolidated_0.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf


18 
 

 

radio broadcasting sector generated a revenue of Rs. 23 billion in 

the year 2023 and is expected to reach Rs. 27 billion by 2026 at a 

Compound Annual Growth Rate (CAGR) of 6.6%. 

 

1.30 The public broadcaster, AIR12, has 591 stations that cover almost 

90% of the country by area and 98% of the country’s population. 

Apart from the radio stations operated by the AIR, there are 388 

private FM radio stations operating in 113 cities, managed by 36 

private FM radio broadcasters as on 31st March 202413. The trend 

of number of operational FM radio stations in India during the last 

four years is illustrated in Figure 1.2. 

 

Figure 1.2: Number of operational FM radio stations 

 

 
 

 

 

 

 

 

 

 

 

 

 

1.31 As far as Community Radio Stations (CRS) are concerned, 494 CRS 

are operational in India as on 31st March 2024. The yearly growth of 

the number of operational CRS is illustrated in Figure 1.3. 

 
 

 

 
 

 
12 https://prasarbharati.gov.in/homepage-air/  
 
 

13 https://www.trai.gov.in/sites/default/files/2024-09/Report_14082024.pdf  

https://prasarbharati.gov.in/homepage-air/
https://www.trai.gov.in/sites/default/files/2024-09/Report_14082024.pdf
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Figure 1.3: Number of operational CRS 
 

 

 

 

 

 

 

 

 

 

 

 

D3.  Evolution and current status of Television Channel 

Broadcasting Sector in India 

 

1.32 Before 1991, during the pre-liberalization era, the television channel 

broadcasting service in India was predominantly controlled by the 

Government. Doordarshan, the state-owned broadcaster, was the 

sole broadcaster. The Prasar Bharati Act14 was enacted in 1990, 

leading to the establishment of the Prasar Bharati.  

 

1.33 In the post-liberalization era, after 1991, private operators were 

allowed to enter the television channel broadcasting and 

distribution service market. CTN Act and Rules were introduced to 

regulate the operation of cable television networks in the country. It 

addressed issues related to quality of service, content regulation and 

licensing of cable operators. 

 

 
14 https://prasarbharati.gov.in/prasar-bharati-act/   

https://prasarbharati.gov.in/prasar-bharati-act/
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1.34 Further, in the year 2000, the Government brought in a policy 

framework for satellite television channels. The policy guidelines for 

uplinking/downlinking of television channels encompassed the 

provisions related to various permissions, spectrum allocation, 

content regulation and other aspects. In the distribution segment, 

guidelines for Direct-to-Home (DTH) platform were issued in the year 

2001, leading to operationalisation of first DTH platform in the year 

2003.  

 

1.35 In the year 2004, regulation related to carriage and distribution of 

broadcasting services and cable services was entrusted to TRAI. 

Thereafter, TRAI has consistently provided an enabling regulatory 

framework for carriage and distribution of the broadcasting services 

through Tariff Orders, Interconnection Regulations and Quality of 

Service and Consumer Protection Regulations. In addition, TRAI has 

been providing its recommendations on licensing and other matters 

related to broadcasting services from time to time. 
 

 

1.36 The Government notified the guidelines for Internet Protocol 

Television (IPTV) services in 2008 and Head-end-in-the-Sky (HITS) 

services in 2009, after seeking recommendations of TRAI for these 

two distribution technologies.  

 

1.37 Based on TRAI’s recommendations on ‘Implementation of Digital 

Addressable Cable TV Systems in India’ dated 5th August 201015, 

the Government issued notification which laid down the roadmap 

for implementation of digitalization in cable television sector in 

2011. Completion of the process of digitalization in 2017 

necessitated a new set of regulations. TRAI, therefore, notified a 

comprehensive regulatory framework in March 2017. The key 

objectives of the regulatory framework are to ensure level-playing 

 
15 https://www.trai.gov.in/sites/default/files/2024-09/finalreom5agust.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/finalreom5agust.pdf
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field, transparency, non-discrimination and non-exclusivity for all 

stakeholders in the value chain; and providing adequate and real 

choices to subscribers.  

 

1.38 The policy guidelines for uplinking and downlinking of television 

channels have been amended from time to time. The uplinking and 

downlinking guidelines have been consolidated and revised in 2022 

with an objective to facilitate ease of doing business for the  

companies/Limited Liability Partnerships (LLPs) registered in India 

seeking various permissions for Uplinking and Downlinking of TV 

Channels, setting up of Teleports/Teleport Hubs, use of Digital 

Satellite News Gathering (DSNG)/Satellite News Gathering 

(SNG)/Electronic News Gathering (ENG) systems, uplinking by 

Indian news agencies etc. The evolution of television broadcasting in 

India is illustrated in Figure 1.4. 
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Figure 1.4: Evolution of television broadcasting in India 
 

 

 

 

D3.1 Existing Policy Guidelines for Television Broadcasting Sector 

 

1.39 Policy Guidelines for Uplinking and Downlinking of satellite 

television channels: On 9th November 202216, MIB notified the 

consolidated ‘Policy guidelines for uplinking and downlinking of 

satellite television channels in India, 2022’. The guidelines eased 

 
16 https://mib.gov.in/sites/default/files/2024-05/uplinking-and-downlinking-guidelines-2022-
english.pdf  
 

https://mib.gov.in/sites/default/files/2024-05/uplinking-and-downlinking-guidelines-2022-english.pdf
https://mib.gov.in/sites/default/files/2024-05/uplinking-and-downlinking-guidelines-2022-english.pdf
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and streamlined the issue of permissions to the companies/LLPs 

registered in India for uplinking and downlinking of television 

channels, setting up of teleport/teleport hub, use of 

DSNG/SNG/ENG, uplinking by news agencies and uplinking of a 

Live event. These revised guidelines replaced and superseded the 

‘Policy Guidelines for Uplinking of Television Channels’ and ‘Policy 

Guidelines for Downlinking of Television Channels’ dated 11th 

December 2011.  

 

1.40 Policy Guidelines for Direct-to-Home (DTH) Service: The policy 

guidelines for obtaining license for providing DTH broadcasting 

service were issued by MIB on 15th March 2001. The said guidelines 

were amended from time to time, latest amendments being made in 

200717 and 202018. Subsequently, the ‘Operational DTH Guidelines’ 

were issued by MIB on 16th September 202219 with respect to license 

fee, platform service channels and sharing of infrastructure by DTH 

operators.  

 

1.41 Policy Guidelines for Head-end In The Sky (HITS) Service: MIB 

issued the policy guidelines on 26th November 200920 for granting 

permission to the eligible entities to establish, maintain and operate 

HITS broadcasting service in India. Further, in the year 2020, MIB 

issued an amendment in the HITS guidelines dated 6th November 

202021, permitting sharing of infrastructure. 

 

 
17 https://new.broadcastseva.gov.in/digigov-portal-web-
app/jsp/mib/common/PDFContent/DTH_PDF/DTH%206.11.2007%20(1).pdf  
 
18https://mib.gov.in/sites/default/files/2024-12/amendment-in-guidelines-for-obtaining-
license-for-providing-dth-broadcasting-services-in-india.pdf  
 

19https://mib.gov.in/sites/default/files/2024-12/-english-version-operational-guidelines-for-
direct-to-home-dth-broadcasting-service-in-india-dated-16.09.2022.pdf  
 
 

 

20 https://mib.gov.in/sites/default/files/2024-12/headend_repaired.pdf  
 
 

21 https://mib.gov.in/sites/default/files/2024-12/amendment-in-hits-guidelines-compressed.pdf  
 

https://new.broadcastseva.gov.in/digigov-portal-web-app/jsp/mib/common/PDFContent/DTH_PDF/DTH%206.11.2007%20(1).pdf
https://new.broadcastseva.gov.in/digigov-portal-web-app/jsp/mib/common/PDFContent/DTH_PDF/DTH%206.11.2007%20(1).pdf
https://mib.gov.in/sites/default/files/2024-12/amendment-in-guidelines-for-obtaining-license-for-providing-dth-broadcasting-services-in-india.pdf
https://mib.gov.in/sites/default/files/2024-12/amendment-in-guidelines-for-obtaining-license-for-providing-dth-broadcasting-services-in-india.pdf
https://mib.gov.in/sites/default/files/2024-12/-english-version-operational-guidelines-for-direct-to-home-dth-broadcasting-service-in-india-dated-16.09.2022.pdf
https://mib.gov.in/sites/default/files/2024-12/-english-version-operational-guidelines-for-direct-to-home-dth-broadcasting-service-in-india-dated-16.09.2022.pdf
https://mib.gov.in/sites/default/files/2024-12/headend_repaired.pdf
https://mib.gov.in/sites/default/files/2024-12/amendment-in-hits-guidelines-compressed.pdf
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1.42 Policy Guidelines for Internet Protocol Television (IPTV) 

Service: In October 2006, India witnessed launch of first IPTV 

service by Mahanagar Telephone Nigam Limited (MTNL). 

Subsequently, TRAI submitted its recommendations on ‘Provision of 

IPTV Services’ dated 4th January 200822. Based on the said 

recommendations, MIB issued detailed policy guidelines for IPTV 

operations on 8th September 200823. The guidelines were designed 

to establish clear principles for various IPTV platforms and to 

stimulate stakeholder participation in the Indian IPTV market. 

 
 

 

D3.2 Current status of the Television Broadcasting Sector 

 

1.43 Private broadcasters provide television channels, available either as 

Pay TV or Free-to-Air (FTA) TV, which is delivered to the consumers 

through cable TV services, DTH services, HITS services and IPTV 

services. Besides, Prasar Bharati, the public service broadcaster, 

provides broadcasting services under the brand name 

‘Doordarshan’, and DTH services under the brand name ‘DD Free 

Dish’. As per an industry estimate24, the television broadcasting 

sector generated a revenue of Rs. 696 billion in 2023 and is expected 

to reach Rs. 766 billion by 2026 at a CAGR of 3.2%. 

 

1.44 As per TRAI report titled ‘The Indian Telecom Services Yearly 

Performance Indicators 2023-2024’25, a total of 922 private satellite 

television channels have been permitted by MIB, for uplinking 

only/downlinking only/both uplinking and downlinking as on 

March 2024. The total number of satellite television channels during 

last four years is illustrated in Figure 1.5. 
 

 

 
22 https://trai.gov.in/sites/default/files/2024-09/recom4jan08.pdf   

23 https://mib.gov.in/sites/default/files/2024-12/ilovepdf_merged_1.pdf  
 

24 https://www.ey.com/content/dam/ey-unified-site/ey-com/en-
in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-
the-future-03-2024-v3.pdf  
 

25 https://trai.gov.in/sites/default/files/2024-09/Report_14082024.pdf  

https://trai.gov.in/sites/default/files/2024-09/recom4jan08.pdf
https://mib.gov.in/sites/default/files/2024-12/ilovepdf_merged_1.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://trai.gov.in/sites/default/files/2024-09/Report_14082024.pdf
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Figure 1.5: Number of satellite television channels during last four 

years 
 
 

 
 

 

1.45 Further, there are 361 satellite pay television channels, of which 258 

are Standard Definition (SD) and 103 are High Definition (HD). The 

trend of SD and HD satellite pay television channels during the last 

four years is illustrated in Figure 1.6. 

 

 

 

 
 

 

 

Figure 1.6: Number of SD and HD pay television channels 
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1.46 The television channel distribution ecosystem comprises of 844 

registered Multi-System Operators (MSOs), 1 HITS operator, 4 pay 

DTH operators and 52 registered IPTV operators as on 31st 

December 2024. Moreover, there are 81,706 cable operators 

registered in the country, as on 1st January 2022 as communicated 

to MIB by Department of Posts. 

 

1.47 As per an industry report26, the television ecosystem in India 

consists of approximately 62 million cable television households and 

2 million HITS subscribers. Further, as per these estimates there 

are around 45 million DD Free Dish households. In addition, as per 

TRAI’s Annual Report for the FY 2023-202425, there were 61.97 

million pay DTH total active subscribers and 5,76,521 total active 

IPTV subscribers on 31st March 2024. The yearly trend of number 

of total active subscribers of pay DTH service during last four years 

is illustrated in Figure 1.7. 

 
 

         Figure 1.7: Total active subscribers (in million) of pay DTH service 
 
 

 
 

 

 
26 https://www.ey.com/content/dam/ey-unified-site/ey-com/en-
in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-
the-future-03-2024-v3.pdf  
 
 

https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
https://www.ey.com/content/dam/ey-unified-site/ey-com/en-in/newsroom/2024/03/documents/ey-in-india-s-media-entertainment-sector-is-innovating-for-the-future-03-2024-v3.pdf
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E. TRAI’s Consultation Paper dated 30th October 2024 

 

1.48 Based on the MIB reference dated 25th July 2024, TRAI, on 30th 

October 2024, issued a Consultation Paper27 on ‘Framework for 

Service Authorisations for provision of Broadcasting Services under 

the Telecommunications Act, 2023’. The written comments were 

initially invited from the stakeholders by 20th November 2024 and 

counter-comments by 27th November 2024. The last date of 

receiving comments and counter-comments was later extended to 

27th November 2024 and 4th December 2024 respectively. TRAI 

received 13 comments and 3 counter-comments from various 

associations, consulting companies, service providers and 

consumer advocacy groups. 

 

1.49 An Open House Discussion (OHD) was held on 18th December 2024. 

The written comments, counter-comments and OHD submissions 

have been analysed and considered while framing these 

recommendations.  

 

F. The Present Recommendations 
 

1.50 Based on the written comments and counter-comments received, 

inputs gathered from the stakeholders during the OHD and its own 

analysis, the Authority has finalized these recommendations, 

divided into four chapters. These chapters provide a detailed 

description of the issues, brief of stakeholders’ comments, and the 

Authority’s view, analysis and the recommendations thereupon. 

 

Chapter I provides the details of the reference received, discusses 

the relevant sections of the Telecommunications Act, 2023, gives an 

 
27 https://www.trai.gov.in/sites/default/files/2024-11/CP_30102024_0.pdf  

https://www.trai.gov.in/sites/default/files/2024-11/CP_30102024_0.pdf
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overview of the broadcasting sector and details of the Consultation 

process. 

 
 

Chapter II examines and recommends the structure of the 

authorisation framework for broadcasting services. The chapter also 

contains various definitions used in the authorisation framework 

and terms and conditions for ‘Grant of service authorisations’, to be 

notified as first set of Rules. These terms and conditions inter alia 

include eligibility conditions, process of application, authorisation 

document format, migration methodology and other relevant terms 

and conditions for various broadcasting services. 

 

Chapter III examines, collates, harmonises and dovetails the 

various existing policy guidelines into a comprehensive 

authorisation framework. This chapter recommends the various 

terms and conditions for ‘Provision of broadcasting services’ by an 

authorised entity (which has obtained the service authorisation). 

These terms and conditions have been aligned with the respective 

sections of the Telecommunications Act, 2023 and recommended to 

be notified as second set of Rules. 

 

Chapter IV provides the summary of recommendations. 
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CHAPTER II 

GRANT OF SERVICE AUTHORISATIONS 

 

 

2.1 MIB issues licenses, permissions and registrations for provisioning of 

broadcasting services viz., DTH, HITS, IPTV, Uplinking and 

Downlinking of television channels, setting up Teleport/Teleport hub, 

purchase and use of DSNG/SNG equipment, FM Radio, setting up 

Community Radio Stations under Section 4 of the Indian Telegraph 

Act, 188528. Whereas the registration for cable television services 

(which includes MSOs and LCOs) is done under the CTN Act29 and 

the rules made thereunder. 

 
 

2.2 The Telecommunications Act, 2023, provides for repealing the Indian 

Telegraph Act, 1885. Accordingly, the ‘license’, which was granted 

under the Indian Telegraph Act, 1885 will get replaced with 

‘authorisation’. Section 2(d) of the Telecommunications Act, 2023 

defines ‘authorisation’ as under: 

 

"authorisation" means a permission, by whatever name called, 

granted under this Act for—  
 

(i)  providing telecommunication services;  
 

(ii)  establishing, operating, maintaining or expanding  

telecommunication networks; or  

(iii) possessing radio equipment; 

  

 
28 ‘4. Exclusive privilege in respect of telegraphs, and power to grant licenses.—(1) 

Within India the Central Government shall have the exclusive privilege of establishing, 
maintaining and working telegraphs:  
 

Provided that the Central Government may grant a license, on such conditions and 
in consideration of such payments as it thinks fit, to any person to establish, maintain or 
work a telegraph within any part of India: 
…’ 
 
29 https://www.indiacode.nic.in/bitstream/123456789/1928/4/aa1995-07.pdf  

https://www.indiacode.nic.in/bitstream/123456789/1928/4/aa1995-07.pdf
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2.3 Further, Section 2(e) of the Telecommunications Act, 2023, defines 

‘authorised entity’ as: 
 

"authorised entity" means a person holding an authorisation under 

section 3; 
 

 

2.4 After notification of appointed date for Section 3 of the 

Telecommunications Act, 2023, the license/permission/registration 

hitherto granted under Section 4 of the Indian Telegraph Act, 1885 

will require to be obtained as authorisation under the 

Telecommunications Act, 2023; and a migration path needs to be 

defined for existing licensees/permission holders/registered entities 

to migrate to the new authorisation framework.  

 

2.5 As per the Government of India (Allocation of Business) Rules, 

196130, the subject matters relating to radio and television 

broadcasting within the Union have been allocated to the Ministry of 

Information and Broadcasting (MIB). 

 

2.6 The extant policy guidelines governing the broadcasting services, 

administered by MIB, will also require to be aligned with the 

provisions of the Telecommunications Act, 2023. Accordingly, terms 

and conditions for grant of service authorisations for various 

broadcasting services shall be required to be notified as Rules under 

the Telecommunications Act, 2023. 

 

2.7 The Consultation Paper (CP) dated 30th October 2024 on ‘Framework 

for Service Authorisations for provision of Broadcasting Services 

under the Telecommunications Act, 2023’, solicited views of 

stakeholders on the following broad issues: 
 

 
30 https://cabsec.gov.in/allocationofbusinessrules/completeaobrules/ 
 

https://cabsec.gov.in/allocationofbusinessrules/completeaobrules/
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a. Service authorisations to be granted under the 

Telecommunications Act, 2023. 

b. Definitions to be included in the Rules. 

c. Scope and Service Area of various (new/existing) broadcasting 

services. 

d. Format of the grant of service authorisation. 

e. Terms and Conditions for ‘Grant of Service Authorisations’. 

f. Approach for migration from existing regime to the 

Authorisation framework. 

g. Framework for the terms and conditions of the Broadcasting 

(Television Programming, Television Distribution and Radio) 

Services. 

h. Harmonising of terms and conditions, including fees or 

charges among various broadcasting services. 

i. Common terms and conditions of the broadcasting service 

authorisations  

j. Specific terms and conditions for provisioning of Television 

Programming Services, Television Distribution Services and -

the Radio Services. 

k. Civil penalties for breach of terms and conditions to be notified 

as Rules of the authorisations. 

l. Unbundling of grant of authorisation from the spectrum 

allocation for FM Radio. 

m. Net worth requirement for ISPs for provisioning of IPTV 

service. 

n. Any other related issues. 

 

2.8 Comments and counter-comments received from the stakeholders as 

well as inputs gathered during OHD on the aforementioned issues 

have been examined and analysed in detail. This chapter deliberates 

on the first seven issues (a to g) raised in the CP, while the remaining 

issues are discussed in the Chapter III. 
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A. Service Authorisation under the Telecommunications 

Act, 2023 

 

2.9 This section discusses the requirement for authorisation in place of 

existing practice of grant of license/permission/registration provided 

under Section 4 of the Indian Telegraph Act, 1885. 
 

 
 

A1. Existing practice of grant of license/permission/registration 

 

2.10 In the broadcasting sector, the Government has issued policy 

guidelines to obtain license/permission/registration for providing 

various broadcasting services, such as: 

 

i. Permission for uplinking and downlinking of television 

channel and uplinking of Live events by a foreign channel  

ii. Permission for setting up Teleport/Teleport Hub 

iii. Permission to set up News Agency for news gathering and its 

further distribution to other news agency/broadcaster 

iv. License to provide DTH Services 

v. Permission to provide HITS Services 

vi. Registration to provide IPTV Services 

vii. Permission for FM Radio channel 

viii. Permission for setting up Community Radio Stations 

 

The structure of each license, permission, registration of these 

broadcasting services is discussed in the subsequent paragraphs. 

 

I. Permission for uplinking and downlinking television channel(s) 

 

2.11 MIB grants permission for two categories of television channel(s) viz., 

‘News and Current Affairs’ and ‘Non-news and Current Affairs’. The 

permissions are granted for uplinking, downlinking, uplinking and 
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downlinking of television channel, and uplinking of Live events by a 

foreign channel.  

 

2.12 Permission to uplink/downlink a television channel is granted in the 

form of a permission letter under the ‘Policy guidelines for uplinking 

and downlinking of satellite television channels, 2022’. The 

permission is subject to security clearance from the Ministry of Home 

Affairs (MHA) and contains following details: 

 
 

 

a. Registration Number 

b. Category of the TV Channel 

c. Language of the TV Channel 

d. Logo of the TV Channel 

e. Mode of Transmission of TV Channel 

f. Name of the Teleport and Satellite 

g. List of Board of Directors/Partners 

h. Period of Permission 

 

2.13 The permission letter specifies the terms and conditions for 

uplink/downlink of a satellite television channel required to be 

adhered to by the permission holder. Further, the applicant is 

required to obtain approval for satellite use from Department of Space 

and all necessary clearances from Wireless Planning and 

Coordination (WPC) and SATCOM Monitoring Center [earlier named 

as Network Operations and Control Centre (NOCC)], Department of 

Telecommunications (DoT), Ministry of Communications and 

operationalize the channel in the stipulated time as per roll out 

obligations, failing which, the permission is liable to be cancelled and 

the Performance Bank Guarantee is liable to be forfeited. 
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II. Permission for setting up Teleport/Teleport Hub  

 
 

2.14 Permission for setting up teleport/teleport hub is also granted in the 

form of a permission letter under the ‘Policy guidelines for Uplinking 

and Downlinking of Television Channels, 2022’. The permission is 

subject to clearance and approval from the Department of Space and 

MHA and contains the following details: 

 

a. Location of the teleport 

b. Name of the Satellite 

c. Frequency Band 

d. List of Board of Directors/Partners 

e. Period of Permission 

 

2.15 The permission letter also specifies the terms and conditions for 

setting up Teleport/Teleport Hub along with adherence to the 

conditions related to security clearance. Further, on obtaining 

permission, the applicant is required to approach WPC for obtaining 

operational license/frequency for the teleport. 

 

III. Permission to set up News Agency for news gathering and its 

further distribution to other news agency/broadcaster 

 

2.16 Permission to set up News Agency for news gathering and its further 

distribution to other news agencies/broadcasters is granted in the 

form of a permission letter under the ‘Policy guidelines for Uplinking 

and Downlinking of Television Channels, 2022’. The letter provides 

the following details: 

 

a. Permission for use of DSNG 

b. Permission to use teleport services from a teleport operator 

c. Requirement to obtain security clearance from WPC/SACFA 

d. Period of Permission and Renewal 
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In addition to aforementioned points, the permission letter also 

includes other additional conditions. 

 

IV. Grant of License to provide DTH services 

 

2.17 On compliance with the eligibility conditions for license; clearance of 

the company, Board of Directors and key executives of the applicant 

company by MHA and clearance of satellite use by Department of 

Space, the applicant company on payment of applicable entry fees, is 

issued a Letter of Intent (LoI). Post issue of LoI, the entity is required 

to get SACFA clearance and submit Bank Guarantee (BG), which 

entitles the entity to sign a license agreement with MIB for providing 

DTH services in India.  

 

2.18 The license agreement for DTH services contains the following: 
 

a. The name of the parties to the agreement viz., the Licensor (the 

Government of India) and the Licensee. 
 

b. A clause that the Licensor has agreed to grant License for the 

provision of DTH service(s) under Section 4 of the Indian 

Telegraph Act, 1885 and Indian Wireless Telegraphy Act, 1933, 

on the terms and conditions described in the Schedule to 

establish, maintain and operate DTH platform. 
 

 
 

c.  The ibid Schedule including the terms and conditions 

prescribed by MIB and the terms and conditions of Wireless 

Operating Licence (WOL) issued by WPC is annexed with the 

license agreement. 
 

 
 

d. The signatures of the parties to the agreement and witnesses 

with date. 

 

2.19 The Schedule of the License Agreement contains the terms and 

conditions for providing DTH services. The terms and conditions are 
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provided in 21 Articles titled as eligibility conditions, term of license, 

license fee, bank guarantee, compliance with programme and 

advertising codes, prohibition of certain activities, technical 

standards and other obligations, monitoring and inspection, national 

security and other conditions, value added services, preference to 

Indian satellites and intersystem co-ordination, WPC wing’s license, 

commissioning of DTH platform, requirement of furnishing 

information to the licensor, termination of license, force majeure, 

dispute with other parties, dispute resolution and jurisdiction, 

confidentiality, penalty and miscellaneous. 
 

 

V. Grant of Permission Agreement to provide HITS services 

 

2.20 To establish, maintain and operate HITS broadcasting services, MIB 

signs Grant of Permission Agreement (GOPA) with the eligible 

applicant. The GOPA contains the following components: 

a. Permission Agreement 

b. Terms and Conditions 

 
 

2.21 The permission agreement inter-alia contains the following elements: 

a. The name of the parties of the agreement viz. the Grantor 

(MIB) and the permission holder. 

b. Date of signing the agreement. 

c. A clause that the permission Agreement depends on the 

fulfillment of the eligibility conditions; and inability of the 

Permission Holder to meet any eligibility conditions may 

results in cancellation of the GOPA. 

 
 

2.22 The terms and conditions provided in the GOPA include term of 

permission, payment of fees to the Government, bank guarantee, 

basic conditions and obligations, mandatory sharing of certain 

broadcast signals with Prasar Bharati, technical standards and other 
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obligations, monitoring and public complaints, inspection, national 

security and other conditions, value added services, termination of 

permission, WPC Wing’s permission, sharing of infrastructure by 

HITS operator, force majeure, dispute with other parties, dispute 

resolution and jurisdiction and miscellaneous. 

 
 

 

VI. Self-declaration for provisioning of IPTV services 

 

2.23 The extant guidelines for provisioning of IPTV services stipulate that: 

‘All telecom licensees/ Cable operators before providing IPTV will 

give a self certified declaration to I&B ministry, DoT and TRAI 

giving details such as license/ registration under which IPTV 

service is proposed, the start date, the area being covered, and 

details of the network infrastructure etc.’ 

 

2.24 Therefore, as per the existing guidelines, an entity, having telecom 

license or MSO registration and intending to provide IPTV services, is 

required to submit the following documents along with a self-

declaration form. 

 

a. Copy of MSO-DAS Registration/Telecom License 

b. Channels List 

c. Certificate of Incorporation 

d. Memorandum and Article of Associations 

e. List of Board of Directors 

f. List of Key Executives 

g. Authorized Share Capital 

h. Paid-up Share Capital 

i. Shareholding pattern of the Company 
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VII. Grant of Permission Agreement for operating FM Radio 

broadcasting services (Phase-III) 

 

2.25 To establish, maintain and operate FM radio broadcasting, MIB signs 

Grant of Permission Agreement (GOPA) with the successful bidder in 

the auction of spectrum. The GOPA contains the following: 

a. Permission Agreement 

b. Terms and Conditions 

 

2.26 The Permission Agreement inter-alia contains the following: 

a. The name of the parties of the agreement viz. the Grantor (the 

Government of India) and the Permission holder. 

b. Date of signing the agreement. 

c. A clause that permission has been granted on a non-exclusive 

basis for a period of 15 years. 

 

2.27 The terms and conditions provided in the GOPA include Non-

refundable One time Entry Fee (NOTEF), annual fee and schedule for 

payments, period of permission, co-location and requirement to 

provide FM broadcasting, time schedule for operationalization, 

prohibition of certain activities, foreign investment, national security 

and other conditions.  

 

2.28 Other conditions include those pertaining to change in shareholding, 

cross media ownership, programme content, news and current affairs 

programme, technical parameters and standards, provisions relating 

to data broadcasting services in FM sub-carriers, mandatory sharing 

of certain broadcast signals with Prasar Bharati, networking, WPC 

Wing’s license, monitoring and requirement to furnish information to 

the Grantor, inspection, preparation of accounts, dispute with other 

parties, dispute resolution and jurisdiction, confidentiality, 

adherence to eligibility conditions, penalties, surrender of 

permission, waiver, force majeure and miscellaneous. 
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VIII. Grant of Permission Agreement for setting up CRS 

 

2.29 To establish, maintain and operate Community Radio Stations, MIB 

signs GOPA with the eligible applicant entity. The GOPA contains the 

following: 

 

a. Permission Agreement 

b. Terms and Conditions 

 
 

2.30 The Permission Agreement inter-alia contains the following: 

a. The name of the parties of the agreement viz. the Grantor (the 

Government of India) and the Permission holder. 

b. Date of signing the agreement. 

c. A clause that the permission had been granted on a non-

exclusive basis for a period of 5 years. 

d. A clause that the permission agreement depends on 

fulfillment of eligibility conditions; and inability of the 

permission holder to meet any eligibility conditions may 

results into cancellation of the GOPA. 

 

2.31 The terms and conditions provided in the GOPA include terms of 

permission, general terms and conditions of the agreement, content 

regulation and monitoring, transmitter power and range, funding 

and sustenance, monitoring and public complaints, inspection, 

force majeure, national security and other conditions, power to 

modify the terms and conditions, application of the Indian Telegraph 

Act and other laws, termination of permission, dispute with other 

parties, dispute resolution and jurisdiction, WPC wing’s permission, 

and miscellaneous.  
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A2. Grant of Service Authorisations under Section 3(1)(a) of the 

Telecommunications Act, 2023 

 
 

2.32 While Section 3 of the Telecommunications Act, 2023 provisions for 

authorisations of telecommunication services, Section 60(1) calls for 

repealing of the two erstwhile laws: 
 

‘Subject to the other provisions of this section, the enactments 

namely, the Indian Telegraph Act, 1885, and the Indian Wireless 

Telegraphy Act, 1933, are hereby repealed’. 
 

However, the appointed date for Section 3 and Section 60 of the 

Telecommunications Act, 2023, is yet to be notified.  

 

2.33 As discussed in para 2.4 above, an applicant entity will henceforth 

be required to obtain/migrate to a service authorisation from the 

Central Government for provisioning of broadcasting services under 

the Telecommunications Act, 2023.  

 

2.34 In this regard, for the purpose of grant of telecommunication service 

authorisations under the Telecommunications Act, 2023, TRAI had 

given its recommendations titled ‘Framework for Service 

Authorisations to be Granted Under the Telecommunications Act, 

2023’ to DoT on 18th September 202431. These recommendations for 

broadcasting services are structured on similar lines with provision 

for two sets of Rules. 

 

2.35 Based on MIB reference and with this background, a Consultation 

Paper on ‘Framework for Service Authorisations for provision of 

Broadcasting Services under the Telecommunications Act, 2023’ 

was issued by TRAI on 30th October 2024. The paper raised 21 

questions on various aspects of the service authorisations for 

 
31 https://trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf  

https://trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf
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broadcasting services, including terms and conditions, migration 

requirements etc.  Inputs on these questions were received from the 

stakeholders in response to the Consultation Paper as well as during 

OHD conducted on 18th December 2024. Summary of these 

comments along with TRAI’s analysis and recommendations on 

individual issues is deliberated in subsequent paragraphs. 

 

2.36 The first question raised in the Consultation Paper reads as under: 

 

Q1. Under Section 3(1) of the Telecommunications Act, 2023, the 

Applicant Entity may be granted an authorisation, in place of the 

extant practice of the grant of license/ permission from the Central 

Government. The terms and conditions governing the respective 

authorisation for broadcasting services may be notified by the 

Ministry of I&B as Rules to be made under the 

Telecommunications Act, 2023. In such a case, whether any 

safeguards are required to protect the reasonable interests of the 

Authorised Entities of the various broadcasting services? Kindly 

provide a detailed response with justifications.  

 
 

Broad Summary of Comments of the stakeholders on Q1 

 

2.37 Some stakeholders agreed with the concept of grant of service 

authorisation in the form of an authorisation document by the 

Central Government provided the proposed mechanism of 

authorisation framework ensures a level playing field for all similarly 

situated service providers.  

 

2.38 The summary of the comments of the stakeholders favouring the 

concept of grant of service authorisation in the form of an 

authorisation document by the Central Government, is given below: 
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i. The proposed change should be in nomenclature only and 

should not affect the scope or applicability of the terms, as the 

term ‘license’ has a broader connotation compared to the term 

‘authorisation’. 

 

ii. The current system of checks and balances should be 

maintained.  

 

iii. The terms and conditions of any rules determining 

authorisation should only be issued after considering TRAI's 

recommendations and any changes to these rules should 

undergo a consultative process of TRAI. 

 

iv. To safeguard and protect the reasonable interest of the service 

providers, the draft rules finalized by the Central Government, 

should be shared with service providers for review and 

suggestions, before being accepted and notified. 

 

v. Transition from licensing to authorisation regime under Section 

3(1) of the Telecommunications Act, 2023, marks a significant 

regulatory shift for broadcasting sector thereby simplifying the 

processes and encouraging market participation. 

 

vi. Certain safeguards as below have been suggested as essential 

so as to protect the interests of authorised 

entities and consumers: 

 

a. Transparency in Authorisation Process: Clear guidelines 

and appeal mechanisms to be contained in the framework 

of authorisation. 

 

b. Regulatory Stability: Ensure predictability and stability of 

the terms and conditions of the Rules. 

 

c. Non-Discriminatory Treatment: Ensure neutrality and 

non-discriminatory treatment especially with respect to fair 
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allocation of spectrum and resources, thereby ensuring 

level playing field. 

 

d. Consumer Protection: Mandate service quality standards 

and implement strict guidelines against anti-competitive 

guidelines to protect consumer interests. 

 

e. Fair Revenue Sharing: Transparent revenue-sharing 

models to be instituted along with provisions of periodic 

review. 

 

f. Content Regulation and Public Interest: Safeguards 

against harmful/illicit content from broadcasting and also 

ensuring that authorised entity comply with the obligations 

for public service broadcasting, wherever applicable. 

 

g. Protection of existing stakeholder: Smooth transition for 

existing license/permission holders without undue 

financial burden with provision of continuance of service 

during the migration. 

 

h. Spectrum Management: Clear and streamlined policies for 

allocation and management of spectrum ensuring equitable 

access to spectrum resources. 

 

i. Monitoring & Compliance: the authorisation framework 

should institute mechanism for compliance of obligations 

and proportionate penalties for non-compliance. 

 

j. Dispute Resolution: Create an independent body or 

empower the Telecom Disputes Settlement and Appellate 

Tribunal (TDSAT) to resolve disputes between authorized 

entities and the government or among entities. 

 

k. Technology Neutrality: Ensure that the rules governing 

authorization are technology-neutral, enabling entities to 
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adopt innovative broadcasting methods without 

regulatory hindrance. Investment Incentives: Encouraging 

new broadcasting technologies. 

 

l. Periodic Review and Stakeholder Engagement: 

Stakeholder engagement for continuous improvement. 

 

2.39 On the other hand, the stakeholders favouring for continuance of 

the existing practice of issuing licenses submitted the following 

comments: 

 

i. Licenses instil regulatory certainty and predictability, ensuring 

transparency and fair play in line with constitutional 

mandates. The contractual nature of the authorisation/license 

should be preserved under the new regime.  

 

ii. The existing regime of granting of licenses has proven effective 

and there is no need to make major changes. However, if any 

changes have to be introduced, the rights of broadcasting 

service providers under the existing licenses should be 

safeguarded. 

 

iii. The modifications should focus on addressing specific gaps, 

improving clarity and ensuring seamless integration, while 

retaining provisions that support investment and operational 

planning.  

 

iv. The proven practices built over years of regulatory experience 

and stakeholder consultation have provided stability and 

clarity, and disrupting these established practices based on an 

exaggerated distinction could lead to unnecessary regulatory 

uncertainty, potentially undermining industry stability and 

growth. 
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2.40 Some of the stakeholder associations contented that broadcasting 

and telecommunications are inherently distinct services and 

submitted following comments: 

 
 

i. Broadcasting services focus on content creation and 

dissemination, whereas telecommunications facilitate voice 

and data transmission. Including the broadcasting services 

within telecommunications ambit would impose additional 

licensing requirements, further complicating the already 

heavily regulated sector. 

 

ii. TRAI's proposal exceeds its statutory mandate under the TRAI 

Act, 1997, which restricts its role to technical and carriage-

related aspects. This raises potential constitutional concerns 

regarding freedom of speech under Article 19(1)(a) of the 

Constitution. 

 

iii. The proposed framework for service authorisations for 

broadcasting services under the Telecommunications Act, 2023 

undermines previous legislative efforts to separate 

telecommunication from broadcasting.  

 

iv. As of today, Sections 3 and 4 of the Telecommunications Act, 

2023 can at best be applied to DTH and IPTV, whereas the 

broadcasting services are more in the nature of exercise of 

freedom of speech and expression under the Constitution and 

cannot be construed as an act which requires licensing 

from Government. 

 

v. The Central Government should endeavour to develop 

broadcasting-specific legislations that addresses the unique 

needs of the broadcasting sector without unnecessary licensing 

conditions.  

 

vi. The content regulation of the broadcasting industry falls within 

the remit of the MIB while carriage-related aspects are managed 
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by TRAI. However, the proposed authorisation framework 

exceeds TRAI’s jurisdiction by attempting to regulate content 

through licensing conditions. 

 

Analysis of the issues and views of the Authority on Q1 

 

Requirement of Service Authorisation  
 

 

2.41 Section 4 of the Indian Telegraph Act 1885 provides the Central 

Government an exclusive privilege for establishing, maintaining and 

working telegraphs within India. The relevant extract is reproduced 

below:  

 

‘4. Exclusive privilege in respect of telegraphs, and power to grant 

licenses – (1) Within India, the Central Government shall have the 

exclusive privilege of establishing, maintaining and working 

telegraphs: 

Provided that the Central Government may grant a license, on 

such conditions and in consideration of such payments as it 

thinks fit, to any person to establish, maintain or work a telegraph 

within any part of India.’ 

 

2.42 Further, authorisation has been defined in the Telecommunications 

Act, 2023 as given below: 

 

‘“authorisation” means a permission, by whatever name called, 

granted under this Act for - 

(i) providing telecommunication services; 

(ii) establishing, operating, maintaining or expanding 

telecommunication networks; or 

(iii)  possessing radio equipment; ’ 
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2.43 As can be seen from the above, the term ‘authorisation’ has been 

defined as permission. Further, the meaning of the word 

‘authorisation’ in Cambridge dictionary is ‘official permission for 

something to happen, or the act of giving someone official permission 

to do something’. The legislative32 meaning of the word ‘authorise’ is 

‘to empower; to give right or authority to act’.   

 

2.44 As deliberated in para 1.10, 1.11 and 1.12 of Chapter I, it is evident 

that the definition of ‘telecommunication services’ covers 

‘broadcasting services’ and that of ‘telecommunication equipment’ 

covers ‘broadcasting equipment’.   
 

 

2.45 Apropos, the Authority is of the view that there is no case for 

continuing with the present practice of the Central Government 

entering into an agreement with the service providers after 

notification of appointed date for Section 3 of the 

Telecommunications Act, 2023. Instead, it would be appropriate 

that service authorisations are granted to eligible person33 for 

providing telecommunication services by the Central Government 

under Section 3(1)(a) of the Telecommunications Act, 2023. 

 

2.46 Further, in light of the provision regarding obtaining authorisations 

for providing telecommunication services subject to the prescribed 

terms and conditions in the Telecommunications Act, 2023, it is 

essential to discontinue the current practice of signing license 

agreement that incorporate the terms and conditions within the 

license document, policy guidelines or permission letters.  

 

 
32 https://legislative.gov.in/legal-glossary/  
 

33 As per the definition in the Telecommunications Act, 2023, "person" shall include an individual, 

any company or association or body of individuals, whether incorporated or not, by whatsoever name 
called or referred to;  

https://legislative.gov.in/legal-glossary/
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2.47 Apropos, stated facts and discussions, the Authority is of the view 

that like telecommunication services, the broadcasting services 

should also be granted service authorisations under Section 3(1)(a) 

of the Telecommunications Act, 2023. 

 

2.48 Accordingly, instead of existing practice of incorporating the terms 

and conditions within the license document/permission letter, a 

concise authorisation document may be issued by the Central 

Government to the applicant entity. This document would contain 

essential details such as service area, scope of the service, validity 

period, information specific to the authorised entity, etc. These 

terms and conditions governing the service authorisation may be 

notified as Rules under the Telecommunications Act, 2023. 

 

         Protecting the interests of the stakeholders 

 

2.49 Furthermore, concerning the protection of reasonable interests of 

authorised entities, where the primary concern of stakeholders 

revolves around regulatory stability, predictability and protection 

against arbitrary modifications to the terms and conditions of their 

licenses/permissions/registrations, it is important to note that 

existing guidelines also contain provisions allowing the Central 

Government to modify terms and conditions of the 

license/permission/registration.  

 

2.50 For example, the extant IPTV guidelines provide the following:  

 

‘The Government shall have the right to modify at any time the 

provisions of these guidelines and/or the terms and conditions 

of permission/registration, if in the opinion of the Government it 

is necessary or expedient to do so in public interest or in the 

interest of the security of the State. The decision of the 

Government shall be final and binding in this regard.’ 
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A similar provision in the DTH guidelines provide: 

‘This license is subject to requirements and provisions of any law 

which may be enacted in future for regulating and guiding 

broadcasting in India.’ 

 

On similar lines, a provision in the extant HITS guidelines reads as:  
 

‘The Government, Ministry of Information and Broadcasting shall 

have the right to modify at any time the provisions of these 

guidelines and/or the terms and conditions of permission, if in 

the opinion of the Government it is necessary or expedient to do 

so in public interest or in the interest of the security of the State. 

The decision of the Government shall be final and binding in this 

regard.’ 

 

The extant guidelines for FM radio broadcasting also contain similar 

provisions, which reads as: 

 
 

‘The Government shall have the right to modify at any time the 

provisions of these guidelines and/or the terms and conditions 

of permission, if in the opinion of the Government it is necessary 

or expedient to do so in public interest or in the interest of the 

security of the State. The decision of the Government shall be 

final and binding in this regard.’ 

 

2.51 Therefore, the concern of the stakeholders that the Government may 

make arbitrary amendments to the terms and conditions of an 

authorisation unilaterally, is unfounded and does not appear to lead 

to regulatory uncertainty.  

 

2.52 To allay these concerns of stakeholders, the Authority is of the view 

that the Central Government should be required to seek 

recommendations of TRAI before making any amendments in the 



50 
 

 

terms and conditions of the authorisations. This is also in line with 

Section 11(1)(a) of the TRAI Act, 1997. Hence, for any change(s) in 

the terms and conditions of the authorisation, except for the reason 

of the interest of the security of the State, the Central Government 

should seek TRAI’s recommendations under Section 11(1)(a) of the 

TRAI Act, 1997.  

 

2.53 Besides, Section 56 of the Telecommunications Act, 2023 provides 

powers to the Central Government to make Rules.  Section 56(1) of 

the Telecommunications Act, 2023 stipulates: 

 

 ‘56. (1) The Central Government may, by notification, and 

subject to the condition of previous publication, make rules not 

inconsistent with the provisions of this Act, to carry out the 

purposes of this Act.’ 

  

2.54 Therefore, the Authority holds the view that the terms and 

conditions for broadcasting service authorisations should be 

notified as Rules under Section 56 of the Telecommunications Act, 

2023, and the authorised entity should abide by such Rules.  

 

2.55 Also, for any operational requirements, the Authority is of the 

opinion that the Central Government may issue 

instructions/directions/orders/advisories in accordance with the 

Rules notified under the Telecommunications Act, 2023. 

 

2.56 Furthermore, as per Section 11(1)(b)(i) of the TRAI Act, 1997, the 

Authority while discharging its functions also ensures compliance 

of terms and conditions of license by the licensees. Hence, the 

authorised entity shall be bound by the regulations/orders/ 

directions issued by TRAI towards compliance of terms and 

conditions of authorisation under the provisions of TRAI Act. 
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2.57 Any violation of TRAI’s regulations/orders/directions by the 

authorised entity shall render the entity liable to pay the applicable 

Financial Disincentives (FD) as imposed by TRAI. In case, the 

authorised entity defaults on the payment of FD imposed on it, and 

if TRAI advises so, the Central Government shall recover such 

amount from the Bank Guarantee/Security Deposit furnished by it 

under its respective service authorisation(s) to the Central 

Government. The decision of the TRAI regarding the imposition of 

FD and amount thereof shall be final, subject to the appeal as per 

the provisions of TRAI Act, 1997.   

 

2.58 Apropos, the Authority recommends that: 

 

(1) The Central Government (MIB) should grant service 

authorisation for broadcasting services under Section 3(1)(a) 

of the Telecommunications Act, 2023, in place of extant 

practice of grant of license/permission under Section 4 of 

the Indian Telegraph Act, 1885. 

 

(2) The terms and conditions for such broadcasting service 

authorisations should be notified as Rules under Section 56 

of the Telecommunications Act, 2023, and the authorised 

entity shall be required to abide by such Rules.  

 

(3) The Central Government (MIB) may issue Orders/ 

Directions/Advisories/Instructions as per the said Rules 

notified under the Telecommunications Act, 2023. 

 

2.59 To safeguard the interests of service providers, and while ensuring 

compliance of the regulatory framework of TRAI, the Authority 

recommends that: 
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(1) For any change(s) in the terms and conditions of the service 

authorisations, except for the reason of the interest of the 

security of the State, the Central Government (MIB) should 

seek recommendations of TRAI under Section 11(1)(a) of the 

TRAI Act, 1997.   

 

(2) The authorised entity should be required to comply with the 

Regulations/Orders/Directions issued by TRAI under the 

provisions of TRAI Act, 1997 as amended from time to time. 

 

(3) The authorised entity shall be liable to pay the Financial 

Disincentives (FD) imposed by TRAI for violation of the 

provisions of regulations/orders/directions issued by TRAI. 

In case, the authorised entity defaults on the payment of FD 

imposed on it by TRAI, and if TRAI advises so, the Central 

Government (MIB) shall recover such amount from the Bank 

Guarantee/Security Deposit furnished under its respective 

service authorisation(s) to the Central Government (MIB). 

The decision of the TRAI regarding the imposition of FD and 

amount thereof shall be final, subject to the appeal as per 

the provisions of TRAI Act, 1997. 

 

 
 

A3. Format of the authorisation document 

 

2.60 Regarding the format of the authorisation document, the Authority 

has raised the following question in the Consultation Paper: 
 

Q4. For the purpose of grant of authorisation under Section 3(1) of the 

Telecommunications Act, 2023, the Central Government may 

issue an authorisation document to the Applicant Entity 

containing the essential details viz. Name, Category and Address 

of entity, Scope of Service, Service Area, Validity etc. A draft 

format of authorisation document is given at Figure 2.2. Do you 
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agree with the draft format or whether any changes are needed 

in the draft format of authorisation document? Please provide 

your response with necessary explanations. 

 

Broad Summary of Comments of the stakeholders on Q4 

 

2.61 The stakeholders had varied views. The stakeholders in favour of the 

format of the Authorisation document provided in the Consultation 

Paper, suggested that:  

 

i. ‘Name of the Channel’ and the ‘Category of the Channel’ should 

be specified under the second set of rules and should not be in 

grant of authorisation rules. 

 

ii. The draft format for grant of service authorisation is relevant 

for uplinking and downlinking of television channel under 

Television Programming Services, but not in the case of 

Teleport Service. The service authorisation format for Teleport 

should mention ‘Satellite’ in place of ‘Name of Channel’. 

 

2.62 Stakeholders favouring the contractual nature of the 

authorisation/license mentioned that:  

 

i. To preserve the contractual nature of authorisation, it is 

integral that the authorisation document includes the terms 

and conditions that were previously part of the license issued 

to the service provider.  

 

ii. The detailed terms and conditions that are proposed to be 

included under the Broadcasting (Grant of Service 

Authorisations) Rules should continue to be a part of the 

contract between the Government and the service provider, 

regardless of whether it is referred to as a license or an 

authorization. 
 



54 
 

 

 

iii. By removing these terms from the license and incorporating 

them under the Broadcasting (Grant of Service Authorisations) 

Rules, the service provider’s ability to challenge the terms that 

are part of a statutory instrument would be significantly limited 

as opposed to a license/contract. This would leave the service 

provider with no option but to challenge the law itself, thereby 

curtailing their rights under the Contract Act.  

 

iv. The contractual framework offers service providers a level of 

security by protecting them against arbitrary modifications to 

the terms and conditions of their licenses. Discarding these 

established mechanisms without any demonstrated need would 

create unnecessary regulatory uncertainty and disrupt the 

confidence of stakeholders. 

 

v. The definitions of ‘licensee’ and ‘licensor’ provided under 

Section 59 of the Telecommunications Act, 2023 (which 

provides for amendment to the TRAI Act, 1997) implies that the 

Act does not intend to make any distinction between the license 

and authorisation as the licensee and licensor have been 

respectively defined as the authorised entities and the Central 

Government, which grants authorisation. 

 

Analysis of the issues and views of the Authority on Q4 

 
 

2.63 It is essential to establish a clear, well-structured process for 

granting service authorisations to an entity intending to provide 

broadcasting services. Thus, the Authority is of the considered view 

that the format of service authorisation(s) to be granted to the entity 

seeking authorisation for provisioning of broadcasting services 

should be a well-crafted single concise document. The suggestions 

of stakeholders as in para 2.62 have been considered to the extent 
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appropriate in drafting the format of the authorisation document. 

Further, the concerns regarding preserving contractual nature of 

document or making the terms and conditions a part of 

authorisation document have been addressed in previous section 

numbered A2. Also, the terms ‘licensor’ and ‘licensee’ have been 

redefined in the TRAI Act vide section 59 of the Telecommunications 

Act, 2023 in order to align these definitions with the provisions of 

the Telecommunications Act, 2023. 

 

2.64 The Authority is of the view that service authorisation may be 

granted by the Central Government under Section 3(1)(a) of the 

Telecommunications Act, 2023 in the form of an authorisation 

document.   

 

2.65 The Authority after reviewing the comments of the stakeholders 

acknowledge that the details like name and category of channels 

should be specified separately in the authorisation document. 

Therefore, the Authority is of the view that the authorisation 

document should be divided in two parts. The first part (Front page) 

of the document shall contain all the essential elements of service 

authorisation like Unique Service Authorisation Number (USAN)34, 

Validity period, Name, Category and Address of entity, Company 

Identification Number (CIN)/LLP Identification Number 

(LLPIN)/Registration Number, Date of Incorporation/ Registration, 

Name of Service and Service Area. Whereas other details such as 

name and category of channels, frequency band, satellite and 

teleport details, etc. specific to the service authorisation should be 

contained in the second part (Overleaf) as additional information.  

 

 
34 USAN is a unique alpha numeric service number allotted to an entity during grant of 

authorisation. 
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2.66 The Authority is also of the view that all types of service 

authorisation(s) granted to an entity should be linked to the USAN 

allotted to the respective entity. Further, in case an authorised 

entity, already holding a broadcasting service authorisation under 

the Telecommunications Act, 2023, decides to obtain another 

service authorisation, then such service authorisation(s) granted to 

the entity shall be linked to the USAN already allotted to it. Format 

of service authorisation document is provided in Figure 2.1 
 

          Figure 2.1: Format for Grant of Service Authorisation (Front Page) 
 

 

*Entity Category may include: Company/LLP/Autonomous bodies/State 

Agricultural Universities (SAU)/Indian Council of Agricultural Research (ICAR) 

institutions/Krishi Vigyan Kendras/Civil Society Organisations/Voluntary 

Organisations/Not for profit organisations set up by self-help groups (SHGs) 

GOVERNMENT OF INDIA 

MINISTRY OF INFORMATION AND BROADCASTING 
 

AUTHORISATION TO PROVIDE BROADCASTING SERVICES 
 

[under Section 3(1)(a) of the Telecommunications Act, 2023 and 

subject to 

The Broadcasting (Grant of Service Authorisations) Rules and 

The Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules] 
 

Unique Service Authorisation Number (USAN) __________ 

Issue Date: [DD/MM/YYYY]                Valid Up to: [DD/MM/YYYY] 

Details of Authorised Entity: 

      Entity Category*:______________  

      Name of Entity:  ___________________ 

 CIN/LLPIN/Registration Number: _________ 

 Date of Incorporation/Registration: ___________ 

      Address: ________________ 
 

Name of the Service: ________________ 

Service Area: ______________ 
[Service specific Additional Information Overleaf] 

Date: ________ 
 
 

Signature of the Officer of the Central Government: ________________ 

(On behalf of the President of India) 
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and Farmer Producer Organisations/Non-Government 

Organisation/Government Organisation/Educational Institute/Public 

Charitable Trust/Registered Society/Resident Welfare Association 

 

Further, the service specific information may be annexed as under: 

 

1. Television Channel Broadcasting 

a. Name of the TV Channel(s) 

b. Category of the TV Channel(s)  

c. Language and Genre of the TV Channel(s)35 

i. Primary Language  

ii. Sub-genre for non-news channel(s)  

d. Logo of the TV Channel(s) 

e. Mode of Transmission of TV Channel(s) 

f. Name of Teleport and Satellite [Satellite-based Broadcasting] 

g. Terrestrial Medium used [Ground-based Broadcasting] 

h. List of Board of Directors/Partners 

Any other essential details as deemed necessary by the Central 

Government 

 

2. News Agency for Television Channel(s)  
a. Name of the Teleport 

b. Name of the Satellite 

c. List of Board of Directors/Partners 

Any other essential detail as deemed necessary by the Central 

Government  

  

 
35 As per TRAI recommendations dated 8th July on ‘ Listing of television channels in Electronic 

Programme Guide and Upgradation of DD Free Dish platform to an Addressable System’ 
 

‘The Authority recommends that Ministry of Information and Broadcasting (MIB) should seek 

information from broadcasters about primary language of their television channel and sub-genre 

of every non-news channel (as per Regulation 18(1) of Interconnection Regulation 2017 (as 

amended) notified by the Authority) while giving permission to each channel. The Authority also 

recommends that the information so obtained may be displayed on Broadcast Seva portal of MIB 

so as to enable the distributors to arrange each channel in EPG accordingly.’ 
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3. Teleport/Teleport Hub 

a. Location of the Teleport  

b. Name of the Satellite 

c. Frequency Band 

d. List of Board of Directors/Partners 

Any other essential details as deemed necessary by the Central 

Government 

 

 

4. Uplinking of Live event/news/footage by Foreign 

Channel/News Agency 

a. Name and Location of the Teleport  

b. Name of the Satellite 

c. Frequency Band 
 

  Any other essential details as deemed necessary by the Central 

Government 

 

5. Direct-to-Home (DTH) Service and Headend In The Sky (HITS) 

Service 

a. Headend Location(s) 

b. List of Board of Directors/Partners 

Any other essential details as deemed necessary by the Central 

Government 

 

6. Terrestrial Radio Service 

a. Name(s) of the Channel 

b. List of Board of Directors/Partners 

Any other essential details as deemed necessary by the Central 

Government 

 

7. Community Radio Stations 

a. Name(s) of the Channel  

b. Broadcast Frequency  

c. Location of station/transmitter 

d. List of Key Managerial Personnel 
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Any other essential details as deemed necessary by the Central 

Government  

 

8. Low Power Small Range Radio Service 

a. Approved frequency of operation 

b. Approved cities/Location for operation 

c. List of Key Managerial Personnel 

Any other essential details as deemed necessary by the Central 

Government 

 

 

2.67 Further, the terms and conditions for the respective authorisation 

should be prescribed as Rules under the Telecommunications Act, 

2023. Accordingly, the Authority is of the view that two set of Rules 

are required to be drafted.  

 

2.68 The first set of Rules, termed as ‘The Broadcasting (Grant of 

Service Authorisations) Rules’, shall provide the broad contours of 

various service authorisation. These rules shall provide the 

necessary information including applicable fee structure, eligibility 

conditions, process of application, migration process to the 

applicant entity before applying for its desired service authorisation.  

 

2.69 The second set of Rules viz., ‘The Broadcasting (Television 

Channel Broadcasting, Television Channel Distribution, and 

Radio Broadcasting) Services Rules’ shall provide the detailed 

terms and conditions applicable to the authorised entity i.e., after 

grant of service authorisation. The second set of Rules shall provide 

terms and conditions for the three categories of authorisations viz., 

Television Channel Broadcasting Services, Television Channel 

Distribution Services, and Radio Broadcasting Services which has 

been deliberated upon in Chapter III of this document. 
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2.70 Broadly, the authorisation framework would be as illustrated in 

Figure 2.2. 
 

 

Figure 2.2: Framework for broadcasting service authorisation 

 

 

2.71 In view of the above, the Authority recommends that the Rules 

for Broadcasting Services to be notified by the Central 

Government under Section 56 of the Telecommunications Act, 

2023 should be organized in the manner given below:  

 

a) The Broadcasting (Grant of Service Authorisations) Rules; 

and 

b) The Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) 

Services Rules. 
 

 

Note:  
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i. The first set of Rules namely ‘The Broadcasting (Grant of 

Service Authorisations) Rules’ should contain the terms 

and conditions for grant of various broadcasting service 

authorisations under Section 3(1)(a) of the 

Telecommunications Act, 2023.  

 

ii. The second set of Rules namely ‘The Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services Rules’ 

should cover the terms and conditions for providing 

services under each category of Service Authorisation viz., 

Television Channel Broadcasting Services, Television 

Channel Distribution Services, and Radio Broadcasting 

Services. 

 
 

2.72 The Authority recommends that service authorisation granted 

by the Central Government under Section 3(1)(a) of the 

Telecommunications Act, 2023 should be in the form of an 

authorisation document, containing the essential details of the 

service authorisation, the recommended format of which is 

available at Schedule-V of Annexure-II.  
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B. Framework of The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and 

Radio Broadcasting) Services 

 

2.73 The authorised entity upon obtaining authorisation under Section 

3(1)(a) of the Telecommunications Act, 2023, for providing services, 

would be required to comply with the terms and conditions to be 

notified as Rules for the respective service. Based on the type of 

services and their characteristics, such broadcasting services may 

be broadly categorised as the Television Channel Broadcasting 

Services and the Television Channel Distribution Services (were 

termed as Television Programming Services and Television 

Distribution Services respectively in the Consultation Paper) and the 

Radio Broadcasting Services. 

 

2.74 Accordingly, the Consultation Paper dated 30th October 2024 vide 

para 2.59, raised the following question with respect to the 

framework for ‘The Broadcasting (Television Programming, 

Television Distribution and Radio) Services Rules’ for comments of 

the stakeholders. 

 

Q6.  Draft structure for covering terms & conditions for provision of 

services after grant of authorisations to be included in the 

second set of Rules, namely, The Broadcasting (Television 

Programming, Television Distribution and Radio) Services Rules, 

is shown in Figure 2.4 above for consultation. Whether changes 

are required in the said structure? Please support your response 

with proper justification. 
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Broad Summary of comments of the stakeholders on Q6 

 

2.75 Most of the stakeholders submitted comments in favour of the 

structure presented for covering various terms and conditions to be 

included in the second set of Rules after the grant of service 

authorisation. 

 

2.76 A summary of comments of the stakeholders who are in favour of 

the draft structure of terms and conditions for provision of 

broadcasting services, is given below: 

 

i. The draft structure of terms and conditions as provided in the 

Consultation Paper for provisioning of broadcasting services 

is a step ahead in ensuring transparency, accountability, and 

consumer-centric service delivery. 

 

ii. The draft structure of terms and conditions has been 

constructed aptly which will positively address areas like 

consumer protection, technological inclusivity, and public 

interest obligations. Thus, the framework will better serve 

stakeholders, while fostering a competitive and equitable 

broadcasting ecosystem. 

 

iii. Transition from licensing to authorisation regime under 

Section 3(1) of the Telecommunications Act, 2023, marks a 

significant regulatory shift for broadcasting. 

 

2.77 A summary of comments of the stakeholders who are not in favour 

of the draft structure of terms and conditions for providing 

broadcasting services, is given below: 

 

i. Adopting common terms for all the services, irrespective of the 

nature of service, or in other words, adopting a one size fits all 

concept for all common terms and conditions, whether it’s a 
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television channel broadcast or television channel distribution 

or radio service, would be a stringent step. The most effective 

approach would be to maintain separate terms and conditions 

for each service rather than combining them.  

 

ii. Bifurcating ‘The Broadcasting (Television Programming, 

Television Distribution and Radio) Services’ into two 

additional categories [for making rules] would complicate the 

terms and conditions. The stakeholder suggested to keep the 

terms and conditions specific to each service authorisation 

separate. 

 

iii. OTT platforms and Prasar Bharati should also be brought 

under the umbrella of Broadcasting Distribution Platforms to 

ensure a level playing field. Currently, these platforms do not 

fall under the ambit of any regulatory framework even though 

they are distributing same/similar content to the users. 

 

Analysis of the issue and views of the Authority 

 

2.78 As discussed above, the first step for any applicant entity is to obtain 

Authorisation from the Central Government in accordance with the 

terms and conditions outlined in the first category of Rules, namely 

‘The Broadcasting (Grant of Service Authorisations) Rules’. Once an 

authorisation is granted for a specific service or a set of services, the 

authorised entity shall be governed by the terms and conditions 

contained in ‘The Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) Services 

Rules’, for providing respective authorised service(s). 

 

2.79 The Authority observes that while the services offered by the 

broadcasting entities are becoming more diverse, the regulatory 

framework governing these services should remain equitable for all 
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the service providers. However, the terms and conditions should be 

customized according to the specific authorisations.  

 

2.80 In this context, Section 3(2) of the Telecommunications Act, 2023 

also provides for different terms and conditions of authorisation for 

different types of telecommunication services, telecommunication 

network or radio equipment. Section 3(2) of the Telecommunications 

Act, 2023 is reproduced below:  

 

 

‘(2) The Central Government may while making rules under sub-

section (1) provide for different terms and conditions of 

authorisation for different types of telecommunication services, 

telecommunication network or radio equipment.’ 

 

2.81 Currently, various television broadcasting, distribution and radio 

broadcasting services operate under separate policy guidelines. To 

simplify the process of authorisation, the Authority is of the view 

that essential common provisions in these guidelines should be 

consolidated to define terms and conditions for ‘Grant of Service 

Authorisation’, which should be notified as the first category of 

Rules, namely, ‘The Broadcasting (Grant of Service Authorisations) 

Rules’. These Rules will contain provisions related to eligibility 

conditions, fee structure, process of application, authorisation 

document format etc. and would provide a simple understanding of 

requirements to the entities interested in obtaining authorisation for 

providing broadcasting services. The Rules will also provision 

migration process for the existing permission/license holders to the 

authorisation regime.  

 

2.82 The Authority further views that terms and conditions to be notified 

as second set of Rules, namely, the Broadcasting (Television 

Channel Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services should be divided into two parts.  
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2.83 Part-I of these Rules should contain ‘Common Terms and 

Conditions’, applicable to all broadcasting services. Part-II should 

contain ‘Specific Terms and Conditions’ applicable to respective 

broadcasting services. This systematic approach will provide a 

simple understanding of applicable terms and conditions for each 

broadcasting service to its service providers.  

 

2.84 The first category of services i.e., Television Channel Broadcasting 

Services will cover four types of authorisations, namely, Television 

Channel Broadcasting, News Agency for Television Channel(s), 

Teleport/Teleport Hub and Uplinking of Live event/news/ 

footage by Foreign Channel/News Agency and any other service 

as notified by the Central Government from time to time.  

 

2.85 The existing guidelines for uplinking and downlinking of television 

channels provision for providing television channels through 

satellite medium only. The recent recommendation of TRAI on 

‘Regulatory Framework for Ground-based Broadcasters’ issued on 

15th January 202536 make provision for a new service, that is, 

’Ground-based Broadcasting’. Considering these recommendations, 

authorisation for ‘Television Channel Broadcasting’ can be obtained 

either for satellite-based medium or ground-based medium or both. 

Broadcasting of television channel signals through satellite-based 

medium will include authorisations for uplinking of a television 

channel, downlinking of a television channel or both uplinking and 

downlinking of a television channel. Whereas, authorisation for 

ground-based broadcasting of a television channel enables 

television channel to be transmitted to the distributors, through one 

or more terrestrial communication mediums, viz., wireline (e.g. 

cable/fibre, etc.) or wireless (e.g. cellular/microwave/Wi-Fi, 

etc.)/internet/cloud.  

 
36 https://www.trai.gov.in/sites/default/files/2025-01/Recommendation_15012025.pdf  

https://www.trai.gov.in/sites/default/files/2025-01/Recommendation_15012025.pdf


67 
 

 

2.86 In the recommended authorisation framework, an applicant entity 

will be able to apply for one or more service authorisations at the 

same time. The applicant entity will be required to submit an 

application on the online portal. On meeting the eligibility conditions 

and also fulfilling other terms and conditions of service 

authorisation(s), the applicant entity will be granted service 

authorisation(s) in the form of an authorisation document by the 

Central Government as discussed in earlier paragraphs. 

 

2.87 In addition to various authorisations, there could be several 

approvals/intimations required by an entity, during the course of 

authorisation(s). These approvals/intimations will be issued by the 

Central Government on making an application on the portal along 

with payment of applicable fees and fulfilling prescribed conditions, 

if any. The approvals/intimations have been discussed in detail in 

Chapter-III.  
 

 

2.88 The second category of services, namely, Television Channel 

Distribution Services’ will contain two types of authorisations, viz., 

‘DTH Service’ and ‘HITS Service’ and any other service as notified 

by the Central Government from time to time.  

 

2.89 MIB’s reference calls for aligning the IPTV guidelines of the Ministry 

with the Telecommunications Act, 2023. The extant guidelines of 

MIB on IPTV enables MSOs; Telecom Access Service Providers 

(Unified Access Service Licensees, Cellular Mobile Telephone Service 

Licensees and Basic Service Licensees) having license to provide 

triple play service, having a minimum net worth of Rs 100 crore and 

having permission to provide IPTV services under their license; or 

any other telecom service provider duly authorised by DoT to provide 

IPTV services without requiring any further registration. All such 

operators before providing IPTV services are required to give a self-
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certified declaration to MIB, DoT and TRAI giving details such as 

license/registration under which IPTV services are proposed, the 

start date, the area being covered, and details of the network 

infrastructure etc.  

 

2.90 In this regard, TRAI recommendations37 on ‘Framework for Service 

Authorisations to be Granted Under the Telecommunications Act, 

2023’, issued on 18th September 2024 may be referred. In the said 

recommendations, the scope of Unified Service Authorisation, 

Access Service Authorisation and Internet Service Authorisation 

included IPTV service in alignment to the extant licensing 

conditions.  

 

2.91 Therefore, there may not be a need to grant a separate authorisation 

for IPTV services, as the enablement is already covered in parent 

authorisations/registration. However, the terms and conditions for 

provisioning of IPTV services should be contained in the Rules to be 

notified under the Telecommunications Act, 2023. The 

authorisation would be granted for DTH Service and HITS Service 

only and IPTV Services can be provided under Unified Service 

Authorisation, Access Service Authorisation, Internet Service 

Authorisation and MSO registration. 

 

2.92 Further, the definition of Distribution Service Provider also includes 

Multi System Operators (MSOs). However, MSOs are not included in 

the authorisation framework as they are registered under the CTN 

Act, which continues to be in force. It is felt that the registration of 

MSOs (including LCOs) under CTN Act can be brought under the 

authorisation framework of the Telecommunications Act, 2023. To 

ensure uniformity in regulation of Television Channel Distribution 

Services, the provisions related to registration of MSOs (including 

 
37 https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf  

https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf
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Local Cable Operators or LCOs) in the CTN Act may be repealed. 

This would unify authorisation of all the distribution platforms 

under the same law. It is noted that the regulatory aspects related 

to tariff, interconnection and quality of service for all the distributors 

of television channels are already governed by TRAI under the TRAI 

Act, 1997. 

 

2.93 The Radio Broadcasting Services shall cover three distinct 

authorisations, viz. Terrestrial Radio Service, Community Radio 

Stations and Low Power Small Range Radio Service and any 

other service as notified by the Central Government from time to 

time.  

 

2.94 Further, the apprehensions of some of the stakeholders about 

content regulation through the authorisation framework are 

unfounded. The Authority examined these concerns and is of the 

view that the recommendations on terms and conditions of 

authorisation framework to be notified as Rules, under the 

Telecommunications Act, 2023, are limited only to the carriage and 

technical aspects of various broadcasting services and does not 

bring content regulation under its purview.  

 

2.95 Several stakeholders commented on the need and urgency of 

bringing OTT services under the authorisation regime. They argued 

that OTT services are impacting the business of existing DPOs, due 

to lack of regulatory oversight on tariffs, carriage and content, while 

DPOs based on their respective license/permission/registration are 

required to comply with various regulatory obligations.  

 

2.96 During the consultation process on ‘Regulatory framework for 

Ground-based Broadcasters’38, some stakeholders highlighted that 

 
38 https://trai.gov.in/sites/default/files/2024-10/CP_18102024_0.pdf  

https://trai.gov.in/sites/default/files/2024-10/CP_18102024_0.pdf
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the biggest regulatory challenge the industry is facing is the anomaly 

governing the OTT aggregators and the OTT application developers. 

Majority of the linear channels, which are presently regulated by 

downlinking guidelines and the TRAI’s regulatory framework are 

made available on the OTT aggregator application, sometimes in the 

guise of slightly changing the programme mix and that by doing so, 

OTT players are clearly circumventing the present regulatory 

framework.  

 

2.97 With growth in broadband penetration, a wide variety of OTT 

services have become available to consumers. Some of the existing 

definitions of OTT are as follows: 

 

a. ITU-T Recommendation D.262 (05/2019)39 defines OTT as: 

 “over-the-top (OTT): An application accessed and delivered 

over the public Internet that may be a direct 

technical/functional substitute for traditional international 

telecommunication services.  

NOTE – The definition of OTT is a matter of national sovereignty 

and may vary among Member States.” 

 

b. The DoT Committee Report on Net Neutrality (May 2015)40 

classified OTT services into two groups as below:  

“(i) OTT communications services – These services (e.g. VoIP) 

provide real-time person to person telecommunication services. 

These services are similar to the telecommunication services 

provided by the licensed telecom service providers (TSPs) but 

are provided to the users as applications carried over the 

internet using the network infrastructure of TSPs. Essentially 

 
 

39 Source: https://www.itu.int/rec/T-REC-D.262-201905-I/en 

 
40 https://dotws.cdot.in/sites/default/files/Net_Neutrality_Committee_report%20%281%29_0.pdf 

 

https://www.itu.int/rec/T-REC-D.262-201905-I/en
https://dotws.cdot.in/sites/default/files/Net_Neutrality_Committee_report%20%281%29_0.pdf
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OTT communications services compete with the services 

provided by TSPs riding on the infrastructure created by TSPs.  

(ii) OTT application services – All other OTT services such as 

media services (broadcasting, gaming), trade and commerce 

services (e-commerce, radio taxi, financial services), cloud 

services (data hosting & data management 

platforms/applications), social media (Internet based 

intermediary applications like Facebook, YouTube) offer 

services to end-users using the network infrastructure created 

by TSPs but do not directly compete with the service offerings 

for which the TSPs have obtained a licence under the applicable 

law i.e. the Indian Telegraph Act, 1885.”  

 

c. The draft “Broadcasting Services (Regulation) Bill 2023, which 

was issued by MIB on 10.11.2023 for public consultation, 

defined the “Over-the-top broadcasting service” or “OTT 

broadcasting service” as follows: 

 

“(y) “Over-the-top broadcasting service” or “OTT broadcasting 

service” means a broadcasting service  

(i) made available on-demand or live to subscribers or users 

in India, and  

(ii) where a curated catalogue of programmes owned by, 

licensed to, or contracted to be transmitted,  

over the internet or a computer resource, not being a 

closed network; and  

(iii) where additional hardware or software or combination 

thereof including a set-top-box, or dongle and software 

keys may be required to access content on non-smart 

televisions or viewing devices,  

 

Provided that OTT broadcasting services shall not include a 

social media intermediary, or a user of such intermediary, as 

defined in rules under the Information Technology Act, 2000 
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(21 of 2000) or such other entities as may be notified by the 

Central Government; Explanation: In case of OTT broadcasting 

services, the person responsible for ensuring compliance with 

all requirements under this Act shall be the operator who 

makes available the programme or content and not the network 

operator or the internet service provider.;” 

 

2.98 The Authority observed that OTT is an overarching term 

encompassing OTT communication and OTT application services 

including OTT media services. The Authority notes that the issue of 

regulation of OTT services requires a wider examination and has 

limited these recommendations to the reference received from the 

Ministry. Any recommendation on OTT services and its related 

aspects, if needed, may be addressed through a separate 

consultation process. 

 

2.99 These stakeholders also raised concerns regarding rapid and 

unregulated proliferation of Free Ad-supported Streaming Television  

(FAST) channels in India. The stakeholders mentioned that the 

unregulated growth of FAST channels is leading to regulatory 

disparity with respect to the regulated content distribution 

ecosystem. Hence, it is posing a significant business challenge to 

the DPOs. These stakeholders suggested introducing a 

comprehensive regulatory framework to cover FAST channels 

comparable to traditional broadcasters.  

 

2.100 FAST channels are new introduction and yet to be defined in the 

regulatory framework. Common industry parlance refers FAST to a 

form of streaming that delivers programming similar to cable, 

satellite or traditional TV.41 FAST channel is also referred to as a 

 
41 https://www.cnet.com/tech/services-and-software/fast-tv-what-it-is-and-why-it-should-

matter-to-you/ 
 

https://www.cnet.com/tech/services-and-software/fast-tv-what-it-is-and-why-it-should-matter-to-you/
https://www.cnet.com/tech/services-and-software/fast-tv-what-it-is-and-why-it-should-matter-to-you/
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grouping of programme that is shown on a set timetable. FAST can 

be provided by broadcasters, equipment providers and 

entertainment companies.42 FAST is not limited to live TV channels 

but also include free on-demand content. One can view FAST 

content on virtually any device at no subscription fee. The providers 

of FAST channels achieve this by either developing their own apps 

or signing agreements with equipment manufacturers to have their 

service. However, programme distribution of TV channels on FAST 

seems analogous to broadcast of TV channels by regulated 

Distribution Platform Operators.  

 

2.101 Stakeholders during the consultation for ground-based 

broadcasters further mentioned that “… services such as Yupp TV, 

Samsung TV Plus, Vodafone Play, Tata Play, Distro TV, Patchwall+ 

(Xiaomi), and LG WebOS (upcoming) are offering live channels to 

consumers, which, in many cases, appears to be outside the scope 

of existing Uplinking/Downlinking guidelines dated 9th November 

2022. These services, unlike traditional DPOs do not seem to be 

subject to the same regulatory scrutiny, potentially distorting level 

playing field for pay television operators. Moreover, they are 

practically operating as a Ground Based Broadcasters (GBB). We, 

therefore, believe that the current regulatory framework and the 

forthcoming regulatory framework for GBB, should necessarily bring 

clear guidelines for live channel distribution via such OTT platforms, 

which are circumventing the regulations ...” 

 

2.102 The Authority also noted that FAST channel services, to the extent 

they are streaming television channels, including those authorised 

by the MIB, they are performing function similar to that of a 

 
42 ACMA report on ‘Trends and developments in viewing and listening 2023–24’, December 2024. 
https://www.acma.gov.au/sites/default/files/2024-
12/Trends%20and%20developments%20in%20viewing%20and%20listening%202023%E2%80%9
324.pdf 

https://www.acma.gov.au/sites/default/files/2024-12/Trends%20and%20developments%20in%20viewing%20and%20listening%202023%E2%80%9324.pdf
https://www.acma.gov.au/sites/default/files/2024-12/Trends%20and%20developments%20in%20viewing%20and%20listening%202023%E2%80%9324.pdf
https://www.acma.gov.au/sites/default/files/2024-12/Trends%20and%20developments%20in%20viewing%20and%20listening%202023%E2%80%9324.pdf
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Distribution Service Provider, without any regulatory oversight. The 

concerns raised by the stakeholders regarding rapid and 

unregulated proliferation of FAST channels in India leading to 

regulatory disparity, thereby affecting level playing field with respect 

to the regulated traditional broadcasting ecosystem, is a genuine 

one. Such a regulatory arbitrage is likely to topple the competitive 

balance in the industry towards such free of cost service providers. 

The Authority is of the view that such an anomaly cannot be 

overlooked and it is necessary to intervene in the matter at this stage 

to ensure fair and balanced competitive environment in the sector. 

 

2.103 The Preamble of the Telecom Regulatory Authority of India (TRAI) 

Act, 1997 states: 

 

"An Act to provide for the establishment of the Telecom Regulatory 

Authority of India and the Telecom Disputes Settlement and 

Appellate Tribunal to regulate the telecommunication 

services, adjudicate disputes, dispose of appeals, and to 

protect the interests of service providers and consumers of 

the telecom sector, to promote and ensure orderly growth of the 

telecom sector, and for matters connected therewith or incidental 

thereto."  

 

2.104 In view of the above mandate to regulate the telecommunication 

services and to protect the interests of service providers, the 

Authority is of the opinion that the FAST service providers be 

brought within the authorisation framework. It is therefore, 

recommended that a separate authorisation for FAST channels may 

be considered under Television Channel Distribution Services. MIB 

may make a reference to the Authority to provide detailed conditions 

for service authorisation.  
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2.105 The Authority is of the view that the framework for broadcasting 

services to be notified under the second set of Rules, i.e., ‘The 

Broadcasting (Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services Rules’ may be as 

illustrated in Figure 2.3 below: 

 
 

 

Figure 2.3: Framework for Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting 

Services  

Description 

Part-I: Common Terms and Conditions for the Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services 

Part-II: Specific Terms and Conditions for provisioning various 

Broadcasting Services 
 

TELEVISION CHANNEL BROADCASTING SERVICES 

• Television Channel Broadcasting 

o   Satellite-based Broadcasting of a Television Channel  
 

▪ Uplinking of a Television Channel 

▪ Downlinking of a Television Channel  

▪ Uplinking & Downlinking of a Television Channel 
 

o Ground-based Broadcasting of a Television Channel 

• News Agency for Television Channel(s) 

• Teleport/Teleport Hub 

• Uplinking of Live event/news/footage by Foreign Channel/News Agency 

• Other related Approvals/Intimations 

 

TELEVISION CHANNEL DISTRIBUTION SERVICES 

• Direct to Home (DTH) Service 

• Headend in the Sky (HITS) Service 

• Internet Protocol Television (IPTV) Service 
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RADIO BROADCASTING SERVICES  

• Terrestrial Radio Service 

• Community Radio Stations 

• Low Power Small Range Radio Service 
 

 

2.106 The services as presented in the authorisation framework in Figure 

2.3 vis-à-vis the extant permissions/licenses in the existing policy 

guidelines of the Ministry have been mapped as presented in Table 

2.1. 

 

Table 2.1: Mapping of licenses/permissions under existing policy 

guidelines of MIB with service authorisations under the 

Telecommunications Act, 2023 

 

 

Existing 

Broadcasting 

Licenses/ 

Permissions 

Existing Policy Guidelines Service Authorisation 

under 

Telecommunications 

Act, 2023 
 

Television Channel Broadcasting Services 
 

• Uplinking of a 

Television Channel 

• Downlinking of a 

Television Channel 

• Uplinking and 

Downlinking of a 

Television Channel 

Guidelines for Uplinking 

and Downlinking of Satellite 

Television Channels in India 

 

Television Channel 

Broadcasting 

• Satellite-based 

Broadcasting of a 

Television Channel 

o Uplinking of a 

Television Channel 

o Downlinking of a 

Television Channel 

o Uplinking and 

Downlinking of a 

Television Channel 
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- - Ground-based 

Broadcasting of a 

Television Channel43 

News Agency Guidelines for Uplinking 

and Downlinking of Satellite 

Television Channels in India 

News Agency for TV 

Channel(s) 

Teleport/Teleport Hub Guidelines for Uplinking 

and Downlinking of Satellite 

Television Channels in India 

Teleport/Teleport Hub 

Uplinking of Live 

event by a Foreign 

Channel 

Guidelines for Uplinking 

and Downlinking of Satellite 

Television Channels in India 

Uplinking of Live 

event/news/footage by 

Foreign Channel/News 

Agency 
 

Television Channel Distribution Services 
 

Direct to Home 

Service 

Guidelines for obtaining 

license for providing DTH 

Broadcasting Service in 

India 

Direct-to-Home Service 

Head-end In The Sky 

Service 

Guidelines for providing 

HITS Broadcasting Service 

in India 

Head-end In The Sky 

Service 

 

Radio Broadcasting Services 
 

FM Radio Policy Guidelines for Phase-

III expansion of FM Radio 

Stations in India 

Terrestrial Radio Service 

Community Radio 

Stations 

Guidelines for setting up 

CRS in India 

Community Radio 

Stations 

- - 
Low Power Small Range 

Radio Service44 

 

 

 
43 TRAI’s recommendations on ‘Regulatory framework for Ground-based Broadcasters’ issued on 

15th January 2025. 
 
44 TRAI’s recommendations on ‘Issues related to Low Power Small Range FM Radio Broadcasting’ 

issued on 21st September 2023. 
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2.107 The mapping of authorisation framework for broadcasting services 

with the Telecommunications Act, 2023 is annexed at Annexure-IB. 

 

2.108 Further, the terms and conditions for providing respective 

broadcasting services to be notified as Rules for ‘The Broadcasting 

(Television Channel Broadcasting, Television Channel Distribution, 

and Radio Broadcasting) Services Rules’ have been mapped with the 

existing policy guidelines of MIB and aligned appropriately with the 

relevant sections of the Telecommunications Act, 2023. 

 

2.109 In this background, the Authority recommends that the terms 

and conditions for provision of the Broadcasting (Television 

Channel Broadcasting, Television Channel Distribution, and 

Radio Broadcasting) Services to be notified as Rules under the 

Telecommunications Act, 2023, should be organized in the 

following manner:  
 
 

 

(1) Common Terms and Conditions 

(2) Specific Terms and Conditions for: 
 

a. Television Channel Broadcasting Services 
 

i. Television Channel Broadcasting 

ii. News Agency for Television Channel(s) 

iii. Teleport/Teleport Hub 

iv. Uplinking of Live event/news/footage by Foreign 

Channel/News Agency 

v. Other related Approvals/Intimations 
 

 
 

b. Television Channel Distribution Services 
 

i. Direct-to-Home (DTH) Service 

ii. Headend in the Sky (HITS) Service 

iii. Internet Protocol Television (IPTV) Service* 
 

 

c. Radio Broadcasting Services 
 
 

i. Terrestrial Radio Service 
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ii. Community Radio Station 

iii. Low Power Small Range Radio Service 

 

* For IPTV service, only the terms and conditions for 

provision of IPTV service should be included in the Rules. 

Separate authorisation for providing IPTV service is not 

required under these Rules, as it is already covered in the 

scope of authorisations for Unified Services, Access Services 

and Internet Services. In addition, MSOs registered under 

the Cable Television Networks (Regulation) Act, 1995 can 

also provide IPTV service, on submission of self-declaration 

to the Central Government (MIB). 

 

2.110 The Authority recommends that Central Government (MIB) may 

consider bringing registration of MSOs (and LCOs) under the 

purview of Telecommunications Act, 2023 and thereafter, the 

provisions related to registration and operations of MSOs (and 

LCOs) governed by the Cable Television Networks (Regulation) 

Act, 1995 may be repealed. However, the provisions related to 

content regulation of broadcasting services may continue to 

remain under the purview of Cable Television Networks 

(Regulation) Act, 1995. 

 

2.111 The Authority recommends that a separate authorisation for 

FAST channels distribution may be considered under Television 

Channel Distribution Services. MIB may make a reference to the 

Authority to provide detailed terms and conditions for the 

service authorisation for ‘FAST channels distribution service’.  

 

2.112 The Authority recommends that the Central Government (MIB) 

should take an early decision on the TRAI’s Recommendations 

on ‘Ease of Doing Business in Telecom and Broadcasting Sector’ 

issued on 2nd May 2023. 
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C. Terms and Conditions for Grant of Service 

Authorisations 

 

2.113 This section discusses the terms and conditions for obtaining 

service authorisation by the applicant as per Section 3(1)(a) of the 

Telecommunications Act, 2023. 

 

C1.     Definitions 

 

2.114 The Consultation Paper included various definitions for stakeholder 

consultation. These definitions were taken from the various existing 

Acts, policy guidelines and TRAI regulations. In this regard, the 

Authority sought comments of the stakeholders on the question 

given below: 

 

Q2. The definitions to be used in the Rules to be made under the 

Telecommunications Act, 2023, governing the Grant of Service 

Authorisations and provisioning of the Broadcasting (Television 

Programming, Television Distribution and Radio) Services are 

drafted for consultation and are annexed as Schedule-I. 

Stakeholders are requested to submit their comments in respect 

of suitability of these definitions including any additions/ 

modifications/ deletions, if required.  Kindly provide justifications 

for your response.  
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Broad Summary of Comments of the stakeholders on Q2 

 

2.115 Some stakeholders proposed changes in the definitions provided in 

the Consultation Paper, as presented in the table below. 
 

 

Draft Definitions  Changes proposed  

“Ground-Based Broadcasting” 

means providing programming 

services using terrestrial 

communication medium for 

delivering channels to the 

distributors of television 

channels”; 

“Ground-Based Broadcasting” 

means providing programming 

services using terrestrial 

communication medium like Fibre, 

broadband or cloud for delivering 

channels to the distributors of 

television channels. 

“Ground-Based Broadcasting” 

means delivery of programme 

/providing programming services in 

the form of channels excluding 

satellite-based broadcasting only 

to the licensed distribution platform 

operators, and the expression 

‘Ground-based Broadcaster’ shall 

be construed accordingly. 

“Cable Television Service” 

means the transmission of 

programmes including re-

transmission of signals of 

television channels through 

cables; 

“Cable Television Service” means 

the transmission of programmes 

including re-transmission of 

encrypted signals of television 

channels through cables; 

“Platform Services” are 

programme transmitted by the 

Distribution Service Provider(s) 

exclusively to their own 

“Platform Service” means 

Programme, including 

advertisements transmitted by 

DPOs, to their own subscribers and 
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subscribers and shall not 

include Doordarshan channels 

or any other permitted television 

channels; 

does not include Doordarshan 

channels, registered television 

channels, ground-based channels, 

Parliament channels or foreign 

television channels that are not 

registered in India 

“Programme” means any 

Radio/Television broadcast and 

includes-  

(i) exhibition of films, features, 

dramas, advertisements and 

serials;  

(ii) any audio or visual or audio-

visual live performance or 

presentation; and the expression 

“programming service” shall be 

construed accordingly; 

“Programme” means any television 

broadcast and includes 

i) exhibition of films, features, 

dramas, documentaries, 

advertisement and serials;  

ii) News & current affairs, Non-

news & current affairs, educational 

content 

iii) any audio or visual or audio-

visual live performance or 

presentation, and the expression 

“programming service” shall be 

construed accordingly;” 

“broadcaster” means a person or 

a group of persons, or body 

corporate, or any organization or 

body who, after having obtained, 

in its name, authorization from 

the Central Government for its 

channels, is providing 

programming services; 

‘broadcaster’ means a person or a 

group of persons, or body 

corporate, or any organization or 

body who, after having obtained, in 

its name, permission/authorization 

from the Central Government for its 

channels, is broadcasting to the 

general public/masses through 

any technology. 
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“IPTV” (Internet Protocol 

Television) service (or 

technology) is a convergence 

service (or technology) of the 

telecommunications and 

broadcasting through QoS 

controlled Broadband 

Convergence IP Network 

including wire and wireless for 

the managed, controlled and 

secured delivery of a 

considerable number of 

multimedia contents such as 

Video, Audio, data and 

applications processed by 

platform to a user via Television, 

PDA, Cellular, and Mobile 

television terminal with STB 

module or similar device; 

“IPTV” (Internet Protocol Television) 

service (or technology) is a 

convergence service (or technology) 

of the telecommunications and 

broadcasting through QoS 

controlled Broadband Convergence 

IP Network including wire and 

wireless for the managed, 

controlled and secured delivery of 

multichannel television 

programmes in addressable mode 

a considerable number of 

multimedia contents such as Video, 

Audio, data and applications 

processed by platform to a user via 

Television,  PDA, Cellular, and 

Mobile television terminal with STB 

module or similar device; 

OR “internet protocol television 

service” or “IPTV service" means 

delivery of multichannel television 

programmes in addressable mode 

by using Internet Protocol over a 

closed network of one or more 

service providers;” 

 

2.116 In addition, few stakeholders proposed adding definitions for terms 

such as ‘Ground-based channels’, ‘Linear broadcasting services,’ 

and ‘Local Cable Operators.’ The definitions suggested by the 

stakeholder are outlined below: 
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“Ground-based channels” means channels transmitted on LCO, 

MSO, DTH, HITS & IPTV but excluding satellite channels, 

Platform services, any channel of Prasar Bharati or any channel 

operated by or on behalf of Parliament of India. 

 

“Linear broadcasting services” means any broadcasting service 

where the channels or programmes provided by broadcasters 

are offered to subscribers by broadcasting network operators in 

a linear manner, only through cable broadcasting networks, 

satellite broadcasting networks and IPTV. 

 

“Local Cable Operator” or “LCO” means a person who receives the 

programme signals from MSO or HITS operator or IPTV and 

provides broadcasting services through a cable broadcasting 

network to subscribers, or otherwise controls or is responsible for 

the management and operation of a cable broadcasting network 

and fulfils the prescribed eligibility criteria and conditions. 

 

2.117 Further, some stakeholders also mentioned that existing definitions 

under relevant legislation and policy guidelines should be replicated 

as it is to avoid ambiguity and ensure consistency throughout the 

broadcasting sector. Moreover, new definitions related to 

programming and/or content services should not be introduced in 

the terms and conditions of service authorisations. 

 

2.118 Some of the stakeholders commented that OTT broadcasting service 

including OTT platform launched by Prasar Bharati should also be 

defined and suggested including those definitions from draft 

Broadcasting Services (Regulation) Bill, 2023. Whereas another 

stakeholder has suggested to add the definition for ‘current affairs’, 

which is undefined for a long time. 
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2.119 Few stakeholders raised concerns on few definitions provided in the 

Consultation Paper viz., ‘Digital Satellite News Gathering’ has been 

defined as ‘Digital Satellite Content Gathering’. However, they 

submitted that the word ‘content’ in relation to broadcasting is not 

clearly defined either in the Consultation Paper or in any other 

legislation, thereby suggesting that such changes could lead to 

ambiguity and confusion. 

 

2.120 Some stakeholders mentioned that the definitions contained in 

Schedule-I of the Consultation Paper are critical to ensure a 

balanced regulatory framework, to foster industry growth and 

safeguard consumer interests. The stakeholders suggested following 

changes, with an aim to address potential gaps and ambiguities, 

align with emerging trends, and enhance the framework's 

adaptability and effectiveness: 

 

i. Expand the definition of Broadcasting Services to include "over-

the-top (OTT) platforms", as they are increasingly relevant in 

the current ecosystem. 
 

 

ii. The definition of Television Distribution Service should include 

"internet-based services and IPTV" to address the growing use 

of broadband for television distribution. 

 

iii. Radio service should include podcasting and internet radio as 

they are important mediums of audio content delivery and 

should be explicitly addressed to avoid ambiguity. 

 

2.121 Another set of stakeholders submitted that the definition of 

authorisation only includes Telecommunication Services. 

Broadcasting and its Distribution Services should be added to the 

definition to make it holistic and include all stakeholders of 

broadcasting services. However, few other stakeholders have 

countered this comment. Their submissions are provided as under: 
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i. The term authorisation is already defined under Section 2 of 

the Telecommunications Act, 2023 and the rules framed 

thereunder should be consistent with the provisions therein. 

 

ii. The definitions of ‘telecommunication’ and ‘message’ provided 

in the Telecommunications Act, 2023 are sufficiently broad to 

encompass broadcasting within the definition of 

telecommunication. Further, even the Indian Telegraph Act, 

1885 did not explicitly define the term ‘broadcasting’, yet the 

definition of ‘telegraph’ adequately covered the essential 

elements of what would have constituted the fundamentals of 

broadcasting technology. 

 

         Analysis of the issue and views of the Authority 
 

 

2.122 The Authority analysed the comments of stakeholders. The 

Definitions have been examined, collated and extracted from various 

Acts, Guidelines, Regulations, etc.. Some of them have been adopted 

in original form, whereas others have been adopted mutatis 

mutandis to align them with the Telecommunications Act, 2023. 

Further some new definitions have been added to comprehensively 

cover various provisions of the terms and conditions. These 

Definitions are appropriately included in the respective Definitions 

clauses in ‘The Broadcasting (Grant of Service Authorisations) Rules’ 

and ‘The Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’. 

 

 

 

 

2.123 Since authorisations for broadcasting services mainly includes 

Television Channel Broadcasting Services, Television Channel 

Distribution Services, and Radio Broadcasting Services, the 

following definitions should be used in the authorisation framework: 
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“Television Channel Broadcasting Services” means and includes 

‘Television Channel Broadcasting’, ‘News Agency for Television 

Channel(s)’, ‘Teleport/Teleport Hub’, ‘Uplinking of Live 

event/news/footage by Foreign Channel/News Agency’ 

services or any other service as notified by the Central 

Government from time to time; 

 
 

“Television Channel Distribution Services” means and includes 

‘Direct-to-Home (DTH) Service’, ‘Head-end In The Sky (HITS) 

Service’ and ‘Internet Protocol Television (IPTV) Service’ or any 

other service as notified by the Central Government from time to 

time; 

 

“Radio Broadcasting Services” means  and includes ‘Terrestrial 

Radio Service’, ‘Community Radio Stations’ and ‘Low Power 

Small Range Radio Service’ or any other service as notified by 

the Central Government from time to time. 

 
 

2.124 Further, the definition of ‘broadcaster’ has been modified to align 

with the Telecommunications Act, 2023 which is provided as under: 

 

“Broadcaster” means a person or a group of persons, or body 

corporate, or any organization or body who, after having 

obtained, in its name, authorisation from the Central Government 

for its channel(s), is providing programming services; 

 

2.125 Conventionally, the distributors of television channels have been 

termed as Distribution Platform Operators (DPOs). However, to align 

it with the service authorisation terminology and to make provisions 

for any future services, DPOs may be called as ‘Distribution Service 

Provider’. The definition of ‘Distribution Service Provider’ is provided 

as under: 
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“Distribution Service Provider” or “DSP” shall mean ‘Distribution 

Platform Operator (DPO)’ and includes Direct-to-Home (DTH) 

service provider, Head-end In The Sky (HITS) service provider, 

Internet Protocol Television (IPTV) service provider, Multi-System 

Operator (MSO) and any other service provider engaged in 

distribution of programmes/television channels to the users; 

 
 

2.126 Further, the Authority recommended introduction of Ground-based 

Broadcasting vide its recommendations on ‘Regulatory framework 

for Ground-based Broadcasters’ dated on 15th January 2025. 

Accordingly, the definitions of ‘Satellite-based Broadcasting’, 

‘Ground-based Broadcasting’, ‘Ground infrastructure’ and 

‘Terrestrial Communication Medium’ is provided as follows. The 

definitions addresses stakeholder comments related to ground-

based broadcasting: 

 

“Satellite-based Broadcasting” means providing programming 

service using satellite-based communication medium for delivery of 

channels to the distributors of television channels; 

 

“Ground-based Broadcasting” means providing programming 

services through terrestrial communication medium using ground 

infrastructure (other than satellite-based communication medium) 

for delivery of channels to the distributors of television channels; 

 
 

“Ground infrastructure” means the facilities and systems 

comprised of communication network nodes (e.g. switches, routers, 

servers and/or transmission systems, etc.) and the means to 

connect them (e.g., wireline (cable/fibre) including underground 

cable/fibre, etc.) or wireless (e.g. cellular/microwave/Wi-Fi, 

etc.)/internet/cloud, etc. for the purpose of communication between 

two points; 
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“Terrestrial Communication Medium” means a communication 

medium using ground infrastructure, which includes but not limited 

to wireline (e.g. cable/fibre, etc.)/wireless (e.g. 

cellular/microwave/Wi-Fi, etc.)/internet/cloud or any other 

equipment/system other than satellite medium; 
 

 

2.127 In addition, the definition of ‘Programme’ and ‘Broadcasting 

Services’ (as defined in TRAI regulations) have been revised and the 

definitions of ‘Channel, Conditional Access System (CAS) and 

Unique Service Authorisation Number (USAN)’ have been added, 

aligning them to the Telecommunications Act, 2023 as under: 
 

 

 

“Programme” means any message which is transmitted using a 

terrestrial or satellite communication medium or a combination of 

both, intended to be received by the user, and includes but not 

limited to - 

  

(i) exhibition of films, features, dramas, documentaries, 

advertisement and serials;  

(ii) News & Current Affairs, Non-News & Current Affairs, 

educational content;  

(iii) any audio or visual or audio-visual live performance or 

presentation or pre-recorded content;  

and the expression “Programming service” shall be construed 

accordingly; 

 

“Broadcasting Services” means the dissemination of any  

programme through terrestrial or satellite communication medium 

or a combination of both, intended to be received by the users either 

directly or indirectly and all its grammatical variations and cognate 

expressions shall be construed accordingly; 
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2.128 Further, the definitions of ‘Channel’, ‘Conditional Access System’, 

‘Unique Service Authorisation Number’ has been added. 

 

“Channel” means a range of frequencies used to broadcast 

radio or television programmes and shall mean radio channel or 

television channel respectively; 

 

“Conditional Access System” or “CAS” means a system used 

in digital satellite and terrestrial broadcasting to control access 

to broadcast content in a digital addressable system. CAS 

encrypts the content for secure delivery of channel(s) to restrict 

reception by user only; 

 

“Unique Service Authorisation Number” or “USAN” means a 

unique alpha numeric service number allotted to an entity during 

grant of authorisation. One or more service authorisation(s) 

granted to an entity should be linked to the USAN allotted to such 

entity; 

 

2.129 Additionally, some of the existing definitions and terminologies, have 

been amended to align to technological developments and 

possibilities or with the service terminology adopted in the 

Telecommunications Act, 2023. Accordingly, ‘DSNG/SNG’ has been 

rechristened as ‘DSNG’ considering availability of digital devices. 

Accordingly, the definitions of existing ‘DSNG/SNG’ and ‘ENG’ has 

been modified. 

 

2.130 Besides, the definitions of ‘News channel’ and ‘Non-news channel’ 

has also been amended to widen the scope of transmission of ‘News 

channel’ and ‘Non-news channel’ via terrestrial medium as well as  

satellite based medium of transmission. Further, the definition of 

‘DTH Service’ has been revised to reflect the addition of platform 

services in their scope of service. The definition of ‘HITS Service’ has 
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been amended to reflect its enhanced scope as contained in the 

existing guidelines for HITS services. The existing and amended 

Definitions are provided in the Table 2.2 below: 
 

 

Table 2.2: Changes in the existing definitions 

 

Definitions (Existing) Definitions (Recommended) 

'DSNG/SNG' means Digital 

Satellite News Gathering and 

refers to a satellite based 

electronic 

technology/equipment that 

allows a TV 

channel/Teleport/Teleport hub 

to broadcast from remote 

locations outside of a TV studio; 

“Digital Satellite News Gathering 

(DSNG)” means and refers to 

electronic technology/equipment 

that enables an authorised entity 

to gather content for broadcasting 

from remote locations outside of a 

television studio using satellite 

communication medium; 

'ENG' services means 

Electronic News Gathering and 

refers to electronic technologies 

that allows a TV 

Channel/Teleport/Teleport 

Hub/news reporter to 

broadcast from remote 

locations outside the TV studio 

using cellular 

network/internet/leased line 

or any other 

medium/equipment (including 

bag pack), other than by 

DSNG/SNG; 

“Electronic News Gathering 

(ENG)” refers to electronic 

technologies/equipment that 

enables an authorised entity to 

gather content for broadcasting 

from remote locations outside of a 

television studio using terrestrial 

communication medium;  
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‘News channel’ means a 

private satellite TV channel, 

which predominantly telecast 

news and current affairs 

content programmes; 

 

“News Channel” means a 

television channel, which 

predominantly telecast ‘News and 

Current Affairs’ content 

programmes; 

 
 

‘Non-news channel’ means a 

private satellite TV channel 

other than a news channel; 

“Non-news Channel” means a 

television channel other than a 

news channel; 
 

"direct to home service" or "DTH 

service" means re-transmission 

of signals of television 

channels, by using a satellite 

system, directly to subscriber's 

premises without passing 

through an intermediary such 

as local cable operator or any 

other distributor of 

television channels; 

“Direct-to-Home Service (DTH 

Service)” means re-transmission 

of signals of television channels 

and transmission of ‘Platform 

Services’, by using a satellite 

system, directly to user without 

passing through an intermediary 

such as local cable operator or any 

other distributor of television 

channels; 

“head end in the sky service” or 

“HITS service” means 

transmission of programmes 

including re-transmission of 

signals of television channels— 

(i) to intermediaries like local 

cable operators or multi-

system operators by using a 

satellite system and not 

directly to subscribers; and 

“Head-end In The Sky Service 

(HITS Service)” means 

transmission of programmes 

including re-transmission of 

signals of television channels by 

using satellite system either to 

intermediaries like Local Cable 

Operator(s) or Multi-System 

Operator(s) or to the user using its 

own cable networks; and/or to 

provide infrastructure facility to 
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(ii) to the subscribers by using 

satellite system and its own 

cable networks; 
 

one or more MSO(s)/Cable 

Operator(s); 

 

 

2.131 The stakeholders’ comments have been considered in the revised 

definitions for Platform Services, Programme and IPTV service. The 

definition for LCO, as suggested by stakeholders has been added. 

However, it has been taken from TRAI regulations. The definitions 

of ground-based channels and linear broadcasting services are 

covered through ground-based broadcasting and broadcasting 

services. The OTT services have not been addressed in these 

recommendations as discussed in para 2.95. The suggestion to 

include internet radio in radio service has been addressed suitably. 

In addition, as suggested by the stakeholders the definitions that 

have been taken from TRAI regulations and Act have been suitably 

incorporated in the definition section in Annexure-II and Annexure-

III, wherever required. The Authority is of the view that the changes 

brought in the definitions shall provide clarity on various terms used 

in the Rules.  

 

2.132 In view of the above, the Authority recommends that the key 

words, expressions and terminologies used in the terms and 

conditions should be defined in the following manner:  

 

(1) ‘Definitions’ contained in Annexure-II to be included in 

‘The Broadcasting (Grant of Service Authorisations) Rules’ 

 

(2) ‘Definitions’ contained in Annexure-III should be included 

in ‘The Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) 

Services’ Rules. 
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C2.  Scope of Service and Service Area of various service 

authorisations 

 

2.133 There is a need to clearly define the scope of service and service area 

of various broadcasting service authorisations in the Rules to be 

framed under the Telecommunications Act, 2023.  

 

2.134 In addition, technological advancements have significantly impacted 

the broadcasting landscape. As a result, broadcasting services have 

expanded beyond the conventional methods like satellite and cable 

TV or FM radio to adopt new/alternative ways to reach audiences 

more effectively. Hence, it is essential to redefine the scope and 

service areas for various service authorisations.   

 

2.135 In this background, the Authority raised the following question to 

seek comments of the stakeholders. 

 
 

Q3. A preliminary draft of Scope of Service for various Broadcasting 

services and the corresponding Service Area is provided in Table 

2.1 for consultation. Whether the same appropriately covers the 

Scope of Service and Service Area? If not, stakeholders are 

requested to submit their comments, if any additions/ 

modifications/ deletions are required in the Scope of Service and 

Service Area, along with necessary justifications.  

          

 

          

         Broad Summary of Comments of the stakeholders on Q3 

 

2.136 Majority of the stakeholders agreed with the Scope of Service and 

Service Area as provided in the Consultation Paper.  

 

2.137 The stakeholders submitted few suggestions to be incorporated in 

the recommendations. The suggested changes are as under: 
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i. Broaden the scope of service to include emerging technologies, 

ensure equitable service area distribution, and prioritizing 

consumer protections. This way the framework will align with 

the evolving broadcasting landscape and better serve 

consumer interests. 

 

ii. Expand the scope to include content-on-demand services 

alongside linear broadcasting. 

 

iii. Include OTT aggregators as part of the distribution ecosystem. 

Define criteria for service obligations in rural/remote areas to 

prevent digital divide. 
 

 

iv. Add internet radio and podcasting services in the scope of Radio 

services. 

 

v. Introduce tiered service areas based on geography (e.g., urban, 

rural, remote) and population density. 

 

2.138 Some stakeholders submitted their views with respect to service 

area of ground-based broadcasting: 

 

i. Ground-based broadcasters should be permitted to provide 

services in both categories, i.e., at the State level as well as the 

National level. However, where the coverage/reach of a ground-

based broadcaster extends beyond 15 states, it should be 

considered as Pan-India presence. In such cases, these ground-

based broadcasters should be subject to same regulatory 

obligations as that of a satellite-based broadcaster. 
 

 

ii. Addition of a region-based Service Area for ground-based 

broadcasters should be considered. It is suggested that ground-

based broadcaster’s role for distribution of regional content is 

specific to various group of States. The regional content may be 
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specific in terms of language/relevance and hence to promote 

ease of doing business and attract location specific advertisers.  

 

2.139 Further few stakeholders suggested that uplinking and 

downlinking, operation of teleports, etc. should not be classified as 

‘television programming’ services, as these services relate only to the 

carriage of the television channel and not the content carried by 

them.  

 
 

2.140 Likewise, with respect to radio services, some of the stakeholders 

suggested that analog and digital transmission are two separate 

methodologies for FM radio broadcasting, and hence digital 

transmission cannot be delinked from the scope of service of FM 

radio broadcasting. Both analog and digital formats fall under the 

same broadcasting service category and should be treated as one to 

maintain regulatory consistency. 

 

2.141 Another set of stakeholders suggested that internet radio and 

podcasting services should be added to the scope of radio service. 

The stakeholders submitted that podcasting and internet radio are 

rapidly growing mediums of audio content delivery. 

 

2.142 Some of the stakeholders also suggested to include OTT platforms 

in the authorisation framework to bring in parity, as such platforms 

provide substitutable services to end consumers without any 

regulatory oversight to check and mandate compliance. In addition 

to OTT services, another stakeholder suggested for including Prasar 

Bharati’s DTH and OTT operations under the scope of authorisation. 

However, few stakeholders countered these comments with following 

justifications: 

 

i. OTT services does not fall within the purview of the 

Telecommunications Act, 2023 as they are not 
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‘telecommunication services’. OTT services are inherently 

different from broadcasting services, which operates on a pull 

model and OTT services are already being regulated under the 

IT Act and the rules thereunder. 

 

ii. OTTs differ from other DPOs such as Cable TV, IPTV, DTH etc., 

as the latter deliver broadcasting services through broadcasting 

networks established by them. Furthermore, the licensed DPOs 

transmit licensed television channels after acquiring these from 

broadcasters under the provisions of uplinking and downlinking 

guidelines. 
 

 

iii. Furthermore, Allocation of Business Rules grants authority to 

MIB for regulation of content made available by online content 

providers and there is no ground to bring OTT content services 

within the purview of authorisation under the 

Telecommunications Act, 2023. 
 

         

         Analysis of the issue and views of the Authority 

 

2.143 ‘Scope of Service’ specifies the complete range of responsibilities and 

activities to be carried out by a service provider authorised to provide 

a specific broadcasting service. Whereas the ‘Service Area’ refers to 

the geographical region in which a service provider is permitted or 

authorised to provide its services.  

 

2.144 The stakeholder’s comments have been analysed with regards to the 

scope of service and service area for various authorisations and 

addressed subsequently in succeeding paras placed appropriately in 

the respective authorisation discussion. 

 

2.145 The comments of stakeholders related to expanding the scope of 

service to include emerging technologies, ensure equitable service 
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area distribution, prioritize customer protection, include content on 

demand services, include OTT aggregators, add digital radio and 

podcasting services are vital for expanding the range and scope of 

services. The Authority has considered these views in nutshell to 

recommend new service authorisations and enhance scope of 

existing service authorisations. Accordingly, the Authority has 

recommended two new service authorizations viz. Ground Based 

Broadcasting and Low Power Radio Small Range Radio Service and 

expand the scope of private FM Radio to include digital technologies 

and call it ‘Terrestrial Radio Service’ in the authorisation framework. 

Authority has also recommended to include radio streaming as a 

part of Terrestrial Radio Services.  Also, the provisions under 

Uplinking, Downlinking guidelines for TV channel broadcasting 

have been enhanced to allow use of terrestrial medium for Ground 

based Broadcasting. The view of stakeholders that uplinking and 

downlinking, operations of teleports, etc., should not be classified 

as ‘Television Programming Services’, as these services relate only to 

the carriage of television channel and not the content carried by 

them has also been addressed by designating these services as 

‘Television Channel Broadcasting Services’ 

 

2.146  Regarding the existing permissions, which are to be translated to 

authorisation regime, the Authority is of the view that the service 

area and scope for various permissions/license in existing 

guidelines should be largely retained in the authorisation regime. 

This will enable simple and easy migration of existing 

licensees/permission holders to the authorisation regime.  

 

2.147 The Authority has identified nine distinct service authorisations 

(refer Figure 2.2) for broadcasting services, which fall under three 

broad categories- Television Channel Broadcasting Services, 
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Television Channel Distribution Services, and Radio Broadcasting 

Services.  

 
 

2.148 ‘Television Channel Broadcasting Services’ contains four service 

authorisations which include Television Channel Broadcasting, 

News Agency for television channel(s), Teleport/Teleport Hub and 

Uplinking of Live event/news/footage by Foreign Channel/News 

Agency.  

 

2.149 Television Channel Broadcasting covers ‘satellite-based 

broadcasting’ of a television channel and ‘ground-based 

broadcasting’ of a television channel. The service area and scope of 

services for satellite-based broadcasting have been drawn from 

uplinking and downlinking guidelines which have been recently 

amended in 2022: 

 

a. Service area: The service area for the authorisation of 

Television Channel Broadcasting is recommended to be 

designated as ‘National’. This service authorisation includes 

uplinking of a television channel, downlinking of a television 

channel, uplinking and downlinking of a television channel 

and ground-based broadcasting. While the stakeholders have 

suggested to allow state based or region based ground based 

broadcasting, the service area for ground-based broadcasting 

is aligned with the TRAI recommendations on ‘Regulatory 

Framework for Ground-based Broadcasters’ issued on 15th 

January 2025. 

 

b. Scope of Service: Scope of service for services under the 

authorisation of Television Channel Broadcasting is 

recommended as under: 
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i. Uplinking of a Television Channel: To uplink 

programmes of a television channel from anywhere in 

India to satellite using specified Teleport/Teleport Hub. 

 

ii. Downlinking of a Television Channel: To ‘Downlink 

only’ programmes of a television channel within India for 

distribution by authorised/registered Distribution 

Service Provider only. 

 

 

iii. Uplinking and Downlinking of a Television Channel:  

To uplink programmes of a television channel from 

anywhere in India to satellite using specified 

Teleport/Teleport Hub; and also to downlink the same 

programmes within India for distribution by 

authorised/registered Distribution Service Providers 

only. 

 

iv. Ground-based Broadcasting of a Television Channel: 

To provide programmes of a television channel to 

authorised/registered Distribution Service Provider 

using terrestrial communication medium, for onward 

retransmission as recommended in TRAI 

recommendations on ‘Regulatory Framework for Ground-

based Broadcasters’ issued on 15th January 2025. 

 

2.150 Similarly, the scope of service and service area for other 

authorisations under Television Channel Broadcasting Services, as 

detailed below, are drawn from uplinking and downlinking 

guidelines which were recently amended in 2022: 

 

a. ‘News Agency for Television Channel(s)’: The scope of 

service is recommended to set up news agency for news 

gathering and its further distribution to other news 

agency/broadcaster using satellite/ground-based medium. 
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The service area is recommended to be designated as 

‘National’.  

 

b. ‘Teleport/Teleport Hub’: The scope of service is 

recommended to set up, commission and manage 

teleport/teleport hub service for uplinking of satellite 

television channel(s) from anywhere in India. The service area 

is recommended to be designated as ‘National’.  

 

c. ‘Uplinking of Live event/news/footage by Foreign 

Channel/News Agency’: The scope of service is 

recommended to uplink Live events/news/footage by Foreign 

Channel/News Agency from anywhere in India, using 

specified Teleport/Teleport Hub, to broadcast outside India. 

In this case, the authorised entity may uplink coverage of live 

event/news/footage from anywhere in India, hence the 

service area is recommended to be designated as ‘Pan India’. 

Additionally, if such a foreign entity wants to broadcast the 

same channel in India, it should obtain a separate 

authorisation under ‘Television Channel Broadcasting’ for 

‘Downlinking of a Television Channel’.  

 

2.151 The ‘Television Channel Distribution Services’ includes service 

authorisations for ‘DTH Service’ and ‘HITS Service’. The Authority 

believes that the scope of service for these two authorisations should 

be to set up, commission and manage DTH/HITS platform. Further 

the authorised entity of HITS Service may also provide 

infrastructure facility to one or more MSO(s)/Cable Operator(s). 

Hence, the service area for ‘DTH Service’ authorisation and ‘HITS 

Service’ authorisation is recommended to be designated as 

‘National’, which is also aligned to their respective existing 

guidelines. 
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2.152 It is pertinent to mention that TRAI in its recommendations on 

‘Licensing Framework for Establishing and Operating Satellite Earth 

Station Gateway (SESG)’ issued on 29th November 202245 has inter 

alia recommended the following: 

 

(a) The mandate to compulsorily establish Land Earth Station 

Gateway/ Hub   Station/ Uplink Earth Station in the relevant 

licenses/ permissions granted by DoT and MIB shall be 

removed. 

 

(b) The telecommunication and broadcasting service 

licensees/permission holders, who are eligible to provide 

satellite-based communication services in India, shall be 

allowed to use the SESGs established by the SESG licensees 

by connecting their baseband equipment with the SESGs at the 

terms and conditions offered by the SESG licensees. 

 

2.153 The authorisations for teleport/teleport hub, DTH service and HITS 

service, utilising satellite-based broadcasting services, are required 

to setup, commission and manage an earth station/uplinking 

facility. As per the said recommendations, the authorised entity of 

Teleport/Teleport Hub, DTH service and HITS service shall also be 

allowed to use the SESG established by any entity having SESG 

network authorisation in India. Accordingly, the provision to use 

SESG facility has also been included in the Roll out Obligations 

prescribed in Schedule-III of Annexure-II. 

 

2.154 The ‘Radio Broadcasting Services’ contains three authorisations viz., 

‘Terrestrial Radio Service’, ‘Community Radio Stations’ and ‘Low 

Power Small Range Radio Service’. It is pertinent to mention here 

that while the Radio Broadcasting Services was classified into four 

authorisations viz., FM Radio Broadcasting, Community Radio 

 
45 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_29112022.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_29112022.pdf
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Stations, Low Power Small Range FM Radio Broadcasting and 

Digital Radio Broadcasting in the Consultation Paper. The 

Authority, after considering the comments of stakeholders and its 

own analysis, is of the view that authorisation for FM radio should 

be kept technology agnostic. This would enable the authorised entity 

to use either digital or analog FM technology depending on its 

business decision.   

 

2.155 Stakeholders suggested to allow podcast and internet radio within 

the scope of radio services. However, there is no provision for FM 

radio broadcasters to stream their radio channels in the extant 

policy guidelines.  In this regard, it is important to note that music 

streaming apps are gaining momentum and have become popular. 

Unlike television ecosystem, where broadcaster and distributor are 

generally distinct entities with or without intermediaries in the 

distribution chain, broadcasting and distribution are generally not 

distinct entities in radio ecosystem. Streaming radio broadcasting 

over internet is largely use of a different medium for distribution 

(akin to IPTV). Now as authorisation and acquisition of spectrum 

rights for radio broadcasting are proposed to be delinked, there is a 

case for including the medium of streaming over internet within the 

scope of radio broadcasting. 

 

2.156  Hence, radio service operators have a strong case to allow internet 

streaming of their radio channels. In this context, it is pertinent to 

mention that TRAI in its Consultation Paper46 on ‘Formulating a 

Digital Radio Broadcast Policy for Private Radio Broadcasters’ dated 

30th September 2024 had put up the following question for the 

comments of the stakeholders: 

 
 

 

 
46 https://www.trai.gov.in/sites/default/files/2024-10/CP_30092024.pdf  

https://www.trai.gov.in/sites/default/files/2024-10/CP_30092024.pdf
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‘Should private radio broadcasters be permitted to simulcast their 

live terrestrial channels on Internet? If yes, what should be the 

terms and conditions for such simulcast? Please provide your 

comments with detailed justification.’ 

 

2.157 The stakeholders advocating for simulcasting live terrestrial 

channels on internet, commented that this would reduce their 

operating costs, promote market entry for smaller stations, simplify 

licensing, enable global reach and encourage creative freedom for 

broadcasters. Hence, radio broadcasters may be permitted to feed 

the digital streams on internet too, so as to widen their reach. They 

further commented that broadcasters should be allowed to 

simulcast live terrestrial channels on the internet without additional 

music license fees, maintaining the existing statutory rates set by 

the Intellectual Property Appellate Board (IPAB) in December 2020.  

 

2.158 Based on the inputs from stakeholders, the Authority is of the view 

that owing to delinking of obtaining authorisation and assignment 

of spectrum, streaming may be permitted for terrestrial radio 

service. The radio broadcasting sector has experienced a significant 

decline in revenues in recent years. Hence permitting the radio 

broadcasters to stream the same content (as broadcasted on the 

radio channel) will open a new revenue stream for them, thereby 

providing a chance for revival and sustenance of the radio industry 

in the long run. Streaming can also provide radio services in ‘radio 

dark’ areas. This includes remote regions yet to be covered by radio 

broadcasting, as well as areas with intermittent coverage like on 

highways. However, the service providers opting to stream their 

radio broadcast services shall be subject to all applicable laws 

including Copyright Act, 1957. Any mandate regarding commercial 

agreements between content creators and broadcasters over 
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different mediums is beyond the scope of authorisation framework 

being dealt in these recommendations. 

 

2.159 Moreover, radio offers a rich repository of local content. Allowing the 

authorised entity to stream the same radio program as is being 

broadcast, shall promote dissemination of local content to a broader 

and diverse audience extending beyond the city, thereby enhancing 

the reach of local content globally. The inclusion of streaming of 

radio channel shall establish an intangible connection of the Indian 

populace located geographically across the globe with their native 

place, which has been inaccessible to them till date owing to the 

territorial restriction of radio broadcasting.  

 

2.160 The unbundling of the service authorisation and frequency 

allocation has been recommended for Terrestrial Radio Service 

(analysis of unbundling of service authorisation and frequency 

assignment has been discussed in Chapter III) in the terms and 

conditions of Terrestrial Radio Service. 

 

2.161 Accordingly, ‘Terrestrial Radio Service’ would cover both FM and 

Digital radio service. The scope of ‘Terrestrial Radio Services’ should 

be to set up, commission and manage a radio station for 

broadcasting programmes of a radio channel and streaming the 

same concurrently without user control (i.e., Features like 

download, playback, replay etc. should not be available to the user 

while streaming). Some stakeholders commented to introduce tiered 

service areas based on geography and population density. However, 

in view of the delinking of service authorisation and frequency 

assignment, the service area for grant of service authorisation for 

‘Terrestrial Radio Service’ is recommended to be designated as ‘Pan-

India’, instead of a specific city. This would enable the authorised 

entity to obtain frequency spectrum in any city(ies) of the country.  
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2.162 However, the authorised entity shall be allowed to operate and 

provide radio broadcast services only in the city(ies), in which it has 

been assigned frequency and streaming the same content through 

internet concurrently without any user control. Features like 

download, playback, replay etc. should not be available to the user 

on streaming of authorised radio channel. Furthermore, the 

territorial restriction of a city shall not be applicable to streaming of 

the same radio channel, because once the programme of radio 

channel is made available through steaming, then the reach of such 

a radio programme will become global. 

 

2.163 The scope of service for ‘Community Radio Stations’ is 

recommended to set up, commission and manage a community 

radio station for broadcasting programmes to serve the 

communities. Since Community Radio Stations are intended to 

serve the interest of local communities for a specific location, the 

service area for Community Radio Stations for broadcast purposes, 

is recommended to be designated as ‘Location Specific’. This is 

aligned with the existing guidelines for Community Radio Stations. 

 

2.164 In line with TRAI recommendations on ‘Issues related to Low Power 

Small Range FM Radio Broadcasting’ issued on 21st September 

202347, the scope of service for ‘Low Power Small Range Radio 

Service’, is recommended to set up, commission and manage  a low 

power small range radio transmitter for ‘Captive use’ or for provision 

of ‘Infrastructure as a Service’: 

a) ‘Captive use’ scenarios cover a wide range of facilities, such as 

drive-in theatres, shopping malls, and sports complexes, 

among others where the permission holder utilizes low power 

small range transmitter to broadcast their own content.  
 

 
47 https://www.trai.gov.in/sites/default/files/2024-09/Recommendations_21092023.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendations_21092023.pdf
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b) ‘Low power small range radio Transmitter Infrastructure as a 

Service’ shall enable provisioning of low power small range 

radio transmitting infrastructure to third parties, who intend 

to organise an event for a limited period, at a specific location, 

such as an event ground or concert hall etc.  

 

2.165 Further, as per the said recommendations, the salient conditions for 

Low Power Small Range FM Radio Broadcasting are: 

a) Permissible transmission range to be 500 meters.  

b) The service area of frequency assignment to be location/event 

specific based on the precise geographical coordinates such as 

longitude and latitude of the intended service location (be it a 

building, stadium, convention centre, expo area etc.). 

 

Accordingly, the service area for ‘Low Power Small Range Radio 

Service’ is recommended to be designated as ‘Location/Event 

Specific’. 

 

2.166 In view of the above, the Authority recommends that: 

(1) The Central Government (MIB) should consider 

introduction of following new broadcasting services: 

a. ‘Ground-based Broadcasting of a Television Channel’ 

under Television Channel Broadcasting Services. 

b. ‘Low Power Small Range Radio Service’ under Radio 

Broadcasting Services. 
 

(2) The scope of service and service area for various service 

authorisations (including the new services) are 

recommended under the head ‘Scope of Service and Service 

Area’ in the terms and conditions contained in Annexure-

II. 
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C3.    Migration from existing regime to authorisation framework 

 
 

2.167 MIB in its background note to the reference dated 25th July 2024 

has conveyed, inter alia, that: 

 

‘5. Section 3(6) of the Telecommunications Act, 2023 provides that 

a license, registration, permission, by whatever name called, 

granted prior to the appointed day under the Indian Telegraph Act, 

1885, in respect of provision of telecommunication services shall be 

entitled to continue to operate under the terms and conditions and 

for the duration as specified under such license or registration or 

permission, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed.’ 

 

2.168 Two approaches for migration of existing license/permission to the 

authorisation regime have been discussed in the Consultation 

Paper: 

i. Authorisation co-terminus with the existing validity period of the 

license/permission; and 

ii. Authorisation with prescribed validity period for that service.  

 

2.169 In the first approach, a simple online application requesting for 

migration can be made, along with surrender/submission of the 

existing license/permission. This process may not incur any 

additional fees, such as processing or entry fees etc. In such a 

scenario, the remaining validity period of the existing service 

provider may be migrated to the authorisation framework. All terms 

and conditions for service provisioning may be governed by the 

Rules made under the Telecommunications Act, 2023. 

 

2.170 In the second approach, authorisation may be valid for the 

prescribed validity period of the respective service authorisation 

from the Effective date of Authorisation, irrespective of the validity 
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period of the license/permission already held. In this methodology, 

the authorised entity on migration, may be liable to pay the 

differential Entry Fee, i.e., Entry Fee applicable for the service 

authorisation, if any, in which the authorised entity is getting 

migrated minus the Entry Fee (for balance validity period) already 

paid by the licensee/permission holder in the old regime for the 

service authorisation(s) getting migrated.  However, no Entry Fee 

refund shall be made by the Central Government.   

 

2.171 Consequently, the Authority posed the following question regarding 

the migration from the existing regime to the authorisation 

framework: 

 

Q7. The two possible approaches for migration from the existing 

regime of license/ permission to the authorisation framework 

under the Telecommunications Act, 2023, has been discussed 

in the Section D of Chapter II. Which of these two or any other 

approach should be adopted for migrating the existing licensee/ 

permission holders to the service authorisation framework? 

Stakeholders are requested to provide their comments with 

detailed justifications. 

     

         Broad Summary of Comments of the stakeholders on Q7 

 
 

2.172 Some of the stakeholders who favoured the first approach of 

migration, provided their rationale as under: 

 

i. It would create an open and clearer migration path with no 

additional fees being incurred by the entities. It would also allow 

the remaining validity period of the current license/permission 

to be migrated to the new authorisation. 

 

ii. In view of ease of doing business through submission of an 

online application and no additional charges to be paid, the First 
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Approach should be adopted for migrating an existing licensee 

to the new service authorisation regime. 

 

iii. First Approach should be adopted because it avoids repetition, 

administrative burden and allows staggered implementation. 

 

2.173 Some stakeholders favoured the second approach of migration 

stating that existing licensees would need to apply or express their 

consent to migrate to the new authorisation framework, ensuring 

clarity and agreement to the new terms, thereby informally naming 

it as ‘opt-in migration’. 

 

2.174 In addition, some of the stakeholders opined that migration to the 

new regime should be voluntary and in line with the provisions of 

the Telecommunication Act, 2023. Migration to the new regime 

should not create any disparity between the licenses and the 

principles of fairness and equity should be maintained. Further, the 

terms and conditions should not create any disparity between the 

licensees who choose to migrate to the new authorization regime and 

the licensees who do not. 

 

2.175 Few stakeholders favouring voluntary migration, expressed that 

DTH operators are currently operating on the basis of provisional 

licenses issued to them by MIB. It was further added that the 

migration requirement arises solely due to a change in statute and 

there should be no change in licensing requirements to ensure 

fairness and a level playing field for stakeholders. 

 

2.176 Few stakeholders submitted a mixed view, thereby suggesting a 

hybrid approach with a rationale that this approach will balance the 

simplicity of automatic migration with the clarity and accountability 

of opt-in migration. By ensuring continuity of service, addressing 

potential regulatory gaps, and allowing time for adaptation, this 
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approach would benefit consumers, regulators, and service 

providers alike. The suggested methodology for implementing hybrid 

approach of migration by the stakeholders is as under: 

 

i. Step 1: Automatic Provisional Migration: Automatically 

transition all existing licensees to the new authorisation 

framework for an interim period (e.g., 12-18 months). Provide 

clear guidelines on new rights, obligations, and compliance 

requirements during this period.  

ii. Step 2: Mandatory Confirmation: Require an entity to 

formally confirm its intent to continue under the new 

framework by the end of the interim period. Non-confirmation 

would result in service discontinuation after due notice, with 

safeguards to protect consumers from service disruptions. 

 
 

iii. Step 3: Harmonization Phase: Gradually harmonize terms, 

conditions, and fee structures across all entities to ensure 

uniform compliance with the new regime. 

 

2.177 Some stakeholders mentioned that allowing currently authorised 

entities to function under the extant regime until their licenses 

expire would lead to the existence of two parallel regimes. This 

arrangement would impose different terms and conditions on 

broadcasters operating in the same sector, thereby hampering the 

level playing field in the market, giving an unfair advantage to some 

broadcasters and creating administrative uncertainty and 

confusion. 

 

 

 

Analysis of the issue and views of the Authority 

 
 

2.178 The authorisation regime will take effect upon the notification of 

appointed date for Section 3 of the Telecommunications Act, 2023, 

creating opportunities for license/permission holders to migrate to 
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the authorisation framework as per the provisions of Section 3(6) of 

the Telecommunications Act, 2023, as reproduced below: 

 

‘(6) A licence, registration, permission, by whatever name called, 

granted prior to the appointed day under the Indian Telegraph Act, 

1885 or the Indian Wireless Telegraphy Act, 1933, in respect of 

provision of telecommunication services or telecommunication 

network— 

(a) where a definite validity period is given, shall be entitled to 

continue to operate under the terms and conditions and for the 

duration as specified under such licence or registration or 

permission, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed; or 
 

(b) where a definite validity period is not given, shall be entitled 

to continue to operate on the terms and conditions of such licence 

or registration or permission for a period of five years from the 

appointed day, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed.’ 

 

2.179 Therefore, in accordance with Section 3(6) of the 

Telecommunications Act, 2023, an entity holding a license, 

registration, permission, etc. granted under the Indian Telegraph 

Act, 1885, shall be entitled to continue to operate under the terms 

and conditions under such license or permission. Alternatively, the 

entity may migrate at its discretion to the corresponding service 

authorisation, upon fulfilment of the prescribed eligibility 

conditions. 

 

2.180 The Authority is of the view that the active licenses/permissions 

under the extant regime, should be allowed to migrate to the 

respective service authorisation under the Telecommunications Act, 

2023, as enumerated earlier in the Table 2.1. The process for 
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migration and its related terms and conditions should be clearly 

defined to ensure a seamless and smooth migration to the 

authorisation framework.  

 

2.181  The Authority is of the view that the eligibility conditions, which 

have been recommended for the grant of service authorisation to 

new applicants, should also be made applicable to the existing 

entities who intend to migrate to the authorisation framework under 

the Telecommunications Act, 2023, to enable existing entities to 

migrate to authorisation regime and continue service. 

 

2.182 The Authority is also of the view that while migration to the new 

authorisation regime is optional for the existing license/permission 

holders, the licenses/permissions will not be renewed in the old 

regime on expiry of their validity period. In case, a service provider 

continues in old regime till the expiry of its license/permission, it 

shall be required to apply for a fresh authorisation on expiry of its 

validity period for continuity of service. In such cases, the 

authorisation shall be granted as a new applicant and the conditions 

for a new authorisation shall be applicable. 

 

2.183 Few stakeholders suggested hybrid approach of migration. The 

stakeholders have provided a three steps process for migration. It is 

mentioned that during the interim period, an entity is required to 

confirm its intent to continue under the new framework. Non-

confirmation would result in service discontinuation.  

 

2.184 After examining the comments of the stakeholders, the Authority is 

of the view that, migration to the authorisation regime should be 

voluntary and be left at the discretion of the service provider. 

However, on expiry of the existing license/permission, the service 
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provider shall be required to migrate to the authorisation regime 

anew.  

 

 

 

 

2.185 The migration process for the existing service providers to the 

authorisation regime should be a simple application-based process 

through an online portal. However, till the period the migration 

module and the authorisation framework get fully implemented on 

the online portal, the Central Government may establish alternative 

mechanisms to facilitate seamless migration of existing licenses and 

permissions to the authorisation framework. 

 

2.186 The Authority believes that since the existing service providers have 

already paid the application processing fee at the time of entry, and 

the migration in the new regime is due to change in statute, 

therefore, they should not be required to re-pay the application 

processing fee while migrating.  

 

2.187 The entry fee for various service authorisations in the broadcasting 

sector has been adopted mutatis mutandis. Therefore, there is no 

change in the entry fee prescribed for new authorisation vis-à-vis 

the entry fee paid by the existing service provider for the same 

service license/permission. It is worthwhile to mention that the 

Authority in its Recommendations on ‘Rationalization of Entry Fees 

and Bank Guarantees’ dated 19th September 202348, stated that an 

entry fee is a fixed, one-time payment that prospective entrants 

must make to enter a market. These fees are typically non-

refundable. It was also recommended that entry fees should be 

charged only at the time of entry and not at the time of license 

renewal. In light of this, the Authority is of the view that the same 

condition should apply to migration as well. Existing service 

providers should not be required to re-pay the full entry fee. If the 

 
48 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_19092023.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_19092023.pdf
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entry fee for an authorisation exceeds the amount already paid by 

the service provider, only the balance amount should be levied. 

However, since there is no change in the entry fees for various 

broadcasting services, as brought out above, the difference in the 

entry fees becomes zero. Accordingly, the existing service providers 

may not be required to pay any entry fee for migration.  

 

2.188 The existing service providers, however, upon migration shall be 

required to furnish the applicable Bank Guarantee, Security Deposit 

with respect to the service authorisation(s) as prescribed in the 

authorisation framework. 

 

 

 

2.189 Further, it needs to be emphasised that the terms and conditions of 

the service authorisation granted under the Telecommunications 

Act, 2023 shall be applicable after migration. However, roll out 

obligations and any other relevant liabilities, including financial 

dues, treatment of violations for the pre-migration period and any 

penalties or financial disincentives associated with the existing 

licenses/permissions or spectrum, if applicable, shall remain 

enforceable even after migration to the respective service 

authorisation granted under the Telecommunications Act, 2023. 

 

2.190 Upon migration, the prescribed validity period for the service 

authorisation(s), shall commence from the effective date of 

migration, regardless of the validity period in the existing 

license/permission. However, in case, an existing licensee/ 

permission holder is assigned spectrum, the treatment of such 

assignment shall be governed by the provisions under Section 4(8) 

and 4(9) of the Telecommunications Act, 2023, as reproduced below: 

 

‘(8) Any spectrum assigned through the administrative process 

prior to the appointed day, shall continue to be valid on the terms 

and conditions on which it had been assigned, for a period of five 
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years from the appointed day, or the date of expiry of such 

assignment, whichever is earlier. 

 

(9) Any spectrum assigned through auction prior to the appointed 

day, shall continue to be valid on the terms and conditions on 

which it had been assigned.’ 

 

2.191 Irrespective of the two approaches for migration discussed in the 

Consultation Paper, a hybrid approach is being recommended as it 

balances the simplicity of automatic migration with the clarity and 

accountability of opt-in migration. By ensuring continuity of 

services, addressing potential regulatory gaps, and allowing time for 

adaptation, this approach would benefit the service providers 

intending to migrate in the authorisation regime. Further, this 

approach of migration also aligns with migration methodology 

recommended for the telecom services. 

 

2.192 The detailed terms and conditions for migration to the respective 

service authorisation to be granted under the Telecommunications 

Act, 2023 have been provided under the heading ‘Migration of 

existing service providers’ in Annexure-II. 

 

2.193 In view of the above, the Authority recommends that the 

migration of broadcasting entities to the authorisation 

framework under Section 3(6) of the Telecommunications Act, 

2023 should be in the following manner:  

 

(1) The migration should be voluntary, till the expiry of the 

existing license/permission. 

 

(2) A simple application-based process through the portal for 

migration should be established by the Central 

Government. 
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(3) The eligibility conditions recommended for the grant of 

service authorisation(s) to new applicant(s), should also be 

made applicable to the existing licensees/permission 

holders intending to migrate. 
 

 
 

(4) On migration, the validity period for the respective service 

authorisation(s) should be from the effective date of 

migration to the authorisation regime, irrespective of the 

validity period of the license/permission already held.  

 

(5) The existing licensee/permission holder, intending to 

migrate to authorisation regime should not be required to 

pay Processing Fee. 
 

 

(6) In case of migration to the new Service Authorisation, the 

differential Entry Fee i.e., the Entry Fee applicable to the 

Service Authorisation in which the Licensee/permission 

holder is getting migrated minus Entry Fee already paid in 

the old regime shall be levied. In cases where the Entry Fee 

already paid in the old regime exceeds the Entry Fee to be 

paid for migration to the authorisation framework, there 

shall be no refund of the Entry Fee. 

Note: In case of broadcasting services, there is no change 

in the Entry Fee recommended in the authorisation 

framework vis-à-vis that in the old regime, therefore, the 

differential Entry Fee will be ‘NIL’ and the existing 

licensee/permission holder of broadcasting services shall 

not be required to pay any differential Entry Fee for 

migration. 
 

(7) The authorised entity should be required to furnish 

applicable Bank Guarantee, Security Deposit and other 

prescribed fees for respective service authorisations. 
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(8) In case an existing licensee/permission holder has already 

been assigned spectrum, the treatment of such assignment 

should be governed by the provisions contained in Section 

4(8) and Section 4(9) of the Telecommunications Act, 2023. 

 

(9) The terms and conditions to be notified as Rules under the 

Telecommunications Act, 2023, should be applicable on 

migration to the new authorisation regime. However, roll 

out obligations and any other liabilities, including financial 

dues, treatment of violations for the pre-migration period 

and any penalties or financial disincentives associated with 

the existing license/ permission, as the case may be, 

should remain enforceable even after migration to the 

respective service authorisation under the 

Telecommunications Act, 2023. 

 

(10) The detailed terms and conditions for migration to the 

Service Authorisation(s) under the Telecommunications 

Act, 2023, have been recommended under the head 

‘Migration of existing service providers’ contained in 

Annexure-II. 

 

C4.    Other terms and conditions for grant of service authorisation 
 

 

2.194 The Consultation Paper mentioned that the grant of broadcasting 

service authorisations will be governed by the draft terms and 

conditions to be notified as ‘The Broadcasting (Grant of Service 

Authorisations) Rules’, as enclosed in Annexure-II. These draft 

terms and conditions will provide the broad framework for grant of 

service authorisation containing the details as under:  

 
 

(1) Definitions 
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(2) Broad scope of services and service area in each service 

authorisation 

(3) Non-exclusivity clause 

(4) Eligibility conditions 

(5) Provision of Broadcasting Services 

(6) Processing Fee, Entry Fee, Bank Guarantee and Security 

Deposit  

(7) Process of application to obtain the Service Authorisation 

(8) Grant of Service Authorisations 

(9) Validity Period 

(10) Assignment and use of Spectrum 

(11) Migration from existing regime to authorisation framework 

(12) Security conditions 

    

2.195 In this background, the Authority raised the following question to 

seek comments from the stakeholders: 

 

Q5. A preliminary draft of terms and conditions to be included in the 

first set of Rules i.e., for Grant of Service Authorisations is 

annexed as Annexure-II. Stakeholders are requested to submit 

their comments in the format provided below, against the terms 

and conditions and indicate the corresponding changes, if any, 

with necessary reason and detailed justification thereof. 
 

 

S. 

No. 
Description Terms 

and 

Condit

ions 
No. 

Proposed 
changes,  
if any 

Reasons 
with 

detailed 

justificati
ons 

1. Definitions    

2. Scope of Service and 

Service Area 

   

3. Eligibility conditions    
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4. Provision of 

Broadcasting Services 

• Television Programming 

Services 

• Television Distribution 

Services 

• Radio Broadcasting 

Services 

   

5. Processing Fee, Entry 

Fee, Bank Guarantee, 

Security Deposit and 

Renewal Fee 

   

6. Process of Application to 

obtain the Service 

Authorisations 

   

  7. Grant of Service 

Authorisations 

 

   

8. Validity Period 

 

   

9. Non-exclusivity clause 

 

   

10. Conditions for 

assignment and use of 

Spectrum 

 

   

11. Migration of Existing 

service providers of old 

regime in the new 

Authorisation 

Framework 

 

   

12. Security Conditions 
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Broad Summary of Comments of the stakeholders on Q5 

 
 

2.196 In response to Q5, regarding the terms and conditions to be included 

in ‘The Broadcasting (Grant of Service Authorisations) Rules’, the 

comments received from the stakeholders on the terms and 

conditions for Eligibility Conditions, Provision of Broadcasting 

Services, Various Fee Structures, Process of Application to obtain 

Service Authorisation, Grant of Service Authorisation, Condition for 

Assignment and Use of Spectrum and Migration of existing service 

providers of old regime in the new Authorisation Framework have 

been summarized hereunder.  

 

i. Eligibility conditions 
 

• Some of the stakeholders have suggested deletion in clause 

3(a)(3) provided in Annexure-II of the CP. The draft clause and 

the deletion proposed by stakeholders is provided in the table 

below: 
 

Draft Terms and Conditions 

in the CP 

Deletion proposed by the 

stakeholders 

The applicant company shall 

make full disclosure, at the 

time of application, of 

Shareholders Agreements, 

Loan Agreements and such 

other Agreements that are 

finalized or are proposed to 

be entered into 

The applicant company shall 

make full disclosure, at the 

time of application, of 

Shareholders Agreements, 

Loan Agreements and such 

other Agreements that are 

finalized or are proposed to 

be entered into 

 

The stakeholders submitted that for DTH sector there has been 

no requirement to disclose Loan Agreements or similar 

agreements at the time of applying for a license so far. 

Introducing such a requirement would place the service 

providers in a more challenging position than they were 
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initially, which is not the intended outcome of the law. This 

change would unfairly create unnecessary complications, 

disrupting the established framework. 

 

• Requirement for security clearance of company directors by 

the MHA should be reconsidered, as it is a time-consuming 

process. Instead, provision for intimating the Central 

Government within 15 days of the change taking effect could 

be considered. 

 

• LLPs may also be added as eligible organizations for FM radio 

as in television, to ensure a level playing field and consistency 

across the two sectors. 
 

 

 
 

ii. Provision of Broadcasting Services  

 
 

With respect to the clause 4(1) of the Common Terms and 

Conditions provided in the CP, some stakeholders have 

proposed certain change. The draft clause and the change 

suggested by the stakeholders is provided in the table below:  

 

Draft Terms and Conditions 

in the CP 

Change proposed by the 

stakeholders 

Television Programming 

Services: The Authorised 

Entity, i.e. a Broadcaster, 

shall provide its channel to 

Distribution Service 

Providers for onward 

retransmission to the end 

consumer.  

Television Programming 

Services: The Authorised 

Entity, i.e. a Broadcaster, 

shall provide its channel only 

to registered Distribution 

Service Providers for onward 

retransmission to the end 

consumer. 
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iii. Processing Fee, Entry Fee, Bank Guarantee, Security 

Deposit and Renewal Fee 

 

One Time Entry Fee should be taken as an intangible asset for 

calculation of net worth. When a license is taken for a long-

term period by paying this amount, it is an asset as per 

International and Indian Accounting Standards and therefore 

valuing it zero for purpose of net worth is illogical. 

 

iv. Process of Application to obtain the Service Authorisations 

 

All Government clearances such as MIB, SACFA, SATCOM 

etc., there should be a single window grant of permission in 

place for ease of doing business. 

 

v. Grant of Service Authorisations 

 
 

• OTT platforms should be included in the authorisation 

framework and the OTT providers be mandatorily required to 

get authorisation and pay authorisation fee under the 

Telecommunications Act, 2023 for their operations in India. 
 

• Digital terrestrial radio broadcast cannot be treated separately 

from FM Radio as it is merely a different technology used for 

the broadcast of FM radio. Both analog and digital forms of FM 

radio should be considered as part of the same broadcasting 

category to maintain consistency and avoid unnecessary 

regulatory distinctions. 

 

vi. Conditions for assignment and use of Spectrum 

• Present process of assignment of spectrum should continue. 
 

• Spectrum assignment for broadcasting services should be 

done through auction. The assignment of spectrum at market 

determined prices would also ensure level playing field and 

protect National Exchequer’s revenue. 
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vii. Migration of existing service providers of old regime in the new 

Authorisation Framework 
 

• The following has been commented with respect to migration of 

teleport operators: 

➢ Existing permission should continue till the validity period 

and post that, renewal should be done in new authorization 

regime.  

➢ Assigned spectrum (administrative basis) should continue 

to be valid on the current terms and conditions on which it 

had been assigned, for a period of MIB permission. 

 

• Broadcasters, who do not wish to migrate under the new regime 

should either be allowed to operate during their balance license 

period or the unexpired portion of One Time Entry Fees be 

refunded to such operators. 
 

 
 

 

Analysis of the issue and views of the Authority 

 

2.197 An applicant intending to provide broadcasting services would be 

required to obtain authorisation under Section 3(1)(a) of the 

Telecommunications Act, 2023 from the Central Government. The 

process of grant of service authorisation is contingent upon the 

applicant meeting the terms and conditions to be notified as Rules 

under the Telecommunications Act, 2023.  
 

 

2.198 The broad description of the terms and conditions of ‘The 

Broadcasting (Grant of Service Authorisations) Rules’ are as follows 

 

1. Definitions: To provide the key words and expressions used in 

the terms and conditions to be notified as Rules for grant of 

service authorisations. Definitions have been adopted from 

various sources as detailed in Annexure-IC, wherein most of the 
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definitions have been adopted as it is, some adopted mutatis 

mutandis, while some being newly added reflecting the 

technological advancements in the sector, making it medium 

agnostic and aligning it to the Telecommunications Act, 2023. 

The Definitions so made have been discussed in para 2.122 to 

2.132.  

 
 

2. Non-exclusivity: Non-exclusivity clause specifies that service 

authorisations shall be granted without limiting the number of 

entrants to offer services in a given area. 

 

3. Framework of Authorisation for Broadcasting Services: To 

form the backbone of authorisation regime, a framework of 

authorisation for broadcasting services has been recommended. 

The framework details the broad categories of services under 

which respective service authorisations have been grouped. The 

elements of authorisation framework have been drawn from the 

extant guidelines of various broadcasting services and aligned 

with the Telecommunications Act, 2023. 

 
 

4. Scope of Service and Service Area: The scope of service 

outlines the aspects of provisioning of a specified service, which 

a service provider intends to provide and for which it intends to 

obtain a service authorisation. Further the service area details 

out the area in which the service provider shall provision its 

service, once it obtains authorisation of service. The rationale of 

defining the scope of service and stipulating the service area has 

been discussed in detail in para 2.143 to 2.166.   

 

5. Validity Period: The validity period contained in the terms and 

conditions for various broadcasting services have been adopted 

mutatis mutandis from the respective extant policy guidelines of 
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broadcasting services, except for HITS Services, which has been 

aligned with that of DTH Services, the details of which are 

discussed in Chapter-III. The validity period so included shall be 

applicable to the entities either intending to obtain fresh service 

authorisation or intending to migrate to authorisation 

framework or applying for renewal of their service authorisation. 

 

6. Eligibility Conditions: The eligibility conditions describe the 

requirements to be met by an entity intending to obtain a service 

authorisation. These eligibility conditions have been adopted 

mutatis mutandis from the respective extant policy guidelines of 

broadcasting services, except for the change in minimum net 

worth requirement49 for DTH Service, HITS Service and 

Terrestrial Radio Service. The eligibility conditions have been 

carefully harmonised keeping in view that neither it acts as an 

entry barrier to the new entrants nor it hampers the existing 

licensee/permission holders from continuing their service once 

they intend to migrate to the authorisation framework. The 

eligibility conditions shall also be applicable to the entities who 

will apply for renewal of their authorisation. 

 
 

7. Financial Conditions: An entity intending to provision a 

broadcasting service shall be required to obtain service 

authorisation for which it shall be obligated to pay certain fees, 

furnish bank guarantee and submit certain security deposits as 

applicable. The financial conditions detail various fees, bank 

guarantee and security deposit, that an entity shall be required 

to pay/furnish/deposit to obtain a service authorisation. The 

respective fees, bank guarantee and security deposits have been 

adopted mutatis mutandis from the extant policy guidelines for 

 
49 Rationale for changes are elaborated in Chapter-III. 
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the Television Channel Broadcasting Services. However, certain 

changes in fees and charges have been made in the Television 

Channel Distribution Services, and Radio Broadcasting Services 

to bring uniformity among similar services. The detailed 

discussions are provided in Chapter-III. 

 

8. Process of application to obtain Service Authorisation: The 

extant policy guidelines for various broadcasting services had 

different procedures laid out to grant licenses/permissions to 

the eligible entities. In order to simplify, streamline, adopt and 

implement a single uniform procedure, the process of 

application has been re-engineered and accordingly a simple 

process has been recommended under the head ‘Process of 

application to obtain the Service Authorisation’.  

 

9. Grant of Service Authorisations: The head grant of service 

authorisation outlines the provision wherein an authorisation is 

granted in the form of an authorisation document allotting a 

Unique Service Authorisation Number (USAN). Further, 

obtaining a service authorisation shall not mean that the entity 

will be assigned frequency spectrum, which it will have to obtain 

separately as per the procedure laid out by the Central 

Government. In case the Central Government finds that the 

applicant does not meet the required eligibility conditions for 

authorisation and hence cannot be granted authorisation for the 

applied service, it can reject the application provided that the 

reasons for refusal is communicated in writing to such entity.  

 

10. Security Conditions: This provision specifies the powers of the 

Central Government and respective necessary actions required 

to be taken in the event of national security and/or other similar 

circumstances. The provision further delves on the necessary 

actions that may be taken by the Central Government under 
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such circumstances and implications of such actions on the 

service authorisation conditions. The Security Conditions have 

been adopted mutatis mutandis from the extant policy guidelines 

of all the broadcasting services and have been aligned with the 

relevant provisions of the Telecommunications Act, 2023. 
 

11. Migration of existing service providers: The provision of 

migration provides path for the existing service providers to 

migrate from existing licenses/permissions to the authorisation 

regime as per Section 3(6) of the Telecommunications Act, 2023. 

The rationale for adoption of this provision along with 

recommendations of Authority has been discussed 

comprehensively from para 2.178 to 2.192 and in para 2.193 

respectively. 

 

2.199 In response to the comments on eligibility conditions, some of the 

stakeholders have requested to remove the requirement on 

disclosure of loan agreements. The Authority is of the view that 

disclosure of loan agreements for fulfilment of eligibility conditions 

may be removed as a part of simplifying the process. Moreover, there 

exists a provision in the terms and conditions that whenever 

necessary, the Central Government may seek for such documents 

from the service providers. 

 

2.200 Regarding the payment of one-time entry fee, one of the stakeholders 

has requested that one-time entry fee shall be considered an 

intangible asset for calculation of net worth. However, both these 

financial parameters serve different purpose at the time of 

application. Hence, such submission made by the stakeholder may 

not be considered.   

 

2.201 The detailed terms and conditions to be included in ‘The 

Broadcasting (Grant of Service Authorisations) Rules’ are enclosed 
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in Annexure-II. These terms and conditions may be notified as 

Rules for the grant of service authorisations under Section 3(1)(a) of 

the Telecommunications Act, 2023.  

 

2.202 In view of the above, the Authority recommends the terms and 

conditions for ‘Grant of Service Authorisation’ contained in 

Annexure-II, should be notified as ‘The Broadcasting (Grant of 

Service Authorisations) Rules’, under the Telecommunications 

Act, 2023. 
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CHAPTER III 

PROVISION OF TELEVISION CHANNEL 

BROADCASTING SERVICES, TELEVISION CHANNEL 

DISTRIBUTION SERVICES, AND RADIO 

BROADCASTING SERVICES 
 

 

3.1 This chapter delves on issues related to Television Channel 

Broadcasting Services, Television Channel Distribution Services, 

and Radio Broadcasting Services as listed below: 

 
 

(1) Terms and conditions of authorisation for above three services 

presented as ‘Common Terms and Conditions’ for all service 

authorisations and ‘Specific Terms and Conditions’ for each 

service authorisation, if any. 

 

(2) Civil penalties for breach of terms and conditions of the 

authorisations and violations of Programme Code and 

Advertisement Code. 

 

(3) Harmonisation of terms and conditions, including fees or 

charges among the various broadcasting services. 

 

(4) Delinking of grant of service authorisation from spectrum 

assignment for ‘Terrestrial Radio Service’. 

 

(5) Net worth requirement for Internet Service Providers to provide 

IPTV service. 

 

(6) Any other related issues. 
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A. The Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio 

Broadcasting) Services 

 

3.2 Following the grant of service authorisation, the authorised entity 

shall be required to comply with the second set of Rules viz., ‘The 

Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’ 

for provision of broadcasting services. 

 

3.3 The terms and conditions to be notified as second set of Rules 

comprise of two parts. Part I contains the ‘Common Terms and 

Conditions’ and Part II contains the ‘Specific Terms and Conditions’. 

The ‘Common Terms and Conditions’ has been deliberated in the 

following section.  

 

A1. Common Terms and Conditions 
\ 

 

3.4 As discussed in previous chapter, broadcasting sector operates 

under several guidelines issued at different times. It is the need of 

the hour to streamline and consolidate the existing guidelines for 

simplifying and ensuring uniformity across the sector. This would 

make compliance easier for all the stakeholders involved.  

 

3.5 Accordingly, common terms and conditions were identified, 

extracted from existing guidelines, integrated mutatis mutandis and 

placed in the draft Common Terms and Conditions in the 

Consultation Paper.  
 

 

3.6 In this background, the Authority has raised the following question 

to seek the comments of the stakeholders: 
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Q9.  A preliminary draft of Common terms and conditions for 

inclusion in the second set of Rules for Broadcasting (Television 

Programming, Television Distribution and Radio) Services is 

annexed as Part-I of Annexure-III for consultation. Stakeholders 

are requested to submit their comments in the format given 

below, against the terms and conditions and indicate the 

corresponding changes, if any, with necessary reason and 

detailed justification thereof. 
 

S. 
No. 

Description Terms 
and 

Conditi
ons 
No. 

Prop
osed 
chan
ges,  

if 
any 

Reaso
ns 

with 
detail

ed 
justific
ation 

1. Definitions      

2. Assignment of Spectrum    

3. Equity Holding in Other companies    

4. Renewal of Authorisation    

5. Modifications in the Terms and 
Conditions of Service Authorisation 

   

6. Non-Exclusivity clause    

7. Restrictions on Transfer of Service 
Authorisation 

   

8. Provision of Service      

9. Reporting Requirement w.r.t. 
Eligibility Conditions 

      

10. Adherence to Programme Code and 
Advertisement Code 

   

11. Financial Conditions    

12. Commercial Conditions    

13. Technical Conditions    

14. Disaster/ Emergency/ Public Utility 
Services 

   

15. Operating Conditions    

16. Confidentiality    

17. Force Majeure    
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18. Dispute with Other Parties    

19. Dispute Resolution and Jurisdiction    

20. Contravention of Rules/ Violation of 
Programme Code and Advertisement 
Code 

   

 

          

Broad Summary of Comments of the stakeholders on Q9 

 

3.7 Majority of stakeholders agreed to the common terms and 

conditions provided in the Consultation Paper (CP) for inclusion in 

second set of Rules.  

 

3.8 Comments received from the stakeholders on the various provisions 

of the draft common terms and conditions are summarized as 

under: 

 

i. Assignment of Spectrum 

 

a. Some stakeholders agreed to the terms and conditions with 

respect to assignment of spectrum. It has been further 

submitted that spectrum resources should be optimally utilized 

and reassigned during emergencies or in the case of unused 

bandwidth.  

 

b. Few stakeholders suggested certain changes in the draft terms 

and conditions proposed in CP as under:  

 

Draft Terms and Conditions 

in CP 

Change proposed by the 

stakeholders 

As per Section 4(4) of the 

Telecommunications Act, 

2023, spectrum assignments 

for Broadcasting 

(Programming and 

Assignment of spectrum for 

Broadcasting (Programming 

and Distribution) services 

shall be done as per Section 



134 
 

 

Distribution) services shall be 

done through administrative 

process.  

4 of Telecommunications Act, 

2023.  

 

 

The stakeholders provided following justifications for the 

proposed change: 

 

• Section 4(4) of the Telecommunications Act, 2023, specifies 

auction as the default method for spectrum assignment, with 

exceptions listed in the First Schedule. 
 

• Section 57(1)(a) empowers the Central Government to amend 

the First Schedule to add or remove entries as needed. 
 

• Rules should state that spectrum assignments shall align 

with Section 4 of the Telecommunications Act, 2023. 

 

ii. Equity Holding in Other companies 

 

a. Some stakeholders agreed with the terms and conditions 

provided in CP, stating that specifying permissible limit of equity 

holdings in competing broadcasting entities will prevent conflict 

of interest and monopolistic practices, thereby ensuring 

fair competition. 

 

b. Few stakeholders further commented that existing restrictions 

on cross holding between broadcasters and DTH/HITS operators 

should be removed as this will impede growth and slow down 

investments in the sector. 

 

c. Another set of stakeholders suggested that time for submission 

for any change in the shareholding/partnership/FDI patterns 

should be made within 30 days instead of 15 days. Accordingly, 

the change suggested by the stakeholders is as under: 
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Draft Terms and Conditions 

in CP 

Change proposed by 

stakeholders 

…Provided that an 

authorised entity having 

authorisation of a service, 

within 15 days of change of 

its shareholding pattern or 

partnership pattern or FDI 

pattern… 

…Provided that an 

authorised entity having 

authorisation of a service, 

within 15 30 days of change 

of its shareholding pattern or 

partnership pattern or FDI 

pattern… 

 

iii. Renewal of Authorisation 

 

Majority of stakeholders agreed with the draft terms and 

conditions provided in the CP. In addition, following comments 

have also been provided: 
 

a. Performance-based criteria for renewal will encourage 

compliance with respect to service quality standards. 
 

b. Renewal period for FM radio authorisation should be made 

as 15 years. 

 

iv. Provision of Service: 

 

a. Some stakeholders agreed with the draft terms and conditions 

provided in the CP. The stakeholders submitted that there is a 

requirement of mandatory service provisioning during disasters 

and emergencies, with predefined standards for disaster 

broadcasting to ensure protection of public interest along with 

timely dissemination of critical information during emergencies. 

 

b. Some of the stakeholders opined for deletion of following clause 

provided in ‘Common Terms and Conditions’ of CP, which reads 

as under: 
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‘The Authorised Entity shall follow the measures notified by 

the Central Government under Section 21 of the 

Telecommunications Act, 2023 in respect of the procurement 

of equipment for provisioning of broadcasting services only 

from trusted sources.’ 

 

They submitted that insertion of such a clause would have 

large-scale impact on the sector. The equipment used by 

broadcaster or distributor varies due to differing services they 

offer, therefore, this clause should be deleted. 

 

v.  Adherence to Programme Code and Advertisement Code 

 

a. Majority of stakeholders agreed in principle with the draft terms 

and conditions provided in the CP. They emphasised on the need 

to establish a graded penalty system for violations, 

differentiating between minor, moderate and severe breaches.  

 

b. Stakeholders proposed the following specific deletion: 

 

Draft Terms and Conditions 

in CP 

Deletion proposed by the 

stakeholders 

The Authorised Entity shall 

ensure that the subscribers of 

the service do not have access 

to any pornographic channel or 

to secret/ anti-national 

messaging and the like 

through the Distribution 

Service platform. If the 

Authorised Entity fails to do 

so, the Service Authorisation 

shall be revoked and the entity 

shall be disqualified to hold 

The Authorised Entity shall 

ensure that the subscribers of 

the service do not have access 

to any pornographic channel 

or to secret/ antinational 

messaging and the like 

through the Distribution 

Service Platform. If the 

Authorised Entity fails to do 

so, the Service Authorisation 

shall be revoked and the 

entity shall be disqualified to 
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any such authorisation in 

future for a period of five (5) 

years, apart from liability for 

punishment under other 

applicable laws. 

hold any such authorisation 

in future for a period of five (5) 

years, apart from liability for 

punishment under other 

applicable laws. 

 

It has been submitted that this clause extends liability by 

disqualifying the authorised entity from holding any such 

authorisation for next 5 years after revocation of authorisation, 

which is harsher provision and should be removed. 

 

vi. Financial Conditions 

 

a. Majority stakeholders agreed with the terms and conditions in 

respect of financial conditions. Stakeholders further submitted 

that introduction of provisions for mandatory financial audits by 

certified professionals for larger broadcasters will ensure 

financial transparency and accountability, especially for entities 

with significant market influence. 

 

b. Stakeholders have submitted that financial conditions should be 

same for all similarly situated operators. Broadcasters should be 

liable to pay license fee on the revenue generated by DTH 

operators from subscription amount collected from subscribers 

on their behalf. 

 

vii. Commercial and Operating Conditions 

 

a. Most of the stakeholders agreed to the draft terms and 

conditions provided in CP.  

 

b. Stakeholders submitted that commercial and operating 

conditions for Teleport Service should be governed by the 

teleport service provider only and not as per the 

Regulations/Tariff Orders/Directions issued by TRAI, as the 
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commercial and operating conditions for teleport services are 

based on multiple factors which are not similar like bandwidth 

cost, scale of operations etc.. Therefore, it is not feasible to 

charge tariff at a fixed rate to all.  

 

viii.   Technical Conditions 

 

a. Some stakeholders have agreed to the draft terms and conditions 

provided in CP. They submitted that the requirement mandating 

adherence to interoperability standards for equipment to 

facilitate ease of switching between service providers will 

promote consumer choice and reduce vendor lock-in. 

 

b. Some stakeholders proposed the following specific deletion:  

 

Draft Terms and Conditions 

in CP 

Deletion proposed by the 

stakeholders 

The Authorised Entity shall 

have the right to undertake 

the sale, hire, purchase, 

lease or rent of the Customer 

Premises Equipment (CPE). 

Users shall be given the 

option to obtain the user 

terminals from any source 

meeting the standards. 

The Authorised Entity shall 

have the right to undertake 

the sale, hire, purchase, 

lease or rent of the Customer 

Premises Equipment (CPE). 

Users shall be given the 

option to obtain the user 

terminals from any source 

meeting the standards. 

 
 

The stakeholders justified that authorised entity should retain 

control over user terminals. Allowing third-party purchases 

may result in compatibility issues, poor service quality and 

increased consumer complaints, even when the terminals meet 

BIS standards. Pricing disparity could arise, as discounts from 

the authorised entity wouldn’t apply to third-party buyers. The 
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entity could lose visibility over disposal of devices, like STBs, 

violating the E-Waste (Management) Rules, 2022. 

      

         Analysis of the issue and views of the Authority 

 

3.9 Upon obtaining the service authorisation under Section 3(1)(a) of the 

Telecommunications Act, 2023, an authorised entity providing 

broadcasting services shall be required to adhere to the terms and 

conditions to be notified as second set of Rules. As discussed in the 

preceding chapter, the terms and conditions for provisioning of 

broadcasting services are categorised into two parts. The first part 

i.e., ‘Common Terms and Conditions’ has been discussed here. 

 

3.10 The Authority after examining the comments received from the 

stakeholders and its own analysis, is of the view that the following 

heads should be included in the ‘Common Terms and Conditions’ to 

be notified as Rules for provision of broadcasting services: 
 

 

(1) Definitions 

(2) Assignment and use of Spectrum 

(3) Equity Holding and Management Control 

(4) Renewal of Authorisation 

(5) Modifications in the terms and conditions of Service 

Authorisations 

(6) Creation of Security Interest 

(7) Restrictions on ‘Transfer of Service Authorisation’ 

(8) Provision of Service 

(9) Monitoring & Inspection 

(10) Reporting Requirements 

(11) Adherence to Programme Code and Advertisement Code 

(12) Sharing of Infrastructure 

(13) Financial Conditions 

(14) Commercial Conditions 
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(15) Technical Conditions 

(16) Security Conditions 

(17) Operating Conditions 

(18) Confidentiality 

(19) Force Majeure 

(20) Dispute with Other Parties 

(21) Dispute Resolution and Jurisdiction 

(22) Surrender of Authorisation 

(23) Contravention of Rules/Regulations and Violations of 

Orders/Directions/Code 

(24) Offences 

(25) Termination of Service Authorisation 

(26) Obligations imposed on the Authorised Entity 

(27) Residual Clause 

 

3.11 The rationale of the terms and conditions of each provision being 

recommended are elaborated in the subsequent paragraphs. 

 

Definitions:  

 

3.12 The key words, expressions and terminologies used in terms and 

conditions for second set of Rules are defined and provided under 

the head Definitions in Annexure-III. The detailed analysis of the 

recommended definitions for The Broadcasting (Grant of Service 

Authorisations) Rules’ and ‘The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services Rules’ have already been discussed in paras 

2.123 to 2.132 of Chapter II. The source of each definition is 

provided in Annexure-IC. 

 

 

 

 



141 
 

 

Assignment and use of Spectrum:  

 

3.13 The head Assignment and use of Spectrum contains the terms and 

conditions related to spectrum assignment for the broadcasting 

services. These terms and conditions have been analysed, extracted 

and collated from various extant guidelines of the broadcasting 

services, appropriately aligned with the relevant provisions of the 

Telecommunications Act, 2023 and adopted mutatis mutandis. 

 

3.14 Section 4 of the Telecommunications Act, 2023 provides for 

assignment of spectrum. Further, Section 4(3) of the 

Telecommunications Act, 2023 provides terms and conditions for 

assignment of spectrum including frequency range, methodology for 

pricing, price, fees and charges, payment mechanism, duration and 

procedure for the same. Section 4(4) provides that the Central 

Government shall assign spectrum through auction except for 

entries listed in the First Schedule of the Telecommunications Act, 

2023 for which assignment shall be done by administrative process. 

 

3.15 In the existing licensing regime, for frequency assignment, an 

applicant is required to obtain a Wireless Operational License (WOL) 

from WPC and accordingly pay the necessary spectrum-related 

charges to WPC. Additionally, the applicant service provider is also 

required to obtain SACFA clearance from WPC, and other necessary 

clearances/approvals for satellite use from Department of Space, as 

applicable. 

 

3.16 The comments submitted by the stakeholders have been considered. 

Once the appointed date for Section 4 of the Telecommunications 

Act, 2023 is notified, the practice of issuing WOL would be 

discontinued, and the assignment of spectrum shall be governed by 

the provisions of Section 4 of the Telecommunications Act, 2023 and 

the Rules framed thereunder. It is pertinent to mention that the 
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Draft (Telecommunications Assignment of Spectrum through 

Auction) Rules, 202550 for public consultation have been published 

by the Central Government in the Gazette of India vide G.S.R. no. 

94(E) dated 31st January 2025. 

 

3.17 Further, according to the ‘Norms, Guidelines and Procedures for 

Implementation of Indian Space Policy-2023 in respect of 

Authorization of Space Activities’ released by Indian National Space 

Promotion and Authorization Centre (IN-SPACe)51 issued on May 

202452, it has been provided that: 

 

‘Fresh Authorization from IN-SPACe shall be required for 

authorizing the Non Indian Satellites which are already 

provisioning their capacity in India either through lease agreement 

involving NSIL/Antrix (DoS) or through direct lease of the C-Band 

capacity from the Non-Indian Satellite operators. However, 

provisioning of such capacity from these satellites shall be 

permitted till March 31, 2025. The existing lease agreements 

expiring during this period can be extended till March 31, 2025, if 

required, following the existing mechanism/process. However, 

any new Non-Indian Satellite or any additional capacity from the 

existing satellites in any of the frequency bands henceforth shall 

require IN-SPACe Authorization.  
 

With effect from April 01, 2025, only IN-SPACe authorized Non-

Indian satellites/constellations in any of the frequency bands 

shall be permitted to enable provisioning of their capacity in India.’ 

  

 
50https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20
Spectrum%20through%20Auction%20Rules%2C%202025.pdf  
 

51 IN-SPACe, an autonomous single window nodal agency within Department of Space, was 
constituted in October 2021 with a mandate to authorize all Space Activities undertaken by the 
Government and Non-Government Entities (NGEs) in the country. 
52 https://www.inspace.gov.in/inspace?id=inspace_publications  

https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%20through%20Auction%20Rules%2C%202025.pdf
https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%20through%20Auction%20Rules%2C%202025.pdf
https://www.inspace.gov.in/inspace?id=inspace_publications
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3.18 Thus, an entity providing broadcasting service shall utilise the  

satellite resources authorized by IN-SPACe as per the ‘Norms, 

Guidelines and Procedures for Implementation of Indian Space 

Policy-2023’. 

 

3.19 The detailed terms and conditions regarding assignment and use of 

spectrum is contained in Part-I of Annexure-III.  

 

Equity Holding and Management Control 

 

3.20 The terms and conditions for the submission of shareholding 

pattern, partnership pattern, FDI pattern, etc. are provided under 

the head Equity Holding and Management Control. These terms 

and conditions have been analysed, extracted and collated from 

various extant policy guidelines of the broadcasting services, 

appropriately aligned with the relevant provisions of the 

Telecommunications Act, 2023 and adopted mutatis mutandis. 

 

3.21 Stakeholders in their comments have furnished that restriction on 

cross holding patterns should be removed. However, the Authority 

is of the view that removing such restrictions may create a 

monopolistic condition, thereby creating a disadvantaged situation 

for smaller players. Thus, the extant restrictions on cross-holding 

pattern needs to be retained.  

 

3.22 As per the existing uplinking and downlinking guidelines 2022, the 

requirement of intimation to MIB regarding change in shareholding 

and FDI pattern is stipulated as 30 days. Whereas in the existing 

guidelines of HITS Service and FM Radio, such changes are required 

to be intimated within 15 days. The draft terms and conditions 

provided in CP mentions intimation within 15 days. However, 

stakeholders have submitted that the period of such intimation 



144 
 

 

should be revised to 30 days. Considering the comments of 

stakeholders, the Authority is of the view that for any change related 

to equity pattern, shareholding pattern, amendment in the 

shareholder agreement/capital contribution in the LLP agreement, 

FDI pattern, etc., the authorised entity shall be required to intimate 

the effect of such change to the Central Government within 30 days. 

 

3.23 The existing guidelines contain restrictions with respect to 

crossholding of equity and shareholding pattern for DTH service and 

HITS service. These provisions have been adopted mutatis-mutandis 

for DTH service and HITS service. To bring in parity of cross-holding 

restrictions across the board, the same restrictions are being 

recommended to be included in the terms and conditions for IPTV 

service. The Authority is of the view that for regulatory parity 

between different types of DSPs, the same should be extended to 

MSOs also. Further, these provisions, though applicable on 

broadcasting entities, are not available in existing uplinking and 

downlinking guidelines, 2022. To correct this discrepancy and bring 

in consistency in line with the TRAI recommendations on ‘Media 

Ownership’ issued on 25th February 200953, similar provisions have 

been added in the terms and conditions for the authorised entities 

of ‘Television Channel Broadcasting’. 

 

3.24 The detailed terms and conditions on Equity holding and 

Management Control is contained in Part-I of Annexure-III. 

 

 

 

 
53 ‘The Authority recommends that 
 

i) The broadcaster should not have “control” in the distribution and vice-versa. 
ii) Definition of Control: Any entity which has been permitted/licensed for television broadcasting or has 
more than 20% equity in a broadcasting company, shall not have more than 20% equity in any Distributor 
(MSO/Cable operator, DTH operator, HITS operator, Mobile TV service provider) and vice-versa’ 

Source:.https://trai.gov.in/sites/default/files/2024-09/recom25feb09_media_0.pdf  

https://trai.gov.in/sites/default/files/2024-09/recom25feb09_media_0.pdf


145 
 

 

3.25 In view of above, the Authority recommends the following: 

 

(1) Restrictions on cross-holding pattern as prescribed in the 

extant policy guidelines of DTH service and HITS service 

should also be prescribed for IPTV service. 

 

(2) The Central Government may consider extension of 

restrictions on cross-holding pattern to be extended to 

MSOs or any other Distribution Service Provider notified 

by the Central Government. 

 

(3) Restrictions on cross-holding pattern should also be 

prescribed in the terms and conditions for the authorised 

entities of ‘Television Channel Broadcasting’ for 

completeness. 

 

Renewal of Authorisation 

 

3.26 The terms and conditions for renewal of service authorisation are 

provided under the head Renewal of Authorisation. These 

provisions on renewal and its associated terms and conditions 

existed in the various policy guidelines except for FM radio and HITS 

service. These provisions viz., applicability of eligibility conditions 

on renewal, period of renewal, renewal fee etc. have been analysed, 

extracted and collated from various extant guidelines of the 

broadcasting services and adopted mutatis mutandis. 

 

3.27 The extant guidelines on FM radio do not contain any provisions for 

renewal of permission. Stakeholders commented that extension for 

FM radio should be made 15 years. The Authority acknowledges the 

submission of the stakeholders and is of the view that the provision 

for renewal should be incorporated for Terrestrial Radio Service, in 

line with other broadcasting services.  The validity period of renewal 
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should be made 10 years, aligning with other broadcasting services. 

The renewal fee of Rs. 10,000 may be prescribed, which is equivalent 

to the processing fee for new applicants, aligning with other 

broadcasting services. Moreover, the renewal fee for CRS is not 

prescribed in the existing guidelines. In order to align with other 

broadcasting services, the Authority is of the view that a renewal fee 

of Rs. 2500 may be prescribed, which is equivalent to the processing 

fee for new applicants of CRS.  

 

3.28 In distribution vertical, there is no provision of renewal in the HITS 

guidelines, however DTH guidelines prescribe renewal period as 10 

years, therefore in order to harmonise these similarly placed 

services, the Authority is of the view that provision of renewal with 

renewal period of 10 years may be prescribed for HITS service. 

Further, for aligning the renewal fee with other broadcasting 

services, a renewal fee of Rs. 10,000 may be prescribed for both DTH 

service and HITS service.  

 

3.29 The changes so introduced will ensure harmonisation of the renewal 

process across all the broadcasting services. The detailed terms and 

conditions on ‘Renewal of Authorisation’ is contained in Part-I of 

Annexure-III. 

 

Modifications in the Terms and Conditions of Service 

Authorisation 

 

3.30 This draft clause was included in Consultation Paper on the basis 

of similar provisions in the extant guidelines for various 

broadcasting services. The existing provisions in respect of right to 

the Central Government to modify provisions of various extant 

policy guidelines have already been analysed and discussed in para 

2.50 to 2.52 and accordingly recommendations in this regard are 
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provided in para 2.58(a). The amendment in Rules is normally 

issued by the Central Government through notification of amended 

Rules under the relevant provisions of the Act, assigning power to 

make Rules. 

 

3.31 Section 56(1) of the Telecommunications Act, 2023, stipulates: 
 

‘56. (1) The Central Government may, by notification, and 

subject to the condition of previous publication, make rules not 

inconsistent with the provisions of this Act, to carry out the 

purposes of this Act.’ 

 

3.32 Therefore, the Central Government may amend the Rules under the 

above provision of the Act. Since the power of the Central 

Government to make amendments in the Rules is implicit through 

Section 56(1), therefore the Authority is of the view, that this explicit 

clause may not be required in the terms and conditions to be notified 

as Rules. 

 

3.33 However, while making any such amendments, the Central 

Government should seek recommendations of TRAI, except for the 

reason of the interest of the security of the State. Accordingly, the 

recommendation is also made to the Government in para 2.58(a) 

and the same is included in terms and conditions on ‘Modifications 

in the Terms and Conditions of Service Authorisation’ contained 

in Part-I of Annexure-III. 

 

Creation of Security Interest 

 

3.34 The terms and conditions for security interest are provided under 

the head Creation of Security Interest. In the existing policy 

guidelines of broadcasting services, there is no provision related to 

security interest for the licensee/permission holder. Section 45 of 
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the Telecommunications Act, 2023, states that the Central 

Government may provide for such security interest which an 

authorised entity may provide to lenders financing such entity on 

such terms and conditions of such security interest as may be 

prescribed.  

 

3.35 The terms and conditions on creation of security interest have been 

provided in the TRAI recommendations on ‘Framework for Service 

Authorisations to be Granted Under the Telecommunications Act, 

2023’ issued on 18th September 202454 for telecom services. 

Accordingly, the terms and conditions on security interest for 

broadcasting services has also been provided in line with the 

recommendations for telecom services.  

 

3.36 The detailed terms and conditions on ‘Creation of Security Interest’ 

is contained in Part-I of Annexure-III. 

 

Restrictions on ‘Transfer of Service Authorisation’  

 

3.37 The terms and conditions regarding restriction on transfer of service 

authorisation are provided under the head Restrictions on ‘Transfer 

of Service Authorisation’. These terms and conditions have been 

analysed, extracted and collated from various extant policy guidelines 

and have been adopted mutatis mutandis, aligning with the relevant 

provisions of the Telecommunications Act, 2023, particularly Section 

3(5) and Section 45 of the Act. The detailed terms and conditions on 

Restrictions on ‘Transfer of Service Authorisation’ is contained in 

Part-I of Annexure-III. 

  

 
54 https://trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf  

https://trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf
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       Provision of Service 

 

3.38 The terms and conditions related to provision of service are provided 

under the head Provision of Service. The existing terms and 

conditions have been analysed, extracted and collated from the 

various extant policy guidelines of the broadcasting services, and 

have been adopted mutatis mutandis, aligning with the relevant 

provisions of the Telecommunications Act, 2023.  

 

3.39 The stakeholders in their comments have requested not to include 

any criteria for procurement of equipment from trusted sources. The 

comments have been considered, since procurement of broadcasting 

equipment and services only from the trusted sources is presently not 

applicable. The Authority is of the view that there should be an 

enabling provision for the Central Government to impose reasonable 

restriction in the interest of national security, friendly relations with 

foreign States, or in the event of war, as enshrined in Section 21 of 

the Telecommunications Act, 2023. The detailed terms and 

conditions regarding ‘Provision of Service’ is contained in Part-I of 

Annexure-III. 

 

 

         Monitoring & Inspection 

 

3.40 The terms and conditions for monitoring and inspection of 

broadcasting facilities by the Central Government and TRAI are 

provided under the head Monitoring & Inspection. These terms 

and conditions have been analysed, extracted and collated from 

various extant policy guidelines of the broadcasting services and 

have been adopted mutatis mutandis. The detailed terms and 

conditions on ‘Monitoring & Inspection’ is contained in Part-I of 

Annexure-III. 
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         Reporting Requirements 

 

3.41 The terms and conditions regarding the various reporting 

requirements for the authorised entities to the Central Government 

and TRAI are provided under the head Reporting Requirements. 

These terms and conditions have been taken from various extant 

policy guidelines of the broadcasting services and have been 

adopted mutatis mutandis. The detailed terms and conditions on 

‘Reporting Requirements’ is contained in Part-I of Annexure-III. 

 

Adherence to Programme Code and Advertisement Code 

 

3.42 The terms and conditions related to adherence of Programme Code 

and Advertisement Code are provided under the head Adherence to 

Programme Code and Advertisement Code. These terms and 

conditions have been taken from various extant policy guidelines of 

the broadcasting services and have been adopted mutatis mutandis. 

 

3.43 In response to the Consultation Paper, stakeholders suggested that 

provision of disqualification to hold authorisation for a period of 5 

years, should be removed, in cases subscribers of any DSP platform 

gain access to any pornographic channel or secret/anti-national 

messaging. Such barring creates harsher penalty. However, 

Authority is of the view that the provisions need to be softened to be 

addressed on case to case basis. Hence, the period of 

disqualification contained in the provision of disqualification may be 

revised to ‘up to a period of 5 years’, depending on the severity of 

violation. 

 

3.44 The detailed terms and conditions on ‘Adherence to Programme 

Code and Advertisement Code’ is contained in Part-I of Annexure-

III. 
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Sharing of Infrastructure 

 

3.45 The provisions of Sharing of Infrastructure among the Distribution 

Service Providers is prescribed in extant policy guidelines. In view of 

the stakeholders’ comments received on sharing of infrastructure 

and detailed analysis in para 3.185 to 3.190, the Authority is of the 

view that liberal policies may be adopted for infrastructure sharing.  

 

3.46 Accordingly, the detailed terms and conditions on ‘Sharing of 

Infrastructure’ enabling such sharing among broadcasting service 

providers, telecom service providers, infrastructure providers or any 

other service providers wherever technically and commercially 

feasible, has been provided in Part-I of Annexure-III. These 

conditions shall be applicable to all the entities authorised under 

Section 3(1) of the Telecommunications Act, 2023. 

 

Financial Conditions, Commercial Conditions, Security   

Conditions and Technical Conditions 

 

3.47 The terms and conditions on various financial, commercial, security 

and technical aspects of broadcasting services are provided under 

the respective heads viz., Financial Conditions, Commercial 

Conditions, Security Conditions and Technical Conditions. 

These terms and conditions have been analysed, extracted and 

collated from various extant policy guidelines of the broadcasting 

services and adopted mutatis mutandis, aligning with the relevant 

provisions of the Telecommunications Act, 2023.  

 

3.48 The comments of the stakeholders with respect to Financial 

Conditions have been noted. The analysis for harmonisation of fees 

and charges for all the broadcasting services have been deliberated 



152 
 

 

in detail in the succeeding part of this Chapter, aligning with the 

previous recommendations of TRAI, wherever applicable.  

 

3.49 With regards to the stakeholders’ comments for omitting the clause 

that users should be given the option to obtain the user terminals 

from any source meeting the standards. However, the Authority is 

of the view that the authorised entity should utilize equipment and 

products meeting the approved Indian/International standards. 

 

3.50 The detailed terms and conditions on ‘Financial Conditions’, 

‘Commercial Conditions’, ‘Security Conditions’ and ‘Technical 

Conditions’ are contained in Part-I of Annexure-III. 

 

Confidentiality, Force Majeure, Disputes with Other Parties, 

Dispute Resolution and Jurisdiction, and Surrender of 

Authorisation 

 

3.51 The terms and conditions for various aspects of provisioning of 

broadcasting service are provided under the respective heads viz., 

Confidentiality, Force Majeure, Disputes with Other Parties, 

Dispute Resolution and Jurisdiction, and Surrender of 

Authorisation. These terms and conditions have been analysed, 

extracted and collated from various extant policy guidelines and 

have been adopted mutatis mutandis, aligning with the relevant 

provisions of the Telecommunications Act, 2023, wherever 

applicable. The detailed terms and conditions on ‘Confidentiality’, 

‘Force Majeure’, ‘Disputes with Other Parties’, ‘Dispute Resolution 

and Jurisdiction’ and ‘Surrender of Authorisation’ is contained in 

Part-I of Annexure-III. 
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Contravention of Rules/Regulations and Violation of 

Orders/Directions/Codes 

 

3.52 The terms and conditions regarding contravention of Rules are 

provided under the head Contravention of Rules/Regulations and 

Violation of Orders/Directions/Codes. The Contravention of 

Rules shall be governed by the provisions contained in Chapter VIII 

(Adjudication of Certain Contraventions) of the Telecommunications 

Act, 2023 and the Rules made thereunder. The provisions in respect 

of violation of Programme Code and Advertisement Code have been 

adopted mutatis mutandis. The provisions of civil penalties for 

breach of terms and conditions of the authorisations are discussed 

in details in Section A2 (from paras 3.59 to 3.90).  

 

3.53 The provision regarding of contravention of Regulations and 

violation of Orders/Directions issued by TRAI is  also contained in 

the terms and conditions. The penalties for such violation include, 

but are not limited to, imposition of Financial Disincentives (FD) and 

its recovery through Bank Guarantee by the Central Government in 

case of non-payment of the same. The same has also been explicitly 

recommended to the Government in its first set of 

recommendations. The detailed terms and conditions regarding 

‘Contravention of Rules/Regulations and Violation of 

Orders/Directions’ is contained in Part-I of Annexure-III. 

 

Offences  

 

3.54 The head Offences has been newly added to cover the punishments 

for those providing broadcasting services or network without 

obtaining service authorisation under Section 3(1) as per the 

provisions under Section 42 of the Telecommunications Act, 2023. 

The detailed terms and conditions on ‘Offences’ are contained in 

Part-I of Annexure -III. 
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Termination of Service Authorisation 

 

3.55 The terms and conditions on termination of Authorisation has been 

provided under the head Termination of Service Authorisation. 

These terms and conditions have been analysed, extracted and 

collated from various extant policy guidelines and have been 

adopted mutatis mutandis, aligning with the relevant provisions of 

the Telecommunications Act, 2023.  

 

3.56 The Authority is also of the view that the contravention of TRAI 

Regulations and violation of TRAI Orders/Directions should be 

considered by the Central Government as grounds to 

revoke/suspend/curtail/cancel/terminate the authorisation, on 

recommendations of TRAI. The detailed terms and conditions on 

‘Termination of Authorisation’ is contained in Part-I of Annexure-

III. 

 

Obligations imposed on the Authorised Entity and Residual 

Clause 

 

3.57 Obligations imposed on the Authorised Entity and Residual 

Clause are general clauses which should be made part of the Rules.  

 
 

3.58 In view of the above, the Authority recommends to adopt the 

‘Common Terms and Conditions’ contained in Part-I of 

Annexure-III, for all broadcasting services, while framing ‘The 

Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’. 
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A2. Civil penalties for breach of terms and conditions of the 

authorisations and Violations of Programme Code and 

Advertisement Code 

 

3.59 Chapter VIII of the Telecommunications Act, 2023, gives power to 

the Central Government to make Rules for governing adjudication 

and appeal, in case of any contravention or breach of the terms and 

conditions of the authorisation.  

 

3.60 Additionally, CTN Act also contain penal provisions for violation the 

provisions of CTN Act, including the Programme Code and 

Advertisement Code for television broadcasting services. Further, 

service providers of FM radio broadcasting and CRS are also 

required to adhere to the Programme and Advertising Code 

prescribed by Prasar Bharati for All India Radio.  

 

3.61 In this background, the Authority sought comments of the 

stakeholders on the question given below. 

 

Q8. Contravention of the terms and conditions contained in the Rules 

to be made as well as non-adherence to the Programme Code 

and Advertising Code is likely to invite penal provisions. 
 

a. Whether the extant penal provisions for breach of terms and 

conditions of license/ permission are appropriate or required 

to be modified to align with the provisions of the 

Telecommunications Act, 2023? If so, please provide a 

detailed response with justifications. If not, whether the same 

should be adopted mutatis mutandis? Please provide a 

detailed response with necessary justifications. 
 

b. Further, in respect of violation of Programme Code and 

Advertising Code, whether the penal provisions should be 

adopted mutatis mutandis?  If not, what modifications are 
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required? Please provide your comments with necessary 

justifications. 

 

Broad Summary of Comments of the stakeholders on Q8 

 

3.62 Summary of stakeholders comments regarding the contraventions 

of terms and conditions are as under: 

 

i. Extant penal provisions for breach of license/permission/ 

terms and conditions should be modified to align with the 

Telecommunications Act, 2023. 

 
 

ii. Detailed guidelines should be issued as to how the application 

of the factors mentioned under Section 32(3) of the 

Telecommunications Act, 2023 would result in the 

classification of violations into different categories under the 

Second Schedule, along with examples. For instance, the 

following three violations should fall under ‘Severe’ category:  

 

• Violation resulting in threat to the security of nation  

• Violation resulting in heavy revenue losses to the 

Government  

• Wilful and illegal conduct of Licensee outside the framework 

of terms and conditions of license/authorisation 

 

iii. The penalties should only be imposed when wilful misconduct 

is conclusively established. 

 

iv. FM radio stations also operate in small towns with low revenue 

potential, therefore, existing penalties as per current GOPA are 

appropriate. Penal provisions under Sections 41-44 of the 

Telecommunications Act, 2023 should apply with 

understanding that the Government may issue warnings for 

first offenses. 
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3.63 With respect to the violation of Programme Code and Advertisement 

Code, stakeholders commented as under: 

 

i. Extant penal provisions for violation of Programme Code and 

Advertisement Code are appropriate and can be adopted mutatis 

mutandis. 

 

ii. For violations of Programme Code or Advertisement Code, the 

authorised entity should be governed by the provisions 

contained in Chapter VIII (Adjudication of Certain 

Contraventions) of the Telecommunications Act, 2023. There is 

no need to introduce any additional set of penalties for violations 

of Programme Code and Advertisement Code. The 

Telecommunications Act, 2023, provides sufficient flexibility 

through the Second Schedule to determine penalties based on 

the severity of violations under both the codes. 

 

iii. A distributor, for example a DTH operator, cannot be punished 

for breach of 'Programme Code' in respect of any channel since 

the channels are downlinked and then uplinked by DTH 

operators. 

 

iv. For violations of the Programme Code, warning should be given 

for first offence (except for violation of National Security) and 

thereafter for subsequent wilful offences and violations, the said 

penal provisions should apply. Further, media organizations 

should first address complaints through their self-regulation 

mechanisms for content correction.  

 

3.64 Few stakeholders submitted a different perspective. According to the 

stakeholders, existing penal provisions for breach of terms and 

conditions of permission by the broadcasters are sufficient for 

regulating the sector and do not warrant any regime shift. 

Introducing a different penal regime would not be of any value 
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addition to the present system. On the contrary, it will only create 

confusion, adversely impacting the overall regulation of the 

broadcasting sector. 

 

Analysis of the issue and views of the Authority 

 

3.65 The Authority has examined the comments of the stakeholders. The 

penal provisions for breach of conditions contained in the extant 

guidelines are required to be aligned with the provisions of the 

Telecommunications Act, 2023, barring provisions related to 

violation of Programming Code and Advertisement Code which are 

dealt under CTN Act. Chapter VIII of the Telecommunications Act, 

2023 titled as ‘Adjudication of Certain Contraventions’ contains 

provisions in respect of dealing with the violations of terms and 

conditions under the Telecommunications Act, 2023. It envisages a 

three stage adjudication process, namely- 
 

i. Adjudicating Officer 

ii. Designated Appeals Committee 

iii. Telecom Dispute Settlement and Appellate Tribunal 
 

The sections under Chapter VIII also prescribe the manner in which 

the Adjudicating Officers and Designated Appeals Committee will 

carry out its functions. 

 

3.66 The Second Schedule of the Telecommunications Act, 2023, 

provides for graded civil penalties depending on the category of the 

contravention, as provided in Table 3.1 below: 
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Table 3.1: Civil Penalties for breach of terms and conditions under 

Sections 32 and 34  

Categorisation Civil Penalty 

Severe Up to Rs. 5 crore 

Major Up to Rs. 1 crore 

Moderate Up to Rs. 10 lakh 

Minor Up to Rs. 1 lakh 

Non-severe Written warning 

 

3.67 The Third Schedule of the Telecommunications Act, 2023, 

prescribes civil penalties for certain contraventions as per Sections 

33(1), 33(2), 34(1), 34(3), 34(5) and 34(8) as provided in Table 3.2 

below: 

 
 

Table 3.2: Civil Penalties for certain Contraventions 

 

Contravention under the Act Civil Penalty 

(a) Possessing radio equipment 

without an authorisation or an 

exemption, except for the offence 

under clauses (d) and (f) of sub-

section (3) of section 42;  

(b) Use of subscriber identity 

modules in excess of number 

notified. 
 

First Offence: Civil penalty up 

to fifty thousand rupees.  
 

Each subsequent offence: 

Civil penalty up to two lakh 

rupees for each such 

instance. 

Use by any person or entity of a 

telecommunication service or 

telecommunication network 

knowing or having reason to 

believe that such 

Civil penalty up to ten lakh 

rupees. 
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telecommunication service or 

telecommunication network 

does not have the required 

authorisation under this Act. 
 

Contravention of the provisions 

of section 28 (Measures for 

protection of users). 

First Offence: Civil penalty up 

to fifty thousand rupees.  
 

Each subsequent offence: 

Civil penalty up to two lakh 

rupees for each such 

instance, or suspension of 

telecommunication service, or 

a combination thereof. 
 

Contravention of any provision of 

this Act or Rules, or any terms or 

conditions of an assignment or 

authorisation in relation to any 

matter under this Act, for which 

no penalty or punishment is 

provided elsewhere in this Act. 

First Offence: Civil penalty up 

to twenty-five thousand 

rupees.  
 

Second or subsequent 

offence: Further Civil penalty 

up to fifty thousand rupees for 

every day after the first during 

which the contravention 

continues. 
 

 
 

 

3.68 In view of the above-mentioned provisions, the Authority believes 

that contravention of the Rules to be notified for broadcasting 

services should also be governed by the relevant provisions 

contained in Chapter VIII titled as ‘Adjudication of Certain 

Contraventions’ of the Telecommunications Act, 2023.  

 
 

3.69 In this context, the Central Government has already issued draft 

Telecommunications (Adjudication and Appeal) Rules, 202455 for 

public consultation. On notification of these Rules, the Central 

 
55https://dot.gov.in/sites/default/files/Draft%20Adjudication%20Rules%20Gazette%20Notificati
on.pdf?download=1  

https://dot.gov.in/sites/default/files/Draft%20Adjudication%20Rules%20Gazette%20Notification.pdf?download=1
https://dot.gov.in/sites/default/files/Draft%20Adjudication%20Rules%20Gazette%20Notification.pdf?download=1
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Government, through MIB, for broadcasting services, may appoint 

Adjudicating Officers under Section 35 of the Telecommunications 

Act, 2023, and Designated Appeals Committee under Section 36 of 

the Telecommunications Act, 2023. 

 

3.70 In this background, for contravention of Rules for Service 

Authorisation, the Authority recommends that Contravention of 

Rules to be notified for broadcasting services shall be governed 

by the relevant provisions contained in Chapter VIII titled 

‘Adjudication of Certain Contraventions’ of the 

Telecommunications Act, 2023 and the Rules made thereunder.  

 
 

Content Regulation (Codes) for Television Channel 

Broadcasting and Distribution Services 

 

3.71 In addition, programmes and advertisements broadcasted on 

television channels are regulated in accordance with the Programme 

Code and Advertisement Code prescribed under CTN Act and Rules 

made thereunder. The Programme Code and Advertisement Code 

contain a wide range of parameters to regulate programmes and 

advertisements on television channels. These codes serve as 

foundational principle for ethical and responsible television 

broadcasting.  

 
 

3.72 Some stakeholders opined that violations of the Programme Code 

and Advertisement Code by authorised entities should also fall 

under the provisions of Chapter VIII of the Telecommunications Act, 

2023. Since content regulation related provisions are defined in CTN 

Act and Rules framed thereunder, the Authority is of the view that 

violations related to Programme Code and Advertisement Code, 

should continue to be governed by CTN Act.  
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3.73 Moreover, the extant policy guidelines for various broadcasting 

services also contain provisions relating to penal actions for 

violation of Programme Code and Advertisement Code, as discussed 

in following paras. 

 

3.74 Provision 24 of the ‘Policy Guidelines for Uplinking and Downlinking 

of Satellite Television Channels, 2022’, provide the following: 

 

‘24. Consequences of violation of Programme and 

Advertisement Codes —(1) Where a channel is found to have 

broadcast a content which is in violation of the Programme Code 

and Advertising Code under the Cable Television Networks 

Regulation Act, 1995, it shall be liable for penal action, including 

one or more of the following:  
 

i. Advisory, to be communicated in writing to the entity;  

ii. Warning, to be communicated in writing to the entity;  

iii. An apology scroll, to be run on the channel;  

iv. A statement of apology to be read out by the Director/CEO of 

the entity on the channel;  

v. Directing the channel to be off-air for specified number of 

hours/days;  

vi. Suspension/revocation of permission  

 

(2) For the purpose of sub-para (1), the Ministry shall take action 

under the Cable Television Networks (Regulation) Act, 1995 and 

rules framed thereunder.’ 

 

3.75 In distribution segment, the extant guidelines on DTH, HITS and 

IPTV service; and the guidelines on platform channels of MSOs also 

stipulate provisions for adherence to Programme Code and 

Advertisement Code. The provisions contained in the said guidelines 

are reproduced below: 
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Clause 5.1 of the extant DTH guidelines reads as: 

 

  ‘5.1 The Licensee shall ensure adherence to the Programme Code 

(PC) and Advertisement Code (AC), laid down by the Ministry of 

Information & Broadcasting from time to time.’ 

 
 

Clause 6.5 of the extant HITS guidelines provides: 

 

‘6.5 The permission holder shall ensure that each of the channels 

carried by it follows the Programme Code and Advertisement 

Code as laid down under the Cable Television Networks 

(Regulation) Act, 1995 and the Rules framed thereunder or any 

other code made applicable.’ 

 

Clause no. (v) and (ix) of the extant IPTV guidelines states that: 

 

‘(v) The Cable operators while providing IPTV services will continue 

to be governed by the provisions of the Cable Television 

Networks (Regulation) Act, 1995, The Telecom Regulatory 

Authority of India Act, 1997 and any other laws as applicable 

and as such shall be able to provide such content on their IPTV 

service which is permissible as per the Cable Act and which is 

in conformity with the Programme and Advertisements Codes 

prescribed thereunder. 

 

(ix)   The provisions of Programme code and Advertisement code as 

provided in Cable Television Network (Regulation) Act 1995 and 

Rules thereunder shall be applicable even in the case of contents 

other than TV Channels from broadcasters provided by the 

Telecom IPTV service provider. Since it is the telecom licensee 

who will be providing this content, therefore, he shall be 

responsible for ensuring compliance to the codes with respect to 

such content. In addition to this, such licensees will also be 

bound by various Acts, instructions, directions, guidelines issued 
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by the Central Government from time to time to regulate the 

contents.’ 
 

 

  Provision 6 of ‘Guidelines for Platform Services offered by Multi 

System Operators’ issued on 30th November 2022 mentions that:  

 

‘MSOs providing platform services shall make full disclosure on 

ownership status and comply to the Programme and Advertising 

codes prescribed under the Cable Television Network Rules, 

1994.’ 

 

3.76 All such provisions in various guidelines relating to Programme 

Code and Advertisement Code for television channels, as 

reproduced above, indicate the obligations imposed on the service 

providers for adherence to these Codes. 

 

3.77 Section 16(1) of CTN Act provides penalties for contraventions of its 

provisions. Section 16(1) reads as follows: 

 

‘16. Penalty for contravention of provisions of this Act.—(1) 

Whoever of this Act shall be liable,—  

(a) for the first contravention with advisory, or censure, or 

warning, or a penalty which may extend to twenty thousand rupees, 

or with both;  

 

(b) for every subsequent contravention within a period of three 

years, with advisory, or censure, or warning, or a penalty which 

may extend to one lakh rupees, or with both, by such designated 

officer, as may be prescribed.’ 

 

3.78 Additionally, Section 19 of CTN Act reads as under: 

 

‘19. Power to prohibit transmission of certain programmes 

in public interest.—Where any authorised officer, thinks it 

necessary or expedient so to do in the public interest, he may, by 
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order, prohibit any cable operator from transmitting or re-

transmitting any programme or channel if, it is not in conformity 

with the prescribed programme code referred to in section 5and 

advertisement code referred to in section 6 or if it is likely to 

promote, on grounds of religion, race, language, caste or 

community or any other ground whatsoever, disharmony or 

feelings of enmity, hatred or ill-will between different religious, 

racial, linguistic or regional groups or castes or communities or 

which is likely to disturb the public tranquillity.’ 

 

3.79 In addition, MIB from time to time, issues 

orders/advisories/instructions to all the service providers of 

television channels to adhere to the Programme Code and 

Advertisement Code, under CTN Act.  

 

3.80 In view of the above, the Authority is of the view that the existing 

penal provisions for violation of Programme Code and Advertisement 

Code, as covered in CTN Act and the Rules made thereunder should 

be adopted mutatis mutandis for the broadcasters and distributors 

of the television channels. 
 

 

Content Regulation (Codes) for Radio Broadcasting Services 
 
 

3.81 Prasar Bharati, has notified the ‘Programme Code of Prasar 

Bharati56' and ‘Advertising Code of Prasar Bharati57’ on 18th May 

2022 for programmes and advertisements to be carried on its All 

India Radio, Doordarshan and Digital platforms, thereby rescinding 

all erstwhile codes and orders. 

  

 
56 https://prasarbharati.gov.in/wp-content/uploads/2022/05/Approved-Notification-01_2022-
Ops-Programme-Code-of-Prasar-Bharati-18052022.pdf  
 

57 https://prasarbharati.gov.in/wp-content/uploads/2022/05/Approved-Notification-02_2022-
Ops-Advertising-Code-of-Prasar-Bharati-18052022.pdf  

https://prasarbharati.gov.in/wp-content/uploads/2022/05/Approved-Notification-01_2022-Ops-Programme-Code-of-Prasar-Bharati-18052022.pdf
https://prasarbharati.gov.in/wp-content/uploads/2022/05/Approved-Notification-01_2022-Ops-Programme-Code-of-Prasar-Bharati-18052022.pdf
https://prasarbharati.gov.in/wp-content/uploads/2022/05/Approved-Notification-02_2022-Ops-Advertising-Code-of-Prasar-Bharati-18052022.pdf
https://prasarbharati.gov.in/wp-content/uploads/2022/05/Approved-Notification-02_2022-Ops-Advertising-Code-of-Prasar-Bharati-18052022.pdf
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3.82 The extant FM radio guidelines prescribe the following: 

 

‘12.1 The permission holder shall follow the same Programme and 

Advertisement Code as followed by All India Radio as amended 

from time to time or any other applicable code, which the Central 

Government may prescribe from time to time.’ 

 

3.83 Regarding violation of the conditions of Codes, provision 24.1 of the 

extant FM radio guidelines for private operators is reproduced 

below: 

 

‘24.1     In case there is any violation of conditions cited in 11.1, 

11.2 and 12.1, Government may suo motto or on basis of 

complaints take cognisance and place the matter before the Inter-

ministerial Committees on Programme and Advertising 

Codes58 for recommending appropriate penalties. On the 

recommendation of the Committee a decision to impose penalties 

shall be taken. However, before the imposition of a penalty the 

Permission Holder shall be given an opportunity to represent its 

case. The Ministry shall however be at liberty to specify any other 

mechanism to take action for such violations.’ 

 

3.84 Further, Section 5(e) of the existing CRS guidelines provides the 

following: 

 

‘The Permission Holder shall have to adhere to the provisions of 

the Programme and Advertising Code as prescribed by Prasar 

Bharati for Akashwani.’ 

 
58 Sub-rule (ii) of rule 19 of the Cable Television Networks (Amendment) Rules, 2021 empowers the 

Central Government to establish an Inter-Departmental Committee (IDC) for hearing grievances or 
complaints. The Rules provide inter-alia that in order to ensure observance and adherence to 
Programme Code and Advertising Code by the broadcaster and to address the grievance or 
complaint, there shall be a three-level structure (complaint redressal structure). The IDC has been 
constituted through MIB Order 14th July 2021, detailing the periodicity of meeting, complaints to 
be addressed and recommendations to be made to the Central Government. The Committee shall 
also deal with violations of the Programme Code and Advertising Code on all other platforms as 
DTH and private FM radio channels. 
 

[Source: https://mib.gov.in/sites/default/files/2024-05/order-of-constitutusion-of-idc.pdf ] 

https://mib.gov.in/sites/default/files/2024-05/order-of-constitutusion-of-idc.pdf
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3.85 Provisions 6(a) and 6(b) of the guidelines for setting up CRS provides 

penalty for violation of Codes as prescribed by Prasar Bharati for All 

India Radio. Provisions 6(a) and 6(b) are reproduced below: 

 

‘a) In case there is any violation of conditions cited in 5(a) to 5(i), 

Government may suo-moto or on basis of complaints take 

cognisance and place the matter before the Inter-Ministerial 

Committees on Programme and Advertising Codes for 

recommending appropriate penalties. On the recommendation of 

the Committee a decision to impose penalties shall be taken. 

However, before the imposition of a penalty the Permission 

Holder shall be given an opportunity to represent its case.  

 

  b) The penalty shall comprise of:  

(i) Temporary suspension of Permission for operating the CRS for 

a period up to one month in the case of the first violation.  

(ii) Temporary suspension of Permission for operating the CRS for 

a period up to three months in the case of the second violation 

depending on the gravity of violation.’ 

 

3.86 In view of above, it is observed that the private FM radio 

broadcasters and CRS permission holders are required to adhere to 

the Programme Code and Advertising Code as laid down by Prasar 

Bharati for All India Radio.  

 

3.87 In this regard, the Authority is of the view that it would be more 

prudent that a standard Programme Code and Advertisement Code 

for Radio services is laid down by the Central Government and All 

India radio, private FM operators and CRS are mandated to comply 

with the same. Accordingly, it is recommended that Central 

Government should also prescribe Programme Code and 

Advertisement Code for radio broadcasting, in line with the 

Programme Code and Advertisement Code prescribed under CTN 



168 
 

 

Rules for television broadcasting. The Programme Code and 

Advertisement Code so prescribed shall be made applicable to all 

radio broadcasters and CRS including All India Radio/Akashwani.  

 

3.88 An illustrative Programme Code and Advertisement Code on the 

basis of extant Codes of Prasar Bharati is annexed as Annexure-1E. 

The Central Government should notify the Programme Code and 

Advertisement Code for Radio Broadcasting Services, which shall be 

applicable for private radio channels, CRS and AIR/Akashwani. 

 

3.89 The detailed terms and conditions are provided under the head 

‘Contravention of Rules/Violation of Programme Code and 

Advertisement Code’ in Part-I of Annexure-III.  

 

3.90 For violation of Programme Code and Advertisement Code, the 

Authority recommends that:  

 
 

a) The violation of Programme Code and Advertisement Code by 

the authorised entity of ‘Television Channel Broadcasting 

Services’ and ‘Television Channel Distribution Services’ shall 

be governed by the relevant provisions contained in the Cable 

Television Networks (Regulation) Act, 1995 and the Rules 

made thereunder.  

 

b) The Central Government should notify separate Programme 

Code and Advertisement Code for Radio Broadcasting 

Services. The said Programme Code and Advertisement Code 

should also be made applicable to All India Radio. The 

violation of Programme Code and Advertisement Code should 

be governed as per provisions in these Codes. 

 

c) The authorised entity of the Broadcasting (Television 

Channel Broadcasting, Television Channel Distribution, and 

Radio Broadcasting) Services shall also adhere to any other 
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Orders/Directions/Advisories/Instructions issued by the 

Central Government from time to time. 

 

B. Television Channel Broadcasting Services 

B1. Harmonization of terms and conditions among Television 

Channel Broadcasting Services 

 

3.91 MIB reference dated 25th July 2024 has sought recommendations 

on harmonisation of terms and conditions across various 

licenses/permissions/registrations in the broadcasting sector 

including difference in regulatory fees viz., license fee, entry fee, 

bank guarantee among service providers providing similar set of 

services. 

 

3.92 The Consultation Paper dated 30th October 2024 highlighted the 

issue in respect of harmonisation of terms and conditions across 

various broadcasting services. The Consultation Paper presented 

period of permission, applicable fees, minimum net worth, security 

deposit etc. for uplinking and downlinking of television channels as 

provided in Table 3.3 and Table 3.4 below. 
 

 

 
        

Table 3.3: Period of Permission of Television Channel 

Broadcasting/Teleport/News Agency (as per Uplinking Downlinking 

Guidelines of 2022) 

 
 

Categories Initial Period 

(in years) 

Renewal 

Period 

(in years) 

Renewal Fee 

(in Rs) 

Television 
Channel 

Broadcasting 
 

10 10 10,000 
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Categories Initial Period 

(in years) 

Renewal 

Period 

(in years) 

Renewal Fee 

(in Rs) 

Teleport 
 

10 10 10,000 

News Agency 5 FYs 5  10,000 

 

 

 

Table 3.4: Applicable Fees, Net worth, PBG and Security Deposit for 

Television Channel Broadcasting/Teleport/News Agency (as per 

Uplinking Downlinking Guidelines of 2022) 

 

Broadcaster/

Teleport 

Processing 

Fee 

(in Rs.) 

Minimum 

Net Worth 

(in Rs.)  

PBG  

(in Rs.) 

Processing 

fee for 

Renewal  

(in Rs.)  

Annual 

Permission 

Fee 

(in Rs.)  

Security 

Deposit  

(in Rs.) 

Uplinking of 

News and 

Current 

Affairs 

Channel 

10,000 per 

channel 

1st channel: 

20 cr. 

Additional 

channel :5 

cr. 

2 cr./ 

channel 

10,000 per 

channel 

 

2 lakh/ 

channel 

4 

lakh/cha

nnel 

Uplinking of 

Non-News 

and Current 

Affairs 

Channel 

10,000 per 

channel 

 

1st  channel: 

5 cr. 

Additional 

channel: 

2.5 cr. 

1 cr./ 

channel 

10,000 per 

channel 

 

  2 lakh/ 

channel 

 

4 

lakh/per 

channel 

 

 
 

 

Downlinking 

of News and 

Current 

Affairs 

Channel 

10,000 per 

channel 

 

1st channel: 

20 cr. 

Additional 

channel :5 

cr. 

 

Not 

Prescribed 

10,000 per 

channel 

 

From 

India-5 

lakh/ 

channel 

From 

India- 

10 lakh/ 

channel 

From 

Outside 

India-15 

lakh/ 

channel 

From 

Outside 

India- 

30 lakh/ 

channel 

Downlinking 

of Non-News 

and Current 

Affairs 

Channel 

10,000 per 

channel 

 

1st channel: 

5 cr. 

Additional 

channel: 

2.5 cr. 

Not 

Prescribed 

10,000 per 

channel 

 

From 

India-5 

lakh/ 

channel 

From 

India- 

10 lakh/ 

channel 

From 

Outside 

India-15 

lakh/ 

channel 

From 

Outside 

India- 

30 lakh/ 

channel 
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Broadcaster/

Teleport 

Processing 

Fee 

(in Rs.) 

Minimum 

Net Worth 

(in Rs.)  

PBG  

(in Rs.) 

Processing 
fee for 

Renewal  

(in Rs.)  

Annual 
Permission 

Fee 

(in Rs.)  

Security 

Deposit  

(in Rs.) 

Teleport 10,000 per 

teleport 

1st channel: 

3 cr. 

Additional 

channel: 

1 cr. 

25 lakh/ 

teleport 

10,000 per 

teleport 

2 lakh/ 

teleport 

4 lakh/ 

teleport 

 

News Agency 

 

10,000 
Not 

Prescribed 

Not 

Prescribed 

 

10,000 

 
Not 

Prescribed 

Not 

Prescribed 

DSNG/SNG 10,000 
Not 

Prescribed 

10 lakh/ 

van 

Not 

Prescribed 

Not 

Prescribed 

Not 

Prescribed 

 

3.93 In addition to the above, there are certain other fees specified in the 

extant uplinking/downlinking guidelines, 2022, as per the 

following: 

 

(1) Processing Fee for Change of Category/Satellite/Teleport for 

television channel: Rs 10,000 

 

(2) Processing Fee for Change of name/logo of television channel: 

Rs 1 lakh 

 

(3) One-time registration fee for downlinking television channels 

uplinked from other countries: Rs 10 lakh 

 

(4) Annual Permission Fee for uplinking of a foreign channel from 

Indian Teleport: Rs 2 lakh/channel 
 

 

(5) Security Deposit for uplinking of a foreign channel from 

Indian Teleport: Rs 4 lakh/channel 

 

(6) Fees for Live telecast of an event by a non-news channel 

a. For National Channel: Rs. 1 lakh per channel per day 

b. For Regional Channel: Rs. 50,000 per channel per day 
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3.94 To harmonise various financial conditions, viz. minimum net worth 

requirement, applicable fee structure, security deposit and 

performance bank guarantee for Television Channel Broadcasting 

Services (mentioned as Television Programming Services in the 

Consultation Paper), the Authority raised following questions for 

seeking comments of the stakeholders.  
 

 
 

Q10. Whether any changes are required in the extant eligibility 

conditions in respect of minimum net worth for inclusion in the 

Rules to be made under the Telecommunications Act, 2023 for 

the following service authorisations? 
 

i. News & Current Affairs Television Channel 

ii. Non-news & Current Affairs Television Channel 

iii. Teleport/ Teleport Hub  
 

Stakeholders are requested to provide their comments with   

detailed justification.    

 

Q11. Whether any changes are required in the extant processing fee 

(for new authorisation/renewal), annual authorisation fee 

(erstwhile annual permission fee) and other fees applicable on 

the following for the formulation of the terms and conditions of 

the authorisation for these services? 

i. Uplinking of a Television Channel 

ii. Downlinking of a Television Channel 

iii. News Agency for Television Channel(s) 

iv. Teleport/ Teleport Hub 

v. Any other services related to Television Channels  

Stakeholders are requested to provide their comments with 

detailed justification.    

 
 

Q12. Whether any changes are required in the extant security deposit 

and performance bank guarantee applicable on the following for 

the formulation of the terms and conditions of the authorisation 

for these services? 
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i. Uplinking of a Television Channel 

ii. Downlinking of a Television Channel 

iii. Teleport/ Teleport Hub 

iv. Purchase/hiring and use of SCG equipment  

Stakeholders are requested to provide their comments with 

detailed justification. 

 

Broad Summary of Comments of the stakeholders on Q10, Q11 

and Q12 

 

3.95 In response to Q10, most of the stakeholders agreed with the extant 

minimum net worth requirement prescribed in the Consultation 

Paper and submitted that the extant net worth prescribed in the 

policy guidelines should continue. 

 

3.96 In contrast, another set of stakeholders commented against the 

continuance of extant net worth requirement, wherein they opined 

that: 

 

(1) High net worth is not required for service authorisations when 

other financial provisions like annual fees, performance bank 

guarantee, etc., exists.  

 

(2) High net worth leads to complex regulatory processes that can 

delay approvals and operationalization of new teleports.  

 

(3) High net worth requirements can exclude smaller players and 

startups from entering the market, which limits competition 

and innovation. 

 

3.97 In response to Q11 and Q12 regarding extant fees, performance 

bank guarantee and security deposit, many stakeholders agreed 

with the financial conditions contained in the Consultation Paper. 
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The summary of rationale submitted by the stakeholders are as 

under: 

 

(1) The charges prescribed in extant policy guidelines should 

continue. 

 

(2) The processing fee prescribed in the extant policy guidelines is 

Rs. 10,000. Further, considering the fact that frequency of 

payment is not annual, no changes may be prescribed for 

processing fee. 

 

3.98 Contrarily, some stakeholders submitted that there is a need to 

rationalize various fees, bank guarantee and security deposit to 

reduce financial burden on the sector. The summary of rationale 

submitted by the stakeholders are as under: 

 

(1) There should not be any need for payment of annual 

authorisation fees (annual permission fee) and it should be 

just charged one-time during the renewal of the permission in 

order to enable ease of doing business. 

 

(2) The requirement for a bank guarantee should be done away 

with as less onerous financial obligations would certainly help 

the industry grow. If such securities are released, it will free 

up the working capital flow for the service providers and 

remove the infructuous payment of charges and generate 

value for the Teleport operators. 

 
 

3.99 Further, few stakeholders had a different view. They submitted that 

spectrum for all broadcasting services should be assigned through 

an auction process to promote transparency and prevent 

discrimination in spectrum allocation. The stakeholders also added 

that until spectrum assignments are conducted through auctions, 

the regulatory framework should mandate recovery of spectrum 
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prices benchmarked at market determined rates. Therefore, all such 

service providers, like teleport etc., must pay market price of 

spectrum to account for the cost of the spectrum they utilize in their 

services as, 1) Upfront payment benchmarked with market price, 2) 

License Fee/Authorisation Fee, 3) Spectrum Usage Charges (SUC), 

as aligned with the other licenses. 

 

Analysis of the issues and views of the Authority 

 

3.100 Television Channel Broadcasting Services are capital-intensive 

business. Substantial investment and operating expenses are 

required for production of programs, uplinking and downlinking of 

television channels, network establishment, marketing & 

distribution of television channels and other establishment charges. 

Further the cost structure for news and non-news channels vary 

significantly. It also requires continuous technological upgradation 

and capability to face competition from within and outside India. 

 

3.101 Net worth: For sustainable growth of this sector, it is necessary that 

only companies having sound financial standing are permitted to 

enter in the broadcasting services business. In this context, net 

worth of the applicant entity is an important parameter for gauging 

the financial capabilities of the entity. Although there is no cap on 

the number of channels that can be permitted, it is necessary that 

the players have a sound financial standing to continue and sustain 

in the business. Also, non-serious players should be discouraged 

from entering the business to ensure that the required resources are 

available to the genuine players. Additionally, broadcasting deals 

with dissemination of information to people, which should not fall 

in the hands of non-serious players. 
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3.102 The current limits of net worth have been recently revised by MIB in 

2022. The minimum net worth for News & Current Affairs Television 

Channel is fixed at Rs. 20 crore whereas for Non-News & Current 

Affairs Television Channel, it is fixed at Rs. 5 crore. Similarly, for 

teleport service, Rs. 3 crore net worth threshold is aligned with the 

capital-intensive nature of teleport infrastructure. 

 

3.103 The Authority has noted the submissions of the stakeholders that 

very high net worth requirement would limit entry of players. 

However, the Authority is of the view that these financial thresholds 

serve as a robust filter to ensure that only financially sound and 

stable entities are allowed to enter the broadcasting ecosystem. 

Further, on the issue of minimum net worth requirement, the 

Authority is of the opinion that the current thresholds prescribed 

for News and Current Affairs Television Channels, Non-News and 

Current Affairs Television Channels and Teleport/Teleport Hub have 

been recently revised by MIB and should be continued. Apropos, it 

is recommended that the extant minimum net worth requirement 

should be adopted in the authorisation regime. 

 
 

3.104 Processing Fee: As per existing policy guidelines for uplinking and 

downlinking of television channels, a non-refundable processing fee 

of Rs. 10,000 is required to be paid by the applicant entity along 

with the application for permission of a television channel/teleport. 

As discussed in TRAI’s recommendations on ‘Issues relating to 

Uplinking and Downlinking of Television Channels in India’ dated 

25th June 2018, the processing fee is charged to cover costs involved 

in processing the application including checking of eligibility 

criteria, verification of documents and basic administrative costs. 

 

3.105 Therefore, the Authority is of the view that the amount of processing 

fee of Rs. 10,000 charged from the applicant entity as prescribed in 
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the existing uplinking and downlinking guidelines is appropriate 

and should be continued. Additionally, the processing fee for change 

of name/logo of a television channel currently prescribed as Rs. 1 

lakh may also be continued in the authorisation framework.  

 

3.106 Annual Authorisation Fee: The clause 33(2) of the extant policy 

guidelines related to uplinking of television channels from India are 

reproduced below: 

 

‘33. Television channels for viewing only in foreign 

Countries —  

…  

(2) A channel owned by a foreign company/ entity may be allowed 

to uplink its content for being downlinked and viewed outside India 

by using the facility of a permitted teleport operator by way of an 

online application on Broadcast Seva furnished on its behalf by the 

concerned teleport operator.  
 

Provided that permission for use of such facility shall be 

granted only after clearance from Ministry of Home Affairs, Ministry 

of External Affairs and Department of Space.’ 

 

3.107 The existing permission fee for uplinking and teleport have been 

kept lower as compared to the downlinking of television channels. 

This is likely to encourage the broadcasters to use Indian resources 

(both the transponders and the uplinking facilities). TRAI in its 

recommendations on ‘Inputs for formulation of National 

Broadcasting Policy-202459’ had emphasized that the 

abovementioned clause aims to ease out restrictions of uplinking 

with an objective to make India an uplinking hub for television 

channels. Therefore, the Authority is of view that the annual 

permission fees (to be renamed as annual authorisation fee) should 

 
59 https://trai.gov.in/sites/default/files/2024-09/Recommendations_20062024.pdf  

https://trai.gov.in/sites/default/files/2024-09/Recommendations_20062024.pdf
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be continued at the same level in the authorisation framework as 

prescribed in the existing guidelines of 2022. 

 

3.108 Security Deposit and Performance Bank Guarantee: With respect 

to the extant provisions for Security Deposit and Performance Bank 

Guarantee (PBG), the Authority is of the view that the prescribed 

amounts provide a functional mechanism to protect regulatory 

interests while maintaining financial feasibility for broadcasters. 

Apropos, the Authority recommends continuing the quantum of 

security deposit and Performance Bank Guarantee in the 

authorisation regime as prescribed in the extant policy guidelines. 

 

3.109 Further, the financial parameters for ‘Ground-based Broadcasting 

of a Television Channel’ have been adopted from the 

recommendations on ‘Regulatory framework for Ground-based 

Broadcasters’ issued on 15th January 2025. The financial 

parameters for ‘Ground-based Broadcasting of a Television Channel’ 

are provided in Table 3.5 below. 

 

       Table 3.5: Financial parameters for Ground-based Broadcasting of 

a Television Channel 

Category 

Processin

g Fee  
(in Rs.) 

Minimum Net 

Worth  
(in Rs.) 

PGB  

(in Rs.) 

Renewal 

Fees  
(in Rs.) 

Annual  

Authorisation 

Fee  
(in Rs.) 

Security 

Deposit 
(in Rs.) 

News and 

Current 

Affairs 10,000 

per 
channel 

1st Channel: 20 

cr. 

Additional 

Channel: 5 cr. 

2 cr. per 

channel 
10,000 

per 
channel 

7 lakh  

per channel 
14 lakh 

Non-News 
and 

Current 

Affairs 

1st Channel: 5 cr. 

Additional 

Channel: 2.5 cr. 

2 cr. per 

channel 
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3.110 Accordingly, the Authority recommends that: 

 
 

(1) The financial conditions covering Processing Fee, 

minimum Net worth requirement, Authorisation Fee 

(erstwhile annual permission fee), Security Deposit, 

Performance Bank Guarantee and other applicable fees to 

be adopted in the following manner: 

 
 

a. The applicable fees and guarantees for ‘Uplinking of a 

Television Channel’, ‘Downlinking of a Television Channel’ 

and ‘Uplinking and Downlinking of a Television Channel’ 

under the authorisation of ‘Television Channel 

Broadcasting’ should be continued at the same level as 

prescribed in the extant Uplinking and Downlinking 

guidelines of television channels, 2022. 

 

b. The applicable fees and guarantees for ‘Ground-based 

Broadcasting of a Television Channel’ under the 

authorisation of ‘Television Channel Broadcasting’ should 

be as recommended in the recommendations on 

‘Regulatory framework for Ground-based Broadcasters’ 

issued on 15th January 2025. 

 

c. The applicable fees and guarantees for the authorisations 

of ‘News Agency for Television Channel(s)’, 

Teleport/Teleport Hub’ and ‘Uplinking of Live 

event/news/footage by Foreign Channel/ News Agency’, 

should be continued at the same level as prescribed in the 

extant Uplinking and Downlinking Guidelines of 

Television Channels, 2022. 

 
 

 

(2) The detailed provisions for Validity period, Processing Fee, 

Authorisation Fee, Performance Bank Guarantee and 

Security Deposit for the authorisations under ‘Television 
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Channel Broadcasting Services, as applicable, are tabulated 

in Schedule-II of Annexure-II and should be notified as 

Rules for ‘The Broadcasting (Grant of Service 

Authorisations)’. 

 

(3) The provisions for renewal of authorisation as provided in 

Part-I of Annexure-III should be included in the terms and 

conditions to be notified as Rules for ‘The Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services’. 

 
\ 

B2. Specific Terms and Conditions for ‘Television Channel 

Broadcasting Services’                
 

3.111 The Consultation Paper provided the draft specific terms and 

conditions for services like uplinking of a television channel, 

downlinking of a television channel, news agency for television 

channel(s), teleport/teleport hub, etc. Accordingly, the following 

question was raised to seek comments of the stakeholders: 

 

Q13.  A preliminary draft of terms and conditions for inclusion in the 

second set of Rules for The Broadcasting (Television 

Programming) Services is annexed as Part-II of Annexure-III for 

consultation. Stakeholders are requested to furnish their 

comments in the specified format given below, against the 

terms and conditions and indicate the corresponding changes, 

if any, with necessary reason and detailed justification thereof. 
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S. 
No. 

Description Terms 
and 

Conditio
ns No. 

Proposed 
changes, 

if any 

Reasons 
with 

detailed 
justification 

 Satellite-based Broadcasting of a Television Channel  

i.  Uplinking of a Television Channel 

1.  Operational Status    

2.  Special conditions for 
uplinking a satellite television 
channel 

   

3. Transfer of authorisation of 

a TV channel 

   

4. Renewal of Authorisations    

5. Purchase/ hiring and use of 
SCG equipment 

   

6. Live Telecast    

   ii.  Downlinking of a Television Channel 

1. Operational Status    

2. Special conditions for 
downlinking a TV channel 

   

3. Renewal of Authorisation    

4. Transfer of authorisation of a 
TV channel 

   

  iii. Uplinking and Downlinking of a Television Channel 

All the terms and conditions of uplinking of TV channel and downlinking 
of a Television Channel shall be applicable here 

Ground-based Broadcasting of a Television Channel 

To be framed, once a policy decision is taken by the Government, in this 
regard. 

 News Agency for television channel(s) 

1.  Special conditions for News 
Agency for Television Channel 

   

2. Renewal of Authorisation    

 Teleport/Teleport Hub 

1.  Operational Status    

2.  Special Conditions    

3.  Renewal of Authorisation    
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4. Transfer of authorisation of a 
Teleport/ Teleport Hub 

   

5. Purchase/ hiring and use of 
SCG equipment 

   

 Coverage of Live Event by Foreign Channel 

1. Terms and Conditions    

Other services related to Broadcasting (Television Programming) 
Services 

1. Purchase/ hiring and use of 
SCG equipment 

   

2.  Live telecast by a news and 
current affairs channel 

   

3.  Live telecast of an event by a 
non-news and current affairs 
channel 

   

4.  Change of name and logo of a 
TV channel 

   

5.  Change of satellite/ teleport    

6.  Intimation of change of 
language/mode of 
transmission, etc. 

   

7.  Change of category of a TV 
channel 

   

8.  Change in operational status    

 

Broad Summary of Comments of the stakeholders on Q13 

 

3.112 Majority of the stakeholders have agreed to the terms and conditions 

provided in the Consultation Paper.  

 

3.113 The summary of comments of stakeholders regarding draft specific 

terms and conditions for services is as under: 

 

(1) All the conditions forming part of extant ‘Guidelines for 

Uplinking and Downlinking of Satellite Television Channels in 

India, 2022’ should be adequately covered in the authorisation 

framework. 

 

(2) Ease of doing business should be enabled. 
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(3) All processes should be integrated into an online single-

window system with time-bound clearances;  

 

(4) Remove the need for prior approvals for key appointments and 

equity changes;  

 

(5) Permit infrastructure sharing among DTH, teleport and 

telecom operators;  

 

 

(6) NOCC approvals should be required only for carriers, not 

individual channels. 

 
 

 

Analysis of the issue and views of the Authority 

 

3.114 The specific terms and conditions applicable to ‘Television Channel 

Broadcasting Services’ have been adopted mutatis mutandis from 

the extant guidelines for uplinking and downlinking of television 

channels in India, 2022 and TRAI recommendations on ‘Regulatory 

framework for Ground-based Broadcasters’ issued on 15th January 

2025. 

 

3.115 The authorisation for Television Channel Broadcasting provides 

the right to broadcast a television channel either through satellite-

based medium or ground-based medium60 or both.  

 

3.116 TRAI issued its Recommendations on ‘Regulatory framework for 

Ground-based Broadcasters’ issued on 15th January 2025, and 

recommended the following: 

 

‘In line with the Authority’s recommendation on ‘Regulatory 

Framework for Platform Services’ dated 19th November 2014 the 

 
60 The recommendations related to Ground-based Broadcasting contained in TRAIs 

recommendations for ‘Regulatory framework for Ground-based Broadcasters’ dated 15th January 
2025 are reiterated in this recommendation.  
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Authority reiterates that a regulatory framework for Ground-based 

Broadcasters (GBBs) should be established. The framework for 

Ground-based Broadcasters shall be similar to the framework 

contained in the ‘Guidelines for Uplinking and downlinking of 

Satellite Television Channels in India, 2022’ for traditional satellite-

based broadcasters, to the extent applicable to the ground-based 

broadcast model, duly excluding the provisions related to satellite 

communication medium. Thus,  

• Authorization from IN-SPACe and frequency assignment from 

WPC wing of Department of Telecommunications, Ministry of 

Communication shall not apply for Ground-based Broadcasters.  
 

 

•  However, Ground-based Broadcasters shall be subject to all 

other clearances and approvals such as clearance by the 

Ministry of Home Affairs, and wherever considered necessary, 

by other authorities.’   

 

3.117 In line with the TRAI’s above mentioned recommendations, the 

Authority is of the view that ‘Ground-based Broadcasting’ should be 

included as a new service under the authorisation of ‘Television 

Channel Broadcasting’. 

 

3.118 As stated above, Terms and Conditions of ‘Ground-based 

Broadcasting of a Television Channel’ have been adopted mutatis 

mutandis from the TRAI’s recommendations on ‘Regulatory 

framework for Ground-based Broadcasters’ and suitably 

amalgamated in terms and conditions for both set of Rules, i.e., ‘The 

Broadcasting (Grant of Service Authorisations)’ and ‘The 

Broadcasting (Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services’. 

 
 

3.119 The specific terms and conditions under the service authorisation 

for ‘Television Channel Broadcasting’ for the services of 
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‘Uplinking of a Television Channel’, ‘Downlinking of a television 

channel’ and ‘Uplinking and downlinking of a television 

Channel’ have been presented under the common head of ‘satellite-

based broadcasting’. The specific terms and conditions prescribe 

the service specific provisions required for provisioning of such 

services. These terms and conditions have been adopted mutatis 

mutandis from the extant policy guidelines. Further, the specific 

terms and conditions under the service authorisation for 

‘Television Channel Broadcasting’ for ‘Ground-based 

broadcasting of a television channel’ prescribe the service specific 

provisions required for provisioning of such service. The specific 

terms and conditions for the various services under the 

authorisation of ‘Television Channel Broadcasting’ are given in 

Section 1 of Part-II of Annexure-III. 

 
 

3.120 The specific terms and conditions for the service authorisations of 

‘News Agency for Television Channel(s)’, Teleport/Teleport Hub’ 

and ‘Uplinking of Live event/new/footage by Foreign Channel/ 

News Agency’ are given in Section 1 of Part-II of Annexure-III. 

The specific terms and conditions prescribe the authorisation 

specific provisions required for provisioning of such services. These 

terms and conditions have been adopted mutatis mutandis from the 

extant policy guidelines.  

 

3.121 Moreover, there are certain other Approvals/Intimations which 

may be required by an authorised entity while providing Television 

Channel Broadcasting Services both for satellite-based broadcasting 

and ground-based broadcasting services. These 

approvals/intimations include the following: 

 
 

(1) Approval for purchase/hiring and use of DSNG equipment 

(2) Approval for change of name and logo of a television channel  

(3) Approval for change of satellite/teleport  
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(4) Approval for change of category of a Television channel  

(5) Intimation for live telecast by a satellite-based/ground-based 

‘news and current affairs channel’  

(6) Intimation for live uplinking of an event by a ‘non-news and 

current affairs channel’  

(7) Intimation for change of language/mode of transmission etc.  

(8) Intimation for change in operational status 

 

3.122 Relevant provisions regarding the above-mentioned 

approvals/intimations have been adopted mutatis mutandis and 

duly incorporated in the terms and conditions of such 

approvals/intimations and given in Section 1.5: Other related 

Approvals/Intimations in Part-II of Annexure-III. 

 

3.123 Accordingly, the Authority recommends that the ‘Specific Terms 

and Conditions’ contained in Section 1 of Part-II of Annexure-

III, applicable to respective service authorisations under 

‘Television Channel Broadcasting Services’ should be adopted 

while framing ‘The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services Rules’. 

 

 

C.  Television Channel Distribution Services 

C1. Harmonization of terms and conditions among Television 

Channel Distribution Services 

 

3.124 As mentioned earlier, MIB reference dated 25th July 2024 has 

sought recommendations on harmonisation of terms and conditions 

across various licenses/permissions/registrations in the 

broadcasting sector including difference in regulatory fees viz., 

license fee, entry fee, bank guarantee among service providers 

providing similar set of services. 
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3.125 Accordingly, the Consultation Paper discussed the requirements for 

harmonisation of regulatory fee structure across DTH and HITS 

services. The existing fee structure for various television channel 

distribution services, including IPTV service and cable television 

service is provided in Table 3.6 below.  

 

 

 

 

 

Table 3.6: Comparison of extant fees and validity period among 

distributors of television channel 
 

Parameters DTH HITS IPTV MSO Cable/ LCO 

Processing 

Fee 

Not 

prescribed 
1 lakh Not 

prescribed 
1 lakh 

Rs. 500061 as 

registration 

fee 

Renewal 

Fee 

Not 

prescribed 

Not 

prescribed 

 

 

 

 

 

 

 

As per 

their 

respective 

authorisati

on/registr

ation 

1 lakh Rs. 5000 

Entry Fee 10 cr. 10 cr. Not 

prescribed 

Not 

prescribed 

Net worth 
Not 

prescribed 
10 cr. Not 

prescribed 

Not 

prescribed 

License Fee  
8% of 

AGR62 

Not 

prescribed 
NIL NIL 

Bank 

Guarantee 

5 cr. 

Initial, 

thereafter 

LF of 2 

qtrs 

40 cr. 

valid for 3 

years 

Not 

prescribed 

Not 

prescribed 

 
61 https://mib.gov.in/sites/default/files/2025-01/notification-s.o-65-e-dated-17.01.2025_1.pdf  
 

62 Adjusted Gross Revenue (AGR) = Gross Revenue (GR) excluding GST 

https://mib.gov.in/sites/default/files/2025-01/notification-s.o-65-e-dated-17.01.2025_1.pdf
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Parameters DTH HITS IPTV MSO Cable/ LCO 

Validity 

Period  

(in years) 
20 10 

As per 

their 

respective 

authorisati

on/registr

ation 

10 5 

Renewal 

Period 

(in years) 

10 
Not 

specified 
10 5 

 

3.126 To harmonise the fee structure of television channel distribution 

services, the Authority sought comments of the stakeholders. For 

harmonization of net worth requirement for DTH and HITS service, 

the following question was put forward in the Consultation Paper: 

 
 

Q14. Whether the extant eligibility requirement in respect of minimum 

net worth is required to be harmonized under the terms and 

conditions of authorisation for DTH and HITS services? 

a. If yes, what should be the quantum of minimum net worth 

for these services?  

b. If no, reasons thereof. 

Stakeholders are requested to provide their comments along 

with detailed justification.   

 
 

Broad Summary of Comments of the stakeholders on Q14 

 

3.127 The stakeholders had a varied opinion. Majority of the stakeholders 

agreed with the proposal of harmonization of net worth requirement, 

others commented against the idea. 

 

3.128 The summary of stakeholders in agreement with the provisions of 

Consultation Paper regarding harmonisation of minimum net worth 

requirement are as under: 
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(1) The minimum net worth requirement should be harmonized 

for DTH and HITS service. The required net worth for HITS 

service should be reduced to Rs. 5 crore and the same should 

be prescribed for DTH service promoting new entrants. 

 

(2) The minimum net worth requirement for DTH and HITS 

services should be removed as both DTH and HITS require 

significant capital investments. DTH service providers are 

demonstrating sufficient financial stability through 

mechanisms such as annual license fees, bank guarantees 

and entry fees. 

 

3.129 Conversely, another set of stakeholders submitted that HITS 

operator do not have the ongoing financial obligation of paying an 

annual license or furnishing yearly bank guarantee. Net worth 

requirement of Rs. 10 crore for HITS operators guarantees they have 

the financial resources to support the infrastructure and 

operational demands of their business. Given these considerations, 

the stakeholders proposed that harmonization of net worth 

requirement for DTH and HITS operators is not required. Whereas 

there is a clear need to harmonize the license fee for both types of 

distributors ensuring level playing field. 

 

3.130 Further, few stakeholders, from a completely different perspective, 

suggested that the minimum net worth requirement for DTH service 

providers should be Rs. 100 crore to maintain integrity and 

reliability of the DTH service. This will ensure that only financially 

capable entities enter the market, thereby reducing the risk of 

service disruptions caused by undercapitalized operators. Some 

stakeholders suggested for introducing a minimum net worth of Rs. 

10 crore for DTH service to harmonize with the existing standards 

for HITS operators. This would ensure a more balanced and 
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equitable regulatory environment while safeguarding service 

reliability and consumer interests. 

 

3.131 Regarding harmonization of other conditions i.e., validity period and 

financial parameters such as processing fee, entry fee, authorisation 

fee, bank guarantee and renewal fee, the Authority raised the 

following question for seeking comments of the stakeholders. 

 

Q15. Whether the following parameters applicable for DTH and HITS 

services should be reviewed while framing the terms and 

conditions of authorisation for these services? If yes, please 

suggest changes required, if any, on the following aspects, with 

detailed justifications: 

a. Period of authorisation (erstwhile license/ permission)  

b. Processing Fee 

c. Entry Fee 

d. Authorisation Fee (erstwhile License Fee)  

e. Bank Guarantee  

f. Renewal Fee 

 

Broad Summary of Comments of the stakeholders on Q15 

 

3.132 The stakeholders submitted varied response. Some stakeholders 

proposed the following: 

 

(1) Validity Period: 20 years  

(2) Renewal Period: 10 years  

(3) Renewal Fee: No Renewal Fee  

(4) Processing Fee: Rs. 15,000  

(5) Entry Fee: Rs. 1 Crore  

(6) Bank Guarantee: Rs. 1 Crore  

(7) Authorisation Fee: Lower for DTH service to 1% of AGR for the 

next three years and then reduce to zero thereafter 
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3.133 Some other stakeholders with respect to Validity Period, License 

Fee/Authorisation Fee, Bank Guarantee and Renewal Fee for DTH 

service submitted the following: 

 

(1) The validity for DTH authorisation should be 20 years. 

(2) The annual bank guarantee requirement should be brought 

down and fixed at 5 crore per year. 

(3) No renewal fee should be imposed for renewing DTH 

License/Authorisation. 

 

3.134 Additionally, some stakeholders further added that the provision of 

license fee should be done away with for DTH players or should be 

uniformly imposed on MSOs, LCOs, Prasar Bharti and OTT 

platforms. 

 

3.135 A summary of the comments given by some stakeholders opposing 

reduction and eventual elimination of license fee (or authorisation 

fee) for DTH service is given below: 
 

 

(1) DTH service providers enjoy significant advantage by utilizing 

administratively assigned spectrum, bypassing substantial 

capital investments and operational challenges faced by other 

service providers like Cable TV, IPTV and those delivering 

content over fixed-line or mobile networks. 

 

(2) DTH operators currently pay a nominal fee for spectrum usage 

compared to its actual market value. In contrast, providers 

offering IPTV or content over mobile and fixed networks incur 

significant costs to acquire spectrum through auction and 

invest in terrestrial infrastructure. Proposing a license fee 

waiver for DTH, despite their reliance on free spectrum, would 

deepen the disparity in spectrum cost recovery and 

undermine the principle of ‘Equality before Law’ enshrined in 

Article 14 of the Constitution. 
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(3) DTH service relies on Fixed Satellite Service spectrum in Ku 

band, a valuable resource with immense commercial 

potential. Reducing or waiving license fee would result in 

revenue loss, removing even this partial compensation for use 

of scarce national resource, undermining Government’s 

ability to recover costs associated with spectrum.  

 
 

3.136 Few stakeholders limited their views on DTH service and accordingly 

provided following comments: 

 

(1) Validity Period: No need to review or change the 20 year 

authorisation period as it provides long-term stability for DTH 

operators, which is crucial in an industry with high upfront 

costs and need for continuous technology upgrades. 

 

(2) Processing Fee: No change 

 

(3) Entry Fee: Should be continued to discourage non-serious 

participants. 

 

(4) Authorisation Fee: License fee for DTH services should be 

done away in its entirety. Firstly, by reducing DTH license fee 

from 8% to 3% immediately and then to zero by FY 2026-27. 

GR, ApGR and AGR for DTH licensees to be defined on the 

same lines as prescribed by Cabinet for telecom sector. 

 

(5) Bank Guarantee: BG should be done away with. 

 

(6) Renewal Fee: No requirement of renewal fee. 

 

(7) The clause for simple interest @ 1% per month on the 

difference for the period of delay as provided in the DTH 

guidelines should be removed as DTH industry is already 

under heavy financial burden due to License Fee payment. 
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3.137 Another set of stakeholders emphasised the need to rationalise 

levies and bank guarantee for DTH sector, highlighting the following 

reasons: 
 

(1) No license fee is being paid by cable and HITS operators, 

despite providing same set of services to the same market. To 

bring in parity with the cable distribution services, the DTH 

services may also be exempted from paying of license fee. 

 

(2) The imposition of license fee on DTH operators for part of the 

revenue earned by the broadcasters (being in the nature of 

pass-through) is not correct and needs immediate correction. 
 

 

(3) There is an urgent need to review definition of revenue for DTH 

service, rationalization of levies and the bank guarantees, in 

order to reduce the financial burden on the sector. 

 

3.138 Countering above submission, few stakeholders submitted the 

following: 

 

(1) DTH operators are not only ones liable to pay license fee; IPTV 

services, fixed and mobile service providers also pay license 

fee. 

 

(2) Mobile service providers pay market-determined prices for 

spectrum and spectrum usage charges, whereas DTH 

operators are assigned spectrum administratively. Meanwhile, 

terrestrial service providers like cable, IPTV and mobile 

networks invest heavily in network infrastructure. 

 

(3) DTH license fee reduces regulatory arbitrage arising from the 

free spectrum assigned to DTH. Waiving or reducing this fee 

would lead to significant revenue losses for the Government, 

given the commercial potential of the Ku-band spectrum. 
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(4) Financial obligations, such as license fees, should be 

determined by the underlying infrastructure used, whether 

terrestrial wireline networks or spectrum allocated by the 

Government. Consequently, wireline and wireless services 

should not be directly compared, nor should DTH be 

compared with OTT services, as DTH benefits from spectrum 

assignment. 

 

(5) Broadcasters receiving revenue from DTH service providers 

are not liable to pay license fee. Therefore, there is no instance 

of a double levy on consumer revenue, rendering the concept 

of pass-through inapplicable in the case of DTH. 

 

(6) Channel charges are DTH revenues and broadcasters cannot 

be made to pay license fee. 

 

 Analysis of the issues and views of the Authority 

 

3.139 The Authority after examining the comments of the stakeholders is 

of the view that uniform and equitable financial conditions such as 

application processing fee, entry fee, bank guarantee, license fee 

etc., play a pivotal role in shaping the competitive environment.  

 
 

3.140 It has been observed that most of the terms and conditions of DTH 

and HITS service are similar. However, there are variations in the 

financial parameters such as minimum net worth requirement, 

processing fee, entry fee, bank guarantee, annual/license fee, etc. 

The Authority is of the view that harmonization of these financial 

parameters is necessary. Therefore, careful consideration and 

analysis are required to set these conditions at same levels to 

promote healthy competition, incentivize long-term investments and 

ensure financial stability of the sector.  
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3.141 Processing Fee: Presently, processing fee is not prescribed for DTH 

service, while for HITS service, it is Rs. 1 lakh. As brought out in 

earlier discussions, the processing fee is charged to cover costs 

involved in processing the application including checking the 

eligibility criteria, verification of documents and basic 

administrative costs. The Authority is of the view that standardizing 

the processing fee for both DTH and HITS services at Rs. 10,000 in 

line with Television Channel Broadcasting Services would be 

appropriate and justifiable. 

 

3.142 Entry Fee: The entry fee prescribed for both DTH service and HITS 

service in the extant guidelines is Rs. 10 crore. The Authority is of 

the view that Rs. 10 crore entry fee is a substantial amount that 

demonstrates an applicant’s financial capability and seriousness to 

enter a business. Apropos, the Authority is of the view that the same 

entry fee should be continued in the authorisation framework. 

 

3.143 Authorisation Fee (erstwhile License/Annual Fee):  

 

(1) DTH Service: DTH operational guidelines dated 16th 

September 2022 states the following in respect of license fee: 
 

‘(i) The Licensee shall pay an annual fee equivalent to 8% of 

its Adjusted Gross Revenue, calculated by excluding GST 

from Gross Revenue (GR) as reflected in the audited accounts 

of the Company for that particular financial year. 
 

(ii) The minimum annual license fee shall be subject to 10% 

of the Entry Fee’ 

 

(2) HITS Service: HITS guidelines mentioned no annual fee for 

HITS service as provided under: 
 

  ‘4.2  No annual fee will be required to be paid.’ 
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3.144 It is evident from the above-mentioned provisions that disparity 

exists in the license/annual fee for DTH service and HITS service.  

 

3.145 Some of the stakeholders submitted their comments in 

disagreement with the harmonization of authorisation fee (erstwhile 

license fee) and bank guarantee of DTH service and HITS service. 

However, it is pertinent to recall that the Authority deliberated these 

issues in its recommendations on ‘License Fee and Policy Matters of 

DTH Services’ issued on 21st August 2023, on the review of license 

fee for DTH service. The said recommendations are under 

consideration of the Government.  

 

3.146 For DTH Service, the Authority reiterates its recommendations on 

‘License Fee and Policy Matters of DTH Services’ issued on 21st 

August 2023 for authorisation fee and bank guarantee for adoption 

in the authorisation regime under the Telecommunications Act, 

2023. For HITS Service, the Authority is of the view that the extant 

provision in respect of annual fee should be continued in the 

authorisation framework. Therefore, ‘NIL’ annual authorisation fee, 

as at present, is being adopted. 

 

3.147 Some stakeholders submitted the simple interest @ 1% per month 

on the difference for the period of delay for payment of License Fee 

for DTH service should be removed. However, this submission of the 

stakeholders is irrational and accordingly cannot be acceded to. 

Hence, the Authority is of the view that the interest provision should 

be retained mutatis mutandis. 

 

3.148 Bank Guarantee (BG): 

 

(1) DTH Service: As per the extant DTH policy guidelines, an 

applicant is required to furnish a BG from a Scheduled Bank to 
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MIB. Initially, the BG of an amount equal to Rs. 5 crore and 

subsequently, an amount equivalent to the estimated license fee 

for two quarters or Rs 5 crore whichever is higher is required to 

be submitted. 

 

(2) HITS Service: As per the extant HITS policy guidelines, an 

applicant is required to furnish a BG of Rs. 40 crore, valid for a 

period of three years, within one month of the issuance of SACFA 

clearance by WPC to MIB. The BG is returned after three years. 

 

3.149 The recommendations of Authority on ‘License Fee and Policy 

Matters of DTH Services’ issued on 21st August 2023, provides for 

rationalisation of the bank guarantee for DTH service. 

 

3.150 Bank Guarantee is a useful instrument to safeguard the interests of 

the Central Government. Therefore, for any kind of violation of terms 

and conditions of authorisation, the Government may consider to 

recover such dues from the bank guarantee furnished by the service 

providers. 

 

3.151 The bank guarantee furnished by service providers of DTH service 

and HITS service also serves as a security in the situation when an 

entity fails to operationalise its service in the time period stipulated 

by the Central Government in its roll out obligations. It is pertinent 

to mention here that the bank guarantee prescribed herein serves 

as both performance bank guarantee and financial bank guarantee.  

 

3.152 The roll out obligations for DTH service as prescribed in the extant 

guidelines stipulate that the DTH licensee shall have to establish 

and complete the installation of the uplink earth station in India 

including the monitoring facility etc., and commission the DTH 

platform within twelve months from the date of issue of the SACFA 
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clearance by WPC after obtaining WOL and would have to submit a 

report to the Licensor in this regard. 

 

3.153 Further the roll out obligation for HITS service as prescribed in the 

extant guidelines stipulate that the permission holder shall have to 

establish and complete the installation of the uplink earth station 

in India including the monitoring facility etc., and commission the 

HITS platform and would have to submit a report to the Central 

Government, similar to the DTH service. However, the treatment of 

Bank Guarantee and the timelines for the roll-out is different. 

 

3.154 As a part of roll out obligations, the HITS permission holder is 

required to commence uplinking/downlinking operations within one 

year from the date of issuance of SACFA clearance after obtaining 

WOL.  

 

(1) If the HITS operator does not start the service within two years 

from the date of issuance of SACFA clearance, the entire Bank 

Guarantee is forfeited, and action for revocation of the 

permission is considered.  
 

(2) If the roll out obligations are fulfilled within one year of SACFA 

clearance, the full Bank Guarantee is refunded.  
 

(3) However, if the roll-out obligation is met after one year but 

within two years, half of the Bank Guarantee is refunded. 

 

3.155 The Authority is of the view that the bank guarantee for HITS service 

is very high and the roll out obligations are complex. Considering 

the similarity in technical setup of DTH and HITS platform, it is 

appropriate that the roll out obligations and associated bank 

guarantees of the two services are harmonised. 
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3.156 Further, the Telecommunications Act, 2023 introduces a system of 

graded civil penalties, specifying that for breaches categorized as 

‘severe’, a civil penalty of up to Rs. 5 crore may be imposed on the 

authorised entity. Hence, based on the above discussions, the 

Authority is of the view that the bank guarantee and roll out 

obligation for DTH service and HITS service should be harmonized 

and prescribed as under: 

 

(1) Bank Guarantee for DTH Service: Rs. 5 crore or 20% of (the 

Authorisation Fee for two quarters and other dues not 

otherwise securitized), whichever is higher. 

 

 

(2) Bank Guarantee for HITS Service: Rs. 5 crore for entire 

duration of authorisation. 
 

(3) Roll out obligation to be one year for both DTH service and 

HITS service. 

 

3.157 Net worth: Another financial parameter that the Authority 

considers to be harmonized is minimum net worth requirement for 

DTH service and HITS service. Since DTH and HITS services are 

capital intensive businesses, the upfront net worth requirement is 

essential to ensure entry of financially capable players who can meet 

roll out obligations and ensure continuity of quality services.  

 

3.158 As per extant policy guidelines, a net worth requirement of Rs. 10 

crore is prescribed for an entity to provide HITS service, whereas 

there is no such net worth requirement for DTH service. Considering 

the capital-intensive nature of DTH service, the Authority is of the 

view that an entity to provide DTH service, should meet a minimum 

net worth requirement of Rs. 10 crore, in line with the HITS service. 
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3.159 Validity period and Renewal period: The validity period for DTH 

service is 20 years, with renewal of 10 years at a time. In contrast, 

HITS service is granted permission for 10 years, with no provision 

of renewal. To address this inconsistency, the Authority is of the 

view that the validity period for HITS service should also be made 

20 years with a provision of renewal for 10 years at a time, to 

harmonise it with DTH service. Further, renewal fee may be 

prescribed as Rs. 10,000, equivalent to the processing fee for both 

the services.  
 

 

3.160 Table 3.8 below summarizes the existing financial parameters and 

validity period and recommended parameters for DTH service and 

HITS service authorisations. 

 

  Table 3.8: Financial parameters and validity period in respect of 

DTH service and HITS service 
 

 

Parameters 
As per extant 

guidelines 

Recommended 

for authorisation 

framework 

Remarks 

Processing 

Fee 

(in Rs.) 

DTH: Not prescribed 
10,000 Harmonized 

HITS: 1 lakh 

Entry Fee 

(in Rs.) 

DTH:10 crore 
       10 crore Retained 

HITS: 10 crore 

Net worth 

(in Rs.) 

DTH: Not prescribed  

10 crore 

 

Harmonized 
HITS:10 cr. 

Authorisation 

Fee 

DTH: 8% of AGR 

DTH: 3% of AGR; 

to be brought 

down to zero after 

the end of FY 

2026-2027 

Would be 

harmonised if 

accepted by the 

Government 

HITS: NIL HITS: NIL 



201 
 

 

Bank 

Guarantee 

(in Rs.) 

DTH: 5 cr. Initial, 

thereafter License 

Fee of 2 quarter. 

5 crore or (20% of  

Authorisation Fee 

for two quarters), 

whichever is 

higher.  

Harmonized 

HITS: 40 crore, valid 

for 3 years 

5 crore for the 

validity of 

authorisation 

Validity 

Period 

(in years) 

DTH: 20 

20 Harmonized 

HITS: 10 

Renewal 

Period  

(in years) 

DTH: 10 

 10 Harmonized 

HITS: Not prescribed 

Renewal Fee 

(in Rs.) 

DTH: Not prescribed 
10,000 Harmonized 

HITS: Not prescribed 
 

 

3.161 In this background, the Authority recommends that the fees and 

charges for DTH service and HITS service should be harmonised 

and prescribed in the following manner.  

 
 

(1) Validity Period and Renewal Period: The authorisation for 

DTH service and HITS service should be valid for a period 

of 20 years from the effective date of authorisation and 

may be renewed by 10 years at a time. 

 

(2) Processing Fee and Renewal Fee: The processing fee and 

renewal fee for DTH service and HITS service should be 

Rs. 10,000. 

 
 

(3) Minimum Net worth requirement: The minimum Net 

worth requirement for DTH service and HITS service 

should be Rs. 10 crore. 
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(4) Entry Fee: A one-time non-refundable Entry Fee for DTH 

service and HITS service should be Rs. 10 crore. 

 

(5) Authorisation Fee: The quantum and manner of payment 

of ‘Authorisation Fee (erstwhile License Fee)’ for DTH 

service should be adopted as recommended in TRAI 

Recommendations on ‘License Fee and Policy Matters of 

DTH Services’ issued on 21st August 2023. For HITS 

Service, it should be continued as ‘NIL’.  
 

 

 

 

(6) Bank Guarantee: 
 

 

a. For DTH Service, the quantum and manner of 

furnishing Bank Guarantee should be adopted as 

recommended in TRAI Recommendations on ‘License 

Fee and Policy Matters of DTH Services’ issued on 21st 

August 2023. 

 

b. For HITS service, a Bank Guarantee of Rs. 5 crore, 

valid for the entire validity of the authorisation should 

be prescribed. 

 

(7) Roll out Obligations: The Roll out Obligations should be 

made uniform for DTH and HITS services and the 

authorised entity shall be required to commission its 

respective services within one year from the date of issue 

of SACFA clearance as prescribed in Schedule-III of 

Annexure-III. In case the Roll out Obligations is not met 

within one year, the authorisation shall be liable to be 

withdrawn, and the BG may be forfeited. 
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C2. Specific Terms and Conditions for ‘Television Channel 

Distribution Services’        

   

3.162 The Consultation Paper has raised Q16 and Q17 with respect to the 

specific terms and conditions for the authorisation of DTH service 

and HITS service and the terms and conditions of IPTV service 

respectively. 
 

 

Q16. A preliminary draft of terms and conditions for inclusion in the 

second set of Rules for the Broadcasting (Television 

Distribution) Services in respect of Distribution Services (DTH/ 

HITS), is annexed as Part-III of Annexure-III for consultation. 

Stakeholders are requested to render their comments in the 

format specified in the table given below, against the terms and 

conditions and indicate the corresponding changes, if any, with 

necessary reason and detailed justification thereof. 

 

S.No. Description Terms 

and 

Conditio

ns No. 

Proposed 

changes, 

if any 

Reasons 

with 

detailed 

justificati

on 

 DTH Services 

1.  Authorisation Fee    

2.  Bank Guarantee    

3.  Vertically Integrated 
Entity: Reserving of 
operational channel 
carrying capacity 

   

4.  Non Transferable    

5. Platform Service 
Channels 

   

6.  Sharing of 
Infrastructure by DTH 
operators 

   

7.    Prohibition of certain 
activities 
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8.  Technical Standards 
and Other Obligations 

   

9.  Mandatory 
sharing/carrying of 
broadcast certain 
signals with Prasar 
Bharati 

   

10.  Value Added Services 
(VAS) 

   

11.  Miscellaneous    

 HITS Services 

1. Mandatory 

sharing/carrying of 

broadcast certain 

signals with Prasar 

Bharati 

   

2. Technical Standards 

and Other Obligations 

   

3. Sharing of 

Infrastructure by HITS 

operator 

   

4. Value Added Services 

(VAS) 

   

5. Prohibition of Certain 

Activities 

   

6. Miscellaneous    

 

 

Q17. The extant IPTV guidelines dated 08.09.2008 may be required 

to be amended to align with the provisions of the 

Telecommunications Act, 2023. A preliminary draft of terms 

and conditions for providing IPTV Services is annexed as Part-

III of Annexure-III for consultation. Stakeholders are requested 

to provide their comments including addition/ modification/ 

deletion required, if any, with detailed justification. 
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Broad Summary of Comments of the stakeholders on Q16 and 

Q17 

 

3.163 In response to Q16, most of the stakeholders agreed with the draft 

terms and conditions provided in the Consultation Paper (CP). 

 

3.164 Many stakeholders have provided their comments specific to DTH 

service. The summary of comments of the stakeholders are as 

follows: 

 

 

 

 

(1) Platform Service (PS) Channels: A cap of 5% on PS channels 

should be removed. Stakeholders submitted that DPOs should 

have discretion over PS channel content, as they understand 

their subscriber preferences. 

 

(2) Sharing of Infrastructure by DTH operators: Infrastructure 

sharing should extend beyond cable and broadband services. 

Stakeholders submitted that cross-industry infrastructure 

sharing, such as between IPTV and DTH platforms, presents 

the opportunity to maximize resource utilization and drive 

efficiencies across sectors and hence should be allowed. 

 

(3) Prohibition of certain activities: Certain change in the 

explanation as proposed by stakeholders is provided below: 
 

Draft Terms and Conditions 

in CP 

Changes proposed by the 

stakeholders 

Explanation: It shall be the 

sole responsibility of the 

authorised entity to ascertain 

before carrying the signals on 

its platform whether any 

broadcaster(s) has been found 

Explanation: It shall be the 

sole responsibility of The 

authorised entity shall 

make all reasonable 

efforts to ascertain before 

carrying the signals on its 

platform whether any 
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to be in violation of the above 

conditions or not.  

… 

broadcaster(s) has been 

found to be in violation of the 

above conditions or not.  

… 

 

The stakeholders also submitted that distributors depend on 

the content/information provided by broadcasters and should 

not be held liable for actions beyond their control. While 

distributors may be required to make reasonable efforts to 

verify compliance, placing the entire responsibility on them 

could result in undue liability and operational difficulties. 

 

(4) Technical Standards and Others: Mandating interoperability 

of set top boxes (STBs) across all operators. Reduces vendor 

locking and promotes consumer freedom to switch operators 

without incurring additional costs. 

 

3.165 Few stakeholders have provided their comments specific to HITS 

service. The summary of comments of the stakeholders are as 

follows: 

 

 
 

(1) Sharing of Infrastructure by HITS operators: Incentivize 

infrastructure sharing through reduced operational fees or tax 

benefits. This will lower the costs for operators, thereby 

facilitating them to pass on the savings to consumers in the 

form of lower subscription charges. 

 

(2) Prohibition of certain activities: Clearly specify prohibited 

activities, including exclusive agreements that limit content 

access for competitors.  

 

(3) Technical Standards and Others: Include interoperability 

requirements for receiving devices and compatibility with 

emerging technologies like 4K.  
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3.166 In response to Q17, majority of stakeholders agreed with the terms 

and conditions of IPTV services provided in the CP.  

 

3.167 The summary of the comments submitted by the stakeholders are 

as under: 

 

(1) Modify the licensing framework to introduce a unified license 

covering IPTV under the Telecommunications Act. Simplifies 

compliance for service providers, ensures alignment with other 

telecom services, and promotes innovation. 

 

(2) Add provisions to ensure IPTV services are regulated in a 

technology-neutral manner. Promotes fair competition among 

traditional broadcasting, OTT, and IPTV services, ensuring 

consumer choice and affordability. 

 

(3) TRAI’s recommendation for a license fee waiver on fixed-line 

services, including broadband internet and IPTV services, 

should be considered by the Government. 

 

(4) Mandate interoperability for IPTV enabled devices to allow 

consumers to switch providers without additional hardware. 

This will prevent vendor locking, enhance consumer flexibility 

and reduce e-waste. 

 

(5) Align content regulation with the Programme Code and 

Advertising Code applicable to traditional broadcasting. This 

will ensure a level playing field among content providers and 

will protect the exposure of consumers from harmful or 

misleading content. 

 

(6) The revised guidelines should align IPTV services with the 

broader regulatory framework of the Telecommunications Act 

to reduce redundancies and promote consistency across 

communication services. 
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Analysis of the issues and views of the Authority 

 

3.168 The specific terms and conditions for Television Channel 

Distribution Services is divided into two parts: 

 

(1) Specific terms and conditions for DTH service and HITS 

service authorisation. 

 

(2) Terms and conditions for provisioning of IPTV service. 

 

i. Specific terms and conditions for DTH Service and HITS 

Service Authorisation 

 

3.169 The specific terms and conditions for the authorisations of DTH 

Service and HITS Service under Television Channel Distribution 

Services to be contained in the second set of Rules. These terms and 

conditions specify the various provisions required to be adhered to 

by the authorised entities of DTH service and HITS service to provide 

services to the users. 

 

3.170 The specific terms and conditions are covered under following 

heads: 

(1) Prohibition of certain activities  

(2) Value Added Services 

(3) Vertically Integrated Entity 

(4) Platform Service Channels for DTH Service 

(5) Sharing of Infrastructure 

(6) Mandatory sharing of Sports Broadcasting Signals with 

Prasar Bharati 

(7) Compulsory transmission of certain channels 

(8) Interoperability of Set Top Box  

(9) Miscellaneous 
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Prohibition of certain activities 

 

3.171 The extant guidelines of DTH service and HITS service restricts a 

licensee/permission holder from carrying out certain activities 

prohibited by the Central Government. These provisions have been 

adopted mutatis mutandis in the authorisation framework. The 

detailed terms and conditions on ‘Prohibition of certain activities’ 

is contained in Section 2.1 of Part-II of Annexure-III. 

 

Value Added Services 

 

3.172 The existing policy guidelines for DTH service and HITS service 

contained the provisions for providing value added services. The 

terms and conditions for value added services for DTH Service and 

HITS Service have been added mutatis mutandis. The detailed terms 

and conditions on ‘Value Added Services’ is contained in Section 

2.1 of Part-II of Annexure-III. 

 

Vertically Integrated Entity: Reserving of Operational Channel 

Capacity:  

 

3.173 Amendment to the DTH guidelines in year 2020, provided the 

following with respect to vertical integration: 

 

‘A vertically integrated entity will not reserve more than 15% of the 

operational channel capacity for its vertically integrated operator. 

The rest of the capacity is to be offered to the other broadcasters on 

a non-discriminatory basis.’ 

  

3.174 This provision was based on the TRAI’s recommendations on ‘Issues 

related to New DTH Licenses’ issued on 23rd July 201463, wherein 

 
63 https://www.trai.gov.in/sites/default/files/2024-09/DTH-Reco%28New-Licensing-
Regime%29-uploaded_0.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/DTH-Reco%28New-Licensing-Regime%29-uploaded_0.pdf
https://www.trai.gov.in/sites/default/files/2024-09/DTH-Reco%28New-Licensing-Regime%29-uploaded_0.pdf
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the Authority was of the view that allowing the vertical integration 

of a broadcaster with a DPO is to develop and expand the digital 

distribution network for television channels was one of the main 

objectives. In order to ensure that a sizable portion of the channel 

carrying capacity of the distribution network remains available for 

distribution of television channels of competing broadcasters, it is 

necessary to restrict the self-utilization of the available capacity by 

a vertically integrated broadcaster(s). It can be either in terms of 

absolute number of channels or a percentage of the total channel 

carrying capacity of the distribution network. The Authority was of 

the view that the second option is better suited as the broadcaster 

needs to expand the capacity of the distribution network if it intends 

to expand its own operations. Accordingly, the following was 

recommended restrictions on vertically integrated entities: 

 
 

‘A vertically integrated DPO will have to declare the channel 

carrying capacity of its distribution network. And, at any given 

point in time, it shall not reserve more than 15% of this capacity for 

its vertically integrated broadcaster(s). The rest of the capacity is to 

be offered to the other broadcasters on a non-discriminatory basis.’ 

 

3.175 And vertical integration has been defined as ‘Vertical integration 

means a common entity, which can be a Broadcaster itself or a 

stakeholder having “control” over the Broadcaster, “controls” a DPO 

in the same relevant market and vice versa.’ 

 

3.176 However, it may be noted that restrictions on vertical integrations 

are not prescribed in the extant policy guidelines of HITS service and 

IPTV service. Further, it is not prescribed for MSOs in CTN Act and 

the Rules made thereunder. Hence, for parity among the 

distribution service providers, the Authority is of the view that the 

reservation on the channel carrying capacity of a DSP for its 

vertically integrated broadcaster(s) should be extended to HITS 
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service, IPTV service and MSOs as well or any other any distribution 

service provider notified by the Central Government. 

 

3.177 In addition, it may also be noted that the cap of 15% as the 

restriction on vertical integration were recommended way back in 

the year 2014 by TRAI. Considering the prevailing business 

environment and the lapse of 10+ years since then, there may be a 

need to review this 15% cap. Therefore, MIB may examine and 

consider reviewing the 15% cap or seek TRAI recommendations, if 

considered necessary. 

 

3.178 Accordingly, this provision is adopted mutatis-mutandis for DTH 

service as well as for HITS service and IPTV service. In line with this 

approach, the terms and conditions on ‘Vertically Integrated 

Entity: Reserving of Operational Channel Capacity’ is contained 

in Section 2.1 of Part-II of Annexure-III.  

 

3.179 In view of above, the Authority recommends the following: 

 

(1) The restriction on reserving 15% of the channel carrying 

capacity for its vertical integrated broadcaster(s) 

currently applicable on DTH service should be extended 

to HITS service and IPTV service. 

 

(2) The Central Government may consider extension of the 

said restriction on vertical integration to be extended to 

MSO(s) and any other distribution service provider 

appropriately. 

 

(3) The Central Government may review and revise the cap 

of 15% restriction on channel carrying capacity, in view 

of prevailing market conditions, or may seek TRAI 

recommendations, if considered necessary. 
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Platform Service Channels for DTH Service 

 

3.180 The operational guidelines for DTH services, 2022, inter alia 

stipulated for the provisioning of platform service channels, based 

on TRAI recommendations on ‘Platform Services offered by DTH 

Operators64’ issued on 13th November 2019. The Authority is of the 

view that various provisions on platform service channels as 

contained in extant guidelines are sufficient and do not require any 

modifications. Hence these provisions have been adopted mutatis-

mutandis in the terms and conditions.  

 

3.181 Further, few stakeholders commented to remove the cap of 5 % on 

PS channels for DTH service. However, the Authority is of the view 

that the cap on PS not more that 5% of total channel carrying 

capacity of the DTH service provider should not be removed and 

continued in the authorisation framework so as to limit the 

broadcasting activities of the distribution players without holding 

authorisation for ‘Television Channel Broadcasting’.  

 

3.182 Additionally, platform services offered on DTH platform must 

comply with the Programme Code and Advertisement Code as 

provided in CTN Act and rules made thereunder. The detailed terms 

and conditions on ‘Platform Service Channels for DTH Service’ is 

contained in Section 2.1 of Part-II of Annexure-III. 

 
 

Sharing of Infrastructure 

 

3.183 Sharing of Infrastructure enhances availability and optimizes the 

utilization of resources. It involves joint use of resources by multiple 

users, leading to savings in Capital Expenditure (CAPEX) and 

Operational Expenditure (OPEX) among the service providers, which 

 
64 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_13112019.pdf  
 

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_13112019.pdf
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in turn brings down the price of the services to the subscribers. In 

addition, it also lowers the entry barriers for new service providers.  

 

3.184 Based on TRAI’s recommendations on ‘Sharing of Infrastructure in 

Television Broadcasting Distribution Sector’ issued on 29th March 

201765, MIB has amended the following guidelines, through which 

infrastructure sharing has been allowed: 

 

(1) Sharing of infrastructure by HITS operator with other HITS 

operators and MSOs have been allowed through MIB Order 

dated 6th November 202066 amending the ‘HITS Guidelines for 

Broadcasting Service in India dated 26.11.2009’. 

 

(2) Sharing of infrastructure among DTH operators has been 

allowed vide MIB Order dated 30th December 202067 amending 

the ‘Guidelines for obtaining License for providing DTH 

Broadcasting Services in India. 

 

(3) Sharing of infrastructure by MSO with another MSO has been 

allowed vide MIB Order dated 29th December 202168 on the 

subject ‘Guidelines for sharing of infrastructure by Multi 

System Operators’. 

 

3.185 Further, TRAI in its recommendations on ‘Telecommunication 

Infrastructure Sharing, Spectrum Sharing and Spectrum Leasing’ 

issued on 24th April 202469, has inter alia recommended 

infrastructure sharing with all types of telecommunication services. 

The said recommendation is reproduced as under: 

 
65 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_broadcasting_29_03_2017_0.pdf  
 

66 https://mib.gov.in/sites/default/files/2024-12/amendment-in-hits-guidelines-compressed.pdf  
 

67 https://mib.gov.in/sites/default/files/2024-12/amendment-in-guidelines-for-obtaining-
license-for-providing-dth-broadcasting-services-in-india.pdf  
 

68 https://mib.gov.in/sites/default/files/2024-
02/Guidelines%20for%20sharing%20of%20infrastructure%20by%20Multi%20System%20Operat
ors.pdf  
 

69 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_24042024_0.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_broadcasting_29_03_2017_0.pdf
https://mib.gov.in/sites/default/files/2024-12/amendment-in-hits-guidelines-compressed.pdf
https://mib.gov.in/sites/default/files/2024-12/amendment-in-guidelines-for-obtaining-license-for-providing-dth-broadcasting-services-in-india.pdf
https://mib.gov.in/sites/default/files/2024-12/amendment-in-guidelines-for-obtaining-license-for-providing-dth-broadcasting-services-in-india.pdf
https://mib.gov.in/sites/default/files/2024-02/Guidelines%20for%20sharing%20of%20infrastructure%20by%20Multi%20System%20Operators.pdf
https://mib.gov.in/sites/default/files/2024-02/Guidelines%20for%20sharing%20of%20infrastructure%20by%20Multi%20System%20Operators.pdf
https://mib.gov.in/sites/default/files/2024-02/Guidelines%20for%20sharing%20of%20infrastructure%20by%20Multi%20System%20Operators.pdf
https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_24042024_0.pdf
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‘The Authority recommends that-  
 

(a) Telecommunication service licensees should be allowed to share 

the passive infrastructure such as building, tower, electrical 

equipment including battery and power plant, dark fiber, duct 

space, Right of Way, etc. owned, established, and operated by 

them under the respective licenses with all types of 

telecommunication service licensees.  

 

(b) Telecommunication service licensees should be allowed to share 

all types of active infrastructure elements owned, established, and 

operated by them under respective licenses with all types of 

telecommunication service licensees as per the scope of their 

services. 

…’ 

 

3.186 In view of the abovementioned recommendations, the enabling 

provision of infrastructure sharing for the telecom industry presents 

a precedence to draw parallels, wherein the infrastructure-sharing 

has been instrumental in realising economies of scale for the 

telecom sector. Liberal policies for infrastructure-sharing will reduce 

the capital and operational expenses for entities thereby enhancing 

their viability. 

 

3.187 Further, TRAI in its recommendations on ‘Inputs for formulation of 

National Broadcasting Policy-2024’ issued on 20th June 202470, the 

Authority recommended the following strategy in achieving the goal 

‘Simplifying and digitizing permission process and adoption of 

growth-oriented rules and regulatory practices’: 

 

‘Enabling infrastructure sharing of broadcasting equipment and 

transport streams among the service providers of the broadcasting 

 
70 https://www.trai.gov.in/sites/default/files/2024-09/Recommendations_20062024.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendations_20062024.pdf
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and cable television sector and also leveraging the infrastructure of 

telecom service providers for provision of broadcasting services.’ 

 

3.188 Also, MIB has introduced amendments to the Cable Television 

Network Rules, 1994 on 28th September 202371, which included a 

provision facilitating sharing of infrastructure between cable 

operators and broadband service providers, to realise the twin 

benefits of enhanced internet penetration and efficient utilisation of 

resources. 

 

3.189 Apropos, the Authority is of the view that liberal policies may be 

adopted for infrastructure sharing. Accordingly, an enabling 

provision on infrastructure sharing, on voluntary basis among the 

service providers of various broadcasting services may be prescribed 

in the Rules, such that wherever, technically and commercially 

feasible, infrastructure sharing between broadcasting service 

providers and telecom service providers/infrastructure 

providers/any other service provider, may also be permitted. In line 

with this approach, the terms and conditions on ‘Sharing of 

Infrastructure’ is provided in ‘Common Terms and Conditions’ in 

Part-I of Annexure-III. 

 

3.190 In view of above, the Authority recommends that sharing of 

infrastructure, on voluntary basis among broadcasting service 

providers, telecom service providers, infrastructure providers 

or any other service providers wherever technically and 

commercially feasible, should be allowed.  

  

 
71 https://pib.gov.in/PressReleaseIframePage.aspx?PRID=1961604  

https://pib.gov.in/PressReleaseIframePage.aspx?PRID=1961604
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Mandatory sharing of Sports Broadcasting Signals with Prasar 

Bharati and Compulsory transmission of certain channels 

 

3.191 Section 3(1) of the ‘Sports Broadcasting Signals (Mandatory sharing 

with Prasar Bharati) Act, 2007’72 provides: 

 

‘3. Mandatory sharing of certain sports broadcasting 

signals.–(1) No content rights owner or holder and no television or 

radio broadcasting service provider shall carry a live television 

broadcast on any cable or Direct-to-Home network or radio 

commentary broadcast in India of sporting events of national 

importance, unless it simultaneously shares the live broadcasting 

signal, without its advertisements, with the Prasar Bharati to 

enable them to re-transmit the same on its terrestrial networks and 

Direct-to-Home networks in such manner and on such terms and 

conditions as may be specified.’ 

 

3.192 The contention of few stakeholders regarding removal of the 

requirement of mandatory sharing of sports broadcasting signals 

with Prasar Bharati cannot be acceded to, as it is a part of law.  

Therefore, the Authority is of the opinion that the authorised entities 

shall be required to continue compliance with the provisions of 

Sports Broadcasting Signals (Mandatory Sharing with Prasar 

Bharati) Act, 2007 in the authorisation regime.  

 

3.193 Additionally, CTN Act provides that: 

 

‘Compulsory transmission of certain channels.— (1) The Central 

Government may, by notification in the Official Gazette, specify the 

names of Doordarshan channels or the channels operated  by or on 

behalf of Parliament, to be mandatorily carried by the cable operators 

 
72 https://www.indiacode.nic.in/bitstream/123456789/2076/1/A2007-11.pdf  

https://www.indiacode.nic.in/bitstream/123456789/2076/1/A2007-11.pdf
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in their cable service and the manner of reception and re-transmission 

of such channels: 

…’ 

 

3.194 The provisions of mandatory sharing of sports broadcasting signals 

with Prasar Bharati and compulsory transmission of channels has 

been adopted mutatis mutandis for DTH service and HITS service. 

The detailed terms and conditions on ‘Mandatory sharing of Sports 

Broadcasting Signals with Prasar Bharati’ and ‘Compulsory 

transmission of certain channels’ are contained in Section 2.1 of 

Part-II of Annexure-III. 

 

Interoperability of Set Top Boxes (STB) 

 

3.195 Interoperability of STBs allows consumers to switch between 

different service providers without the need to purchase new STB. 

Non-interoperability restricts consumer choice. Consumers who 

intend to change the service provider will require to pay for the new 

STB. This additional cost deters consumers from opting for any 

change. Such obligation of additional cost often leaves consumers 

to continue with their current service provider, infringing upon their 

freedom of choice. 

   

3.196 Further, due to non-interoperability, many STBs are deactivated. 

These deactivated STBs cannot be used to receive services from 

other operators, and they lead to generation of humungous e-waste.  

According to the Global E-waste Monitor 202473, India generated 

about 4100 billion kg of e-waste in 2022 and ranked second among 

the Asian countries after China in e-waste generation. 

 

 
73 https://ewastemonitor.info/wp-content/uploads/2024/03/GEM_2024_18-
03_web_page_per_page_web.pdf  
 

https://ewastemonitor.info/wp-content/uploads/2024/03/GEM_2024_18-03_web_page_per_page_web.pdf
https://ewastemonitor.info/wp-content/uploads/2024/03/GEM_2024_18-03_web_page_per_page_web.pdf
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3.197 The Authority vide its recommendations on ‘Interoperability of Set-

Top Box’ issued on 10th April 202074 has recommended: 
 

‘All the Set-Top-Boxes in India must support technical 

interoperability in principle, i.e. every STB provided to a consumer 

must be interoperable.’  

 

3.198 Further, in TRAI’s recommendations on ‘Listing of television 

channels in Electronic Programme Guide and Upgradation of DD 

Free Dish platform to an Addressable System’ issued on 8th July 

202475, the Authority while recommending Prasar Bharati to go for 

encrypted signal transmission, has also recommended Prasar 

Bharati as well as other Distribution Platform Operators to adopt 

interoperable STBs. The said recommendation is reproduced below: 
 

 

‘The Authority recommends that Prasar Bharati should adopt 

interoperable STBs for ‘DD Free Dish’ for transitioning the entire 

ecosystem from operator-based STBs to interoperable STBs to 

empower consumers’ choice. MIB may also direct private 

Distribution Platform Operator (DPOs) to adopt and implement 

interoperable STBs.’ 

 

3.199 The Authority is of the view that the distributors of television 

channels while ensuring commercial interoperability, should 

endeavour to adopt technically interoperable STBs within their 

respective segment. Furthermore, interoperable STBs shall be 

required to comply with Indian/International Standards, or any 

other standards as and when established by the Standard Setting 

Organisations (SSO) and adopted by the Central Government. In 

this regard, the Central Government should designate 

Telecommunication Engineering Centre (TEC) to prepare and notify 

 
74 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_11042020.pdf  
 

75 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_08072024.pdf  
 

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_11042020.pdf
https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_08072024.pdf
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standards for interoperable STBs as well as for television sets which 

facilitate interoperability with inbuilt STB functionality. The detailed 

terms and conditions on ‘Interoperability of Set Top Boxes (STB)’ 

is contained in Section 2.1 of Part-II of Annexure-III. 

 

3.200 In view of above, the Authority recommends that authorised 

entities of ‘Television Channel Distribution Services’ should 

endeavour to adopt interoperable STBs to enhance consumer 

choice. The Central Government should designate TEC to 

prepare and notify standards for interoperable STBs, as well as 

for television sets facilitating interoperability with inbuilt STB 

functionality. 

 

Miscellaneous 

  

3.201 Preference to Indian Satellites: As per the extant DTH guidelines, 

a licensee can use both Indian and foreign satellite, however Indian 

satellites will be given preference. The Authority is of the view that 

since HITS service also utilize satellite/space resource, therefore 

this provision should be extended to HITS service also. Further, as 

brought out in para 3.18, accordingly, authorised entities for DTH 

service and HITS service shall utilise satellite resources authorized 

by IN-SPACe, with preference given to Indian satellites. The detailed 

terms and conditions on ‘Preference to Indian Satellites’ is 

contained under the head ‘Miscellaneous’ in Section 2.1 of Part-

II of Annexure-III. 
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ii. Terms and conditions for provisioning of IPTV service 

 

3.202 The existing IPTV guidelines were issued by MIB in the year 2008, 

based on TRAI Recommendations on ‘Provision of IPTV Services’ 

issued on 28th November 2007. Given the technological 

advancements over the years, it is an opportune time to review the 

terms and conditions for providing IPTV service. As IPTV service can 

only be offered by entities already authorised/registered, hence only 

terms and conditions is being recommended for provisioning of IPTV 

service.  

 

3.203 The extant IPTV guidelines contain various terms and conditions for 

providing IPTV service. These terms and conditions need to be 

revised for inclusion in ‘The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services Rules’ to be notified under the 

Telecommunications Act, 2023. The extant policy guidelines for 

IPTV service has been examined, reviewed and possible gaps are 

identified. Accordingly, the terms and conditions have been drafted 

addressing key issues highlighted by the stakeholders in their 

comments. 

 

3.204 The terms and conditions to be included in the authorisation 

framework for provision of IPTV service contain the following: 

 

(1) Entities permitted to provision IPTV service 

(2) Applicable Regulatory Framework 

(3) Authorisation Fee 

(4) Provision of IPTV service 

(5) Cross-holding pattern 

(6) Vertical Integration 

(7) Sharing of Infrastructure 
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(8) Mandatory sharing of Sports Broadcasting Signals with Prasar 

Bharati 

(9) Compulsory transmission of certain channels 

(10) Technical Conditions 

(11) Monitoring & Inspection   

(12) Supply Information to the Central Government/TRAI 

(13) Provisions for Public Emergency or Public Safety 

(14) Contraventions of Terms and Conditions of Act/Rules 

 

Entities permitted to provision IPTV service 

 

3.205 According to the extant IPTV guidelines, the following entities have 

been eligible to provide IPTV service: 

 

(1) Telecom Access Service Providers (Unified Access Service 

Licensees, Cellular Mobile Telephone Service Licensees and 

Basic Service Licensees) having license to provide triple play 

services; 

 

(2) Internet Service Providers with net worth more than Rs. 100 

crores and having permission to provide IPTV service; 

 

(3) Any other telecom service provider authorized by DoT, without 

requiring any further registration; and  

 

(4) Cable TV operators registered under CTN Act, 1995, without 

requiring any further registration. 

 

3.206 Based on TRAI recommendations on ‘Framework for Service 

Authorisations to be Granted Under the Telecommunications Act, 

2023’ issued on 18th September 2024, the scope of service for 

Unified Services, Access Services and Internet Services have been 

recommended to provide IPTV service. Further, MSOs registered 

under CTN Act shall continue to provision IPTV service. The 
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Authority is of the view that the authorised entities as per the said 

recommendations and registered MSOs should continue to be 

permitted to provide IPTV service. 

 

3.207 Further, the telecom licensees/cable operators, as per the extant 

guidelines are required to submit a self-certified declaration to MIB, 

DoT and TRAI before providing IPTV service. Since IPTV service is a 

broadcasting service, the Authority opines that authorised entities 

having Unified Services, Access Services or Internet Services 

authorisation/registered MSOs intending to provide IPTV service 

shall submit a self-declaration to MIB. MIB may after scrutinising 

the completeness of the self-declaration take the name of the entity 

on its records and share the details to DoT and TRAI for their 

records. 

 

3.208 The Authority is also of the opinion that net worth requirement of 

Rs. 100 crore for Internet Services to provide IPTV service should be 

removed. The detailed analysis and recommendations for the same 

has been provided in para 3.223 to para 3.231. 

 

Cross-holding Pattern 

 

3.209 The extant policy guidelines of IPTV service did not contain 

provisions for cross-holding pattern. However, such provisions are 

in place for DTH service and HITS service. Further, as per TRAI 

recommendations on ‘Issues related to New DTH Licenses’ issued on 

23rd July 2014: 

 

 ‘There should be uniformity in the policy on cross-holding/‟control‟ 

between broadcasters and Distribution Platform operators (DPOs), 

and amongst DPOs, in the broadcasting and distribution sectors’.  
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3.210 Further, no provisions exist on cross holding pattern in the extant 

policy guidelines of IPTV service. On one end, there are no 

restrictions on the cable operators/IPTV service providers while at 

the other extreme, there are cross-holding restrictions on the HITS 

service and DTH service. Therefore, there is a need to bring in policy 

uniformity on cross-holding/‘control’ restrictions across the 

broadcasters and the DSPs. This is essential to ensure orderly 

growth of the broadcasting and distribution sectors. 

 

3.211 Hence, the Authority is of the view that cross holding restrictions for 

all services should have similar provisions. Apropos, it is 

recommended that terms and conditions prescribing cross-holding 

restrictions should be included in the terms and conditions for IPTV 

service. 

 

Vertical Integration 

 

3.212 The extant policy guidelines of IPTV service did not contain 

provisions on restrictions on reserving channel capacity for 

vertically integrated broadcaster. However, such provisions are in 

place for DTH service provider. Based on the discussion in para 

3.177 and 3.178, the Authority is of the view that restrictions on 

reserving channel capacity for vertically integrated broadcaster 

should be made applicable for IPTV service. 

 

Sharing of Infrastructure 

 

3.213 The extant policy guidelines of IPTV service did not contain 

provisions for sharing of infrastructure. However, such provisions 

are in place for DTH service and HITS service. Based on the 

discussions vide para 3.185 to 3.190, the Authority is of the view 

that infrastructure sharing should be allowed in IPTV segment also. 

The relevant provisions for sharing of infrastructure with 
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telecommunication service providers, broadcasting service 

providers, infrastructure providers or any other service providers 

may be included in the terms and conditions for IPTV service. 

 

Mandatory sharing of Sports Broadcasting Signals with Prasar 

Bharati 

 

3.214 The extant policy guidelines of IPTV service did not contain 

provisions for mandatory sharing of sports broadcasting signals 

with Prasar Bharati. However, such provisions are in place for DTH 

service and HITS service. The Authority is of the view that all 

similarly placed services should have uniform provisions. Hence, it 

is recommended to include provision of mandatory sharing of sports 

broadcasting signals with Prasar Bharati in the terms and 

conditions of IPTV service. 

 

3.215 The other recommended terms and conditions viz., Applicable 

Regulatory Framework, Authorisation Fee, Provision of IPTV service, 

Compulsory transmission of certain channels, Technical 

Conditions, Monitoring & Inspection, Supply of Information to the 

Central Government/TRAI, Provisions for Public Emergency or 

Public Safety and Contraventions of Terms and Conditions of 

Act/Rules have been adopted mutatis mutandis from the extant 

policy guidelines.  

 

3.216 Further, MIB in the Background Note of its reference has made a 

mention for examining the disparity between license fee levied on 

ISPs vis-à-vis MSOs providing IPTV services. In this regard TRAI in 

its recent recommendations on ‘Framework for Service 

Authorisations to be Granted Under the 

Telecommunications Act, 2023’, issued on 18th September 202476 

 
76 https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf  

https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf


225 
 

 

The Authority reiterated the recommendations of Roadmap to 

Promote Broadband Connectivity and Enhanced Broadband Speed’ 

issued on 31st August 202177 as under: 

 

‘In IP (Internet Protocol) world, Broadband, Voice, Video and 

Value-added services move together on fixed line connections. 

And, in the considered view of the Authority, in the prevailing 

market conditions, segregation of revenue earned from fixed-line 

connections into Broadband, Voice, Video and Value-added 

services categories indisputably is not feasible. Further, the 

growth of fixed-line broadband services in the country is directly 

linked to increase in availability of fixed-line connections. 

Therefore, the proposed incentives should be linked to the revenue 

earned from fixed-line connections provided to subscribers. It 

would pose fewer interpretation challenges.’ 

These recommendations are under consideration of Government.  

 

3.217 In this regard, it is pertinent to mention here that the Authority in 

its recommendations78 on 'Roadmap to Promote Broadband 

Connectivity and Enhanced Broadband Speed' issued on 31st 

August 2021, has inter alia recommended for exemption in license 

fee to increase fixed-line proliferation. This recommendation is 

under consideration of the Government and if approved will address 

the disparity. 

 

3.218 In view of above, the Authority is of the view that the existing license 

fee on IPTV service being paid by Telecom/Internet Service providers 

may be continued without any change in the authorisation 

framework at this stage. The detailed terms and conditions for 

provision of IPTV is provided in Section 2.2 of Part-II of Annexure-

III. 
 

 
77 https://www.trai.gov.in/sites/default/files/2024-09/Recommendations_31082021.pdf  
78 https://trai.gov.in/sites/default/files/2024-09/Recommendations_31082021.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendations_31082021.pdf
https://trai.gov.in/sites/default/files/2024-09/Recommendations_31082021.pdf
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C3. Net worth requirement for Internet Services to provide IPTV 

service 

 

3.219 The guidelines for provisioning of IPTV services issued by MIB dated 

8th September 2008 provides that Telecom Access Service Providers 

(Unified Access Service Licensees, Cellular Mobile Telephone Service 

Licensees and Basic Service Licensees) having license to provide 

triple play services and ISPs with net worth more than Rs. 100 crore 

and having permission from the licensor to provide IPTV or any other 

telecom service provider duly authorized by the Department of 

Telecom will be able to provide IPTV service under their licenses 

without requiring any further registration. Similarly, cable TV 

operators registered under Cable Television Network (Regulation) 

Act 1995 can provide IPTV services without requiring any further 

permission. 

 

3.220 Since, the requirement for the net worth of Rs. 100 crore for ISPs is 

not prescribed in the latest Unified License (including ISP 

authorization) issued by DoT, the Authority raised the following 

question to seek comments of the stakeholders. 

 

Q18.   Is there a need to review the minimum net worth requirement 

of Rs. 100 crore for ISPs to provide IPTV services, while framing 

the terms and conditions for provision of IPTV services in the 

new authorisation regime and whether it should be aligned 

with the terms and conditions of authorisation of Internet 

Services by Department of Telecommunications? Please provide 

your comments with detailed justification. 
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Broad Summary of Comments of the stakeholders on Q18 

 

3.221 In response to Q18, many stakeholders agreed for the removal of net 

worth requirement of Rs. 100 crore for ISPs to provide IPTV service. 

A summary of their arguments in support of their comments is 

placed below: 

 

(1) The requirement for the net worth of Rs. 100 crore for ISPs is 

no longer applicable in the Unified License of DoT, and ISPs 

are allowed to provide IPTV as per their scope, the same needs 

to be adopted by the MIB. 

 

(2) High net worth conditions create unnecessary entry barriers, 

hampers market competition and undermines the overall 

objective of promoting a dynamic, diverse and innovation-

driven telecommunications sector.  

 

(3) The minimum net worth criterion, as currently specified, 

functions as a financial threshold that disproportionately 

affects smaller and emerging service providers. Such a 

gatekeeping mechanism stifles new entrants who may bring 

innovative solutions, diverse service offerings and price 

competition that ultimately benefit consumers. 

 

(4) Applying a net worth requirement to ISPs but not to cable 

operators creates an uneven competitive environment, placing 

ISPs at a distinct disadvantage. 

 

(5) The convergence of technologies has blurred the lines between 

traditional broadcasting and internet services. Modern IPTV 

services can be delivered over existing internet infrastructure 

without substantial additional investment. Therefore, a high 

net worth requirement may no longer be justified, and a 
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revised threshold would reflect the current technological 

landscape. 

 

(6) Lowering the minimum net worth requirement for ISPs to 

provide IPTV services, by aligning it with the DoT's 

authorization terms for internet services would democratize 

market access, encourage innovation, and better serve 

consumer interests by offering a wider array of content and 

service options. 
 

 

3.222 On the other hand, few stakeholders commented against the 

removal of Rs. 100 crore net worth for ISPs to provide IPTV services. 

A summary of their arguments in support of their comments is 

placed below: 

 

(1) IPTV is a capital-intensive service that requires substantial 

investment in technology and network infrastructure. The net 

worth requirement serves as a filter to ensure that only those 

with sufficient financial capability to meet these demands 

should be allowed to provide services at the required standard. 

 

(2) Any entity providing IPTV services, regardless of its manner of 

provision, should be subject to same obligations - financial, 

commercial or otherwise. This will help maintain consistency 

in the regulatory framework and ensure a level playing field, 

preventing any entity in direct competition within the IPTV 

sector from being given an undue advantage. 

 

(3) Lowering the net worth requirement could reduce entry 

barriers, allowing less financially capable companies into the 

market, potentially leading to lower service quality, financial 

instability and disruption to the IPTV ecosystem.  
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(4) By maintaining a higher threshold, it can be ensured that only 

well-capitalized, serious operators enter IPTV market, which 

is vital for ensuring service quality and protecting consumers. 

Therefore, the net worth requirement should be reviewed but 

not reduced, as it is crucial for the integrity and long-term 

sustainability of the IPTV sector. 

 

 Analysis of the issue and views of the Authority 

 

3.223 The guidelines for provisioning of IPTV service issued by MIB on 8th 

September 200879 provided the following eligibility criteria: 

 

 ‘Telecom Access Service Providers (Unified Access Service 

Licensees, Cellular Mobile Telephone Service Licensees and Basic 

Service Licensees) having license to provide triple play services 

and ISPs with net worth more than Rs. 100 Crores and having 

permission from the licensor to provide IPTV or any other telecom 

service provider duly authorized by the Department of Telecom 

will be able to provide IPTV service under their licenses without 

requiring any further registration. Similarly cable TV operators 

registered under Cable Television Network (Regulation) Act 1995 

(referred as Cable Act hereafter) can provide IPTV services without 

requiring any further permission.’ 

 

3.224 At that time, similar condition existed in the scope of licence for 

‘Internet Service’ under the ‘Licence Agreement for Provision of 

Internet Services’80 with DoT, which is reproduced as under: 

 

‘Internet Access: Internet access means use of any 

device/technology/methodology to provide access to internet 

including IPTV and all content available without access restriction 

 
79 https://mib.gov.in/sites/default/files/2024-12/ilovepdf_merged_1.pdf  
 

80 https://www.saras.gov.in/main/License%20Agreement/ISP.pdf  
  

https://mib.gov.in/sites/default/files/2024-12/ilovepdf_merged_1.pdf
https://www.saras.gov.in/main/License%20Agreement/ISP.pdf
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on Internet including web hosting, webcolocation but it does not 

include service provider’s configured Closed User Group Services 

(VPN). The content for IPTV shall be regulated as per law in force 

from time to time. Permission to provide IPTV services shall be 

granted on application by licensee provided the licensee has 

networth of Rs. 100 crore or more.’ 

 

3.225 The minimum net worth requirement of Rs. 100 crore contained in 

the ‘IPTV Service Guidelines’ issued by MIB on 8th September 2008 

reflected the license conditions for Internet Services existing at that 

point of time.  

 

3.226 However, the requirement of minimum net worth for Internet Service 

to provide IPTV services was not included in the subsequent License 

Agreement for Unified License81, notified in 2013. However, the 

scope of ‘Internet Service’ in the ‘License Agreement for Unified 

License’ continued to include providing IPTV along with internet 

access without provision for 100 cr net worth requirement. 

 

3.227 Further, TRAI in its recommendations dated 18th September 202482 

on ‘Framework for Service Authorisations to be Granted Under the 

Telecommunications Act, 2023’ has recommended the following 

scope for Internet Service authorisation: 

 

‘The Authorised Entity may provide Internet access service and 

Internet Protocol Television (IPTV)…’ 

 

3.228 TRAI in the same recommendations has also recommended: 

 

‘The Authority recommends that the Minimum equity and Minimum 

networth requirements for Internet Category A, B & C Service 

 
81 https://www.saras.gov.in/main/License%20Agreement/Unified%20Licence.pdf  
 

82 https://trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf  

https://www.saras.gov.in/main/License%20Agreement/Unified%20Licence.pdf
https://trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf
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Authorisation and Internet (VNO) Category A, B & C Service 

Authorisation should remain unchanged at Nil.’ 

 

3.229 In accordance with the existing license conditions and ibid TRAI 

recommendations, the Authority is of the view that no Net worth 

requirement should be prescribed for Internet Services providers to 

be eligible to provide IPTV service. This would not only create 

consistency with the Unified Service, Access Service, but also align 

with the existing provisions for cable television operators (or MSOs) 

registered under CTN Act, providing IPTV service. 

 

3.230 Accordingly, the terms and conditions for IPTV Service should be 

modified as under: 

 

‘The entity either holding an authorisation under Section 3(1)(a) of 

the Telecommunications Act, 2023 for provision of Unified 

Services, Access Services and Internet Services, whose scope of 

service authorisation includes provisioning of IPTV service; or any 

other telecom service provider duly authorized by the Department 

of Telecom; or Cable Television operators registered under ‘The 

Cable Television Networks (Regulation) Act 1995 (referred as ‘CTN 

Act’ hereafter); can provide IPTV services. However, such entity 

shall be required to submit a self-declaration to the Central 

Government giving details of authorisation/registration under 

which IPTV service is proposed to be provided, the start date, the 

area being covered, and details of the network infrastructure etc., 

in the format prescribed in Schedule-V prior to commencement of 

IPTV services. The Central Government after verifying the 

credentials and completeness of submissions may take on record, 

such an applicant as an ‘IPTV service provider’ and intimate TRAI 

the credentials of verified ‘IPTV service provider’ taken on record 

accordingly.’ 
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3.231 In this background, the Authority recommends that the 

minimum net worth requirement of Rs. 100 crore for the 

provision of Internet Protocol Television (IPTV) Service by an 

authorised entity of Internet Service (commonly referred to as 

Internet Service Provider) prescribed in the extant IPTV 

guidelines dated 8th September 2008 should be removed and 

aligned with the provisions contained in the authorisation for 

Internet Services. Accordingly, the terms and conditions 

prescribing the net worth requirement for IPTV Service should 

be modified as under: 
 

 

Excerpt of IPTV Guidelines 

dated 8th September 2008 

Scope of Internet 

Service in the License 

Agreement for Unified 

License 201383 

Excerpt of the terms and 

conditions recommended for 

provisioning of IPTV Service in 

Section 2.2 of Part-II of 

Annexure-III 

‘Telecom Access Service 

Providers (Unified Access 

Service Licensees, Cellular 

Mobile Telephone Service 

Licensees and Basic Service 

Licensees) having license to 

provide triple play services and 

ISPs with net worth more than 

Rs. 100 Crores and having 

permission from the licensor to 

provide IPTV or any other 

telecom service provider duly 

authorized by the Department of 

Telecom will be able to provide 

‘2. Scope of Internet 

Service: Scope of this 

Authorization covers the 

following: 

 

2.1 (i) The Licensee may 

provide Internet access 

including IPTV…’ 

 

 

 

 

The entity either holding an 

authorisation under Section 3(1)(a) 

of the Telecommunications Act, 

2023 for provision of Unified 

Services, Access Services and 

Internet Services, whose scope of 

service authorisation includes 

provisioning of IPTV service; or any 

other telecom service provider duly 

authorized by the Department of 

Telecom; or Cable Television 

operators registered under ‘The 

 
83 TRAI in its recommendations on ‘ the Framework for Service Authorisations to be Granted Under 
the Telecommunications Act, 2023’ issued on 18th September 2024, recommended the following: 
‘The Authority recommends that the Minimum equity and Minimum networth requirements for Internet 
Category A, B & C Service Authorisation and Internet (VNO) Category A, B & C Service Authorisation 

should remain unchanged at Nil.’ 
 

[Source: https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf ] 

https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf
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IPTV service under their licenses 

without requiring any further 

registration. Similarly cable TV 

operators registered under 

Cable Television Network 

(Regulation) Act 1995 (referred 

as Cable Act hereafter) can 

provide IPTV services without 

requiring any further 

permission.’ 

Cable Television Networks 

(Regulation) Act 1995’ (referred as 

‘CTN Act’ hereafter); can provide 

IPTV services. However, such 

entity shall be required to submit a 

self-declaration to the Central 

Government giving details of 

authorisation/registration under 

which IPTV service is proposed to 

be provided, the start date, the 

area being covered, and details of 

the network infrastructure etc., in 

the format prescribed in 

Schedule-V prior to 

commencement of IPTV services. 

The Central Government after 

verifying the credentials and 

completeness of submissions may 

take on record, such an applicant 

as an ‘IPTV service provider’ and 

intimate TRAI the credentials of 

verified ‘IPTV service provider’ 

taken on record accordingly’. 
 

 

 

3.232 With respect to the terms and conditions for Television Channel 

Distribution Service, the Authority recommends that the 

‘Specific Terms and Conditions’ contained in Section 2 of Part-

II of Annexure-III, applicable to ‘Television Channel 

Distribution Services’ should be adopted while framing ‘The 

Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’. 
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D. Radio Broadcasting Services 

 

D1. Delinking of frequency assignment and grant of service 

authorisation for Terrestrial Radio Service 

 

3.233 At present MIB conducts auctions for FM radio channels in specified 

cities. Successful bidders are required to pay the auction 

determined price for operating FM radio channels for a period of 15 

years and seek allocation of spectrum from WPC Wing of DoT. 

Subsequently, MIB signs a Grant of Permission Agreement (GOPA) 

with the successful bidder for operating FM radio channel for a 

validity of 15 years. 

 

3.234 As per the extant ‘Policy Guidelines on Expansion of FM Radio 

Broadcasting Services through Private Agencies (Phase-III)’, an 

eligible applicant is required to meet specific eligibility conditions for 

participating in the e-auction of frequency assignment. These 

conditions include fulfilment of minimum net worth requirement for 

the class of city in which auction is scheduled, payment of 

processing fee, submission of Earnest Money Deposit (EMD), and 

other conditions.  

 

3.235 Once the e-auction process is complete, the successful bidder is 

required to pay 25% of the successful bid amount as Bid Deposit 

within 5 calendar days and the remaining balance within 15 days of 

auction closure. Thereafter, the MIB issues a Letter of Intent (LoI) 

enabling the entity to obtain frequency allocation, SACFA clearance, 

enter into agreements with Prasar Bharati or any other provider of 

Land and Tower Infrastructure (LTI), and system integrator for 

creation of Common Transmission Infrastructure (CTI) wherever 

required. Subsequently the Ministry signs the Grant of Permission 

Agreement (GOPA) with the successful bidder, enabling the 
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permission holder to install radio station, obtain Wireless Operating 

License (WOL) and operationalize the channel within the prescribed 

period. 

 
 

3.236 Once the successful bidder has been granted permission, the 

permission holder is also subject to financial obligations, including 

the payment of an annual fee to the Government and an annual 

royalty charge to the WPC wing for the spectrum allocated to it.  

 

3.237 Thus, the GOPA (permission) and spectrum allocation are bundled 

in case of FM radio broadcasting, whereas in telecom service 

ecosystem, the license/authorisation is delinked with spectrum 

allocation, and these are dealt with separately.  

 

3.238  At present MIB conducts auctions for FM radio channels in 

specified cities. Successful bidders are required to pay the auction 

determined price for operating FM radio channels for a period of 15 

years and seek allocation of spectrum from WPC Wing of DoT. 

Subsequently, MIB grants permission agreement to successful 

bidder for operating FM radio channel for 15 years. For this 

permission, a FM radio broadcaster pays applicable annual fee to 

the Government. In addition, a FM radio broadcaster is required to 

pay an annual royalty charges of Rs 3,37,500 to WPC for the 

spectrum allocated to it. In a way, a FM radio broadcaster pays 

following charges for the spectrum allocated to it – (a) upfront 

auction determined price to MIB for grant of permission agreement, 

and (b) an annual royalty charge of Rs. 3,37,500 to WPC for the 

spectrum allocated to it. The levy of spectrum charges (including 

royalty charges for spectrum and license fee for radio equipment) 

from the users to whom radio frequency assignment is made 

through administrative process is governed by the Order dated 11th 
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December 202384 notified by WPC. Further, DoT vide its Order dated 

21st June 202285 has done away with the Spectrum Usage Charges 

(SUC) for spectrum acquired through auctions held after 

15.09.2021 in different access spectrum bands. However, SUC is 

continued to be levied for the spectrum allocated through auctions 

held earlier.  

 

3.239 In this background, the following question was raised for the 

comments of the stakeholders. 

 

Q19. In order to unbundle the authorisation from the spectrum 

allocation, the authorisation for providing FM Radio services is 

required to be obtained first, and thereafter an authorised entity 

is allowed to participate in the e-auction process for allocation of 

spectrum in a particular city. In such a scenario, stakeholders 

are requested to provide their comments with detailed 

justification on the following: 
 

a. Whether the scope of service for the FM radio service be made 

Pan-India instead of City to allow an authorised entity to 

participate in e-auction process of any City in India? 
 

b. What should be the prescribed entry fee, processing fee 

requirement for obtaining such FM Radio broadcasting 

service authorisation?  
 

c. What should be the minimum net-worth requirement for 

obtaining service authorisation for FM Radio broadcasting 

services?  

  

 
84 https://dot.gov.in/sites/default/files/Spectrum%20usage%20charges.pdf?download=1  
85 https://dot.gov.in/sites/default/files/SUC%20Order_0.pdf?download=1  
 

https://dot.gov.in/sites/default/files/Spectrum%20usage%20charges.pdf?download=1
https://dot.gov.in/sites/default/files/SUC%20Order_0.pdf?download=1
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Broad Summary of Comments of the stakeholders on Q19 

 

3.240 Most of the stakeholders agreed with the provisions contained in the 

Consultation Paper regarding unbundling the permission and 

spectrum allocation. 

 

3.241 A summary of comments submitted by the stakeholders are as 

under: 

 

(1) The permission to provide radio service should be granted 

independently, allowing permission holder to later participate 

in the e-auction for spectrum allocation.  

 

(2) Unbundling the permission and spectrum allocation would be 

in line with the process followed in the telecom sector, where 

spectrum allocation was delinked from the grant of Unified 

License agreement, providing flexibility to the operators to bid 

for spectrum separately.  

 

3.242 Few stakeholders submitted that there should be no additional fee 

levied, once the auction is done and a One Time Entry Fee is 

determined, which should be all inclusive. Annual WPC fee should 

be prescribed in advance for the period of authorisation, so that 

auction participants are aware of these costs and the auction 

process is kept transparent.  

 

Analysis of the issue and views of the Authority 

 

3.243 After analysing the comments of the stakeholders and merits of 

practice followed in telecom sector, the Authority is of the opinion 

that ‘frequency (spectrum) assignment’ should be unbundled from 

the ‘grant of authorisation for terrestrial radio service’ in the 

authorisation framework.  
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3.244 The unbundling of frequency assignment process from the grant of 

service authorisation would imply that an entity shall have an 

option of either first obtain the service authorisation and then 

participate in the process of frequency assignment or apply for the 

service authorisation within prescribed timeline after being a 

successful bidder, in accordance with the ‘Draft 

Telecommunications (Assignment of Spectrum through Auction) 

Rules, 2025’ issued on 31st January 202586. Further, to obtain the 

service authorisation, an entity shall be required to apply on the 

portal separately along with the payment of applicable processing 

fee.  

 

3.245 According to the draft rules, the process of assignment of spectrum 

through auction is reproduced below: 

 

‘3. Process for auction of spectrum   
 

(1) The Central Government may, from time to time, identify the 

frequency bands that it intends to offer by means of auction.  
 

(2) The auction shall be conducted in accordance with the 

provisions of the NIA published by the Central Government.   
 

(3) The Central Government may conduct the auction by itself or 

appoint one or more agencies, on terms and conditions as may 

be determined by it from time to time, for conducting the 

auction.   
 

(4) The reserve price for each auction shall be determined by the 

Central Government, based on consideration of relevant 

factors, including the recommendations of the Telecom 

Regulatory Authority of India.’ 

3.246 An entity intending to provide Terrestrial Radio Service shall be 

entitled to participate in the process of frequency assignment for any 

 
86https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20
Spectrum%20through%20Auction%20Rules%2C%202025.pdf  

https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%20through%20Auction%20Rules%2C%202025.pdf
https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%20through%20Auction%20Rules%2C%202025.pdf
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city where it intends to provide radio service. According to the above-

mentioned draft rules, the assignment of spectrum through auction 

shall be in accordance with the provisions of the Notice Inviting 

Application (NIA) published by the Central Government. Further, a 

person seeking assignment of spectrum through auction shall be 

required to fulfil the eligibility criteria as specified in the 

NIA/Information Memorandum (IM) or any other 

guidelines/instructions. 

 

3.247 The terms and conditions for assignment of frequency may contain 

process of frequency assignment, city wise minimum net worth 

requirement, Earnest Money Deposit, Reserve Price, Payment 

Methodology, roll out and other obligations, Blacklisting and 

Forfeitures etc. and any other relevant aspects (erstwhile part of 

Process of granting permission and Grant of Permission Agreement 

(GOPA) of the extant Policy guidelines of Phase-III FM Radio).  

 

3.248 Further, Rule 4(3) and Rule 4(5) of the draft Rules provides the 

following: 

‘… 

(3) Each successful bidder shall:  

(a) make the payment of spectrum charges as specified in the 

demand letter within the time period specified in such letter;  

(b) in cases where such bidder does not hold an authorisation 

under section 3 of the Act, apply for such authorisation 

within seven days of receipt of the demand letter; and 

… 

(5) In the event a successful bidder does not apply for authorisation 

as specified under clause (b) of sub-rule (3), it shall forfeit the 

earnest money deposit made for its participation in the auction. 

…’ 
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3.249 The draft rules stipulates that an entity may participate in the 

auction process for assignment of spectrum even without holding 

an authorisation. However, in the event an entity succeeds in the 

auction process, it needs to apply for obtaining authorisation within 

seven days. 

 

3.250 The draft rules once finalized by the Central Government shall also 

be applicable on Terrestrial Radio Service. Therefore, the 

submission of stakeholders to delink service authorisation from 

frequency assignment shall be addressed with the finalization of the 

rules for assignment of spectrum through auction.  

 

Grant of Service Authorisations for Terrestrial Radio Service 

 

3.251 To obtain the service authorisation, an entity shall be required to 

fulfil the stipulated eligibility conditions for grant of service 

authorisation including fulfilling the minimum net worth 

requirement and accordingly the entity is required to apply on the 

portal as specified by the Central Government along with the 

payment of applicable processing fee.  

  

3.252 Processing Fee: In line of the above discussion, the Authority is of 

the view that the applicable processing fee for Terrestrial Radio 

Service should be harmonized with that for Television Channel 

Broadcasting Services and Television Channel Distribution Services 

at Rs. 10,000.  

 

Minimum Net worth 

 

3.253 As per the discussions regarding removing any entry barrier, the 

Authority is also of the view that the financial obligation in terms of 

minimum net worth requirement to obtain a service authorisation 

should not act as an entry barrier. Therefore, the net worth 
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requirement should be kept at a minimum, facilitating entry of new 

applicants to obtain service authorisation for terrestrial radio 

broadcasting. However, a balanced minimum net worth requirement 

needs to be prescribed such that only serious players enter the 

market, while at the same time it is not very high for the new 

applicants.  

 

3.254 The Authority is also of the opinion that existing city-specific net 

worth requirements prescribed for the entities intending to 

participate in the process of frequency assignment through auction 

as per existing guidelines should continue. This will ensure that only 

the entities meeting the minimum net worth criteria for a particular 

city are eligible to participate in the process of frequency assignment 

through auction for that city. The net worth requirements for A, B, 

C, D and cities with population upto 1 lakh is currently prescribed 

in existing ‘Policy Guidelines on Expansion of FM Radio 

Broadcasting Services through Private Agencies (Phase-III) - 2011’, 

the same should be made part of NIA/IM or any other 

guidelines/instructions for spectrum auction. As such, these 

requirements are not being included in the terms and conditions 

being recommended. 

 

3.255 In the line of the above discussion, the Authority is of the view that 

minimum net worth requirement to obtain the ‘Grant of Service 

Authorisation for Terrestrial Radio Service’ should be set at Rs. 30 

lakh, which is even lesser than the net worth required to participate 

in e-auction of category ‘D and cities with population upto 1 lakh’. 

The minimum net worth requirement for grant of service 

authorisation has been prescribed to reduce the entry barriers. 

 

3.256 Further, as discussed in Chapter II, the service area for Terrestrial 

Radio Service should be Pan-India. This will enable an entity to 

participate in process of frequency assignment in any city across 
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India. However, each entity would only be able to operate in the 

specific city(ies) where it has been assigned frequency. 

 

3.257 Additionally, the scope of service has been expanded beyond the 

existing guidelines, allowing an authorised entity to stream the 

same radio channel. This will enable the operators to have an 

additional revenue stream.  

 

3.258 The Authority recommends that: 

 

(1) The authorisation for Terrestrial Radio Service should be 

delinked from frequency assignment.  

 

(2) An entity shall have an option of either obtaining the 

service authorisation prior to participating in the process 

of frequency assignment or apply for the service 

authorisation within stipulated timeframe after being a 

successful bidder. 

 

(3) The following financial parameters should be prescribed for 

grant of service authorisation for Terrestrial Radio Service: 

a) Entry Fee: NIL 

b) Application Processing Fee: Rs. 10,000 

c) Minimum Net worth: Rs. 30 lakh 

 

(4) The terms and conditions of frequency assignment shall be 

laid down by the Central Government in the form of Notice 

Inviting Application/Information Memorandum or any 

other guidelines/instructions from time to time. 

 

(5) The Notice Inviting Application/Information Memorandum 

or any other guidelines/instructions shall contain terms 

and conditions for assignment of frequency including but 

not limited to the process of frequency assignment, city 

wise minimum net worth requirement, Earnest Money 
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Deposit, Reserve Price, Payment Methodology, Roll out and 

other obligations, Blacklisting and Forfeitures etc. and any 

other relevant aspects (erstwhile part of  Process of 

granting permission and Grant of Permission Agreement 

(GOPA) of the extant Policy guidelines of Phase-III FM 

Radio).  

 

D2. Specific Terms and Conditions for ‘Radio Broadcasting 

Services’ 

 

3.259 The Consultation Paper dated 30th October 2024 raised the following 

question with respect to the specific terms and conditions for the 

authorised entities of FM Radio Broadcasting, Community Radio 

Stations, Low Power Small Range FM Radio and Digital Radio 

Broadcasting. 

 

Q20.  A preliminary draft of terms and conditions for inclusion in the 

second set of Rules for the Broadcasting (Radio) Services is 

annexed as Part-IV of Annexure-III for consultation. 

Stakeholders are requested to furnish their comments in the 

specified format given below, against the terms and conditions 

and indicate the corresponding changes, if any, with necessary 

reason and detailed justification thereof. 

 
 

S. 
No. 

Description Terms 
and 
Conditi
ons No. 

Propo
sed 
chan
ges, 
if any 

Reasons 
with 
detailed 
justificati
on 

FM Radio Broadcasting 

1. Restructuring of Entity    

2. Restrictions on operation of 
Multiple channels in a city  

   

3. Cross Media Ownership    
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4. Annual Authorisation Fee    

5. News and current affairs 
programmes 

   

6. Programme Content     

7. Prohibition of Certain 
Activities 

     

8. Penalty for Non 
operationalisation of 
services 

      

9. Networking    

10. Technical Parameters and 
Standards 

   

11. Number of Frequencies      

12. Co-location      

13. Frequency allocation and 
SACFA clearance 

   

14. Mandatory sharing of 
certain broadcast signals 
with Prasar Bharati 

   

15. Monitoring and requirement 
to furnish information 

   

16. Inspection    

17. Surrender of Authorisation    

18. Provisions relating to data 
broadcasting services in 
FM/ Digital sub carriers 

   

19. Miscellaneous    

Community Radio Stations 

1. Content regulation & 
monitoring 

     

2. Imposition of penalty/ 
revocation of Authorisation 

   

3. Transmitter Power and 
Range 
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4. Funding & Sustenance    

5. Other Terms and Conditions    

Low Power Small Range FM Radio 

1. Provision of Low Power 
Small Range FM Radio 
Broadcasting 

   

2. Low Power Small Range FM 
Radio Broadcasting Service 
Obligations 

   

Digital Radio Broadcasting 

 To be decided based on the 
outcome of the Consultation 
process of Digital Radio 
Broadcast policy, which is 
under progress separately. 
However, there may be a 
possibility of adoption of the 
terms and conditions 
applicable for FM radio 
mutatis-mutandis for Digital 
Radio Broadcasting. 

   

 

 

Broad Summary of Comments of the stakeholders on Q20 

 

3.260 Many stakeholders agreed with the provisions contained in the 

Consultation Paper for Radio Broadcasting Services. 

 

3.261 The comments submitted by the stakeholders mainly addressed the 

specific terms and conditions for FM Radio Broadcasting. The 

summary of the comments submitted by the stakeholders are as 

under: 

 
 

(1) News and current affairs programmes: In addition to direct 

repeat of AIR programs, right to source and broadcast News 

and Current Affairs from authorized news providers including 
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televisions, news agencies etc.. Further, live coverage and 

broadcast of national sports events should also be included. 

 

(2) Programme Content: The term Public Interest Announcement 

for free broadcast should be defined as under: 
 

i. ‘Public Interest Announcement means an announcement 

on a national or local issue that directly affects the health 

and safety of citizens in the area. It excludes 

announcements of political nature as well as 

dissemination of welfare schemes of various 

governments from time to time.’ 

 

(3) Technical Parameters and Standards: FM channels should 

cover district level so that rural and semi urban areas get the 

benefit of this media. 

 

(4) Co-location: Co-location with Government infrastructure 

should not be made mandatory.  

 

Analysis of the issue and views of the Authority 

 

3.262 The specific terms and conditions to be notified as Rules for ‘Radio 

Broadcasting Services’ are categorised as under: 
 

(1) Specific Terms and Conditions for Terrestrial Radio Service 
 

(2) Specific Terms and Conditions for Community Radio Stations 
 

(3) Specific Terms and Conditions for Low Power Small Range 

Radio Service 
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Specific Terms and Conditions for Terrestrial Radio Service 

 
 

3.263 The specific terms and conditions for provisioning of Terrestrial 

Radio Service shall include following: 

 

(1) Eligibility conditions to obtain frequency assignment 

(2) Restrictions on operation of multiple channels in a city 

(3) Cross media ownership 

(4) Broadcast of news and current affairs programs 

(5) Programme content 

(6) Prohibition of certain activities 

(7) Penalty for non-operationalisation of service(s) 

(8) Networking,  

(9) Technical standards for terrestrial radio service 

(10) Number of frequencies 

(11) Co-location 

(12) Mandatory sharing of certain broadcast signals with Prasar 

Bharati 

(13) Surrender of authorisation 

(14) Provisions relating to data in terrestrial radio service sub-

carriers. 

 

Eligibility Conditions to obtain Frequency Assignment:  

 

3.264 In the extant policy guidelines, the conditions for frequency 

assignment for FM radio mandates an entity to first obtain 

frequency assignment for the city in which it intends to provide FM 

Radio service, through the laid down process of auction. Once an 

entity becomes a successful bidder, only then it signs a Grant of 

Permission Agreement (GOPA) with the Central Government for 

providing FM radio service in that city.   
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3.265 As discussed in preceding section, the frequency assignment is 

required to be delinked from the service authorisation for Terrestrial 

Radio Service. Accordingly, the terms and conditions for frequency 

assignment shall be specified in a document such as NIA/IM or any 

other such guidelines/instructions, as prescribed by the Central 

Government, as and when required. The same has been termed as 

the Eligibility Conditions to obtain Frequency Assignment in the 

terms and conditions to be notified as Rules.  

 

Restrictions on operation of Multiple channels in a city  

 

3.266 As per the existing guidelines, the permission holders are not 

allowed to run more than 40% of total channels in a city, subject to 

a minimum of three different operators in the city. The 

corresponding terms and conditions are provided under the head 

Restrictions on operation of Multiple channels in a city and 

have been adopted mutatis mutandis from the extant guidelines. 

 

Cross Media Ownership 

 

3.267 As per the existing guidelines, whenever a government policy on 

cross media ownership is announced, the permission holder is 

required to comply to such guidelines within a period of six months 

of such notification, failing which is treated as non-compliant of 

GOPA. The terms and conditions on Cross Media Ownership have 

been adopted mutatis mutandis from the extant guidelines. 
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News and Current Affairs Programs 

 

3.268 TRAI in its recommendations on ‘Issues related to FM Radio 

Broadcasting’ issued on 5th September 202387 has recommended 

the following:  
 

 

‘Private FM Radio Operators should be allowed to broadcast news 

and current affairs programs, limited to 10 minutes in each clock 

hour.’ 

 

The said recommendation is being included in the terms and 

conditions.  

 

3.269 As per the existing policy guidelines on FM Radio, the permission 

holder is allowed to broadcast information pertaining to sporting 

events excluding live coverage. However live commentaries of 

sporting events of local nature are permissible. The stakeholders in 

their comments have submitted that live coverage and broadcast of 

national sports events should be allowed. Considering the 

comments of the stakeholders, the Authority is of the view that 

broadcast of live coverage of sports should be allowed for the 

authorised entities of Terrestrial Radio Service subject to possession 

of applicable rights of such broadcast and accordingly the terms and 

conditions should include broadcast of live coverage of sports by 

terrestrial radio service.  

 

3.270 The other provisions contained in the extant guidelines have been 

adopted mutatis mutandis under head News and Current Affairs 

Programs.  

  

 
87 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_05092023.pdf  

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_05092023.pdf
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Programme Content 

 

3.271 Radio broadcasting has been an important media for dissemination 

of informational, educational, entertainment and such contents for 

the benefit of the populace. In doing so an authorised entity shall be 

required to comply with the prescribed Programme Code and 

Advertisement Code notified by the Central Government from time 

to time. The terms and conditions governing program content are 

given under the head Programme Content and have been adopted 

mutatis mutandis from the extant guidelines. 

 

3.272 Further, the stakeholders in their comments submitted to define 

‘Public Interest Announcements’. The Authority considered the 

comments of stakeholders and is of the view that it should be 

specified for radio also in line with that of the public service 

broadcasting obligation for television channels and the duration of 

broadcast mandated may be reduced from one hour to 30 minutes. 

Accordingly, the same has been adopted mutatis mutandis from 

television channel broadcasting.  

 

 

Prohibition of Certain Activities 

 

3.273 The extant guidelines restrict a permission holder from certain 

activities prohibited by the Central Government. These provisions 

have been adopted mutatis mutandis under the head Prohibition of 

Certain Activities. 
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Penalty for Non-Operationalisation of Service(s), Networking, 

Technical Standards for Terrestrial Radio Service & Number of 

Frequencies  

 

3.274 The terms and conditions on Penalty for Non-Operationalisation 

of Service(s), Networking, Technical Standards for Terrestrial 

Radio Service and Number of Frequencies have been adopted 

mutatis mutandis from extant guidelines. 

 

3.275 Few stakeholders have mentioned that the FM channels should 

cover district level so that rural and semi urban areas get the benefit 

of this media. The technical parameters need to be changed so that 

coverage covers district. 

 

3.276 In this regard, TRAI in its recommendations on ‘3rd Phase of Private 

FM Radio Broadcasting’ issued on 22nd February 200888 

recommended the following: 

 

‘1.9.1 Need for Augmentation of Private FM Broadcasting  

The Authority recommends:  

• The geographical basis for Private FM Radio bidding in future may 

be changed from City to District.  

• The districts existing as on 01.01.2008 shall be identified and will 

form the basis of further permission. Any new district formed after 

01.01.2008 shall continue to be served from the district(s) from 

where it has been carved out.  

• In the districts, when no city is having any FM Radio permission, 

the new permission shall be given on district basis only.  

 
88 https://trai.gov.in/sites/default/files/2024-09/recom28nov08%5B1%5D.pdf  

 

https://trai.gov.in/sites/default/files/2024-09/recom28nov08%5B1%5D.pdf
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• The bidding process will remain the same as envisaged in policy 

on expansion of FM Radio broadcasting service through private 

agencies (Phase-II) dated 13th July 2005.  

• The channels available in a district shall be auctioned to the 

eligible bidders and shall be allocated to successful bidders in 

descending order of the bid price.  

• In case the Private FM Radio broadcast is functional in any part 

of the district, such operator/ licensee may be given the option to 

enlarge the area of operation for the same channel to provide 

coverage to full district after paying difference in maximum bid 

price determined through the auction for the district or similar 

district (category of the district) in the state and One Time Entry 

Fee (OTEF) already paid for city. If highest bid is less than the 

original bid price for city basis, the migration shall be allowed 

without any additional payment. However, no refund shall be 

given.  

• The reserve One Time Entry Fee (OTEF) shall be re-fixed based on 

the maximum bidding price through the auction for the district or 

similar district in the state. Annual fee for the district will now be 

determined considering revised reserve OTEF.  

• A private FM Radio broadcaster functioning in a city of the district 

shall be given option to migrate to district level within three 

months from the date of finalization of bid for that district. In case 

where the auction for a district is technically not feasible, then the 

existing FM Radio permission holder, if any, in the city of that 

district will be given an option to migrate based on the bid amount 

for a similar district (based on categorization of district). If it does 

not opt for enlarging its area of operation to district level, such an 

operator shall continue to operate in the city only till the validity 

of existing permission with no prospects for renewal.  

• The bidding for all vacant slots shall be done based on the district 

level.  
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• The bidding for remaining 97 channels of Phase-II scheduled on 

city as operational area be rescheduled considering district as 

operational area to avoid complication of subsequent migration 

from city to district level.’ 

 

3.277 In response to the recommendations dated 22nd February 2008, MIB 

in its back reference89 dated 28th November 2008 had mentioned the 

following: 

 

‘While the issue of viability of FM Radio broadcast channel in 

Category ‘D’ cities is an important issue for consideration, however, 

there are other operational problems due to which such change of 

approach from city to district may not be possible. 

 

(i) While there is considerable clarity on the categorization of city there 

is lack of clarity on how a district will be categorized, whether on the 

basis of area or population or number of cities having population 

above a certain figure.  
 

(ii) There is a wide variation in the area, size and shape of the district. 

High Power Transmitters and higher antennas will be required for 

covering the entire district. If the city is located in a corner then the 

signals will interfere with the signals of the neighbouring district.  
 

(iii) Even with the present city based model only 10-12 frequencies 

are available for allocation in a city. In case of district based licenses 

to avoid interference one will also need to leave frequencies being 

used in the adjacent/neighbouring districts thus effectively reducing 

the number of available channels in a district. It will not be possible 

to repeat the frequencies being used in one district in any of the 

neighbouring districts. The frequency planning will not only require a 

major physical exercise but also may be extremely difficult to conduct. 
 

 
89 https://trai.gov.in/sites/default/files/2024-09/recom28nov08%5B1%5D.pdf  

https://trai.gov.in/sites/default/files/2024-09/recom28nov08%5B1%5D.pdf


254 
 

 

(iv) The availability of frequencies gets further reduced in the presence 

of high power transmitters of All India Radio or otherwise, as low 

power transmitter signals will get suppressed and may need a much 

larger frequency separation. 
 

(v) If existing city based licensees don’t migrate to district model then 

finding available frequencies will become still more complicated and 

extremely difficult. In the districts where some licenses have already 

been granted for a city shifting of the location of the transmitter will 

involve wasteful expenditure and may not be possible. 
 

(vi) Even if we do not allow higher power transmitter and high 

antenna and allow terrestrial repeaters the problems of spectrum 

planning interference of signals and availability of only a few 

channels will continue to remain. Technically, the use of the same 

frequency with small ERPs within the district will create pockets of 

disturbance at frequent intervals. Going for synchronized 

transmitters, working on same frequency have its own problems. 

Thus, allowing multiple transmitters in a district is also not a feasible 

solution. 
 

(vii) To locate the tower centrally within a district itself involve a 

number of issues. Firstly, even with the present fixed tower locations 

difficulties have been faced in building a consensus amongst the LOI 

holders for selection of equipment and other issues for installation of 

CTI. Adding another critical variable, i.e., the location of tower will 

further complicate matter. The land and buildings will need to be 

purchased/hired thus increasing the fixed costs required for 

operationalisation and may be time consuming. 
 

(viii) The issue of viability of channels gets taken care of by the very 

fact that the prospective licensees will put their bids according to the 

possibility of revenue generation. We have already moved to a 

revenue sharing regime from a fixed license fee regime. 
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(ix) With the successful implementation of Phase I and Phase II a 

number of operators have already gained experience of the radio 

business and the economics and commerce of business operations is 

already well established. There does not seem to be any dearth of 

interest in bringing investments into the radio sector. 
 

(x) District level licensees will act as a deterrent to the entry of small 

players. 
 

(xi) Radio coverage by area is the role of public broadcaster. The very 

objective of private broadcasting is different than that of public 

broadcasting. 
 

(xii) By giving district-wise licenses, the Government will be 

committing itself fully at this stage itself with no option to plan in 

future. 

 

For the above reasons, Ministry is of the view that the approach 

followed in FM Phase II for granting city specific licenses may be 

continued and the district based approach as suggested by TRAI may 

not be followed for the difficulty and reasons stated above.’ 

 

3.278 In response, TRAI vide its letter dated 28th November 2008, conveyed 

its acceptance to continuation of city level licensing for private FM 

radio. 

 

3.279 The Authority has noted that significant time has elapsed since its 

recommendations dated 22nd February 2008. At that point of time, 

the private FM radio industry was at a nascent stage. Considering 

the experience gained in respect of FM radio services, its 

proliferation and maturity of the industry, a need is felt to review 

the existing provisions related to geographical basis for frequency 

allocation for private FM Radio services. Further, broadcasting 

technologies in VHF II band have evolved making it possible to cover 

larger areas with single frequency. Hence the issue of change in 
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geographical area of private FM radio service termed as Terrestrial 

Radio Service from city to district may require a relook. 

 

3.280 Accordingly, the Authority recommends that considering the 

experience gained in respect of FM radio services, its 

proliferation, maturity of the industry and technological 

developments, the issue of city-wise allocation of frequencies 

vis-à-vis district-wise allocation for private FM radio 

broadcasting services termed as Terrestrial Radio Service in the 

authorisation framework may be re-examined by MIB. 

 

Co-location 

 

3.281 The Authority has made a note of the comments wherein 

stakeholders have submitted that co-location with Government 

infrastructure should not be made mandatory, as it gives rights to 

Prasar Bharati and other Government agencies to overcharge for 

infrastructure. Para 18.1 and 18.2 of the ‘Policy Guidelines on 

Expansion of FM Radio Broadcasting Services (Phase-III)’ provides 

the following: 

 

‘18.1 It will be mandatory for all Phase-III operators to co-locate 

transmission facilities in all the cities, irrespective of the fact as 

to whether the infrastructure of Prasar Bharati is available or 

not. 

 

18.2 In cities where it is a vacant channel of Phase-II or an 

additional channel is proposed and CTI has been created by 

BECIL, Co-location at the site already chosen and utilization of 

CTI already created by BECIL will be mandatory.’ 
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3.282 Whereas para 18.3 and 18.4 enables the entities to set up separate 

LTI/CTI as below: 

‘ … 

18.3 In other cities where Prasar Bharati Infrastructure is 

available , co-location shall be on such existing facilities of 

Prasar Bharati on terms and conditions to be prescribed 

separately, on the existing PB towers .  The successful bidders 

will have a choice to form a consortium and set up required CTI 

for that city.  They will mutually decide infrastructure sharing 

methodology, commercial revenue sharing mode, service level 

agreement and methodology for upkeep of such infrastructure. 

18.4 If suitable infrastructure of Prasar Bharati is not available, 

successful bidders will have a choice to form a consortium and 

set up required land & tower infrastructure (LTI) and (CTI)  for 

co-location of all transmitters identified for that city.  They will 

mutually decide infrastructure sharing methodology, 

commercial revenue sharing mode, service level agreement and 

methodology for upkeep of such infrastructure. 

…’ 

 

3.283 After examining the comments of the stakeholders and its own 

analysis, the Authority believes that it should not be mandatory to 

use Prasar Bharati infrastructure or CTI. Rather, the entities should 

be allowed to share infrastructure with other entities including 

those of the telecommunication sector.  

 

3.284 This is aligned to the principle on infrastructure sharing contained 

as one of the strategies for achieving the Goal: Simplifying and 

digitizing permission process and adoption of growth-oriented rules 

and regulatory practices, in TRAI’s recommendations on ‘Inputs for 

formulation of National Broadcasting Policy-2024’ issued on 20th 

June 2024. The recommendations mentioned that the possibilities 
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of infrastructure sharing among radio broadcasting and 

telecommunication need to be explored and effectively implemented. 

For instance, sharing telecom towers allows multiple service 

providers to use the same infrastructure, reducing the need for 

redundant towers. 

 

3.285 The Authority is of the view that mandatory co-location for 

terrestrial radio service should be removed. The authorised entities 

should be allowed to share infrastructure, on voluntary basis with 

the entities of telecom and broadcasting services, infrastructure 

providers and any other service providers as per technical feasibility. 

Accordingly, the terms and conditions on co-location has been 

removed. Whereas terms and conditions enabling infrastructure 

sharing is provisioned. 

 

3.286 In view of above, the Authority recommends that mandatory co-

location of transmission infrastructure should be removed, and 

the authorised entities of Terrestrial Radio Service should be 

allowed to share infrastructure, on voluntary basis with the 

entities of broadcasting services, telecom services, 

infrastructure providers etc. as per technical and commercial 

feasibility. 

 

Mandatory sharing of certain broadcast signals with Prasar 

Bharati 

 

3.287 An authorised entity shall comply with the provisions of Sports 

Broadcasting Signals (Mandatory Sharing with Prasar Bharati) Act, 

2007 and Rules, guidelines and notifications issued thereunder, 

thereby, complying with the terms and conditions given under the 

head Mandatory sharing of certain broadcast signals with Prasar 
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Bharati and have been adopted mutatis mutandis from the extant 

guidelines. 

 

Monitoring and requirement to furnish information, Inspection, 

Surrender of Authorisation and Provisions relating to data in 

Terrestrial Radio Service Sub-Carriers  

 

3.288 The terms and conditions stipulated under the head Monitoring and 

requirement to furnish information on Monitoring and 

requirement to furnish information, Inspection, Surrender of 

Authorisation and Provisions relating to data in Terrestrial 

Radio Service Sub-Carriers have been adopted mutatis mutandis 

from the extant guidelines. 

 

Authorisation Fee and Bank Guarantee for Terrestrial Radio 

Service 

 

3.289 In terms of the financial parameters for Terrestrial Radio Service, 

the entry fee at the time of frequency assignment shall be 

determined through auction.  

 

3.290 As per the extant FM policy guidelines for Phase-III dated 25th July 

2011, the permission holder needs to pay an Annual Fee to the 

Government, calculated as 4% of Gross Revenue (GR) or 2.5% of 

NOTEF for the concerned city, whichever is higher. Permission 

holders in Northeast states, Jammu & Kashmir, and island 

territories will pay 2% of GR or 1.25% of NOTEF, whichever is 

higher, for three years. 

 
 

 

3.291 Clause 6.2 of the extant FM Radio Policy Guidelines 2011 defines 

‘Gross Revenue’ as: 
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‘Gross Revenue for this purpose would be the gross inflow of cash, 

receivables or other consideration arising in the course of ordinary 

activities of the FM Radio Broadcasting enterprise from rendering 

of services and from the use by others of the enterprise resources 

yielding rent, interest, dividend, royalties, commissions etc. Gross 

Revenue shall, therefore, be calculated, without deduction of 

taxes and agency commission, on the basis of billing rates, net of 

discounts to advertisers. Barter advertising contracts shall also 

be included in the gross revenues on the basis of relevant billing 

rates. In the case of a permission holder providing or receiving 

goods and services from other companies that are owned or 

controlled by the owners of the permission holder, all such 

transactions shall be valued at normal commercial rates and 

included in the profit and loss account of the permission holder to 

calculate its gross revenue.’ 

 

3.292 TRAI in its Recommendations on ‘Issues related to FM Radio 

Broadcasting’ issued on 5th September 202390 discussed that 

linking annual fee to NOTEF has resulted in significantly higher 

license/annual fees in some cities. Moreover, the definition of GR 

prescribed in extant FM policy guidelines included taxes. Therefore, 

the Authority inter alia, recommended the revision of the license fee 

as under: 

 

‘The Authority recommends that the annual license fee of a FM 

radio channel should be de-linked from Non-Refundable One Time 

Entry Fee (NOTEF). The license fee should be calculated as 4% of 

the Gross Revenue (GR) of the FM radio channel during the 

respective financial year. GST should be excluded from Gross 

Revenue (GR).’ 

 

 
90 https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_05092023.pdf  
 

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation_05092023.pdf
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3.293 Considering the recommendations, MIB vide its Order dated 10th 

September 202491, amended the FM phase-III policy guidelines 

dated 25th July 2011, providing the following amendments for 

Annual Fee: 

 

Add a para 6.1 (aa) after Para 6.1 (a) as under: 

‘6.1(aa). Notwithstanding the provision in Clause 6.1 (a) and 

subject to provision contained in 6.1 (ba); the Permission holder in 

uncovered new cities under Batch-III FM Phase-III auction shall be 

liable to pay an Annual Fee to the Government of India every year 

charged @ 4% of Gross Revenue of its FM radio channel for the 

financial year for the concerned city excluding Goods and Service 

Tax. Other Clauses of these policy guidelines in so far, they relate 

to the permission holder in uncovered new cities under Batch III 

FM Phase Ill, shall be read accordingly.’ 

Add a para 6.1 (ba) after Para 6.1 (b) as under:  

“6.1(ba). The Permission holder in the uncovered new cities in the 

States of North of East i.e., Manipur, Meghalaya, Mizoram, 

Nagaland and Tripura; Union Territories Jammu & Kashmir; and 

island territories (i.e, Andaman and Nicobar islands and 

Lakshadweep)under Batch-III FM Phase-III auction will be 

required to pay an Annual Fee to the Government of India charged 

@ 2% of Gross Revenue excluding Goods and Service tax for each 

year for an initial period of three years from the date from which 

the annual license fee becomes payable and the permission period 

of 15 years begins. Other Clauses of these policy guidelines for 

such permission holders shall be read accordingly.” 

 

3.294 Accordingly, the uncovered 234 new cities under Batch-III FM 

Phase-III auction, the permission holders shall be required to pay 

 
91 https://mib.gov.in/sites/default/files/2024-12/fmpolicy_consolidated_1.pdf  

https://mib.gov.in/sites/default/files/2024-12/fmpolicy_consolidated_1.pdf


262 
 

 

an Annual Fee of 4% of GR (excluding GST). Permission holders in 

uncovered new cities in Northeast states, Jammu & Kashmir and 

island territories shall pay an Annual Fee of 2% of GR (excluding 

GST) for initial 3 years. However, the amendment had not mentioned 

any change of annual fee for the existing permission holders. 
 

3.295 Now, since streaming of the radio channel has also been 

recommended to be added in the scope of Terrestrial Radio Service, 

accordingly the revenue generated from streaming shall also be 

included, while computing the Gross Revenue (GR). Accordingly, the 

quantum of annual Authorisation Fee shall be 4% of AGR for all the 

cities except Northeast states, Jammu & Kashmir and island 

territories, wherein annual Authorisation Fee shall be 2% of AGR for 

initial three years. The format of Statement of Revenue and 

Authorisation Fee for the authorised entity of Terrestrial Radio 

Services is prescribed in Schedule-II of Annexure-III. The 

submission of the Statement of Revenue and Authorisation Fee to 

the Central Government shall be made end-to-end online with 

facility to upload all the related documents in digital mode via single 

window system. 

 

3.296 Since it is recommended to unbundle the service authorisation from 

spectrum assignment for Terrestrial Radio Service, hence the 

Earnest Money Deposit in the form of Bank Guarantee to be 

furnished by the authorised entity shall be specified by the Central 

Government as the conditions of frequency assignment in the 

NIA/IM or any other guidelines/instructions. The auction 

determined price shall be governed by the conditions of frequency 

assignment, under Section 4 of the Telecommunications Act, 2023, 

as notified by the Central Government from time to time.  

 

Specific Terms and Conditions for Community Radio Stations 
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3.297 In addition to Terrestrial Radio Service, Community Radio Stations 

is another important Radio Broadcasting Service. Community Radio 

Stations is provisioned through low power radio stations, which are 

set-up and operated by local communities. The Community Radio 

provides a platform to air voices among the local community on 

issues concerning Health, Nutrition, Education, Agriculture etc. 

Moreover, the Community Radio is a powerful medium for the 

society to voice their concerns. Furthermore, since the broadcast is 

in local languages and dialects, people relate to it instantly. 

 

3.298 The extant policy guidelines for CRS were revised in 2024. The 

provisions of the revised guidelines cover every aspect of setting up 

and operating a Community Radio Stations. The Authority finds 

these adequate and appropriate. Therefore, the terms and 

conditions for the authorisation of Community Radio Stations 

should be adopted mutatis mutandis. The terms and conditions to 

be included in the second set of Rules for Community radio stations 

service provisioning are as under: 

 

(1) Content regulation & monitoring 

(2) Imposition of penalty/revocation of Authorisation 

(3) Transmitter Power and Range 

(4) Funding & Sustenance  

(5) Other Terms & Conditions 

 

3.299 The financial parameters with respect to Community Radio Stations 

include a Processing Fee of Rs. 2500 which is same as in the extant 

guidelines and a Renewal Fee of Rs. 2500. Further, the existing 

Bank Guarantee of Rs. 25,000 for 10 years has been continued. 

 

Specific Terms and Conditions for Low Power Small Range 

Radio Service 
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3.300 Low Power Small Range Radio Service has been newly added for 

obtaining authorisation. The terms and conditions related to this 

service have been framed on the basis of TRAI recommendations on 

‘Issues related to Low Power Small Range FM Radio Broadcasting’ 

issued 21st September 202392. The salient recommendations that 

may be required for provisioning of services are as follows: 

 

 Fee Structure: 

i. ‘No application/entry fee should be levied.  

ii. Fee of Rs. 1000/- for a permission up to thirty days  

iii. Fee of Rs. 10,000/- per annum for a permission up to five 

years.’ 

       Maximum Range: 

‘The maximum permissible transmission range of ‘Low Power 

Small Range Radio Broadcasting’ should be 500 meters.’ 

Transmission Power: 

‘Maximum permissible transmission power of 1 watt for low power 

small range FM broadcasting.’ 

 

3.301 The processing fee has not been given in the said recommendation. 

The authorisation fee for low power small range service is Rs. 1000 

for an authorisation up to 30 days and Rs. 10,000 for an 

authorisation up to 5 years. Since, the authorisation is granted for 

a limited period, therefore the Authority is of the view that a 

processing fee of minimum amount, say Rs. 1000 may be charged.  

 

3.302 The detailed Specific Terms and Conditions for the Radio 

Broadcasting Services are provided in Section 3 of Part-II of 

Annexure-III, applicable to respective service authorisations. 

 
92 https://trai.gov.in/sites/default/files/2024-09/Recommendations_21092023.pdf  

https://trai.gov.in/sites/default/files/2024-09/Recommendations_21092023.pdf
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3.303 In this background, the Authority recommends that the ‘Specific 

Terms and Conditions’ contained in Section 3 of Part-II of 

Annexure-III, applicable to respective service authorisations of 

‘Radio Broadcasting Services’ should be adopted while framing 

‘The Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’. 

 
 

E. Any other related issues 

3.304 The Authority asked the following question, relevant to the subject 

for comments of the stakeholders. 

 

Q21. Stakeholders may provide other comments, if any, relevant to 

the issues related to terms and conditions, including regulatory 

fees for the broadcasting services authorisations with 

justifications thereof. 

 

  

Brief Summary Comments of the stakeholders on Q21 

 

3.305 A brief of the miscellaneous comments received from the 

stakeholders are as follows: 

 

i. Encryption of Private Channels on DD Free Dish. 

 

ii. Regulatory Parity for DD Free Dish as a DTH Service Provider. 

 

iii. Any platform which offers similar content as offered by the 

regulated distribution platform, should equally be brought 

under a similar regulatory regime irrespective of technology, 

as per the principle of ‘Same Service – Same Rules’. 

 

iv. Prasar Bharti should be brought within the 

authorisation/licensing framework and Rules should extend 

to Prasar Bharti’s DTH operations as well as their OTT 

Platform Service. 



266 
 

 

 

v. DoT should be assigned as the single department for all 

licensing requirements across access cum carriage platforms 

(Mobile, Broadband, Cable and DTH) while the MIB should 

be retained as an umbrella body for all content regulation. 
 

 

Analysis of the issue and views of the Authority 

 
 

3.306 The stakeholders were further asked to provide any other comments 

relevant to the subject matter. Stakeholder submission emphasized 

the need for encrypting Prasar Bharati’s DD Free Dish Platform and 

ensuring regulatory parity between DD Free Dish and private 

DSPs/DPOs. In this regard, TRAI has already recommended to MIB 

on ‘Listing of television channels in Electronic Programme Guide 

and Upgradation of DD Free Dish platform to an Addressable 

System’ dated 8th July 202493. However, the said recommendations 

are currently under consideration by the Ministry. 

 

3.307 Further, stakeholders have also iterated their comments to regulate 

and extend the authorisation framework to the OTT services. As 

discussed earlier, the subject matter on OTT, requires examination 

of wider issues whereas the present consultation is limited to issues 

referred by MIB. Hence this issue will require a separate 

consultation process. 

  

 
93 https://trai.gov.in/sites/default/files/2024-09/Recommendation_08072024.pdf  

https://trai.gov.in/sites/default/files/2024-09/Recommendation_08072024.pdf
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CHAPTER IV 

SUMMARY OF RECOMMENDATIONS  

 

 Authorisation for Broadcasting Services 

 

4.1 The Authority recommends that: 

 

(1) The Central Government (MIB) should grant service 

authorisation for broadcasting services under Section 

3(1)(a) of the Telecommunications Act, 2023, in place of 

extant practice of grant of license/permission under 

Section 4 of the Indian Telegraph Act, 1885. 

 

(2) The terms and conditions for such broadcasting service 

authorisations should be notified as Rules under Section 

56 of the Telecommunications Act, 2023, and the 

authorised entity shall be required to abide by such Rules.  

 

(3) The Central Government (MIB) may issue Orders/ 

Directions/Advisories/Instructions as per the said Rules 

notified under the Telecommunications Act, 2023. 

[Para 2.58] 

 

4.2 The Authority recommends that: 

 

(1) For any change(s) in the terms and conditions of the 

service authorisations, except for the reason of the 

interest of the security of the State, the Central 

Government (MIB) should seek recommendations of TRAI 

under Section 11(1)(a) of the TRAI Act, 1997.  

 

(2) The authorised entity should be required to comply with 

the Regulations/Orders/Directions issued by TRAI under 

the provisions of TRAI Act, 1997 as amended from time 

to time. 
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(3) The authorised entity shall be liable to pay the Financial 

Disincentives (FD) imposed by TRAI for violation of the 

provisions of regulations/orders/directions issued by 

TRAI. In case, the authorised entity defaults on the 

payment of FD imposed on it by TRAI, and if TRAI advises 

so, the Central Government (MIB) shall recover such 

amount from the Bank Guarantee/Security Deposit 

furnished under its respective service authorisation(s) to 

the Central Government (MIB). The decision of the TRAI 

regarding the imposition of FD and amount thereof shall 

be final, subject to the appeal as per the provisions of 

TRAI Act, 1997. 

[Para 2.59] 

 

Rules for Broadcasting Service Authorisation 

 

4.3 The Authority recommends that the Rules for Broadcasting 

Services to be notified by the Central Government under 

Section 56 of the Telecommunications Act, 2023 should be 

organized in the manner given below:  
 

 

(1) The Broadcasting (Grant of Service Authorisations) Rules; 

and 

(2) The Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) 

Services Rules. 

 

Note: 

 

i. The first set of Rules namely ‘The Broadcasting (Grant of 

Service Authorisations) Rules’ should contain the terms 

and conditions for grant of various broadcasting service 

authorisations under Section 3(1)(a) of the 

Telecommunications Act, 2023.  
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ii. The second set of Rules namely ‘The Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services Rules’ 

should cover the terms and conditions for providing 

services under each category of Service Authorisation viz., 

Television Channel Broadcasting Services, Television 

Channel Distribution Services, and Radio Broadcasting 

Services. 

[Para 2.71] 

 

Format of Authorisation Document 

 

4.4 The Authority recommends that service authorisation granted 

by the Central Government under Section 3(1)(a) of the 

Telecommunications Act, 2023 should be in the form of an 

authorisation document, containing the essential details of the 

service authorisation, the recommended format of which is 

available at Schedule-V of Annexure-II. 

[Para 2.72] 

 

Structure of the Broadcasting (Television Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) 

Services 

 

4.5 The Authority recommends that the terms and conditions for 

provision of the Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) 

Services to be notified as Rules under the Telecommunications 

Act, 2023, should be organized in the following manner:  

 

(1) Common Terms and Conditions 

(2) Specific Terms and Conditions for: 

 

a. Television Channel Broadcasting Services 
 

i. Television Channel Broadcasting 
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ii. News Agency for Television Channel(s) 

iii. Teleport/Teleport Hub 

iv. Uplinking of Live event/news/footage by Foreign 

Channel/News Agency 

v. Other related Approvals/Intimations 
 

b. Television Channel Distribution Services 
 

i. Direct-to-Home (DTH) Service 

ii. Headend in the Sky (HITS) Service 

iii. Internet Protocol Television (IPTV) Service* 
 

c. Radio Broadcasting Services 
 

i. Terrestrial Radio Service 

ii. Community Radio Station 

iii. Low Power Small Range Radio Service 

 

*For IPTV service, only the terms and conditions for provision 

of IPTV service should be included in the Rules. Separate 

authorisation for providing IPTV service is not required under 

these Rules, as it is already covered in the scope of 

authorisations for Unified Services, Access Services and 

Internet Services. In addition, MSOs registered under the Cable 

Television Networks (Regulation) Act, 1995 can also provide 

IPTV service, on submission of self-declaration to the Central 

Government (MIB). 

[Para 2.109] 

 

4.6 The Authority recommends that Central Government (MIB) may 

consider bringing registration of MSOs (and LCOs) under the 

purview of Telecommunications Act, 2023 and thereafter, the 

provisions related to registration and operations of MSOs (and 

LCOs) governed by the Cable Television Networks (Regulation) 

Act, 1995 may be repealed. However, the provisions related to 

content regulation of broadcasting services may continue to 
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remain under the purview of Cable Television Networks 

(Regulation) Act, 1995. 

[Para 2.110] 

 

4.7 The Authority recommends that a separate authorisation for 

FAST channels distribution may be considered under Television 

Channel Distribution Services. MIB may make a reference to the 

Authority to provide detailed terms and conditions for the 

service authorisation for ‘FAST channels distribution service’.  

 

[Para 2.111] 

 

4.8 The Authority recommends that the Central Government (MIB) 

should take an early decision on the TRAI’s Recommendations 

on ‘Ease of Doing Business in Telecom and Broadcasting Sector’ 

issued on 2nd May 2023. 

[Para 2.112] 

 

Definitions 

 

4.9 The Authority recommends that the key words, expressions and 

terminologies used in the terms and conditions should be 

defined in the following manner:  

 

(1) ‘Definitions’ contained in Annexure-II should be included 

in ‘The Broadcasting (Grant of Service Authorisations) 

Rules’ 

 

(2) ‘Definitions’ contained in Annexure-III should be included 

in ‘The Broadcasting (Television Channel Broadcasting, 

Television Channel Distribution, and Radio Broadcasting) 

Services’ Rules. 

[Para 2.132] 

 

  



272 
 

 

Scope of Service and Service Area 

 

4.10 The Authority recommends that: 

 

(1) The Central Government (MIB) should consider 

introduction of following new broadcasting services: 

 

a. ‘Ground-based Broadcasting of a Television Channel’ 

under Television Channel Broadcasting Services. 

b. ‘Low Power Small Range Radio Service’ under Radio 

Broadcasting Services. 

 

(2) The scope of service and service area for various service 

authorisations (including the new services) are 

recommended under the head ‘Scope of Service and Service 

Area’ in the terms and conditions contained in Annexure-

II. 

[Para 2.166] 

 

Migration of Existing Service Providers 

 

4.11 The Authority recommends that the migration of broadcasting 

entities to the authorisation framework under Section 3(6) of 

the Telecommunications Act, 2023 should be in the following 

manner:  

 

(1) The migration should be voluntary, till the expiry of the 

existing license/permission. 

 

(2) A simple application-based process through the portal for 

migration should be established by the Central 

Government. 

 

(3) The eligibility conditions recommended for the grant of 

service authorisation(s) to new applicant(s), should also be 
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made applicable to the existing licensees/permission 

holders intending to migrate. 

 

(4) On migration, the validity period for the respective service 

authorisation(s) should be from the effective date of 

migration to the authorisation regime, irrespective of the 

validity period of the license/permission already held.  

 

(5) The existing licensee/permission holder, intending to 

migrate to authorisation regime should not be required to 

pay Processing Fee. 
 

 

(6) In case of migration to the new Service Authorisation, the 

differential Entry Fee i.e., the Entry Fee applicable to the 

Service Authorisation in which the Licensee/permission 

holder is getting migrated minus Entry Fee already paid in 

the old regime shall be levied. In cases where the Entry Fee 

already paid in the old regime exceeds the Entry Fee to be 

paid for migration to the authorisation framework, there 

shall be no refund of the Entry Fee. 

Note: In case of broadcasting services, there is no change 

in the Entry Fee recommended in the authorisation 

framework vis-à-vis that in the old regime, therefore, the 

differential Entry Fee will be ‘NIL’ and the existing 

licensee/permission holder of broadcasting services shall 

not be required to pay any differential Entry Fee for 

migration. 
 

(7) The authorised entity should be required to furnish 

applicable Bank Guarantee, Security Deposit and other 

prescribed fees for respective service authorisations. 

 

(8) In case an existing licensee/permission holder has already 

been assigned spectrum, the treatment of such assignment 
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should be governed by the provisions contained in Section 

4(8) and Section 4(9) of the Telecommunications Act, 2023. 

 

(9) The terms and conditions to be notified as Rules under the 

Telecommunications Act, 2023, should be applicable on 

migration to the new authorisation regime. However, roll 

out obligations and any other liabilities, including financial 

dues, treatment of violations for the pre-migration period 

and any penalties or financial disincentives associated with 

the existing license/ permission, as the case may be, 

should remain enforceable even after migration to the 

respective service authorisation under the 

Telecommunications Act, 2023. 

 

(10) The detailed terms and conditions for migration to the 

Service Authorisation(s) under the Telecommunications 

Act, 2023, have been recommended under the head 

‘Migration of existing service providers’ contained in 

Annexure-II. 

[Para 2.193] 

 

Terms and Conditions for Grant of Service Authorisations 

 

4.12 The Authority recommends the terms and conditions for ‘Grant 

of Service Authorisation’ contained in Annexure-II, should be 

notified as ‘The Broadcasting (Grant of Service Authorisations) 

Rules’, under the Telecommunications Act, 2023. 

[Para 2.202] 
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Equity Holding and Management Control 

 

4.13 The Authority recommends the following: 

 

(1) Restrictions on cross-holding pattern as prescribed in the 

extant policy guidelines of DTH service and HITS service 

should also be prescribed for IPTV service. 

 

(2) The Central Government may consider extension of 

restrictions on cross-holding pattern to be extended to 

MSOs or any other Distribution Service Provider notified 

by the Central Government. 

 

(3) Restrictions on cross-holding pattern should also be 

prescribed in the terms and conditions for the authorised 

entities of ‘Television Channel Broadcasting’ for 

completeness. 

[Para 3.25] 

 

Common Terms and Conditions for Television Channel 

Broadcasting Services, Television Channel Distribution 

Services, and Radio Broadcasting Services 

 

4.14 The Authority recommends to adopt the ‘Common Terms and 

Conditions’ contained in Part-I of Annexure-III, for all 

broadcasting services, while framing ‘The Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services Rules’. 

[Para 3.58] 

 

Contravention of Rules  

 

4.15 The Authority recommends that Contravention of Rules to be 

notified for broadcasting services shall be governed by the 

relevant provisions contained in Chapter VIII titled 
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‘Adjudication of Certain Contraventions’ of the 

Telecommunications Act, 2023 and the Rules made thereunder. 

[Para 3.70] 

 

Violations of Programme and Advertisement Codes 

 

4.16 The Authority recommends that: 

 

a) The violation of Programme Code and Advertisement Code by 

the authorised entity of ‘Television Channel Broadcasting 

Services’ and ‘Television Channel Distribution Services’ shall 

be governed by the relevant provisions contained in the Cable 

Television Networks (Regulation) Act, 1995 and the Rules 

made thereunder.  

 

b) The Central Government should notify separate Programme 

Code and Advertisement Code for Radio Broadcasting 

Services. The said Programme Code and Advertisement Code 

should also be made applicable to All India Radio. The 

violation of Programme Code and Advertisement Code should 

be governed as per provisions in these Codes. 

 

c) The authorised entity of the Broadcasting (Television 

Channel Broadcasting, Television Channel Distribution, and 

Radio Broadcasting) Services shall also adhere to any other 

Orders/Directions/Advisories/Instructions issued by the 

Central Government from time to time. 

[Para 3.90] 

 

Harmonisation of Television Channel Broadcasting Services 

 

4.17 The Authority recommends that: 

 

(1) The financial conditions covering Processing Fee, 

minimum Net worth requirement, Authorisation Fee 

(erstwhile annual permission fee), Security Deposit, 
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Performance Bank Guarantee and other applicable fees to 

be adopted in the following manner: 

 

a. The applicable fees and guarantees for ‘Uplinking of a 

Television Channel’, ‘Downlinking of a Television Channel’ 

and ‘Uplinking and Downlinking of a Television Channel’ 

under the authorisation of ‘Television Channel 

Broadcasting’ should be continued at the same level as 

prescribed in the extant Uplinking and Downlinking 

guidelines of television channels, 2022. 

 

b. The applicable fees and guarantees for ‘Ground-based 

Broadcasting of a Television Channel’ under the 

authorisation of ‘Television Channel Broadcasting’ should 

be as recommended in the recommendations on 

‘Regulatory framework for Ground-based Broadcasters’ 

dated 15th January 2025. 

 

c. The applicable fees and guarantees for the authorisations 

of ‘News Agency for Television Channel(s)’, 

Teleport/Teleport Hub’ and ‘Uplinking of Live 

event/news/footage by Foreign Channel/ News Agency’, 

should be continued at the same level as prescribed in the 

extant Uplinking and Downlinking Guidelines of 

Television Channels, 2022. 

 

(2) The detailed provisions for Validity period, Processing Fee, 

Authorisation Fee, Performance Bank Guarantee and 

Security Deposit for the authorisations under ‘Television 

Channel Broadcasting Services, as applicable, are tabulated 

in Schedule-II of Annexure-II and should be notified as 

Rules for ‘The Broadcasting (Grant of Service 

Authorisations)’. 
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(3) The provisions for renewal of authorisation as provided in 

Part-I of Annexure-III should be included in the terms and 

conditions to be notified as Rules for ‘The Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services’.  

[Para 3.110] 

 

Specific Terms and Conditions for Television Channel 

Broadcasting Services 

 

4.18 The Authority recommends that that the ‘Specific Terms and 

Conditions’ contained in Section 1 of Part-II of Annexure-III, 

applicable to respective service authorisations under 

‘Television Channel Broadcasting Services’ should be adopted 

while framing ‘The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services Rules’. 

[Para 3.123] 

 

Harmonisation among Television Channel Distribution Services 

 

4.19 The Authority recommends that the fees and charges for DTH 

service and HITS service should be harmonised and prescribed 

in the following manner.  

 

(1) Validity Period and Renewal Period: The authorisation for 

DTH service and HITS service should be valid for a period 

of 20 years from the effective date of authorisation and 

may be renewed by 10 years at a time. 

 

(2) Processing Fee and Renewal Fee: The processing fee and 

renewal fee for DTH service and HITS service should be 

Rs. 10,000. 
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(3) Minimum Net worth requirement: The minimum Net 

worth requirement for DTH service and HITS service 

should be Rs. 10 crore. 

 

(4) Entry Fee: A one-time non-refundable Entry Fee for DTH 

service and HITS service should be Rs. 10 crore. 

 

(5) Authorisation Fee: The quantum and manner of payment 

of ‘Authorisation Fee (erstwhile License Fee)’ for DTH 

service should be adopted as recommended in TRAI 

Recommendations on ‘License Fee and Policy Matters of 

DTH Services’ issued on 21st August 2023. For HITS 

Service, it should be continued as ‘NIL’.  

 

(6) Bank Guarantee: 
 

a. For DTH Service, the quantum and manner of 

furnishing Bank Guarantee should be adopted as 

recommended in TRAI Recommendations on ‘License 

Fee and Policy Matters of DTH Services’ issued on 21st 

August 2023. 

 

b. For HITS service, a Bank Guarantee of Rs. 5 crore, 

valid for the entire validity of the authorisation should 

be prescribed. 

 

(7) Roll out Obligations: The Roll out Obligations should be 

made uniform for DTH and HITS services and the 

authorised entity shall be required to commission its 

respective services within one year from the date of issue 

of SACFA clearance as prescribed in Schedule-III of 

Annexure-III. In case the Roll out Obligations is not met 

within one year, the authorisation shall be liable to be 

withdrawn, and the BG may be forfeited. 

[Para 3.161] 
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Vertically Integrated Entity: Reserving of Operational Channel 

Capacity 

 

4.20 The Authority recommends the following : 

(1) The restriction on reserving 15% of the channel carrying 

capacity for its vertical integrated broadcaster(s) 

currently applicable on DTH service should be extended 

to HITS service and IPTV service. 

 

(2) The Central Government may consider extension of the 

said restriction on vertical integration to be extended to 

MSO(s) and any other distribution service provider 

appropriately. 

 

(3) The Central Government may review and revise the cap 

of 15% restriction on channel carrying capacity, in view 

of prevailing market conditions, or may seek TRAI 

recommendations, if considered necessary. 

 

[Para 3.179] 

 

Sharing of Infrastructure 

 

4.21 The Authority recommends that sharing of infrastructure on 

voluntary basis among broadcasting service providers, telecom 

service providers, infrastructure providers or any other service 

providers wherever technically and commercially feasible, 

should be allowed. 

[Para 3.190] 

 

Interoperability of Set Top Boxes (STB) 

 

4.22 The Authority recommends that authorised entities of 

‘Television Channel Distribution Services’ should endeavour to 

adopt interoperable STBs to enhance consumer choice. The 
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Central Government should designate TEC to prepare and 

notify standards for interoperable STBs, as well as for television 

sets facilitating interoperability with inbuilt STB functionality. 

[Para 3.200] 

 

Removal of net worth requirements for Internet Services to 

provide IPTV Service 

 

4.23 The Authority recommends that the minimum net worth 

requirement of Rs. 100 crore for the provision of Internet 

Protocol Television (IPTV) Service by an authorised entity of 

Internet Service (commonly referred to as Internet Service 

Provider) prescribed in the extant IPTV guidelines dated 8th 

September 2008 should be removed and aligned with the 

provisions contained in the authorisation for Internet Services. 

Accordingly, the terms and conditions prescribing the net 

worth requirement for IPTV Service should be modified as 

under: 

 

Excerpt of IPTV Guidelines 

dated 8th September 2008 

Scope of Internet 

Service in the License 

Agreement for Unified 

License 201394 

Excerpt of the terms and 

conditions recommended for 

provisioning of IPTV Service in 

Section 2.2 of Part-II of 

Annexure-III 

‘Telecom Access Service 

Providers (Unified Access 

Service Licensees, Cellular 

Mobile Telephone Service 

Licensees and Basic Service 

‘2. Scope of Internet 

Service: Scope of this 

Authorization covers the 

following: 

The entity either holding an 

authorisation under Section 3(1)(a) 

of the Telecommunications Act, 

2023 for provision of Unified 

 
94 TRAI in its recommendations on ‘ the Framework for Service Authorisations to be Granted Under 

the Telecommunications Act, 2023’ issued on 18th September 2024, recommended the following: 
‘The Authority recommends that the Minimum equity and Minimum networth requirements for Internet 
Category A, B & C Service Authorisation and Internet (VNO) Category A, B & C Service Authorisation 

should remain unchanged at Nil.’ 
 

[Source: https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf ] 

https://www.trai.gov.in/sites/default/files/2024-11/Recommendation_18092024.pdf
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Licensees) having license to 

provide triple play services and 

ISPs with net worth more than 

Rs. 100 Crores and having 

permission from the licensor to 

provide IPTV or any other 

telecom service provider duly 

authorized by the Department of 

Telecom will be able to provide 

IPTV service under their licenses 

without requiring any further 

registration. Similarly cable TV 

operators registered under 

Cable Television Network 

(Regulation) Act 1995 (referred 

as Cable Act hereafter) can 

provide IPTV services without 

requiring any further 

permission.’ 

 

2.1 (i) The Licensee may 

provide Internet access 

including IPTV…’ 

 

Services, Access Services and 

Internet Services, whose scope of 

service authorisation includes 

provisioning of IPTV service; or any 

other telecom service provider duly 

authorized by the Department of 

Telecom; or Cable Television 

operators registered under ‘The 

Cable Television Networks 

(Regulation) Act 1995’ (referred as 

‘CTN Act’ hereafter); can provide 

IPTV services. However, such 

entity shall be required to submit a 

self-declaration to the Central 

Government giving details of 

authorisation/registration under 

which IPTV service is proposed to 

be provided, the start date, the 

area being covered, and details of 

the network infrastructure etc., in 

the format prescribed in 

Schedule-V prior to 

commencement of IPTV services. 

The Central Government after 

verifying the credentials and 

completeness of submissions may 

take on record, such an applicant 

as an ‘IPTV service provider’ and 

intimate TRAI the credentials of 

verified ‘IPTV service provider’ 

taken on record accordingly’. 
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[Para 3.231] 

 

Specific Terms and Conditions for Television Channel 

Distribution Services 

 

4.24 The Authority recommends that the ‘Specific Terms and 

Conditions’ contained in Section 2 of Part-II of Annexure-III, 

applicable to ‘Television Channel Distribution Services’ should 

be adopted while framing ‘The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services Rules’. 

[Para 3.232] 

 

Delinking of authorisation with frequency assignment and grant 

of authorisation for Terrestrial Radio Service 

 

4.25 The Authority recommends that : 

(1) The authorisation for Terrestrial Radio Service should be 

delinked from frequency assignment.  

 

(2) An entity shall have an option of either obtaining the 

service authorisation prior to participating in the process 

of frequency assignment or apply for the service 

authorisation within stipulated timeframe after being a 

successful bidder. 

 

(3) The following financial parameters should be prescribed for 

grant of service authorisation for Terrestrial Radio Service: 

a) Entry Fee: NIL 

b) Application Processing Fee: Rs. 10,000 

c) Minimum Net worth: Rs. 30 lakh 

 

(4) The terms and conditions of frequency assignment shall be 

laid down by the Central Government in the form of Notice 
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Inviting Application/Information Memorandum or any 

other guidelines/instructions from time to time. 

 

(5) The Notice Inviting Application/Information Memorandum 

or any other guidelines/instructions shall contain terms 

and conditions for assignment of frequency including but 

not limited to the process of frequency assignment, city 

wise minimum net worth requirement, Earnest Money 

Deposit, Reserve Price, Payment Methodology, Roll out and 

other obligations, Blacklisting and Forfeitures etc. and any 

other relevant aspects (erstwhile part of  Process of 

granting permission and Grant of Permission Agreement 

(GOPA) of the extant Policy guidelines of Phase-III FM 

Radio). 

[Para 3.258] 

 

Re-examination of service area for frequency assignment for 

Terrestrial Radio Service 

 

4.26 The Authority recommends that considering the experience 

gained in respect of FM radio services, its proliferation, 

maturity of the industry and technological developments, the 

issue of city-wise allocation of frequencies vis-à-vis district-wise 

allocation for private FM radio broadcasting services termed as 

Terrestrial Radio Service in the authorisation framework may 

be re-examined by MIB. 

[Para 3.280] 
 

Sharing of Infrastructure for Terrestrial Radio Service 

 

4.27 The Authority recommends that mandatory co-location of 

transmission infrastructure should be removed, and the 

authorised entities of Terrestrial Radio Service should be 

allowed to share infrastructure, on voluntary basis with the 
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entities of broadcasting services, telecom services, 

infrastructure providers etc. as per technical and commercial 

feasibility. 

[Para 3.286] 

 

Specific Terms and Conditions for Radio Broadcasting Services 

 

4.28 The Authority recommends that the ‘Specific Terms and 

Conditions’ contained in Section 3 of Part-II of Annexure-III, 

applicable to respective service authorisations of ‘Radio 

Broadcasting Services’ should be adopted while framing ‘The 

Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules’. 

[Para 3.303] 
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Acronyms  

Abbreviations Descriptions 

AIR All India Radio 

AM Amplitude Modulation 

AGR Adjusted Gross Revenue 

ApGR Applicable Gross Revenue 

BECIL Broadcast Engineering Consultants India Limited 

BIS Bureau of Indian Standards 

CAGR Compound Annual Growth Rate 

CAPEX Capital Expenditure 

CAS Conditional Access System 

CEO Chief Executive Officer 

CFO Chief Financial Officer 

CRS Community Radio Stations 

CTI Common Transmission Infrastructure 

DD Doordarshan 

DoT Department of Telecommunications 

DPIIT 
Department for Promotion of Industry and Internal 

Trade 

DPO Distribution Platform Operator 

DSNG Digital Satellite News Gathering 

DTH Direct-to-Home 

EMD Earnest Money Deposit 

ENG Electronic News Gathering 

EPG Electronic Programme Guide 

ERP Effective Radiated Power 
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FAST Free Ad-supported Streaming Television 

FD Financial Disincentives 

FDI Foreign Direct Investment 

FM Frequency Modulation 

FPO Farmer Producer Organizations 

FTA Free-to-Air 

GBB Ground-based Broadcaster 

GOPA Grant of Permission Agreement 

GR Gross Revenue 

GST Goods and Service Tax 

HD High Definition 

HITS Headend in the Sky 

HUF Hindu Undivided Family 

ICAR Indian Council of Agricultural Research 

IIM Indian Institutes of Management 

IIT Indian Institutes of Technology 

IMC Inter-Ministerial Committee 

INSAT Indian National Satellite System 

IN-SPACe 
Indian National Space Promotion and Authorization 

Centre  

IPTV Internet Protocol Television 

ISP Internet Service Provider 

ITU-R 
International Telecommunication Union-

Radiocommunication 

LCO Local Cable Operator 

LLP Limited Liability Partnership 

LoI Letter of Intent 
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LTI Leased Transmission Infrastructure 

MHA Ministry of Home Affairs 

MIB Ministry of Information and Broadcasting 

MRP Maximum Retail Price 

MSO Multi-System Operator 

MTNL  Mahanagar Telephone Nigam Limited 

MW Mediumwave 

NGE4 Non-Government Entities 

NGO Non-Governmental Organization 

NIA Notice Inviting Application 

NOC No Objection Certificate 

NOCC Network Operation and Control Centre 

NOTEF Non-Refundable One Time Entry Fee 

OHD Open House Discussion 

OPEX Operational Expenditure 

PBG Performance Bank Guarantee 

PC Programme Code 

PIB Press Information Bureau 

PS Platform Service 

QoS Quality of Service 

SACFA Standing Advisory Committee for Frequency Allocation 

SAU State Agriculture University 

SCG Satellite Content Gathering 

SD  Standard Definition 

SESG Satellite Earth Station Gateway 

SHG Self Help Group 
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SMC SATCOM Monitoring Centre 

SMS Subscriber Management System 

SNG Satellite News Gathering 

STB Set Top Box 

SUC Spectrum Usage Charge 

SW Shortwave 

TEC Telecommunication Engineering Centre 

TRAI Telecom Regulatory Authority of India 

TSP Telecom Service Provider 

USAN Unique Service Authorisation Number 

VAS Value Added Service 

WOL Wireless Operational License 

WPC Wireless Planning and Coordination 
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Annexure-IA: MIB Reference 

 
 

 

 



291 
 

 

 



292 
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Annexure-IB: Mapping of authorisation Framework for Broadcasting 

Services with the Telecommunications Act, 2023 

 

S.No. Authorisation 

Framework Subhead 

Section of The 

Telecommunications 

Act, 2023 

Sub head of The 

Telecommunications Act, 

2023 

Grant of Service Authorisation 

1. Definitions Section 2 Definitions 

2. Grant of Service 

Authorisation 

Section 3(1)(a) Authorisation 

3. Assignment and use 

of Spectrum 

Section 4 Assignment of Spectrum 

4. Migration of existing 

service providers 

Section 4(8) Administrative Assignment of 

Spectrum 

Section 4(9) Auction of Spectrum 

The Broadcasting (Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services 

5. Assignment and use 

of Spectrum 

Section 4 Assignment of Spectrum 

6. Technical Conditions Section 19 Power to notify standards 

7. Creation of Security 

Interest 

Section 45 Creation of Security Interest 

 

8. 

Restrictions on 

‘Transfer of Service 

Authorisation’ 

Section 3(5) Merger, demerger or 

acquisition 

Section 45 Creation of security interests 

 

9. 

Provision of Service Section 20 Provisions for public 

emergency or 

public safety 

Section 21 Measures for national security, 

etc. 

Section 22 Protection of 

telecommunication network 

and telecommunication 

services 

10. Security Conditions Section 21 Measures for national security, 

etc. 

11. Obligations imposed 

on the Authorised 

Entity 

Section 20(2) Provisions for public 

emergency or 

public safety 
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S.No. Authorisation 

Framework Subhead 

Section of The 

Telecommunications 

Act, 2023 

Sub head of The 

Telecommunications Act, 

2023 

12. Dispute Resolution 

and Jurisdiction 

Section 41 Jurisdiction of civil court 

barred 

13. Contravention of 

Rules/Regulations 

and Violation of 

Orders/Directions/G

uidelines/ Code 

CHAPTER VIII (ADJUDICATION OF CERTAIN 

CONTRAVENTIONS) to include: 

Section (31) 

 

Definitions of terms used in this 

Chapter 

Section (32) 

 

Breach of terms and conditions 

of authorisation or assignment 

Section (33) Contraventions of Act 

Section (34) 

 

Voluntary undertaking for 

contraventions 

Section (35) Adjudicating Officer 

Section (36) Designated Appeals Committee 

Section (37) 

 

Process to be followed by 

Adjudicating Officer and 

Designated Appeals Committee 

Section (38) Enforcement 

Section (39) Appeals on matters relating to 

section 32 

Section (40) 

 

Appeals on matters relating to 

section 33 

Section (41) Jurisdiction of civil court 

barred 

14. Live uplinking of an 

event by a ‘Non-news 

and Current Affairs 

Channel’ 

Section 4 Assignment of Spectrum 
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Annexure-IC: Source of Definitions 
 

S. No. Definition Source 

Definitions used as it is 

1.  Addressable System TRAI Regulations, 2017 

2.  Authorisation The Telecommunications Act, 2023 

3.  Authorisation Fee Recommendations on the Framework for 

Service Authorisations to be Granted Under 

the Telecommunications Act, 2023 dated 

18.09.2024 

4.  Authorised Entity The Telecommunications Act, 2023 

5.  Company Uplinking and Downlinking Guidelines, 

2022 

6.  Designated Partner Uplinking and Downlinking Guidelines, 

2022 

7.  Devotional Channel Uplinking and Downlinking Guidelines, 

2022 

8.  Director Uplinking and Downlinking Guidelines, 

2022 

9.  Effective Date of Authorisation Recommendations on the Framework for 

Service Authorisations to be Granted Under 

the Telecommunications Act, 2023 

10.  Effective Radiated Power FM Radio Guidelines, 2011 

11.  Entry Fee Recommendations on the Framework for 

Service Authorisations to be Granted Under 

the Telecommunications Act, 2023 

12.  Ground Infrastructure Recommendations on Regulatory 

framework for Ground-based Broadcasters 

dated 15.01.2025 

13.  Internet Protocol Television (IPTV) 

Service 

TRAI Regulations, 2017 
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S. No. Definition Source 

14.  Key Managerial Personnel Uplinking and Downlinking Guidelines, 

2022 

15.  Local Cable Operator (LCO) TRAI Regulations, 2017 

16.  Limited Liability Partnership (LLP) Uplinking and Downlinking Guidelines, 

2022 

17.  Multi-System Operator (MSO) TRAI Regulations, 2017 

18.  Message The Telecommunications Act, 2023 

19.  National Channel Uplinking and Downlinking Guidelines, 

2022 

20.  Platform Services (PS) DTH Operational Guidelines 2022 

21.  Person The Telecommunications Act, 2023 

22.  Radio Equipment The Telecommunications Act, 2023 

23.  Radio Waves The Telecommunications Act, 2023 

24.  Regional Channel Uplinking and Downlinking Guidelines, 

2022 

25.  SACFA Recommendations on the Framework for 

Service Authorisations to be Granted Under 

the Telecommunications Act, 2023 

26.  SATCOM Monitoring Centre Recommendations on the Framework for 

Service Authorisations to be Granted Under 

the Telecommunications Act, 2023 

27.  Set Top Box (STB) TRAI Regulations, 2017 

28.  Shareholding Pattern Uplinking and Downlinking Guidelines, 

2022 

29.  Spectrum The Telecommunications Act, 2023 

30.  Subscriber Management System 

(SMS) 

TRAI Regulations, 2017 

31.  Teleport Hub Uplinking and Downlinking Guidelines, 

2022 
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S. No. Definition Source 

32.  Terrestrial Communication Medium Recommendations on Regulatory 

framework for Ground-based Broadcasters 

33.  User The Telecommunications Act, 2023 

34.  Working journalist Uplinking and Downlinking Guidelines, 

2022 

Definitions used mutatis mutandis 

35.  Broadcaster TRAI Regulations, 2017 

36.  Broadcasting Services TRAI Regulations, 2017 

37.  Digital Satellite News Gathering 

(DSNG) 

Uplinking and Downlinking Guidelines, 

2022 

38.  Direct-to-Home (DTH) Service TRAI Regulations, 2017 

39.  Electronic News Gathering (ENG) Uplinking and Downlinking Guidelines, 

2022 

40.  Financial Year Uplinking and Downlinking Guidelines, 

2022 

41.  Ground-based Broadcasting Recommendations on Regulatory 

framework for Ground-based Broadcasters 

dated 15.01.2025 

42.  Head-end In The Sky (HITS) Service TRAI Regulations, 2017 

43.  News Channel Uplinking and Downlinking Guidelines, 

2022 

44.  Non-news Channel Uplinking and Downlinking Guidelines, 

2022 

45.  Non-operational Channel Uplinking and Downlinking Guidelines, 

2022 

46.  Satellite-based Broadcasting Recommendations on Regulatory 

framework for Ground-based Broadcasters 

dated 15.01.2025 

47.  Teleport Uplinking and Downlinking Guidelines, 

2022 
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S. No. Definition Source 

48.  Television Channel TRAI Regulations, 2017 

Definitions Modified 

49.  Broadcasting Services TRAI Regulations, 2017 

50.  Programme TRAI Regulations, 2017 

Definitions newly added 

51.  Capital Contribution 

52.  Conditional Access System (CAS) 

53.  Distribution Service Provider (DSP) 

54.  Radio Broadcasting Services 

55.  Radio Channel 

56.  Television Channel Broadcasting Services 

57.  Television Channel Distribution Services 

58.  Unique Service Authorisation Number (USAN) 
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Annexure-ID: Programme Code and Advertisement Code for Radio 

Broadcasting Services 

 

Programme Code for Radio Broadcasting Services 

 

The Authorised Entity shall not broadcast anything that: 

1. offends good taste or decency or is defamatory in nature;  

2. contains criticism of friendly countries;  

3. contains attack on religions or communities or visuals or words 

contemptuous of religious groups or which promote communal 

attitudes;  

4. encourages or incites violence, or is likely to be prejudicial to public 

order;  

5. which promotes anti-national attitude;  

6. contains anything affecting the sovereignty and integrity of India 

and the security of the State;  

7. amounts to contempt of Court;  

8. casts aspersions on the integrity of the President, Governors and the 

Judiciary,  

9. misuses or wrongly or improperly depicts or presents the National 

Flag, National Emblem, National Anthem and Map of India;  

10. may cause disharmony in Centre-State relations;  

11. contains undue and out of context publicity or glorification of 

individuals and institutions/organizations;  

12. is in contravention of general directives issued by the Central 

Government for regulating content under relevant statutory 

provisions;  

13. is likely to incite an offence or contravenes prevailing laws including 

provisions of the Copyright Act,1957;  

14. maligns or defames any individual in person or certain groups, and 

affects the social, public and moral life of the country;  
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15. encourages superstition, dogma or blind belief and hinders 

development of scientific temper and spirit of inquiry;  

16. aggravates social inequities and evils like caste, child marriage, 

dowry, alcohol and substance abuse;  

17. contains visual or words which reflect a slandering, ironical and 

snobbish attitude in the portrayal of certain ethnic, linguistic and 

regional groups;  

18. denigrates women through the depiction in any manner of the figure 

of a woman, her form or body or any part thereof in such a way as 

to have the effect of being indecent, or derogatory to women, or is 

likely to deprave, corrupt or injure the public morality or morals;  

19. explicitly portrays violence against children, women and senior 

citizens including physical and emotional maltreatment without 

concern for their health and safety, privacy and dignity; and  

20. encourages ecological spoliation or has been produced by causing 

cruelty to animals and destruction of the environment. 
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Advertisement Code for Radio Broadcasting Services  

 

A. While broadcasting advertisements, the Authorised Entity shall 

adhere to the following norms: 

1. Advertisements carried in the radio broadcasting shall conform to 

the laws of the country, and shall not offend morality, decency and 

religious susceptibilities of the people.  

2. No advertisement shall be permitted, which  

(i) derides any race, caste, colour, creed and nationality;  

(ii) is against any provision of the Constitution of India;  

(iii) ends to incite people to crime, cause disorder or violence, or 

breach of law or glorifies violence or obscenity in any way;  

(iv) presents criminality as desirable;  

(v) exploits the national emblem, or any part of the Constitution 

or the person or personality of a national leader or a State 

dignitary;  

(vi) in its depiction of women violates the constitutional 

guarantees to all citizens. In particular, no advertisement 

shall be permitted which projects a derogatory image of 

women. Women must not be portrayed in a manner that 

emphasizes passive, submissive qualities and encourages 

them to play a subordinate, secondary role in the family and 

society. The Authorised Entity of Radio Broadcasting Services 

shall ensure that the portrayal of the female form, in the 

programmes carried, is tasteful and aesthetic, and is within 

the well-established norms of good taste and decency;  

(vii) exploits social evils like dowry, child marriage;  

(viii) promotes directly or indirectly production, sale or 

consumption of- 

(A) cigarettes, tobacco products, wine, alcohol, liquor or other 

intoxicants:  
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Provided that a product that uses a brand name or logo, 

which is also used for cigarettes, tobacco products, wine, 

alcohol, liquor, or other intoxicants, may be advertised on 

radio subject to the following conditions that  

(i) the story board or visual of the advertisement must 

depict only the product being advertised and not the 

prohibited products in any form or manner;  

(ii) the advertisement must not make any direct or 

indirect reference to prohibited products;  

(iii) the advertisement must not contain any nuances or 

phrases promoting prohibited products;  

(iv) the advertisement must not use particular colours 

and layout or presentations associated with 

prohibited products; and 

(v) the advertisement must not use situations typical 

for promotion of prohibited products when 

advertising the other products;  

 

Provided further that- 

 

(i) the advertiser shall submit an application with a copy 

of the proposed advertisement along with a certificate 

by a registered Chartered Accountant that the product 

carrying the same name as cigarettes, tobacco 

products, wine, alcohol, liquor or other intoxicants is 

distributed in reasonable quantity and is available in 

a substantial number of outlets where other products 

of the same category are available and the proposed 

expenditure on such advertising thereon shall not be 

disproportionate to the actual sales turnover of the 

product;  

(ii) all such advertisements found to be genuine brand 

extensions by the Central Government shall be 
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previewed and certified by the Central Board of Film 

Certification as suitable for unrestricted public 

exhibition and are in accordance with the provisions 

contained in sub-clause (i) to (v) of the first proviso, 

prior to their broadcast on radio; and 

(B) infant milk substitutes, feeding bottle or infant food; and 

(ix) depicts cruelty or violence towards animals in any form or 

promotes unscientific belief that causes harm to animals.  

3. No advertisement shall contain references, which hurt religious 

sentiments.  

4. The goods or services advertised shall not suffer from any defect or 

deficiency as mentioned in Consumer Protection Act, 2019.  

5. No advertisement shall contain references, which are likely to lead 

the public to infer that the product advertised or any of its 

ingredients has some special or miraculous or super-natural 

property or quality, which is difficult of being proved.  

6. The picture and the audible matter of the advertisement shall not be 

excessively "loud".  

7. No advertisement, which endangers the safety of children or creates 

in them any interest in unhealthy practices or shows them begging 

or in an undignified or indecent manner shall be carried in the radio 

service.  

8. Indecent, vulgar, suggestive, repulsive or offensive themes or 

treatment shall be avoided in all advertisements.  
 

9. No advertisement, which violates the Code for self-regulation in 

advertising, as adopted by the Advertising Standards Council of 

India (ASCI), Mumbai for public exhibition in India, from time to 

time, shall be carried in the radio service.  
 

 

10. All advertisement should be clearly distinguishable from the 

programme and should not in any manner interfere with the 
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programme viz., use of lower part of screen to carry captions, static 

or moving alongside the programme.   

11. No programme shall carry advertisements exceeding 12 minutes per 

hour, which may include up to 10 minutes per hour of commercial 

advertisements, and up to 2 minutes per hour of a channel's self-

promotional programmes.  

B. Further, all the creative/advertisements inserted by the 

Authorised Entity of Terrestrial Radio Service on its streaming 

platform shall be consistent with the above norms.  
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TERMS AND CONDITIONS TO BE INCLUDED IN THE BROADCASTING 

(GRANT OF SERVICE AUTHORISATIONS) RULES 

 

1. Definitions: In these Rules, unless the context otherwise requires, 

the different terms and expression used shall have the meaning 

assigned to them in the following paragraphs. Further, the words and 

expressions not defined in the Rules but defined in the Cable 

Television Networks (Regulation) Act, 1995, the Telecom Regulatory 

Authority of India Act, 1997, the Telecommunications Act, 2023, and 

Rules and Regulations made thereunder, shall have the meanings 

respectively assigned to them in the said Acts: 

 

(1) “Authorisation” means a permission, by whatever name called, 

granted under the Telecommunications Act, 2023 for: 

(i) providing telecommunication services; 

(ii) establishing, operating, maintaining or expanding   

telecommunication networks; or 

(iii) possessing radio equipment; 

 

(2) “Authorisation Fee” means a fee payable by Authorised Entity at 

prescribed intervals and rates for the period of authorisation; 

 

(3) “Authorised Entity” means a person holding an authorisation 

under Section 3 of the Telecommunications Act, 2023; 

 

(4) “Broadcaster” means a person or a group of persons, or body 

corporate, or any organization or body who, after having obtained, 

in its name, authorisation from the Central Government, is 

providing programming services; 
 

 

(5) “Broadcasting Services” means the dissemination of any 

programme(s) through terrestrial or satellite communication 

medium or a combination of both, intended to be received by the 

users either directly or indirectly and all its grammatical 
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variations and cognate expressions shall be construed 

accordingly; 

 

(6) “Capital Contribution” of a partner means and may consists of 

tangible, movable or immovable or intangible property or other 

benefit to the Limited Liability Partnership, including money, 

promissory notes, other agreements to contribute cash or 

property, and contracts for services performed or to be performed; 

 

(7) “Company” means a company defined under the Companies Act, 

2013; 

 

(8) “Designated Partner” means a person as defined in clause (j) of 

section 2 of the Limited Liability Partnership Act, 2008; 

 

(9) “Digital Satellite News Gathering (DSNG)” means and refers to 

electronic technology/equipment that enables an authorised 

entity to gather content for broadcasting from remote locations 

outside of a television studio using satellite communication 

medium; 

 

(10) “Director” of a company means a Managing Director, Whole time 

or Executive Director but does not include an Independent 

Director, as per the Companies Act, 2013; 

 

(11) “Distribution Service Provider (DSP)” shall mean ‘Distribution 

Platform Operator (DPO)’ and includes Direct-to-Home (DTH) 

service provider, Head-end In The Sky (HITS) service provider, 

Internet Protocol Television (IPTV) service provider, Multi-System 

Operator (MSO) or any other service provider engaged in 

distribution of programmes/television channels to the users; 

 

(12) “Direct-to-Home Service (DTH Service)” means re-transmission 

of signals of television channels and transmission of ‘Platform 

Services’, by using a satellite system, directly to user without 
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passing through an intermediary such as local cable operator or 

any other distributor of television channels; 

 

(13) “Effective date of Authorisation” means the date which is so 

specified in the Authorisation document; 

 

(14) “Electronic News Gathering (ENG)” means and refers to 

electronic technology/equipment that enables an authorised 

entity to gather content for broadcasting from remote locations 

outside of a television studio using communication medium other 

than satellite; 

 

(15) “Entry Fee” means a non-refundable fee required to be paid by 

the applicant entity to the Central Government for grant of service 

authorisation; 

 

(16) “Financial year” means the period starting from 1st day of April 

of a year and ending on the 31st day of March of succeeding year; 

 

(17) “Ground-based Broadcasting” means providing programming 

services through terrestrial communication medium using 

ground infrastructure (other than satellite-based communication 

medium) for delivery of programme(s)/television channels to the 

distributors of television channels; 

 

(18) “Ground infrastructure” means the facilities and systems 

comprised of communication network nodes (e.g. switches, 

routers, servers and/or transmission systems, etc.) and the 

means to connect them (e.g., wireline (cable/fibre) including 

underground cable/fibre, etc.) or wireless (e.g. 

cellular/microwave/Wi-Fi, etc.)/internet/cloud, etc. for the 

purpose of communication between two points; 

 

(19) “Head-end In The Sky Service (HITS Service)” means 

transmission of programmes including re-transmission of signals 

of television channels by using satellite system either to 
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intermediaries like Local Cable Operator(s) or Multi-System 

Operator(s) or to the user using its own cable networks; and/or 

to provide infrastructure facility to one or more MSO(s)/Cable 

Operator(s); 

 

(20) “Internet Protocol Television Service (IPTV Service)” means 

delivery of multi-channel television programmes in addressable 

mode by using Internet Protocol over a closed network of one or 

more service providers; 

 

(21) “Key Managerial Personnel” means a person defined under sub-

section (51) of Section 2 of the Companies Act, 2013; 

 

(22) “Local Cable Operator (LCO)” means a person registered under 

Rule 5 of the Cable Television Networks Rules, 1994; 

 

(23) “Limited Liability Partnership (LLP)” means a Limited Liability 

Partnership registered under the Limited Liability Partnership 

Act, 2008; 

 

(24) “Message” means any sign, signal, writing, text, image, sound, 

video, data stream, intelligence or information sent through 

telecommunication; 

 

(25) “Multi-System Operator (MSO)” means a cable operator who has 

been granted registration under Rule 11 of the Cable Television 

Networks Rules, 1994 and who receives a programming service 

from a broadcaster and re-transmits the same or transmits his 

own Platform Services for simultaneous reception either by 

multiple subscribers directly or through one or more local cable 

operators; 

 

(26) “News Channel” means a television channel, which 

predominantly telecast ‘News and Current Affairs’ content 

programmes; 
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(27) “Non-news Channel” means a television channel other than a 

news channel; 

 

(28) “Person” shall include an individual, any company or association 

or body of individuals, whether incorporated or not, by 

whatsoever name called or referred to; 

 

(29) “Platform Services (PS)” are programmes transmitted by the 

Distribution Service Provider(s) exclusively to their own 

subscribers and shall not include Doordarshan channels or any 

other television channels authorised by the Central Government. 

PS shall not include foreign television channels that are not 

registered in India; 

 

(30) “Portal” means the portal which may be notified by the Central 

Government for the digital implementation of these Rules in 

accordance of Section 53 of the Telecommunications Act, 2023; 

 

(31) “Programme” means any message which is transmitted using a 

terrestrial or satellite communication medium or a combination 

of both, intended to be received by the user, and includes but not 

limited to- 
  

(i) exhibition of films, features, dramas, documentaries, 

advertisement and serials;  

(ii) News & Current Affairs, Non-News & Current Affairs, 

educational content;  

(iii) any audio or visual or audio-visual live performance or 

presentation or pre-recorded content;  

and the expression “Programming Services” shall be construed 

accordingly; 

 

(32) “Radio Broadcasting Services” means and includes ‘Terrestrial 

Radio Service’, ‘Community Radio Stations’ and ‘Low Power Small 
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Range Radio Service’ or any other service as notified by the 

Central Government from time to time; 

 

(33) “Radio Equipment” means telecommunication equipment used 

or capable of use for telecommunication by means of Hertzian or 

radio waves; 

 

(34) “Radio Waves” means electromagnetic waves of frequencies 

propagated in space without any artificial guide; 

 

 

(35) “SACFA” shall mean “Standing Advisory Committee for Frequency 

Allocation”; 

 

(36) “SATCOM Monitoring Centre (SMC)” refers to the Division 

created under Central Government for operational control and 

monitoring of satellite communication services in accordance with 

the decision of INSAT Coordination Committee. SATCOM means 

Satellite telecommunications; 

 

(37) “Satellite-based Broadcasting” means providing Programming 

Services using satellite-based communication medium for 

delivery of programme(s)/television channel(s) to the distributors 

of television channels; 

 

(38) “Shareholding Pattern” means the number of equity shares of a 

company held by various shareholders; 

 

(39) “Spectrum” means the range of frequencies of Hertzian or radio 

waves; 

 

(40) “Teleport” means an earth station facility from where multiple 

television channels carrying audio, video content can be uplinked 

to a satellite on permitted frequency band as per the provisions of 

Section 4 of the Telecommunications Act, 2023;  
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(41) “Teleport Hub” means set-up of teleports for uplinking of 

television channels, where multiple antennas are installed for two 

or more satellites; 

 

(42) “Television Channel Broadcasting Services” means and 

includes ‘Television Channel Broadcasting’, ‘News Agency for 

Television Channel(s)’, ‘Teleport/Teleport Hub’, ‘Uplinking of Live 

event/news/footage by Foreign Channel/News Agency’ services 

or any other service as notified by the Central Government from 

time to time; 

 

(43) “Television Channel” means a channel, which has been granted 

authorisation for broadcasting services by the Central 

Government; 

 

(44) “Television Channel Distribution Services” means and 

includes ‘Direct-to-Home Service’, ‘Head-end In The Sky Service’ 

and ‘Internet Protocol Television Service’ or any other service as 

notified by the Central Government from time to time; 

 

(45) “Terrestrial Communication Medium” means a communication 

medium using ground infrastructure, which includes but is not 

limited to wireline (e.g. cable/fibre, etc.)/wireless (e.g. 

cellular/microwave/Wi-Fi, etc.)/internet/cloud or any other 

equipment/system other than satellite medium; 

 

(46) “TRAI” means ‘Telecom Regulatory Authority of India’ constituted 

under the Telecom Regulatory Authority of India Act, 1997 as 

amended from time to time; 

 

 

(47) “Unique Service Authorisation Number (USAN)” means a 

unique alpha numeric service number allotted to an entity during 

grant of authorisation. One or more service authorisation(s) 

granted to an entity shall be linked to  the USAN allotted to such 

entity; 
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(48) “Working journalist” shall have the same meaning as assigned 

to it under the Occupational Safety, Health and Working 

Conditions Code, 2020. 

 

(49) “WPC” means ‘Wireless Planning and Coordination’, Department 

of Telecommunications. 

 

2. Non-exclusivity: The service authorisations for various broadcasting 

services under Section 3(1)(a) of the Telecommunications Act, 2023 

shall be granted by the Central Government on a non-exclusive basis 

i.e., without any restriction on the number of entrants for 

provisioning of broadcasting services in the respective Service Area, 

as applicable. 

 

3. Framework of Authorisations for Broadcasting Services: The 

framework of service authorisations for broadcasting services shall 

encompass three main categories viz., Television Channel 

Broadcasting Services, Television Channel Distribution Services and 

Radio Broadcasting Services. These categories further include 

specific sub-categories of services as detailed below: 

 

(1) Television Channel Broadcasting Services: In respect of Television 

Channel Broadcasting Services, following authorisations may be 

obtained: 

 

(a) Television Channel Broadcasting: The authorisation for Television 

Channel Broadcasting in India shall enable the entity to broadcast 

programmes of a television channel through satellite or ground-based 

medium. The signal reception decoder(s) for such television channel 

shall be provided only to the authorised/registered Distribution 

Service Provider (DSP).  

 

i) Satellite-based Broadcasting of a Television Channel: For 

provisioning of service through satellite medium, the applicant 
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entity shall seek approval for ‘Uplinking’ or ‘Downlinking’ or both 

‘Uplinking and Downlinking’ of a television channel, as required.  

 

ii) Ground-based Broadcasting of a Television Channel: For 

provisioning of service through ground-based medium, the 

applicant entity shall seek approval for ground-based 

broadcasting of a television channel.  

 

(b) News Agency for Television Channel(s): The authorisation for News 

Agency for Television Channel(s) shall enable the entity to set up a 

news agency for gathering of news and its further distribution to 

other news agencies/broadcasters using satellite/ground based 

medium within India. Such an entity using satellite medium for its 

services shall not uplink television programmes/channels for direct 

reception by user. 

 

(c) Teleport/Teleport Hub: The authorisation for Teleport/Teleport 

Hub shall enable the entity to set up, commission and manage earth 

station(s) from where multiple television channels can be uplinked to 

geostationary satellite(s) on assigned frequency band(s). In case of 

Teleport Hub, where multiple antennas are installed for different 

satellites, assignment of frequency/spectrum for each antenna shall 

be required. 

 

(d) Uplinking of Live event/news/footage by a Foreign 

Channel/News Agency: The authorisation for Uplinking of a Live 

event/news/footage by a Foreign Channel/News Agency shall enable 

the entity to uplink a Live event/news/footage being held in India 

from time to time. Such uplink shall be done through a pre-

designated authorised teleport with whom, the entity has a binding 

agreement. The Live event/news/footage so uplinked by the entity 

shall be primarily for the usage abroad by foreign channel/news 

agency. The entity shall not broadcast in India without a separate 
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service authorisation of ‘Television Channel Broadcasting’ for  

‘Downlinking of a Television Channel’. 

 

(2) Television Channel Distribution Services: In respect of 

authorisation for distribution of television channel(s), following 

authorisations may be obtained: 

 

(a) Direct-to-Home (DTH) Service:  The authorisation for DTH Service 

shall enable the entity to set up, commission and manage DTH 

platform for distribution of television channel(s) directly to the user.  

 

(b) Head-end In The Sky (HITS) Service: The authorisation for HITS 

Service shall enable the entity to set up, commission and manage 

HITS platform. 

 

(3) Radio Broadcasting Services: In respect of Radio Broadcasting 

Services, the following authorisations, may be obtained: 

 

(a) Terrestrial Radio Service: The authorisation for Terrestrial Radio 

Service shall enable the entity to set up, commission and manage a 

Radio Station for broadcasting programmes of a radio channel and 

streaming the same concurrently without user control. 

 

(b) Community Radio Stations: The authorisation for Community 

Radio Stations shall enable the entity to set up, commission and 

manage a Community Radio Station for broadcasting programmes to 

serve the community(ies) in its coverage area. 

 

(c) Low Power Small Range Radio Service: The authorisation for Low 

Power Small Range Radio Service shall enable the entity to set up, 

commission and manage a Low Power Small Range Radio Transmitter 

for ‘Captive use’ or for provisioning of ‘Infrastructure as a Service’. 
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4. Scope of Service and Service Area: The scope of service and respective 

service area for the authorisation of various broadcasting services are 

listed in Table 4.1. 

 

Table 4.1: Scope of Service and Service Area for Broadcasting Services 

 

S.No. Service 

Authorisation 

Scope of Service Service 

Area 

Television Channel Broadcasting Services 

1. Television Channel Broadcasting 

i. Satellite-based Broadcasting of a Television Channel 

a. 
Uplinking of a 

Television 

Channel 

To uplink programmes of a television 

channel from anywhere in India to 

satellite using specified 

Teleport/Teleport Hub. 

National 

b. Downlinking of a 

Television 

Channel 

To ‘Downlink only’ programmes of a 

television channel within India for 

distribution by authorised/registered 

Distribution Service Provider only. 

National 

c. Uplinking and 

Downlinking of a 

Television 

Channel 

To uplink programmes of a television 

channel from anywhere in India to 

satellite using specified 

Teleport/Teleport Hub; and also to 

Downlink same programmes of the 

television channel within India for 

distribution by authorised/registered 

Distribution Service Provider only. 

National 

ii. Ground-based 

Broadcasting of a 

Television 

Channel 

To provide television channel(s) to 

authorised/registered Distribution 

Service Provider (DSP) using terrestrial 

communication medium, for onward 

retransmission. 

National 

2. News Agency for 

Television 

Channel(s) 

To set up news agency for news 

gathering and its further distribution to 

other news agency/broadcaster using 

satellite/ground-based medium. 

National 
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3. Teleport/Teleport 

Hub 

To set up, commission and manage 

teleport/teleport hub service for 

uplinking of satellite television 

channel(s) from anywhere in India. 

National 

4. Uplinking of Live 

event/news/ 

footage by Foreign 

Channel/News 

Agency 

To uplink Live events/news/footage by 

Foreign Channel/News Agency from 

anywhere in India, using specified 

Teleport/Teleport Hub, to broadcast 

outside India.95 

Pan-

India96 

Television Channel Distribution Services 

5. Direct-to-Home 

(DTH) Service 

To set up, commission and manage 

DTH platform for distribution of 

television channel(s) in India. 

National 

6. Head-end In The 

Sky (HITS) 

Service 

To set up, commission and manage 

HITS platform for distribution of 

television channel(s) either to 

intermediaries like Local Cable 

Operator(s) or Multi-System Operator(s) 

or to the user using its own cable 

networks in India; and/or to provide 

infrastructure facility to one or more 

MSO(s)/Cable Operator(s). 

National 

Radio Broadcasting Services 

7. Terrestrial Radio 

Service 

To set up, commission and manage a 

radio station for broadcasting 

programmes of a radio channel and 

streaming the same concurrently 

without user control. 

Pan-

India97 

 
95 For broadcasting in India, a separate authorisation for the ‘downlinking of a television channel’ 

shall be required. 
 
 

 

96 However, the Authorised Entity shall be allowed to gather and uplink the Live event/news/footage 

in the specific area for a specified duration for which entity has been authorised. 
 

97 While the authorisation is Pan-India, the Authorised Entity may be allowed to operate and 
provide services only in the city(ies), for which it has been assigned frequency to broadcast radio 
channel. The territorial restriction shall not apply to streaming of the same radio channel due to 
technology feature. 
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8. Community 

Radio Stations 

To set up, commission and manage a 

Community Radio Station for 

broadcasting programmes to serve the 

communities. 

Location 

Specific 

9.  Low Power Small 

Range Radio 

Service 

To set up, commission and manage a 

Low Power Small Range Radio 

Transmitter for ‘Captive use’ or for 

provision of ‘Infrastructure as a 

Service’: 

a) ‘Captive use’ scenarios cover a wide 

range of facilities, such as drive-in 

theatres, shopping malls, and 

sports complexes, among others 

where the permission holder utilizes 

low power small range transmitter 

to broadcast their own content.  

b) ‘Low Power Small Range Radio 

Transmitter Infrastructure as a 

Service’ shall enable provisioning of 

infrastructure to third parties, who 

intend to organise an event for a 

limited period, at a specific location, 

such as an event ground or concert 

hall etc. 

Location/ 

Event 

Specific98 

 

5. Validity Period: The validity period of the service authorisation shall be 

for a period given below in Table 5.1 from the Effective date of 

Authorisation unless revoked earlier for reasons as specified:  

 

Table 5.1: Validity Period for Broadcasting Service Authorisations 

 

S.No. Authorised Service Validity Period applicable 

from the effective date of 
authorisation 

Television Channel Broadcasting Services 

1. Television Channel Broadcasting* 10 years 

 
98 The maximum permissible transmission power and range shall be 1 watt and 500 meters 
respectively. The service area of frequency assignment shall be location-specific based on the 
precise geographical coordinates such as longitude and latitude of the intended service location. 
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i. Satellite-based Broadcasting of a Television Channel 
(a) Uplinking o f a Television Channel 
(b) Downlinking of a Television Channel99 

(c) Uplinking and Downlinking of a Television Channel 

ii. Ground-based Broadcasting of a Television Channel 

2. News Agency for Television Channel(s) 5 years 

3. Teleport/Teleport Hub 10 years 

4. Uplinking of Live event/news/footage 
by Foreign Channel/News Agency 

1 year 

Television Channel Distribution Services 

5. Direct-to-Home (DTH) Service 20 years 

6. Head-end In The Sky (HITS) Service 20 years 

Radio Broadcasting Services 

7. Terrestrial Radio Service 15 years 

8. Community Radio Stations 10 years 

9. Low Power Small Range Radio Service Up to 30 days/5 years 
 

 

*Note: The Authorised Entity holding an authorisation of ‘Television Channel 

Broadcasting’ for providing satellite-based broadcasting of a television 

channel shall be allowed to either additionally use/completely shift to 

ground-based broadcasting for that television channel; and vice-versa. The 

validity period of the authorised entity shall continue for the remaining period 

in both the cases. For illustration, an Entity having authorisation for 

‘Uplinking and Downlinking of a television channel’ with a remaining validity 

period of 6 years can apply for ‘Ground-based Broadcasting’ for that 

particular channel. The validity period in this case shall be 6 years. 

 

6. Eligibility Conditions for the Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services: A list of eligibility conditions for various 

authorisations is provided in this section. The applicable eligibility 

 
99 Authorisation for downlinking of a television channel which is uplinked from other countries 
shall be for 10 years. 

Provided that in respect of a television channel that has been uplinked from India, the 
authorisation for downlinking shall be co-terminus with the authorisation for uplinking of the 
television channel. 
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conditions for various Broadcasting Services are listed in Table 6.1 

below: 

 

Table 6.1: Applicable Clauses of Eligibility Conditions for various  

Service Authorisations 

 

S.No. Name of Service 
Applicable eligibility 

condition(s) from the list 

Television Channel Broadcasting Services 

1. Television Channel Broadcasting 

(i) Satellite-based Broadcasting of a Television Channel 

(a) Uplinking of a Television Channel (1) to (10) and (11) 

(b) Downlinking of a Television Channel (1) to (10) and (12) 

(c) 
Uplinking and Downlinking of a 

Television Channel 
(1) to (10), (11) and (12) 

(ii) 
Ground-based Broadcasting of a 

Television Channel 
(1) to (10) and (13)  

2. News Agency for Television Channel(s) (1) (2), (5), (6) (7) and (14) 

3. Teleport/Teleport Hub (1) to (10) 

4. 
Uplinking of Live event/news/footage by 
Foreign Channel/News Agency 

(15) 

Television Channel Distribution Services 

5. Direct-to-Home (DTH) Service (1) to (10) 

6. Head-end In The Sky (HITS) Service (1) to (10) 

Radio Broadcasting Services 

7. Terrestrial Radio Service (1) to (10) and (16) 

8. Community Radio Stations (17) 

9. Low Power Small Range Radio Service (1) to (10) and (18) 

 

List of eligibility conditions 

(1) The applicant entity shall be an Indian Company or a Limited 

Liability Partnership (LLP): 
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Provided that no Ministry/Department of the Central 

Government and State/UT Governments and entities related 

to them shall be allowed to obtain service authorisation.  

 

(2) The applicant entity shall fulfil all the terms and conditions laid 

down in the Foreign Direct Investment (FDI) policy of the 

Government of India, as notified by the Department of Promotion 

of Industry and Internal Trade (DPIIT) from time to time, as 

applicable.  

For this purpose, the applicant entity shall intimate the Central 

Government regarding FDI position at the time of application as 

well as whenever any change in the FDI in the company takes 

place, within 30 days of effect of such change. Every change in the 

FDI pattern has to confirm to the FDI policy of the Government of 

India, including wherever required, prior approval of the Central 

Government. 

 

(3) The applicant company/LLP shall make full disclosure of 

Shareholders Agreements/Capital Contribution, at the time of 

application, as applicable. 

 

(4) The applicant entity shall have a minimum Net worth of an amount 

specified in the Table 6.2, as applicable, at the time of application:   

 

Provided that Net worth of only the applicant entity shall be 

considered to determine the eligibility and the Net worth of 

holding companies or subsidiaries or group companies or 

interconnected undertakings shall not be taken into account; 

 

Provided further that the amount of Entry Fee paid shall not 

be taken as a tangible asset either in full or in part for the 

purposes of calculation of Net worth; 

 

Provided also that the applicant entity shall submit Net worth 

Certificate as per the proforma given in Schedule-I duly 



323 
 

 

certified by the Statutory Auditor/Chartered Accountant and 

supported by certified accounts; 

 

Provided also that the stipulated minimum Net worth shall be 

required to be maintained throughout the validity of 

authorisation. 

Table 6.2: Net worth requirements for Grant of Service 

Authorisations 

 

S. No. Applicant Entity Net worth (in Rs.) 

Television Channel Broadcasting Services 

1. 

 

 
Television 

Channel 

Broadcasting* 

News & Current 

Affairs Television 

Channel 

1st Television Channel: 20 cr. 

Additional Channel: 5 cr. 

Non-news & Current 

Affairs Television 

Channel 

1st Television Channel: 5 cr. 

Additional Channel: 2.5 cr. 

i. i.  Satellite-based Broadcasting of a Television Channel 
a. Uplinking of a Television Channel 

b. Downlinking of a Television Channel 

c. Uplinking and Downlinking of a Television Channel100 
ii. ii. Ground-based Broadcasting of a Television Channel 

2. Teleport/Teleport Hub 1st Teleport: 3 cr. 

Additional Teleport: 1 cr. 

Television Channel Distribution Services 

3. Direct-to-Home (DTH) Service 10 cr. 

4. Head-end In The Sky (HITS) Service 10 cr. 

Radio Broadcasting Services 

5. Terrestrial Radio Service 30 Lakh 
 

*Note: The Authorised Entity holding an authorisation of ‘Television Channel 

Broadcasting’ for providing satellite-based broadcasting of a television channel shall be 

 
100 The entity obtaining authorisation for ‘Television Channel Broadcasting’ and intending to provide 

both ‘Uplinking and Downlinking of a Television Channel’ shall have to maintain the minimum net 
worth requirement equivalent to the arithmetic sum of both ‘Uplinking of a Television Channel’ and 
‘Downlinking of a Television Channel’ for both ‘News & Current Affairs Television Channel’ and 
‘Non-News and Current Affairs Television Channel’ 
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allowed to either additionally use/completely shift to ground-based broadcasting for that 

television channel; and vice-versa. The minimum net worth requirement of the authorised 

entity shall remain the same. 
 

 

(5) The applicant entity shall always have an Indian management 

control with majority representatives on the Board/Partnership, as 

well as key managerial personnel, Editorial staff, the Chief 

Executive/Head of channel, known by any designation of the 

company being resident Indian citizens: 

 

Provided that the applicant entity shall intimate the names, 

address and details of a person, not being resident of India, 

who are in the Board of Directors/Partners or proposed to be 

included in the Board of Directors/Partners. 

 

(6) The entity as well as the Directors on the Board/Partners, 

Managing Director, Chief Executive Officer (CEO), Chief Financial 

Officer (CFO), Key Managerial Personnel, known by any 

designation of the company or partner of a partnership firm shall 

be required to be security cleared from the Ministry of Home Affairs 

(MHA). 

 

(7) The applicant entity shall disclose the name, address and details 

of every foreigner/NRI to be employed/engaged in the 

company/LLP either as a consultant or by any other designation 

for more than 60 days in a year, or, as a regular employee. 

 

(8) The applicant entity shall intimate the Central Government 

regarding the details of directorship, key executives at the time of 

application as well as on occurrence of any change in the 

directorship, key executives, within 15 days of effect of such 

change, under the condition that in the event that security 

clearance is denied by MHA, such person shall be removed 

forthwith from the post of director or the designated partner, as the 

case may be, by the Authorised Entity. 
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(9) At the time of application, the applicant entity shall not have been 

disqualified from holding such permission/authorisation in the 

past. 

 

(10) Where a company/LLP is required to remit foreign exchange under 

Reserve Bank of India (RBI) Instructions to a foreign entity for 

transaction relatable to authorisation under these Rules, it may 

seek permission of the Central Government. Every such 

application shall be processed by the Central Government in 

accordance with the extant instructions of RBI. 

 

(11)  Additional Eligibility Conditions specific to Uplinking of a 

Television Channel 

 

(a) The applicant company shall furnish, along with the 

application, the proposed name and logo of the channel along 

with the Trademark Registration Certificate regarding the 

ownership of the name and logo, or the application furnished 

for such certificate:  

Provided that if the proposed name and logo are not 

owned or applied for by the company/LLP, then a No 

Objection Certificate (NOC) from the registered 

trademark owner, or from a person who has been using 

the trademark in any class for a continuous period of at 

least one year immediately prior to the date of NOC and 

has made an application for registration of the 

trademark in the relevant class for broadcast, shall be 

furnished by the company/LLP. 

 

(b) The company/LLP shall have complete management control, 

operational independence and control over its resources and 

assets and shall have adequate financial strength to operate 

the channel.  
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(12)  Additional Eligibility Conditions specific to Downlinking of a 

Television Channel 

 

(a) The applicant entity shall have a commercial presence in India 

with its principal place of business in India. 

 

(b) The applicant entity shall either own the channel, or shall 

enjoy, for the territory of India, exclusive 

marketing/distribution rights for the same, inclusive of the 

rights to the advertisement and subscription revenues for the 

channel and shall submit documentary proof at the time of 

the application: 

 

Provided that where the applicant entity shall have 

exclusive marketing/distribution rights, it shall also 

have and habitually exercise in India, an authority to 

conclude contracts on behalf of the owner of the 

channel or habitually conclude contracts or habitually 

play the principal role leading to conclusion of contract 

by the owner of the channel and contracts are: 

(i) In the name of the owner of the channel; or 

(ii) For the transfer of the ownership of, or for the 

granting of the right to use, property owned by the 

owner of the channel or that the owner of the channel 

has the right to use; or  

(iii) for the provision of service by the owner of the 

channel. 

 

(c) It furnishes technical details such as Nomenclature, Make, 

Model, Name and Address of the Manufacturers of the 

equipment/instruments to be used for downlinking and 

distribution, the Block schematic diagram of the downlinking 

and distribution system and also demonstrate the facilities for 

monitoring and storing record for 90 days. 
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(d) The downlinked channel shall have authorisation for 

broadcast by the competent authority of the country of 

transmission, documentary proof of which, shall be submitted 

at the time of application. 

 

(13) Additional Eligibility Conditions specific to Ground-based 

Broadcasting of a Television Channel 

 

(a) The applicant company shall furnish, along with the 

application, the proposed name and logo of the channel along 

with the Trademark Registration Certificate regarding the 

ownership of the name and logo, or the application furnished 

for such certificate:  

Provided that if the proposed name and logo are not 

owned or applied for by the company/LLP, then a No 

Objection Certificate (NOC) from the registered 

trademark owner, or from a person who has been using 

the trademark in any class for a continuous period of at 

least one year immediately prior to the date of NOC and 

has made an application for registration of the 

trademark in the relevant class for broadcast, shall be 

furnished by the company/LLP. 

 

(b) The company/LLP shall have complete management control, 

operational independence and control over its resources and 

assets and shall have adequate financial strength to operate 

the channel.  

 

(c) The applicant entity shall either own the channel, or shall 

enjoy, for the territory of India, exclusive 

marketing/distribution rights for the same, inclusive of the 

rights to the advertisement and subscription revenues for the 

channel and shall submit documentary proof at the time of 

the application: 
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Provided that where the applicant entity shall have 

exclusive marketing/distribution rights, it shall also have 

and habitually exercise in India, an authority to conclude 

contracts on behalf of the owner of the channel or 

habitually conclude contracts or habitually play the 

principal role leading to conclusion of contract by the 

owner of the channel and contracts are: 

(i) In the name of the owner of the channel; or  
 

(ii) For the transfer of the ownership of, or for the granting 

of the right to use, property owned by the owner of the 

channel or that the owner of the channel has the right 

to use; or  

(iii) for provision of service by the owner of the channel. 

 

(d) For delivery of channels to the distributors of television 

channels, a Ground-based Broadcaster may use any 

terrestrial communication medium(s) including but not 

limited to wireline (e.g. cable/fibre, etc.)/wireless (e.g. 

cellular/microwave/Wi-Fi, etc.)/internet/cloud or any other 

equipment/system other than satellite medium. There shall 

be no restriction on the use of terrestrial communication 

technologies/systems and the entity may use more than one 

such systems, as per its business decision.  

 

Provided that the permission holder/authorised entity 

shall furnish technical details such as Nomenclature, 

Make, Model, Name and Address of the Manufacturers 

of the equipment/instruments to be used for 

transmission and distribution, the Block schematic 

diagram of the transmission and distribution system.  
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(14) Additional Eligibility Conditions specific to News Agency for 

Television Channel(s)  

 

(a) The company/LLP shall have working journalists employed by 

it who are accredited with the Press Information Bureau (PIB) 

on behalf of the company/LLP. 

 

(b) The entity shall continue to have accreditation of PIB during 

the period of permission: 

  Provided that if at any time the entity ceases to have 

PIB accreditation, the authorisation of the news agency shall 

be cancelled forthwith. 
 

 

(15) Eligibility Conditions for Uplinking of Live 

event/news/footage by Foreign Channel/News Agency 

 

(a) The following shall be eligible to apply for grant of 

authorisation for Uplinking of Live event/news/footage by 

Foreign Channel/News Agency: 

 

(i) Foreign Channel, i.e., an entity having requisite 

authorisation/permission to broadcast a television 

channel in the respective country outside India;  

(ii) Foreign News Agency, i.e., an entity having requisite 

authorisation/permission to gather and/or distribute the 

news in the respective country outside India; 

 

(b) The applicant entity shall be required to submit requisite 

documentary proof in respect of their eligibility as mentioned 

above, along with the application: 

 

Provided that the grant of service authorisation shall be 

subject to approval by Ministry of External Affairs and 

Ministry of Home Affairs. 
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(c) The applicant entity shall have a binding agreement with a 

pre-designated authorised teleport.  

  

(16) Additional Eligibility Conditions specific to Terrestrial Radio 

Service 

 

(a) The applicant entity shall neither be controlled by nor 

associated with any person or body or organisation, either 

directly or indirectly, and having interest in the following: 
 

(i) A Trust, Society or Non-Profit Organisation; 

(ii) A Religious body, wherein, a religious body, refers to 

a body whose objectives are wholly or mainly of 

religious nature or a body, which is controlled by a 

religious body or an associate of the religious body; 

(iii) A Political body, wherein, a political body, refers to a 

body whose objectives are wholly or mainly of political 

nature, or a body affiliated to a political body, or a 

body corporate, which is an associate of a body 

corporate controlled, held by, operating in association 

or controlling a body of political nature as referred 

above; and 

(iv) An Advertising agency, which shall mean an 

individual or a body corporate who carries on 

business as an advertising agent (whether alone or in 

partnership) or has control over any body corporate 

which carries on business as an advertising agent 

and any reference to an advertising agency includes 

a reference to an individual who-  

(aa) Is a director or officer of any body corporate which 

carries on such a business, or  

(ab) is employed by any person who carries on such a 

business: 
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Provided that the applicant entity shall not be 

eligible if either it is having same management or 

is a holding company or a subsidiary company of 

any company or has more than one 

interconnected undertakings, either operating 

the same service in the same city or an applicant 

for the same service in the same city: 

Provided further that more than one Inter-

Connected Undertakings either operating the 

same service in the same city or an applicant for 

the same service in the same city shall not be 

eligible; 
 

Provided also that the applicant entity is not 

controlled by a person convicted of an offence 

involving moral turpitude or money 

laundering/drug trafficking, terrorist activities or 

declared as insolvent or applied for being 

declared insolvent. 

 

(b) Authorisation shall be granted only in cases where equity held 

by the largest Indian shareholder is at least 51% of the total 

equity, excluding the equity held by Scheduled Banks and 

Public Financial Institutions as defined in Section 2(77) of 

Companies Act 2013. The term largest Indian shareholder, 

used in this clause, shall include any or a combination of the 

following: 

 

(i) In the case of an individual shareholder, 

(aa) The individual shareholder. 

(ab) A relative of the shareholder within the 

meaning of Section 2(77) of Companies Act 

2013. 
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(ac) A company/group of companies in which the 

individual shareholder/Hindu Undivided 

Family (HUF) to which he belongs has 

management and controlling interest. 

(ii) In the case of an Indian company, 

(aa) The Indian company 

(ab) A group of Indian companies under the same 

management and ownership control. 

 

(c) For this clause, “Indian company” shall be a company, which 

must have a resident Indian or a relative as defined under 

Section 2(77) of Companies Act 2013/Hindu Undivided Family 

(HUF), either singly or in combination holding at least 51% of 

the shares: 

 

Provided that in case of a combination of all or any of 

the entities mentioned above, each of the parties shall 

have entered into a legally binding agreement to act as 

a single unit in managing the matters of the applicant 

company; 
 

Provided further that the ‘largest Indian shareholder’ 

exercises management control over the entity. 

 

(d) The Authorised Entity may, with prior approval of the Central 

Government, be allowed to change the composition of the 

‘largest Indian shareholder' subject to the condition that the 

shareholding of the ‘largest Indian shareholder’ does not 

reduce below 51% till a period of three years from the date on 

which all the channels allotted to the company holding 

permission stand operationalised. 

 

(e) Any restructuring of the company/reorganization of entity 

holding the authorisation for terrestrial radio service between 

different holding companies/subsidiaries/interconnected 
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undertakings/companies with same management shall be 

done only with prior approval of the Central Government. The 

Central Government may consider granting such a permission 

only after all the channels allotted to any of the entity holding 

such authorisation stand operationalised undergoing 

restructuring. The entity so formed, shall have to conform to 

the prescribed eligibility criteria and shall also be subject to 

the fulfilment of the following conditions:- 

 

(i) The new company shall sign a fresh agreement with 

Government on identical terms and conditions (except for 

transferability of shares as provided herein) for the 

remaining period of licence of the original company.  

(ii) No new tax regime will be designed to provide any incentive 

to encourage creation of subsidiaries, merger/demerger, 

amalgamation of Terrestrial Radio Broadcasting entities.  

(iii) Any tax implication arising out of such 

mergers/demergers or amalgamation shall be governed by 

the provisions of the Income Tax Act, 1961 as applicable 

from time to time.  

(iv) The processes/action taken by the Authorised Entity 

including for formation of new companies/ 

subsidiaries/mergers/amalgamations and/or 

disinvestment of undertakings, or part thereof, of existing 

companies etc., need to be compliant with the Companies 

Act, 2013. The applicant shall not dilute such requirement 

through its Articles of Association or any Agreement. 

 

(17)  Eligibility Conditions for Community Radio Stations (CRS) 

 

(a) The following type of applicant entity shall be eligible to apply 

for grant of authorisation for ‘Community Radio Stations’ in 

India: 
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(i) Explicitly, a ‘Not-for-Profit’ Organisations, and a 

Community based Organisation viz.: 

(aa) State Agriculture Universities (SAUs); 

(ab) Indian Council of Agricultural Research (ICAR) 

institutions; 

(ac) Krishi Vigyan Kendras; 

(ad) Autonomous Bodies; 

(ae) Civil Society Organisations; 

(af) Voluntary Organisations; 

(ag) Registered Societies; 

(ah) Public Charitable Trusts; 

(ai) Not for Profit Organisations set up by Self Help 

Groups (SHGs); 

(aj) Not for Profit Organisations set up by Farmer 

Producer Organizations (FPOs): 

 

Provided that the organisation shall have a proven record 

of at least three years of service to the local community 

at the time of application. Further, the Community Radio 

Stations, to be operated by the entity, shall be designed 

to serve the local community in its coverage area. In 

addition, it shall have an ownership and management 

structure that is reflective of the community that the 

Community Radio Stations seeks to serve. Also, the 

organisation must be a legal entity i.e. it shall be 

registered under any such act relevant to the purpose. 

Registration, at the time of application, shall be at least 

three years old: 

 

Provided further that Non-Government Organisations, 

registered societies and Public Charitable Trusts shall be 

registered on NITI Aayog's NGO Darpan portal, and the 
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applicant entity shall provide its Unique ID registration 

along with the application. 

 

(ii) Educational institutions: 

Provided that the following type of entity shall not be 

eligible for authorisation for setting up Community Radio 

Stations in India: 

(aa) Individuals; 

(ab) Political Parties and their affiliate organisations; 

[including students, women’s, trade unions and 

such other wings affiliated to these parties]; 

(ac) Organisations operating with a motive to earn 

profit; 

(ad) Organisations expressly banned by the Union and 

State Governments; and 

(ae) Religious bodies. 

 

(b) The applicant entity shall always have Indian management 

control with majority representatives on the Board/Partners, 

as well as the Chief Executive or members of Governing Body 

of the entity being a resident Indian citizen.  

 

(c) The entity as well as the Directors on the Board/Partners, 

Managing Director, Chief Executive Officer (CEO), Chief 

Financial Officer (CFO), Head of the radio station, members of 

Governing Body, known by any designation, shall be required 

to be security cleared from the Ministry of Home Affairs, in 

case of private institutions/organisations. 
 

 

(18)  Additional Eligibility Conditions specific to Low Power Small 

Range Radio Service 

 

(a) The following shall be eligible for grant of service authorisation 

for ‘Low Power Small Range Radio Service’: 
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(i) Individual(s) who are citizens of India and above eighteen 

years of age. 

(ii) Company/LLP/Partnership firm(s). 

 

(b) The following shall not be eligible for grant of service 

authorisation for ‘Low Power Small Range Radio Service’ 

(i) A person with an unsound mind and stands so declared 

by a competent court; 

(ii)  A person who is an un-discharged insolvent; 

(iii)  A person convicted by a court of any offense, whether 

involving moral turpitude or otherwise; 

(iv)  Political Parties and their affiliate organizations; 

[including students, women’s, trade unions and such 

other wings affiliated to these parties]; 

(v)  A company controlled by or associated with a political 

body; 

(vi)  A company controlled by or associated with a religious 

body; 

(vii) A company that has been convicted by a court of any 

offense, whether involving moral turpitude or otherwise. 

 

(c) Proof of Property where Low Power Small Range Radio Service 

is intended to be operated: 

 

(i) For authorisation up to 30 days: The applicant entity 

shall be required to provide proof of right to use the land 

or property for which the low-power small-range radio 

broadcasting permission is being sought at the time of 

submitting initial application. 

(ii) For authorisation up to 5 years: The applicant entity 

shall provide proof of ownership of the 

property/premises. In case the property is not owned by 

the applicant, the authorisation of use of property shall 

be submitted on an annual basis.  
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7. Financial Conditions 

 

(1) The applicant entity shall be required to pay/furnish/deposit the 

following for obtaining service authorisation:  

(a) A non-refundable Processing Fee. 

(b) A one-time non-refundable Entry Fee, as applicable. 

(c) Furnish a Bank Guarantee/Performance Bank 

Guarantee, as applicable. 

(d) Security Deposit, as applicable. 

(e) Advance Authorisation Fee, as applicable. 

 

(2) The applicant entity shall be required to pay Authorisation Fee 

during the validity of authorisation, as applicable. 

 

(3) The applicant entity shall be required to pay Renewal Fee at the 

time of renewal of service authorisation, as applicable. 

 

(4) The quantum of Processing Fee, Entry Fee, Bank 

Guarantee/Performance Bank Guarantee, Security Deposit and 

Authorisation Fee and Renewal Fee are listed in Schedule-II. 

 

(5) The fee payable by the applicant entity along with the application 

for grant of authorisation shall be paid via the mode of payment 

as prescribed by the Central Government.  

 

8. Process of Application to obtain Service Authorisation101 

 

(1) An applicant entity shall submit application for ‘Grant of Service 

Authorisations’ through portal.  

 

(2) The applicant may apply for one or more service authorisations 

in the respective service area. 

 

 
101 The Process of application to obtain the service authorisation for Community Radio 

Stations is detailed separately in para 8(10). 
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(3) The online application shall be processed from the viewpoint of 

respective eligibility conditions of broadcasting service and shall 

be subject to clearance and approval by Ministry of Home Affairs 

(MHA), Ministry of External Affairs or any other agency, as 

applicable.  

 

(4) The applicant entity shall pay applicable non-refundable 

Processing Fee as prescribed in Schedule-II along with the 

application for grant of service authorisation(s). 

 

(5) The applicant entity shall ascertain their eligibility for the service 

authorisation(s) applied for, with utmost care and diligence.  

 

(6) The grant of authorisation(s) to the applicant entity shall be 

based on the claims, representations and submissions made by 

the applicant and duly certified by the authorised 

Official/Company Secretary/Statutory Auditor of the entity, as 

applicable. 

 

(7) If considered necessary for reasons to be recorded in writing the 

Central Government may cause inspection of the physical 

premise/location to ascertain the veracity, of the claims, made in 

the application. 

 

(8) The grant of authorisation(s) shall be subject to fulfilment of all 

eligibility conditions and other requirements. If deemed 

expedient, the Central Government may seek clarification before 

rejecting the application. 

 

(9) The Central Government shall prescribe the time period for 

payment of Entry Fee, furnishing of Bank 

Guarantee/Performance Bank Guarantee and Security Deposit 

for service authorisations, as applicable. 
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(10) Process of application for Community Radio Stations 

 

(a) An applicant entity shall submit application for grant of 

authorisation through online portal.  

 

(b) The online application shall be processed from the viewpoint 

of respective eligibility conditions of broadcasting service. 

 

(c) The applicant entity shall pay applicable non-refundable 

Processing Fee as prescribed in Schedule-II along with the 

application for grant of service authorisation(s). 

 

(d) The applicant entity shall ascertain their eligibility for the 

service authorisation(s) applied for, with utmost care and 

diligence.  

 

(e) The grant of authorisation to the applicant entity shall be 

based on the claims, representations and submissions made 

by the applicant and duly certified by the authorised 

Official/Company Secretary/Statutory Auditor of the entity, 

as applicable. 

 

(f) Based on the applications, the availability of frequency spot at 

the location proposed by the applicants in their respective 

application shall be assessed by the Central Government, who 

shall normally respond within a period of 3 months.  

 

(g) The geographical area (including the names of 

villages/institutions etc.) shall be clearly spelt out along with 

the location of the transmitter and antenna in the application 

form. 

 

(h) Before considering an application for grant of authorisation, 

in case of Private institutions/Organisations, requisite 

clearance from Ministries of Home Affairs, Defence shall be 
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sought, which should normally be given within a period of 3 

months by the respective Ministries. 

 

(i) The application for grant of service authorisation for 

Community Radio Stations shall be processed as per the 

procedure prescribed by the Central Government.  

 

(j) After receipt of Bank Guarantee as mentioned in Schedule-II, 

the applicant entity shall be granted authorisation by the 

Central Government for providing the specified service. 
 

 

9. Grant of Service Authorisations102:  

 

(1) On successful completion of application process, the entity shall be 

granted authorisation for the broadcasting service(s) under Section 

3(1)(a) of the Telecommunications Act, 2023, and issued ‘Service 

Authorisation Document’ as per format specified at Schedule-V.  

 

(2) While issuing ‘Service Authorisation Document’ to an entity for the 

first time, a Unique Service Authorisation Number (USAN) shall be 

allotted: 

 

Provided that in case, the Entity applied for more than one 

service authorisation, all service authorisation(s) granted to 

the Entity shall be linked to the same USAN allotted to the 

Entity: 

 

Provided further that in case an Authorised Entity, which 

already holds service authorisation(s) for broadcasting services 

under the Telecommunications Act, 2023, decides to obtain 

 
102 For IPTV service, only the terms and conditions for provisioning of service should be included in the 

Rules. Separate authorisation for providing IPTV service is not required under these Rules, as, it is 
already covered in the scope of authorisations for Unified Services, Access Services and Internet Services. 
In addition, cable television operators registered under the Cable Television Networks (Regulation) Act, 
1995 can also provide IPTV services within the scope of their registration, on submission of self-

declaration to the Central Government. 
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another service authorisation, such service authorisation shall 

also be linked to the same USAN already allotted to the Entity. 

 

(3) Grant of Service Authorisation does not confer any right to 

assignment and use of spectrum for which separate specific 

frequency assignment shall be required from the Central 

Government103.  

 

(4) Any person including an Authorised Entity intending to use 

spectrum shall require separate specific assignment of spectrum 

from the Central Government. Upon grant of service authorisation(s) 

for Teleports, TV channels DTH, HITS, DSNG, Community Radio, 

and Low Power FM Small Range Radio Service and any other service 

mentioned in Schedule I of the Telecommunications Act, 2023, the 

Authorised Entity shall be eligible to apply for frequency assignment 

under Section 4 of the Telecommunications Act, 2023. 

 

Provided that in case of ‘Terrestrial Radio Service’, a person or 

an entity or an Authorised Entity shall be entitled to participate 

in the auction on fulfilling the eligibility criteria as specified in 

the Notice Inviting Applications issued by the Central 

Government: 

 

Provided further that if such a person or an entity that has 

emerged as a successful bidder in spectrum auctions, does not 

hold authorisation under Section 3 of the Telecommunications 

Act, 2023, it shall have to apply for authorisation.  

 

(5) The Authorised Entity shall be required to comply with the Roll out 

Obligations for operationalization as specified in Schedule-III. 

 

(6) The Central Government may, for reasons to be recorded in writing, 

refuse to grant service authorisation: 

 

 
103 https://dot.gov.in/circulars/draft-telecommunications-assignment-spectrum-through-auction-
rules-2025  

https://dot.gov.in/circulars/draft-telecommunications-assignment-spectrum-through-auction-rules-2025
https://dot.gov.in/circulars/draft-telecommunications-assignment-spectrum-through-auction-rules-2025
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Provided that every such refusal shall be communicated to the 

applicant entity along with reasons for refusal. 

 

(7) If, at any time, any averment made or information furnished for 

obtaining the authorisation is found incorrect, the application and/ 

or the authorisation, if granted based on such application, may invite 

penalties and/or cancellation/withdrawal as maybe deemed fit by 

the Central Government. All the fees paid till such date shall stand 

forfeited. The security deposit shall be refunded, and the bank 

guarantee shall be returned after adjustment of outstanding dues, if 

any. 

 

10. Security Conditions 

 

The Central Government shall have the right to take over the service, 

equipment and network of the Authorised Entity or 

revoke/terminate/suspend the Authorisation either in part or in 

whole of the Service Area in the interest of National Security or in 

case of emergency or war or low intensity conflict or any other 

eventuality in public interest as declared by the Government of India. 

Any specific order or direction from the Central Government issued 

under such conditions shall be immediately applicable to the 

Authorised Entity without loss of time and shall be strictly complied 

with. The Central Government reserves the right to keep any area out 

of the operation zone of the service, if implications of security so 

require: 

Provided that any taking over or suspension of authorisation, 

issuance of an order and exclusion of an area, as described 

above shall neither be a ground of extension of Authorisation 

validity period or expansion of area in different corner or 

reduction of payable fee. However, the Authorisation Fee 

payable to the Central Government shall not be required to be 
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paid for the period for which the operation of the authorisation 

remains suspended in whole. 

 

11. Migration of existing service providers: The entity holding 

licenses/permissions etc. by whatever name called under the extant 

Indian Telegraph Act, 1885, who intend to migrate to the regime of 

service authorisation under the Telecommunications Act, 2023, shall 

be eligible to migrate to the respective service authorisation subject to 

the fulfilment of eligibility conditions. The procedure for migration of 

existing service providers is as follows:- 

 

(1) In case, the existing service provider intends to continue under the 

existing license/permission, the terms and conditions of existing 

license/permission issued earlier, shall continue to be applicable to 

them till the validity of license/permission or till it migrates to the 

authorisation framework, whichever is earlier. 

 

(2) Alternatively, if the existing service provider intends to migrate to the 

authorisation framework, in such a situation, the provisions 

contained in these Rules shall be applicable. 

 

(3) The entity intending to migrate shall submit an application on the 

portal. 

 

(4) The eligibility conditions specified for the grant of service 

authorisation(s) for the new applicant(s) shall be applicable to the 

entity intending to migrate. 

  

(5) Upon migration, the validity period shall be as prescribed under the 

authorisation regime for the respective service authorisation from the 

Effective date of Grant of Authorisation, irrespective of the validity 

period of the license/permission already held.  

 

(6) For migration to the service authorisation framework, the differential 

Entry Fee i.e., the Entry Fee applicable in which the Authorised 
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Entity is getting migrated minus Entry fee already paid by the 

Licensee/permission holder in the old regime shall be levied. In cases 

where the Entry Fee already paid by the Licensees/permission 

holders of the old regime exceeds the Entry Fee to be paid now for 

migration to new authorisation framework, there shall be no refund 

of the Entry Fee. 

Note: In case of broadcasting services, there is no change in the Entry 

Fee in the authorisation framework vis-à-vis to that in the old regime, 

therefore, the differential Entry Fee shall be ‘NIL’ and the service 

providers shall not be required to pay any differential Entry Fee for 

migration. 

 

(7) The Authorised Entity shall not be liable to pay Processing Fee. The 

Authorised Entity shall be liable to ensure furnishing of the Bank 

Guarantee and Security Deposit, and other applicable fees as 

prescribed in Schedule-II for the validity of authorisation. 

 

(8) In case an existing licensee/permission holder is holding spectrum, 

the treatment of the spectrum held by it shall be governed by the 

provisions contained in Section 4(8) and 4(9) of the 

Telecommunications Act, 2023, as applicable.  

  

(9) Roll out Obligations and any other liabilities including financial dues 

and treatment of violations for the pre-migration period and any 

penalties or financial disincentives associated with the existing 

license/permission, if applicable, should remain enforceable even 

after migration to the respective service authorisation under the 

Telecommunications Act, 2023. 
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Schedule-I 

Format for Certification of Net worth by Statutory 

Auditor/Chartered Accountant 

 

 

We have audited the Books of Accounts of M/s_______ for the financial 

year/period ended month-day-year _______ and certify that the “Net 

Worth” of M/s ______________ the Applicant Entity as on _______ is Rupees 

_______ (rupees in words). We further certify that the Net Worth of the 

Entity is computed as follows: 
 

S. No. Particulars Amount (in Rupees) 

1. Book Value of assets  

2. Book Value of fictitious and 

intangible assets 

 

3. Liabilities other than owner’s funds  

4. Net Worth {1-(2+3)}  

 

 
 

Place/Date                Signature 

(Statutory Auditor/Chartered Accountant) 
 

 

 

Note: 

Net Worth:  The excess of the book value of assets (other than fictitious 

and intangible assets of an enterprise over its liabilities. This is also 

referred to as Net assets or shareholder’s funds. 
 

Book Value of assets:  The amount at which an item appears in the books 

of account or financial statement. It does not refer to any particular basis 

on which the amount is determined. e.g. cost, replacement value etc. 
 

Fictitious assets:  Items grouped under the assets in a balance sheet 

which have no real value (e.g. The debit balance of the profit and loss 

account). 
 

Liabilities: The financial obligation of an enterprise other than owner’s 

funds. 
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Schedule-II 

 

Applicable Fees for Television Channel Broadcasting Services 
 

Service 
Processing Fee 

(in Rs.) 

Performance 
Bank Guarantee 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Annual  

Authorisation Fee* 

(in Rs.) 

Security Deposit 

(in Rs.) 

Uplinking of News and 

Current Affairs Channel 
10,000 per 

channel 
2 crore/channel 

 

10,000 per 

channel 

 

2 lakh/channel 4 lakh/channel 

Uplinking of Non-News and 

Current Affairs Channel 
10,000 per 

channel 
1 crore/channel 

10,000 per 

channel 
2 lakh/channel 4 lakh/channel 

Downlinking of News and 

Current Affairs Channel** 

 

10,000 per 

channel 

Not Applicable 
10,000 per 

channel 

Uplinked from India: 

5 lakh/channel 

Uplinked from India: 

 10 lakh/channel 

Uplinked from outside 

India:15 lakh/channel 

Uplinked from outside 

India: 30 lakh/channel 

Downlinking of Non-News and 

Current Affairs Channel** 
10,000 per 

channel 
Not Applicable 

10,000 per 

channel 

Uplinked from India:  

5 lakh/channel 

Uplinked from India:  

10 lakh/channel 

Uplinked from outside 

India: 15 lakh/channel 

Uplinked from outside 

India: 30 lakh/channel 

Ground-based 

Broadcasting of 

News and 

Current 

Affairs 

10,000 per 

channel 
2 crore/channel 

10,000 per 

channel 
7 lakh/channel 14 lakh/channel 
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Service 
Processing Fee 

(in Rs.) 

Performance 
Bank Guarantee 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Annual  

Authorisation Fee* 

(in Rs.) 

Security Deposit 

(in Rs.) 

a Television 

Channel*** 

Non-News 

and Current 

Affairs 

10,000 per 

channel 
1 crore/channel 

10,000 per 

channel 
7 lakh/channel 14 lakh/channel 

Teleport/Teleport Hub 10,000 per 

Teleport 

25 lakh/ 

Teleport 

10,000 per 

Teleport 
2 lakh/Teleport 4 lakh/Teleport 

Uplinking of Live 

event/news/footage by 

Foreign Channel/News Agency 

1,00,000 per 

day for Live 

telecast 

Not Applicable Not Applicable Not Applicable Not Applicable 

 
Note:  

* Annual Authorisation Fee paid after the due date shall attract late fee charges levied at simple interest rate of 1% per month. Incomplete month shall be considered 

as one month for the purpose of late fee calculation. 
 

** One time Registration Fee for downlinking of a television channel uplinked from other country(ies): Rs. 10 lakh. 
 

*** An entity holding an authorisation of ‘Television Channel Broadcasting’ for providing satellite-based broadcasting of a television channel (SBB) shall be allowed to 

switch to ground-based broadcasting service (GBB) for that television channel and vice-versa. In case, an existing GBB/SBB intends to use additional communication 

medium other than the permitted communication medium, i.e., a SBB intends to use terrestrial communication medium in addition to satellite medium or a GBB 

intends to use satellite medium in addition to terrestrial communication medium, the entity shall be required to seek permission by paying a processing fee of Rs. 

10000 and liable to pay applicable Annual Authorisation Fee  
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Applicable Fees for Other related Approvals/Intimations for  

Television Channel Broadcasting Services 
 

Approvals/Intimations Processing Fee (in Rs.) 

 

Approval for Purchase/Hiring and Use of DSNG equipment* 10,000 
 

Approval for Change of Satellite/Teleport 10,000 
 

Approval for Change of Category of a Television Channel 10,000 
 

Approval for Change of Name and Logo of a Television Channel 1 lakh 

Intimation for Live uplinking of an event by a Non-News and 
Current Affairs Channel 

National channel: Rs 1 lakh per channel per day 

Regional Channel: Rs 50,000 per channel per day 
Devotional channel: No fees for 

Devotional/Spiritual/Yoga content 
 

 

Note: The intimations for (i) Live telecast by a News and Current Affairs Channel, (ii) Change of language/mode of transmission, and (iii) 

Change in operational status, does not require any processing fee.  

Performance Bank Guarantee for approval for Purchase/Hiring and Use of DSNG equipment: Rs. 10 lakh/van 

Annual Permission Fee for uplinking of a foreign channel from Indian Teleport: Rs 2 lakh/channel  

Security Deposit for uplinking of a foreign channel from Indian Teleport: Rs 4 lakh/channel 
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Applicable Fees for Television Channel Distribution Services 
 

Service 
Processing Fee 

(in Rs.) 

Entry Fee 

(in Rs.) 

Bank Guarantee (BG)* 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Authorisation 

Fee** 

DTH 10,000 10 cr. 

5 crore or 20% of the Authorisation 

Fee for two quarters and other dues 

not otherwise securitized, whichever 

is higher. 

10,000 

3% of AGR, to be 

reduced to ‘zero’. 

No authorisation 

fee after the end 

of FY 2026-27 

HITS 10,000 10 cr. 5 cr. 10,000 Nil 

 

Note:  

*   The Bank Guarantee shall be required to be maintained during the entire duration of validity of Authorisation. 
 

** The Authorisation Fee of DTH Service has been aligned with the TRAI recommendations on ‘License Fee and Policy Matters of DTH Services’ dated 

21st August 2023. Authorised Entity shall be liable to pay Simple Interest @ 1% per month on the late payment of authorisation fee. 
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Applicable Fees for Radio Broadcasting Services 

 

Service 
Processing 

Fee 

(in Rs.) 

Bank 
Guarantee 

(in Rs.) 

Renewal Fee 
(in Rs.) 

Authorisation Fee 
(in Rs.) 

Terrestrial Radio 

Service* 

 

10,000 

 

Not Applicable* 10,000 

• 4% of AGR** for all the cities; 
 

• For NE states, Jammu & Kashmir and 
island territories: 2% of AGR for initial 
period of three years, thereafter same 

as above 

Community Radio 

Stations 
2500 25,000 2500 Not Applicable 

Low Power Small 

Range Radio Service 
1000 Not Applicable Not Applicable 

• Rs. 1000 for authorisation up to 30 
days. 

 

• Rs. 10,000 per annum for authorisation 
up to 5 years. 

 
Note 
*  Bank Guarantee is not applicable for grant of service authorisation for Terrestrial Radio Service. However, the Bank Guarantee and the Entry 

Fee shall be governed by the conditions of frequency assignment.  
 

** Based on TRAI Recommendations on ‘Issues related to FM Radio Broadcasting’ issued on 5th September 2023, wherein the Authority 
recommended to de-linked annual license fee from Non-Refundable One Time Entry Fee (NOTEF). 
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Schedule-III 
 

Roll out Obligations for The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services 

 

S. No. 
Type of Service 

Authorisation 
Roll Out Obligations 

Television Channel Broadcasting Services 

1. Television Channel Broadcasting 

i. Satellite-based 

broadcasting of a 

Television 

Channel 

• The Authorised Entity shall operationalise the authorised 

Television Channel within one year from the date of 

obtaining all necessary clearances from WPC and SMC. 
 

• In case the channel is not operationalised within the 

stipulated period, the authorisation shall be liable to be 

withdrawn and the PBG may be forfeited. 

 
 

ii. Ground-based 

broadcasting of a 

Television 

Channel 

• The Authorised Entity shall operationalise the authorised 

Television Channel within one year from the date of 

obtaining all necessary clearances. 
 

• In case the channel is not operationalised within the 

stipulated period, the authorisation shall be liable to be 

cancelled and the PBG may be forfeited. 

 
 

2. 

 

Teleport/ 

Teleport Hub 

 

• The Authorised Entity shall set up and commission 

Teleport/Teleport Hub either by establishing an uplink 

earth station in India or by using the SESG established by 

any SESG network authorisation holder in India and shall 

submit a report to the Central Government.  

• The Authorised Entity shall commision the 

teleport/teleport hub within one year from the date of 

obtaining all necessary clearances from WPC and SMC. 
 

• In case above obligation is not met within the stipulated 

period, the authorisation shall be liable to be withdrawn 

and the PBG may be forfeited. 
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S. No. 
Type of Service 

Authorisation 
Roll Out Obligations 

3. Other Approval 

i. DSNG • The Authorised Entity shall operationalise the DSNG 

within six months from the date the approval is granted by 

the Central Government. 

 

• In case the DSNG van is not operationalised within six 

months, the approval shall be liable to be withdrawn and 

the PBG may be forfeited. 

Television Channel Distribution Services 

4. Direct-to-Home 

(DTH) Service 

• The Authorised Entity shall set up and commission its 

DTH platform either by establishing an uplink earth 

station in India or by using the SESG established by any 

SESG network authorisation holder in India and shall 

submit a report to the Central Government. 
 

• In case the above obligations are not met within one year 

from the date of issue of the SACFA clearance by WPC, the 

authorisation shall be liable to be withdrawn, and the BG 

may be forfeited. 

5. Head-end In The 

Sky (HITS) 

Service 

• The Authorised Entity shall set up and commission its 

HITS platform either by establishing an uplink earth 

station in India or by using the SESG established by any 

SESG network authorisation holder in India and shall 

submit a report to the Central Government. 
 

• In case the above obligations are not met within one year 

from the date of issue of the SACFA clearance by WPC, the 

authorisation shall be liable to be withdrawn, and the BG 

may be forfeited. 

Radio Broadcasting Services 

6. Terrestrial Radio 

Service 

Roll Out Obligations shall be linked with assignment of 

frequency spectrum and the conditions specified in the NIA/IM 

for auction of spectrum or any other guidelines/instructions 
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S. No. 
Type of Service 

Authorisation 
Roll Out Obligations 

issued by Central Government from time to time shall be 

applicable. 
 

7. Community 

Radio Stations 

(CRS) 

• The Authorised Entity shall set up and commission CRS 

within one year of issue of grant of service authorisation. 
 

• In case of failure to commission the CRS within the 

stipulated period, the entity may seek permission for 

extension of time for another 3 months stating the reasons 

thereof. The request for extension of time for 

commissioning of CRS may be considered on a case-to-

case basis. 
 

• In case the above obligations are not met within the 

stipulated time, the authorisation shall be liable to be 

withdrawn, and the BG may be forfeited. 
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Schedule-IV 

 

Proforma for Performance Bank Guarantee 

(To be furnished by the entity seeking authorisation under Television Channel 

Broadcasting Services) 

 

To  

The President of India  

_________________ 

__________________ 

 

In consideration of the President of India acting through the 

Competent Authority in the Ministry of Information and Broadcasting 

(hereinafter referred to as ‘the Central Government’ or ‘the Authority’) 

having agreed to grant a ‘Service Authorisation’ for provision of 

……………… Service in the ………… Service Area or an ‘Approval’ for 

purchase/ hiring and use of DSNG equipment to M/s _______________ of 

____________________________________  (hereinafter called ‘the Applicant 

Entity’ or ‘the Authorised Entity’ or ‘the said Entity’) to provide the 

authorized service(s) (hereinafter called ‘the Service’) in the _______ Service 

area or ______________  as per Letter of Intent/ Unique Service 

Authorisation No. ____________________ dated __________ (hereinafter 

called ‘the said authorisation’/ ‘the said approval’) in accordance with the 

Broadcasting (Grant of Service Authorisations) Rules, 2025, and the 

Broadcasting (Televisional Channel Broadcasting, Televisional Channel 

Distribution, and Radio Broadcasting) Services Rules, 2025, which, inter-

alia, provides for production of a Bank Guarantee to the extent of 

Rs.__________________ (in words _________________________) for the service 

authorisation/approval by way of security for the due observance and 

performance of obligations contained in the said Rules as well as 

compliance to the conditioned prescribed in the said Rules.   
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WHEREAS We _______________ (indicate the name and address and other 

particulars of the Bank) (hereinafter referred to as ‘the Bank’) at the 

request of the Applicant/Authorised Entity hereby irrevocably and 

unconditionally guarantee to the Central Government that the said Entity 

shall render all necessary and efficient services, which may be required to 

be rendered by the said Entity in connection with and/or for the 

performance of obligations contained in the said Rules and compliance 

thereof and further guarantees that the service, which shall be provided 

by the said Entity under the said authorisation/approval, shall be actually 

performed in accordance with the said Rules to the satisfaction of the 

Authority.  

2. NOW, THEREFORE, We, the Bank, hereby undertake to pay to the 

Central Government an amount not exceeding Rs…… (Rupees……only) 

against first written demand of the Authority and without cavil, demur or 

argument by reason of any contravention or non-compliance of the said 

Rules by the said Entity including failure to extend the validity of this 

guarantee or to give a fresh guarantee in lieu of the existing one.  

3.  We, the Bank hereby, in pursuance of the terms of the said 

authorisation/approval, absolutely, irrevocably and unconditionally 

guarantee as primary obligor and not merely as surety the payment of an 

amount of Rs._________________________ (Rupees _____________________ 

Only) to the Authority to secure due and faithful performance by the said 

Entity of all his/their obligations under  the said authorisation/approval.  

4. We, the Bank hereby also undertake to pay the amounts due and 

payable under this guarantee without any demur, merely on a demand 

from the Authority stating that the amount claimed is by reason of breach 

by the said Entity of any of the terms or conditions of the said 

authorisation/approval or by reason of the said Entity’s failure to perform 

any of it’s obligations under the said Rules, without needing the Authority 

to prove or to show grounds  or reasons for demand for the sum specified 

herein. 

5. We, the Bank, hereby agree that the decision of the Authority as to 

whether the said Entity has failed to or neglected to perform or discharge 
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his duties and obligations contained in the said Rules as aforesaid and/or 

whether the service is free from deficiencies and defects and is in 

accordance with or not of the said Rules and as to the amount payable to 

the Authority by the Bank hereunder shall be final and binding on the 

Bank.  

6.  WE, THE BANK, DO HEREBY DECLARE AND AGREE that: 

(a) the Guarantee herein contained shall remain in full force and effect 

for entire currency of the authorisation/approval from the date 

hereof and that it shall continue to be enforceable till all the dues of 

the Authority and by virtue of the said authorisation/approval have 

been fully paid and its claims satisfied or discharged or till Authority 

satisfies that the terms and conditions of the said 

authorisation/approval or the said Rules have been fully and 

properly carried out by the said Entity and accordingly discharged 

this guarantee.  

(b) the Authority shall have the fullest liberty without our consent and 

without affecting in any manner our obligations hereunder to vary 

any of the terms and conditions of the said authorisation/approval 

or to extend time of performance of any obligations by the said Entity 

from time to time or to postpone for any time or from time to time 

any of the powers exercisable by the Authority against the said 

Entity and to forbear or to enforce any of the terms and conditions 

relating to the said authorisation/approval  and we shall not be 

relieved from our liability by reason of any variation or extension 

being granted to the said Entity or forbearance act or omission on 

the part of the Authority or any indulgence by the Authority to the 

said Entity or to give such matter or thing whatsoever which under 

the law relating to sureties would but for this provision, have effect 

of so relieving us.  

(c) any claim which we have against the said Entity shall be subject 

and subordinate to the prior payment and performance in full of all 

the obligations of us hereunder and we will not without prior written 

consent of the Authority exercise any legal right or remedy of any 



357 
 

kind in respect of any such payment or performance so long as the 

obligations of us hereunder remains owing and outstanding.  

(d) this Guarantee shall be irrevocable and the obligations of us herein 

shall not be conditional of any prior notice by us or by the said 

Entity. 

7. We the Bank undertake not to revoke this Guarantee during its 

currency except with the previous consent of the Authority in writing.  

8.  We, the Bank agree that this guarantee may be invoked on a number 

of occasions for part amounts, with the balance standing in favour of the 

Authority, but so that the total amount payable hereunder shall not 

exceed Rs………………………………. In case where the Bank Guarantee 

issuing branch is not located at the station/city as required by the 

Authority any notice for invocation, sent by the Authority through 

electronic mail to the branch of the Bank issuing this Guarantee, with an 

ink signed copy to a local branch, namely …………. (to be designated by 

the bank at station/city prescribed by the Authority) within the validity 

period shall be deemed to be a valid notice on the Bank for invocation of 

this Bank Guarantee.  

9.  Notwithstanding anything contained above, our liability, under the 

Guarantee shall be restricted to Rs…… and our Guarantee shall remain 

in force until……. (initial period of validity of the guarantee) from the date 

hereof.  

10. In special cases, this guarantee shall be renewed, at least, one 

month prior to its expiry to ensure that it remains valid till the expiry of 

the validity period of authorisation/approval or until 28 days after the date 

of issue of the defect liability certificate by the Central Government, 

whichever is later. 

for  
(Name of the Bank)  

Dated______ day ________of ________ 20xx    

 
Witnesses:  

1…………………………..  
……………………………  
……………………………  

……………………………  

2…………………………..  
……………………………  
……………………………  

……………………………  
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Proforma for Bank Guarantee  

(To be furnished by the entity seeking authorisation under Television Channel 

Distribution Services/Radio Broadcasting Services) 

 

To, 

The President of India 

______________________ 

______________________ 

______________________ 

 

In consideration of the President of India, acting through the Competent 

Authority in the Ministry of Information & Broadcasting (hereinafter 

referred to as the “Central Government”), having agreed to grant a service 

authorisation to [M/s ______________ ] (hereinafter referred to as the 

“Authorised Entity”) for provisioning of the Television Channel 

Distribution Service/Radio Broadcasting Service, in accordance with the 

terms and conditions contained in the Broadcasting (Grant of Service 

Authorisations) Rules, 2025 and the Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio Broadcasting) 

Services Rules, 2025. 

 

2. AND WHEREAS the Authorised Entity has agreed to furnish to the 

Central Government a bank guarantee in the sum of ₹ [Amount in 

Figures____________] ([Amount in Words___________________]) to secure the 

due performance and observance of all obligations, terms and conditions 

specified in the said Rules. 

 

3. AND WHEREAS we, [Bank Name], a [scheduled bank] having its 

head office at [Bank Address] and a branch at [Branch Address], 

(hereinafter referred to as “the Bank”), at the request of the Authorised 

Entity, hereby provide this guarantee for the sum of ₹ [Amount in Figures] 

([Amount in Words]) to the Central Government. 
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4. NOW, THEREFORE, we, [Bank Name], hereby irrevocably and 

unconditionally guarantee to the Central Government that the Authorised 

Entity shall observe and perform all of its obligations, duties, and 

responsibilities prescribed in the said Rules, for provisioning of the 

Broadcasting (Television Channel Distribution/Radio Broadcasting) 

Services, to the satisfaction of the Central Government. 

 

5. We, the Bank, guarantee to pay the Central Government upon 

demand and without any objection, delay, or protest, any sum or sums 

not exceeding ₹ [Amount in Figures_____________] (₹ [Amount in 

Words______________]) upon the first written demand by the Central 

Government. Such demand shall be conclusive and binding, and no 

further proof of default or failure to perform by the Authorised Entity shall 

be required. 

 

6. This guarantee is absolute and unconditional. We are the primary 

obligor and shall be directly responsible for the obligations of the 

Authorised Entity. The Grantor may enforce this guarantee against us 

without having to proceed against the Authorised Entity first. We further 

waive any defence based on the absence of any failure of the Authorised 

Entity to perform or discharge its obligations prescribed in the said Rules. 

 

7. Any change in the terms & conditions contained in the said Rules, 

including extensions of time for performance or any indulgence granted to 

the Authorised Entity, shall not affect our liability under this guarantee. 

This guarantee is not conditional on any prior notice or demand by the 

Central Government and shall remain in full force and effect despite any 

such changes or extensions. 

 

8. This guarantee shall be irrevocable and shall remain valid for a 

period of [Specify Duration,_________] from the date of issue. The Bank’s 

obligations shall continue to remain in effect until all the dues of the 
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Central Government under the said Rules have been fully discharged, or 

until the Central Government informs the Bank in writing that all the 

terms and conditions contained in the said Rules have been properly and 

fully fulfilled. Upon such notification, the Bank shall be released from its 

obligations under this guarantee. 

 

9. The Bank agrees that the Central Government may, without the 

consent of the Bank, modify, extend, or vary the terms and conditions 

contained in the said Rules, and such modifications shall not release the 

Bank from its obligations under this guarantee. Any delay, forbearance, 

or indulgence granted by the Central Government to the Authorised Entity 

shall not discharge or affect the Bank’s liability. 

 

10. This guarantee shall not be discharged or affected by any change in 

the name, constitution, or address of the Bank or the Authorised Entity. 

The Bank’s liability under this guarantee shall continue in full force until 

the expiration of the service authorisation or until the guarantee is 

formally discharged by the Central Government. 

 

11. In the event that the Bank has any claims against the Authorised 

Entity, such claims shall be subordinate to the prior payment and 

performance of all obligations under this guarantee. The Bank will not, 

without the prior written consent of the Central Government, exercise any 

right or remedy against the Authorised Entity for such claims while the 

obligations under this guarantee remain outstanding. 

 

12. This guarantee shall be governed by and construed in accordance 

with the laws of India, and the Bank agrees to submit to the jurisdiction 

of the courts of New Delhi for the enforcement of this guarantee. 
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IN WITNESS WHEREOF, we have executed this Bank Guarantee on this 

[Day] of [Month], [Year]. 

         For and on behalf of [Bank Name]: 

 

Signature: _______________________ 

Name of Authorised Signatory: _______________________ 

Designation: _______________________ 

Branch: _______________________ 

Seal: _______________________ 

 

Witnesses: 

1. Name: _______________________ 

Occupation: 

_______________________ 

Address: _______________________ 

Signature: _______________________ 

2. Name: _______________________ 

Occupation: 

_______________________ 

Address: _______________________ 

Signature: _______________________ 
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Schedule-V 

 

       Format for Grant of Service Authorisation Document 
 

 

 

*Entity Category may include: Company/LLP/Autonomous bodies/State Agricultural Universities 

(SAU)/Indian Council of Agricultural Research (ICAR) institutions/Krishi Vigyan Kendras/Civil 
Society Organisations/Voluntary Organisations/Not for profit organisations set up by self-help 
groups (SHGs) and Farmer Producer Organisations/Non-Government Organisation/Government 
Organisation/Educational Institute/Public Charitable Trust/Registered Society/Resident 
Welfare Association 

 

 

 

GOVERNMENT OF INDIA 

MINISTRY OF INFORMATION AND BROADCASTING 
 

AUTHORISATION TO PROVIDE BROADCASTING SERVICES 
 

[under Section 3(1)(a) of the Telecommunications Act, 2023 and 

subject to 

The Broadcasting (Grant of Service Authorisations) Rules and 

The Broadcasting (Television Channel Broadcasting, Television 

Channel Distribution, and Radio Broadcasting) Services Rules] 
 

Unique Service Authorisation Number (USAN): __________ 

Issue Date: [DD/MM/YYYY]                Valid Up to: [DD/MM/YYYY] 

Details of Authorised Entity: 

      Entity Category*:______________  

      Name of Entity:  ___________________ 

 CIN/LLPIN/Registration Number: _________ 

 Date of Incorporation/Registration: ___________ 

      Address: ________________ 

 

Name of the Service: ________________ 

Service Area: ______________ 

[Service specific Additional Information Overleaf] 
Date: ________ 
 

 

Signature of the Officer of the Central Government: 

________________ 

(On behalf of the President of India) 
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Additional Information Overleaf 
 

 

 
104 As per TRAI Recommendations dated 8th July on ‘Listing of television channels in Electronic 

Programme Guide and Upgradation of DD Free Dish platform to an Addressable System’ 
 

‘The Authority recommends that Ministry of Information and Broadcasting (MIB) should seek 

information from broadcasters about primary language of their television channel and sub-genre 

of every non-news channel (as per Regulation 18(1) of Interconnection Regulation 2017 (as 

amended) notified by the Authority) while giving permission to each channel. The Authority also 

recommends that the information so obtained may be displayed on Broadcast Seva portal of MIB 

so as to enable the distributors to arrange each channel in EPG accordingly.’ 

 

1. Television Channel Broadcasting  

a. Name of the TV Channel(s) 

b. Category of the TV Channel(s)  

c. Language and Genre of the TV Channel(s)104 

i. Primary Language  

ii. Sub-genre for non-news channel(s)  

d. Logo of the TV Channel(s) 

e. Mode of Transmission of TV Channel(s) 

f. Name of the Teleport and Satellite [Satellite-based 

Broadcasting] 

g. Terrestrial Medium used [Ground-based 

Broadcasting] 

h. List of Board of Directors/Partners   

Any other essential details as deemed necessary by 

the Central Government 
 

2. News Agency for Television Channel(s)  

a. Name of the Teleport 

b. Name of the Satellite 

c. List of Board of Directors/Partners 

Any other essential details as deemed necessary by 

the Central Government  
 

3. Teleport/Teleport Hub 

a. Location of the Teleport  

b. Name of the Satellite 

c. Frequency Band. 

d. List of Board of Directors/Partners  

Any other essential details as deemed necessary by 

the Central Government 

 

4. Uplinking of Live event/news/footage by Foreign 

Channel/News Agency 

a. Name and Location of the Teleport 

b. Name of the Satellite 

c. Frequency Band 

d. List of Board of Director/Partners 

Any other essential details as deemed necessary by 

the Central Government 
 

 

5. Direct-to-Home (DTH)/Headend in the Sky (HITS) 

Service 

a. Headend Location 

b. List of Board of Directors/Partners 

Any other essential details as deemed necessary by 

the Central Government 
 

 

6. Terrestrial Radio Service 

a. Name(s) of the Channel 

b. List of Board of Directors/Partners 

Any other essential details as deemed necessary by 

the Central Government 
 

 

7. Community Radio Stations  

a. Name(s) of the Channel  

b. Broadcast Frequency  

c. Location of station/transmitter 

d. List of Key Managerial Personnel 

Any other essential details as deemed necessary by 

the Central Government  
 

 

8. Low Power Small Range Radio Service  

a. Approved frequency of operation 

b. Approved cities/Location for operation 

c. List of Key Managerial Personnel 

Any other essential details as deemed necessary by 

the Central Government  
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Annexure-III  

Terms and Conditions for The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services 

INDEX 

 

Part Description Page 

No. 

Part-I Section 1: Common Terms and Conditions for the Broadcasting 

(Television Channel Broadcasting, Television Channel 

Distribution, and Radio Broadcasting) Services 

365 

Part-II  

 

 

 

Specific Terms and Conditions for provision of Broadcasting 

Services 

396 

Section 1: Television Channel Broadcasting Services 

Section 1.1: Television Channel Broadcasting 

Sub-Section 1.1A: Satellite-based Broadcasting of a Television 

Channel 

A. Uplinking of a Television Channel 

B. Downlinking of a Television Channel  

C. Uplinking & Downlinking of a Television Channel 

Sub-Section 1.1B: Ground-based Broadcasting of a Television 

Channel 

Section 1.2: News Agency for Television Channel(s) 

Section 1.3: Teleport/Teleport Hub 

Section 1.4: Uplinking of Live event/news/footage by Foreign 

Channel/News Agency 

Section 1.5: Other related Approvals/Intimations 

396 

Section 2: Television Channel Distribution Services 

Section 2.1: DTH Service and HITS Service 

Section 2.2: Internet Protocol Television (IPTV) Service 

425 

Section 3: Radio Broadcasting Services 

Section 3.1: Terrestrial Radio Service 

Section 3.2: Community Radio Stations 

Section 3.3: Low Power Small Range Radio Service 

438 

, 
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PART-I 
 

SECTION 1: COMMON TERMS AND CONDITIONS FOR  

THE BROADCASTING (TELEVISION CHANNEL BROADCASTING, 

TELEVISION CHANNEL DISTRIBUTION, AND RADIO 

BROADCASTING) SERVICES 

 

1. Definitions– In these Rules, unless the context otherwise requires, the 

different terms and expression used shall have the meaning assigned 

to them in the following paragraphs. Further, the words and 

expressions not defined in the Rules but defined in the Cable Television 

Networks (Regulation) Act, 1995, the Telecom Regulatory Authority of 

India Act, 1997, the Telecommunications Act, 2023, and Rules and 

Regulations made thereunder, shall have the meanings respectively 

assigned to them in the said Acts: 

 

(1) “Addressable System” means an electronic device (which 

includes hardware and its associated software) or more than one 

electronic device put in an integrated system through which 

transmission of programmes including re-transmission of signals 

of television channels can be done in encrypted form, which can 

be decoded by the device or devices at the premises of the 

subscriber within the limits of the authorization made, on the 

choice and request of such subscriber, by the distributor of 

television channels; 

 

 

(2) “Authorisation” means a permission, by whatever name called, 

granted under the Telecommunications Act, 2023 for:- 

(i) providing telecommunication services; 

(ii) establishing, operating, maintaining or expanding   

telecommunication networks; or 

(iii) possessing radio equipment; 

 

(3) “Authorisation Fee” means a fee payable by Authorised Entity at 

prescribed intervals and rates for the period of the authorisation; 
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(4) “Authorised Entity” means a person holding an authorisation 

under Section 3 of the Telecommunications Act, 2023; 

 

(5) “Broadcaster” means a person or a group of persons, or body 

corporate, or any organization or body who, after having obtained, 

in its name, authorisation from the Central Government, is 

providing programming services; 
 

 

(6) “Broadcasting Services” means the dissemination of any 

programme(s) through terrestrial or satellite communication 

medium or a combination of both, intended to be received by the 

users, either directly or indirectly and all its grammatical 

variations and cognate expressions shall be construed 

accordingly; 

 

(7) “Capital Contribution” of a partner means and may consists of 

tangible, movable or immovable or intangible property or other 

benefit to the Limited Liability Partnership, including money, 

promissory notes, other agreements to contribute cash or 

property, and contracts for services performed or to be performed. 

 

(8) “Company” means a company defined under the Companies Act,  

2013; 

 

(9) “Conditional Access System (CAS)” means a system used in 

digital satellite and terrestrial broadcasting to control access to 

broadcast content in a digital addressable system. CAS encrypts 

the content for secure delivery of channel(s) to restrict reception 

by authorised user only; 

 

(10) “Designated Partner” means a person as defined in clause (j) of 

section 2 of the Limited Liability Partnership Act, 2008; 

 

(11) “Devotional Channel” means a television channel, which 

predominantly broadcasts devotional/spiritual/yoga content, as 

identified by the Central Government; 
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(12) “Digital Satellite News Gathering (DSNG)”  means and refers to 

electronic technology/equipment that enables an authorised 

entity to gather content for broadcasting from remote locations 

outside of a television studio using satellite communication 

medium; 

 

(13) “Director” of a company means a Managing Director, Whole time 

or Executive Director but does not include an Independent 

Director, as per the Companies Act, 2013; 

 

(14) “Distribution Service Provider (DSP)” shall mean ‘Distribution 

Platform Operator (DPO)’ and includes Direct-to-Home (DTH) 

service provider, Head-end In The Sky (HITS) service provider, 

Internet Protocol Television (IPTV) service provider, Multi-System 

Operator (MSO) or any other service provider engaged in 

distribution of programme(s)/television channel(s) to the users; 

 

(15) “Digital Satellite News Gathering (DSNG)” means and refers to 

a satellite based electronic technology/equipment that allows a 

Television Channel/Teleport/Teleport Hub to broadcast from 

remote location outside of a television studio; 

 

(16) “Direct-to-Home Service (DTH Service)” means re-transmission 

of signals of television channels and transmission of ‘Platform 

Services’, by using a satellite system, directly to user without 

passing through an intermediary such as local cable operator or 

any other distributor of television channels; 

 

(17) “Effective date of Authorisation” means the date which is so 

specified in the Authorisation document. 

 

(18) “Electronic News Gathering (ENG)” means and refers to 

electronic technology/equipment  that allows a Television 

Channel/Teleport/Teleport Hub/news reporter to broadcast from 

remote locations outside of a television studio using terrestrial 

communication medium;  
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(19) “Entry Fee” means a non-refundable fee required to be paid by 

the applicant entity to the Central Government for grant of service 

authorisation; 

 

(20) “Financial year” means the period starting from 1st day of April 

of a year and ending on the 31st day of March of succeeding year; 

 

(21) “Ground-based Broadcasting” means providing programming 

services through terrestrial communication medium using 

ground infrastructure (other than satellite-based communication 

medium) for delivery of programme(s)/television channel(s) to the 

distributors of television channels; 

 

(22) “Ground infrastructure” means the facilities and systems 

comprised of communication network nodes (e.g. switches, 

routers, servers and/or transmission systems, etc.) and the 

means to connect them (e.g., wireline (cable/fibre) including 

underground cable/fibre, etc.) or wireless (e.g. 

cellular/microwave/Wi-Fi, etc.)/internet/cloud, etc. for the 

purpose of communication between two points; 

 

(23) “Head-end In The Sky Service (HITS Service)” means 

transmission of programmes including re-transmission of signals 

of television channels by using satellite system either to 

intermediaries like Local Cable Operator(s) or Multi-System 

Operator(s) or to the user using its own cable networks; and/or 

to provide infrastructure facility to one or more MSO(s)/Cable 

Operator(s); 

 

(24) “Internet Protocol Television Service (IPTV Service)”means 

delivery of multi-channel television programmes in addressable 

mode by using Internet Protocol over a closed network of one or 

more service providers; 

 

(25) “Key Managerial Personnel” means a person defined under sub-

section (51) of Section 2 of the Companies Act, 2013; 
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(26) “Local Cable Operator (LCO)” means a person registered under 

Rule 5 of the Cable Television Networks Rules, 1994; 

 

(27) “Limited Liability Partnership (LLP)” means a Limited Liability 

Partnership registered under the Limited Liability Partnership 

Act, 2008; 

 

(28) “Message” means any sign, signal, writing, text, image, sound, 

video, data stream, intelligence or information sent through 

telecommunication; 

 

(29) “Multi-System Operator (MSO)” means a cable operator who has 

been granted registration under Rule 11 of the Cable Television 

Networks Rules, 1994 and who receives a programming service 

from a broadcaster and re-transmits the same or transmits his 

own programming service for simultaneous reception either by 

multiple subscribers directly or through one or more local cable 

operators; 

 

(30) “National Channel” means a television channel other than a 

regional channel or a devotional channel; 

 

(31) “News Channel” means a television channel, which 

predominantly telecast ‘News and Current Affairs’ content 

programmes; 

 

(32) “Non-news Channel” means a television channel other than a 

news channel; 

 

(33) “Non-operational Channel” means a channel, whose signal is 

not being broadcast in India for a continuous period of sixty days, 

other than for reasons of suspension by the Central Government; 

 

(34) “Person” shall include an individual, any company or association 

or body of individuals, whether incorporated or not, by 

whatsoever name called or referred to; 
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(35) “Platform Services (PS)” are programmes transmitted by the 

Distribution Service Provider(s) exclusively to their own 

subscribers and shall not include Doordarshan channels or any 

other television channels authorised by the Central Government. 

PS shall not include foreign television channels that are not 

registered in India; 

 

(36) “Portal” refers to the portal which may be notified by the Central 

Government for digital implementation of these Rules in 

accordance with the Section 53 of the 

Telecommunications Act, 2023; 

 

(37) “Programme” means any message which is transmitted using a 

terrestrial or satellite communication medium or a combination 

of both, intended to be received by the user, and includes but not 

limited to- 
  

(i) exhibition of films, features, dramas, documentaries, 

advertisement and serials;  

(ii) News & Current Affairs, Non-News & Current Affairs, 

educational content;  

(iii) any audio or visual or audio-visual live performance or 

presentation or pre-recorded content;  

and the expression “Programming Services” shall be construed 

accordingly; 

 

(38) “Radio Broadcasting Services” means and includes ‘Terrestrial 

Radio Service’, ‘Community Radio Stations’ and ‘Low Power Small 

Range Radio Service’ or any other service as notified by the 

Central Government from time to time; 

 

(39) “Radio Channel” refers to a channel, which has been granted 

authorisation for ‘Terrestrial Radio Service’ or ‘Community Radio 

Stations’ by the Central Government;  
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(40) “Radio Equipment” means telecommunication equipment used 

or capable of use for telecommunication by means of Hertzian or 

radio waves; 

 

(41) “Radio Waves” means electromagnetic waves of frequencies 

propagated in space without any artificial guide; 

 

(42) “Regional Channel” means a television channel, not being a 

devotional channel, which is broadcast in an Indian language, 

other than English or Hindi language; 

(43) “SACFA” shall mean “Standing Advisory Committee for Frequency 

Allocation”; 

 

(44) “SATCOM Monitoring Centre (SMC)” refers to the Division 

created under Central Government for operational control and 

monitoring of satellite communication services in accordance with 

decision of INSAT Coordination Committee. SATCOM means 

Satellite telecommunications; 

 

(45) “Satellite-based Broadcasting” means providing programming 

service using satellite-based communication medium for delivery 

of channels to the distributors of television channels; 

 

(46) “Shareholding Pattern” means the number of equity shares of a 

company held by various shareholders; 

 

(47) “Spectrum” means the range of frequencies of Hertzian or radio 

waves; 

 

(48) “Set Top Box (STB)” means a device, which is connected to or is 

part of a television receiver and which enables a subscriber to 

view subscribed channels; 

 

(49) “Shareholding Pattern” means the number of equity shares of a 

company held by various shareholders; 

 

(50) “Spectrum” means the range of frequencies of Hertzian or radio 

waves; 
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(51) “Subscriber Management System (SMS)” means a system or 

device which stores the subscriber records and details with 

respect to name, address and other information regarding the 

hardware being utilized by the subscriber, channels or bouquets 

of channels subscribed by the subscriber, price of such channels 

or bouquets of channels as defined in the system, the activation 

or deactivation dates and time for any channel or bouquets of 

channels, a log of all actions performed on a subscriber’s record, 

invoices raised on each subscriber and the amounts paid or 

discount allowed to the subscriber for each billing period; 

 

(52) “TEC” means ‘Telecommunication Engineering Centre’, 

Department of Telecommunications, Central Government;  

 

(53) “Teleport” means an earth station facility from where multiple 

television channels carrying audio, video content can be uplinked 

to a satellite on permitted frequency band as per the provisions of 

Section 4 of the Telecommunications Act, 2023;  

 

(54) “Teleport Hub” means set-up of teleports for uplinking of 

television channels, where multiple antennas are installed for two 

or more satellites; 

 

(55) “Television Channel Broadcasting Services” means and 

includes ‘Television Channel Broadcasting’, ‘News Agency for 

Television Channel(s)’, ‘Teleport/Teleport Hub’, ‘Uplinking of Live 

event/news/footage by Foreign Channel/News Agency’ services 

or any other service as notified by the Central Government from 

time to time; 

 

(56) “Television Channel” refers to a channel, which has been 

granted authorisation for ‘Television Channel Broadcasting’ by 

the Central Government; 

 

(57) “Television Channel Distribution Services” means and 

includes ‘Direct-to-Home Service’, ‘Head-end In The Sky Service’ 
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and ‘Internet Protocol Television Service’ or any other service as 

notified by the Central Government from time to time; 

 

(58) “Terrestrial Communication Medium” means a communication 

medium using ground infrastructure, which includes but not 

limited to wireline (e.g. cable/fibre, etc.)/wireless (e.g. 

cellular/microwave/Wi-Fi, etc.)/internet/cloud or any other 

equipment/system other than satellite medium; 

 

(59) “TRAI” means ‘Telecom Regulatory Authority of India’ constituted 

under the Telecom Regulatory Authority of India Act, 1997 as 

amended from time to time; 

 

(60) “User” means a natural or legal person using or requesting a 

telecommunication service, but does not include person providing 

such telecommunication service or telecommunication network; 

 

 

(61) “Unique Service Authorisation Number (USAN)” means a 

unique alpha numeric service number allotted to an entity during 

grant of authorisation. One or more service authorisation(s) 

granted to an entity should be linked to the USAN allotted to such 

entity; 

 

(62) “Vertical integration” means a common entity, which can be a 

Broadcaster itself or a stakeholder having ‘control’ over the 

Broadcaster, “controls” a DSP in the same relevant market and 

vice versa. An entity (E1) is said to ‘Control’ another entity (E2) 

and the business decisions thereby taken, if E1, directly or 

indirectly through associate companies, subsidiaries and/or 

relatives:  

(a) Owns at least twenty per cent of total share capital of E2. 

In case of indirect shareholding by E1 in E2, the extent of 

ownership would be calculated using the multiplicative rule. 

For example, an entity who owns, say, 30% equity in 

Company A, which in turn owns 20% equity in Company B, 
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then the entity’s indirect holding in Company B is calculated 

as 30% * 20%, which is 6%.; Or  

(b) exercises de jure control by means of:  

(i) having not less than fifty per cent of voting rights in E2; Or  

(ii) appointing more than fifty per cent of the members of the 

board of directors in E2; Or  

(iii) controlling the management or affairs through decision-

making in strategic affairs of E2 and appointment of key 

managerial personnel; Or  

(c) exercises de facto control by means of being a party to 

agreements, contracts and/or understandings, overtly or 

covertly drafted, whether legally binding or not, that enable 

the entity to control the business decisions taken in E2, in 

ways as mentioned in (b) (i) (ii) and (iii) above.  

For this purpose:  

The definitions of ‘associate company’, ‘subsidiary’ and 

‘relative’ are as given in the Companies Act 2013.  

An ‘entity’ means individuals, group of individuals, 

companies, firms, trusts, societies and undertakings. 

 

(63) “Working journalist” shall have the same meaning as assigned 

to it under the Occupational Safety, Health and Working 

Conditions Code, 2020; 

 

(64) “WPC” means ‘Wireless Planning and Coordination’, Department 

of Telecommunications, Central Government. 
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2. Assignment and use of Spectrum  

 

(1) Assignment of spectrum for Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services shall be in accordance with Section 4 of the 

Telecommunications Act, 2023.  

 

(2) Any person, including the Authorised Entity intending to use 

spectrum shall require an assignment from Central Government. On 

application by the person, the WPC, shall assign frequency as per 

Section 4 of the Telecommunications Act, 2023, subject to fulfilment 

of necessary terms and conditions. 

 

(3) The Authorised Entity shall be required to obtain SACFA clearance 

from WPC before use of spectrum assigned to it. 

 

(4) The Authorised Entity shall adhere to the terms and conditions laid 

down by the Ministry of Communications; and the Authorised Entity 

shall be required to make payment for spectrum-related charges to 

WPC, as applicable.  

 

(5) The Authorised Entity shall utilise satellite resources authorized 

by IN-SPACe105, as applicable.  

 

3. Equity Holding and Management Control 

 

(1) Any change in the equity structure, amendment in the shareholder 

agreement/capital contribution in the LLP agreement of the 

 
105 Fresh Authorization from IN-SPACe shall be required for authorizing the Non-Indian Satellites which are 

already provisioning their capacity in India either through lease agreement involving NSIL/Antrix 
(Department of Space) or through direct lease of the C-Band capacity from the Non-Indian Satellite operators. 
However, provisioning of such capacity from these satellites shall be permitted till March 31, 2025. The 
existing lease agreements expiring during this period can be extended till March 31, 2025, if required, 
following the existing mechanism/process. However, any new Non-Indian Satellite or any additional capacity 
from the existing satellites in any of the frequency bands henceforth shall require IN-SPACe Authorization. 
With effect from April 01, 2025, only IN-SPACe authorized Non-Indian satellites/constellations in any of the 
frequency bands shall be permitted to enable provisioning of their capacity in India.  
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Authorised Entity wherever applicable, shall only be carried out with 

prior approval of the Central Government: 

 

 Provided that while determining the shareholding/capital 

contribution of an entity as mentioned above, both its direct and 

indirect shareholding/capital contribution shall be included. 

The principle and methodology to determine the level of indirect 

holding shall be as prescribed by the Department for Promotion 

of Industry and Internal Trade (DPIIT) under the Ministry of 

Commerce and Industry from time to time.  

 

(2) Any restructuring of the Authorised entity/reorganization of the 

authorisation between different holding entities/subsidiaries/ ------

-s/entity with same management may be done only with prior 

approval of the Central Government:  

 

 Provided that an Authorised Entity, within 30 days of change of 

its shareholding pattern or partnership pattern or FDI pattern, 

submit the details of the revised pattern and/or names/details 

of all the investors/partners on the portal, in the prescribed 

format. Change in shareholding/partnership pattern shall 

include change involving 10% or more in the equity 

holding/partnership share by any individual or an entity: 

   

 Provided further that an entity holding the service 

authorisation(s) post such restructuring or reorganization shall 

continue to conform to the prescribed eligibility conditions. 

 

(3) The Central Government shall have the right to suspend the 

authorisation for a specified period or cancel its authorisation in 

public interest or in the interest of national security to prevent its 

misuse, including where the Authorised Entity is found to have 

misused the authorisation by passing on or enabling or contracting 

out to any other person the operations or any other core 

functions/activities through an explicit or implicit agreement or 
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arrangement, or there is a substantive change in ownership of the 

Authorised Entity leading to complete change in the management 

control of the Authorised Entity without prior approval of the 

Central Government, and the Authorised Entity shall be required to 

immediately comply with any directives of the Central Government: 

  

(4) If during the validity of authorisation, government policy on FDI/FII 

is modified, the Authorised Entity shall be obliged to conform to the 

applicable terms and conditions, as amended from time to time, 

within a period of six months from the date of such notification, 

failing which the entity shall be treated as non-compliant for the 

service authorisation. 

 

(5) Restrictions on cross-holding of equity shares/capital 

contribution among entities of Television Broadcasters and 

Distribution Service Providers: 

i. An entity authorised/registered as Distribution Service 

Providers shall not hold or own more than 20% of the total 

paid up equity/capital contribution in an entity having 

authorisation for Television Channel Broadcasting Service as 

the case may be, at any time during the validity of 

authorisation. 

 

ii.  An entity having authorisation for ‘Television Channel 

Broadcasting’ Service shall not hold or own more than 20% of 

total paid up equity/capital contribution in an entity 

authorised/registered as Distribution Service Provider, as the 

case may be, at any time during the validity of authorisation.  

 

iii. Further, an entity or a person, other than a financial 

institutional investor, holding more than 20% of total paid up 

equity/capital contribution in an entity having authorisation 

for ‘Television Channel Broadcasting’ Service shall not hold 

more than 20% total paid up equity/capital contribution in 
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an entity authorised/registered as Distribution Service 

Providers and vice-versa.  

 

(6) Additional Provisions for Radio Broadcasting Services 

 

Terrestrial Radio Service 

  

(a) An Authorised Entity, with or without foreign investment, shall not 

be permitted to change the ownership pattern through transfer of 

shares of the majority shareholders/promoters to any new 

shareholders without the written permission of the Central 

Government. The term majority shareholders/promoters shall be 

construed to mean the persons constituting the ‘largest Indian 

shareholder’ as specified under the Companies Act, 2013. 

 

(b) The Authorised Entity may, with prior approval of the Central 

Government, be allowed to change the composition of the ‘largest 

Indian shareholder' subject to the condition that the shareholding 

of the ‘largest Indian shareholder’ does not reduce below 51% till a 

period of three years from the date on which all the channels allotted 

to the entity granted service authorisation stands operationalised. 

 

(c) The Authorised Entity may, with prior approval of the Central 

Government, dilute the total shareholding of the constituents of the 

‘largest Indian shareholder’ of the company as it existed at the time 

of submission of bids to a level below 51% only after a period of three 

years from the date on which all the channels allotted to the entity 

granted service authorisation stands operationalised. This will be 

further subject to the condition that the revised ownership pattern 

has a ‘largest Indian shareholder’ with a legally binding agreement 

amongst its constituents in compliance of the prescribed eligibility 

conditions.  
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4. Renewal of Authorisation 

 

(1) The details of renewal period and applicable renewal fee for various 

authorisations are listed in Table 4.1.  

 

(2) The Authorised Entity shall apply for renewal of authorisation at 

least three months before expiry of authorisation, through the 

portal, on payment of applicable renewal fee.  

 

(3) The renewal of service authorisation shall be subject to the applicant 

fulfilling the eligibility conditions of respective service 

authorisation(s). 

 

(4) The Authorised Entity applying for renewal of authorisation shall 

not be found guilty of violation of these Rules, including the violation 

of Programme Code and Advertisement Code on five or more 

occasions during its validity of authorisation. 

 

Table 4.1: Period (in years) and Renewal Fee (in Rs.) for Renewal of 

Service Authorisations 

Sl. 

No. 

Service Authorisation Renewal 

Period 

(in years) 

Renewal Fee 

(in Rs.) 

Television Channel Broadcasting Services 

1. 
Television Channel Broadcasting 10 

10,000 

per channel 

i. 

 

 

 

Satellite-based Broadcasting of a Television Channel 

a. Uplinking of a Television Channel 

b. Downlinking of a Television channel 

c. Uplinking and Downlinking of a Television Channel 

ii. Ground-based Broadcasting of a Television Channel 

2. News Agency for Television 

Channel(s) 
5 10,000 
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Sl. 

No. 

Service Authorisation Renewal 

Period 

(in years) 

Renewal Fee 

(in Rs.) 

3. Teleport/Teleport Hub 10 10,000 per teleport 

Television Channel Distribution Services 

4. Direct-to-Home (DTH) Service 10 10,000  

5. 
Head-end In The Sky (HITS) 

Service 
10 10,000 

Radio Broadcasting Services 

6. Terrestrial Radio Service 10 10,000 

7. Community Radio Stations 5 2500 

 

5. Modifications in the Terms and Conditions of Service 

Authorisation: For any amendment in Rules containing the terms and 

conditions of the Authorisation, except for the reason of the interest of 

the security of the State, shall be carried out by the Central 

Government only after considering the recommendations of TRAI. 

 

6. Creation of Security Interest: The Central Government may provide 

for such security interest which an Authorised Entity may provide to 

lenders financing such entity on such terms and conditions of such 

security interest, which will be governed by the Rules notified by the 

Central Government under section 45 of the Telecommunications 

Act, 2023.  

 

7. Restrictions on ‘Transfer of Service Authorisation’ 

 

(1) The Authorised Entity shall not, without the prior approval of the 

Central Government, either directly or indirectly, assign or transfer 

the Service Authorisation in any manner whatsoever to a third party 

or enter into any agreement to sub-authorise and/or partnership 
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relating to any subject matter of the Authorisation to any third party 

either in whole or in part i.e., no sub leasing/partnership/third 

party interest shall be created.  

 

(2) Further, the Authorised Entity may transfer or assign the Service 

Authorisation with prior approval of the Central Government, in the 

following circumstances, and if otherwise, no compromise in 

competition occurs in the provision of Broadcasting Services:  

 

(a) When transfer or assignment is required in accordance with 

the Rules on creation of Security Interest notified by the 

Central Government under Section 45 of the 

Telecommunications Act, 2023; 

or 

(b) Whenever amalgamation or restructuring i.e., merger or 

demerger is sanctioned and approved by the Tribunal as per 

the law in force; in accordance with the provisions of 

Companies Act, 2013 or LLP Act, 2008; provided that scheme 

of amalgamation or restructuring is formulated in such a 

manner that it shall be effective only after prior approval of 

the Central Government for transfer/merger of authorisations 

and in accordance with the Rules notified under Section 3(5) 

of the Telecommunications Act, 2023. 

 

(3) The mergers, demergers or acquisitions, or other forms of 

restructuring shall be subject to the Rules notified under Section 

3(5) of the Telecommunications Act, 2023: 

 

Provided that any Authorised Entity may undertake any 

merger, demerger or acquisition, or other forms of 

restructuring, subject to any law for the time being in force and 

advance approval by the Central Government: 

 

Provided further that any Authorised Entity that emerges 

pursuant to such process, shall comply with the terms and 



382 
 

conditions, including fees and charges, applicable to the 

original authorised entity, and such other terms and 

conditions, as may be prescribed. 

 

(4) The Authorised Entity of Television Channel Distribution Services 

may appoint or employ franchisee, agents, distributors and 

employees for provision of service: 

 

Provided that the Central Government shall have the right to 

direct the Authorised Entity to warn, penalize or terminate the 

service of the franchisee or agent or distributor or employee 

(servant), after considering any report of conduct or 

antecedents detrimental to the security of the nation. The 

decision of the Central Government in this regard shall be final 

and binding and, in any case, the Authorised Entity shall bear 

all liabilities in the matter and keep the Central Government 

indemnified from all claims, cost, charges or damages in this 

respect. 

 

8. Provision of Service 

 

(1) The Authorised Entity shall make its own arrangements or share 

existing infrastructure as permissible for providing the authorised 

service. It shall be responsible for installation, networking, 

operation and commissioning of necessary infrastructure, 

equipment and systems, to the extent applicable. It shall be solely 

responsible for treatment of user complaints, issue of bills to its 

users, collection of revenue, attending to claims and damages 

arising out of its operations etc.  

 

(2) The Authorised Entity shall follow the measures notified by the 

Central Government under Section 21 of the Telecommunications 

Act, 2023, in respect of procurement of equipment for provisioning 

of broadcasting services from trusted sources only. 
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(3) The Authorised Entity shall participate in the online dispute 

resolution mechanism(s) for resolution of disputes between users 

and Authorised Entity, established by the Central Government as 

per provisions of Section 30 of the Telecommunications Act, 2023 

and the rules made thereunder. 

 
[[ 

(4) The Authorised Entity shall provide advance intimation on date of 

commencement to the Central Government before commencing 

broadcasting service in any Service Area. The intimation shall 

include details of network and necessary facilities for monitoring the 

service as deployed by the Authorised Entity. 

 

(5) The Authorised Entity shall provide intimation about 

commencement of Broadcasting (Television Channel Broadcasting 

and Television Channel Distribution) Services within 15 days of 

commencement to the Central Government and TRAI.  

 

(6) The Authorised entity shall demonstrate compliance with the scope 

of authorisation and requisite monitoring facilities, wherever 

applicable, within 90 days of commencement of service. 

 

(7) The entity shall broadcast only such television channels, which 

have been authorised by the Central Government, and stop 

broadcasting a television channel as soon as authorisation for 

such a channel is withdrawn or suspended by the Central 

Government, or on specific order of the Central Government to 

stop such broadcasting for such time period as may be specified 

in the order.  

 

9. Monitoring & Inspection 

 

(1) The Authorised Entity shall provide all necessary facilities for 

continuous monitoring of its broadcasting services at its own cost 

and maintain the recordings of programmes and advertisements 

carried on the platform for a period of 90 days from the date of 
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broadcast and produce the same to the Central Government or its 

authorised representative, as and when required: 

  

Provided that in case of any complaint/dispute/enquiry the 

records of broadcast of programmes and advertisements shall be 

maintained till final disposal of the complaint/dispute/enquiry: 

 

 Provided further that the Central Government shall ordinarily 

carry out the inspection after reasonable notice except in 

circumstances, where giving such a notice shall defeat the very 

purpose of the inspection. 

 

(2) The Authorised Entity shall provide access to the Central 

Government or its duly authorised representative(s) to all its 

facilities including equipment, records, systems, etc. 

 

(3) The Authorised Entity shall provide access to the TRAI or its duly 

authorised representative(s) to all its facilities including equipment, 

records, systems, etc. for monitoring and inspection regarding 

compliance to TRAI Regulations/Orders/Directions.  

 

10. Reporting Requirements 

 

(1) The Authorised Entity shall submit compliance reports in 

accordance with the applicable terms and conditions of the 

authorisation.  

 

(2) The Authorised Entity shall furnish, such information at periodic 

intervals or at such times as the Central Government may require, 

including, but not limited to, documents, reports, accounts, 

estimates, returns or other information such as change in Chief 

Executives, Board of Directors/Partners, equity holding 

pattern/capital contribution etc. 

 

(3) Any change in the name of Authorised Entity, as per the provisions 

of the Companies Act, 2013 or, the LLP Act, 2008 shall be 
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communicated to the Central Government in writing, accompanied 

by a certified copy of the name change certificate, within 30 days 

from the date of issuance of such certificate by the Registrar of 

Company/LLP. In case the Authorised Entity is not covered under 

the Companies Act, 2013/LLP Act, 2008, the change in name of the 

Authorised Entity shall be certified by the Chartered 

Accountant/Cost Accountant.  

 

(4) The Authorised Entity shall ensure compliance to the Regulations/ 

Orders/Directions as notified/issued by TRAI. 

 

11. Adherence to Programme Code and Advertisement Code 

 

(1) The Authorised Entity shall adhere to the Programme Code, 

Advertisement Code and any other Orders/Directions/Advisories/ 

Instructions as issued by the Central Government for regulation of 

content. 

 

(2) The Authorised Entity shall ensure that its facility(ies) are not used 

for transmitting any objectionable or obscene content, or messages 

inconsistent with the laws of India. 

 

(3) The Distribution Service Providers shall ensure that the subscribers 

do not have access to any pornographic channel (including Platform 

Services) or to secret/anti-national messaging and the like through 

the platform. If the event of non-compliance by the Authorised 

Entity, the Service Authorisation shall be revoked and the entity 

may be disqualified from holding any such authorisation in the 

future ‘up to a period of five (5) years’, depending on the severity of 

violation, in addition to being liable for penalties/punishment under 

other applicable laws. 

 

12. Sharing of Infrastructure 

 

(1) General Sharing of Infrastructure: Wherever technically and 

commercially feasible, the authorised entities shall be allowed to 
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share the platform infrastructure (including transport stream, CAS 

and SMS etc.) on a voluntary basis with the other entities authorised 

under Section 3 of the Telecommunications Act, 2023 or entities 

registered under Cable Television Networks (Regulation) Act, 1995, 

or any other service provider as notified by the Central Government. 

  

(2) Submission of Proposal for Infrastructure Sharing: The entities 

intending to share its infrastructure, shall jointly submit a detailed 

proposal for infrastructure sharing giving details of the 

infrastructure proposed to be shared and the manner in which the 

infrastructure is proposed to be shared as well as roles and 

responsibilities of each entity to the Central Government with a copy 

to WPC and SMC, DoT. The proposal shall contain: 

 

(a) Acceptance from concerned stakeholders intending to share 

the infrastructure;  

 

(b) Copies of the Agreements between the parties sharing the 

infrastructure with conditions stipulated in these Rules; 

 

(c) An undertaking by both the parties proposing to share the 

infrastructure that under the sharing arrangement proposed, 

there shall not be any violation of the underlying Rules of the 

respective service authorisation/registration; 

 

(d) The sharing of the satellite resources and uplinking 

infrastructure (on voluntary basis) shall be allowed with 

permission of the Central Government, WPC, SMC, DoT.  

 

(3) The copy of permission of infrastructure sharing granted to the 

Authorised Entity, shall be shared by the Central Government to 

TRAI.  
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13. Financial Conditions: The Authorised Entity shall pay applicable 

fee for each service authorisation including processing fee, entry 

fee, authorisation fee, bank guarantee, renewal fee, security deposit 

and other charges as specified in Schedule-II. 

 

14. Commercial Conditions 

 

(1) The Authorised Entity shall charge tariffs for the service as per 

Orders/Regulations/Directions issued by TRAI.  

 

(2) The Authorised Entity shall comply with requirements regarding 

publication of tariffs, notifications and the provision of information 

as directed by TRAI through its Regulations/Orders/Directions 

issued in accordance with the provisions of TRAI Act, 1997. 

 

15. Security Conditions 

 

(1) On occurrence of any public emergency including disaster 

management, war or low intensity conflict or in the interest of 

public safety or similar type of situations, the Central Government 

or State Government or any officer specially authorised in this 

behalf by the Central Government or a State Government, if 

satisfied that it is necessary or expedient to do so, reserves the 

right to temporarily take over the entire service and networks of 

the Authorised Entity or revoke/cancel/suspend the 

authorisation.  

 

(2) On the occurrence of any public emergency or public safety the 

Central Government or State Government or any officer specially 

authorised in this behalf by the Central Government or State 

Government reserves the right to direct the Authorised Entity to 

carry specific messages, content or television channels on its 

broadcasting network. 
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(3) The Authorised Entity shall abide by the directions issued by the 

Central Government from time to time. The Authorised Entity shall 

not use any equipment, which is identified as unlawful and/or 

render the network security vulnerable. 

 

(4) All foreign personnel likely to be deployed by way of appointment, 

contract, consultancy, etc. by the Authorised entity for installation, 

maintenance and operation of their service shall be required to 

obtain security clearance from the Central Government prior to their 

deployment. 

 

(5) The Authorised Entity shall follow the measures notified by the 

Central Government from time to time under Section 20 in respect 

of public emergency and Section 21 of the Telecommunications Act, 

2023 in respect of National Security.  

 

(6) The authorisation shall be subject to Authorised Entity remaining 

security cleared throughout the validity of authorisation. In case the 

security clearance is withdrawn the authorisation granted is liable 

to be terminated forthwith. 

 

(7) In the event that security clearance of any of the persons, including 

foreign personnel, associated with the Authorised Entity is denied 

or withdrawn for any reasons whatsoever, the Authorised Entity 

shall ensure that the person concerned resigns or their services are 

terminated immediately upon receiving such directives from the 

Central Government. Failure to comply with this directive shall 

result in revocation of the authorisation granted, and the entity shall 

be disqualified from holding any such authorisation in future for a 

period of five years. 
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16. Technical Conditions 

 

(1) The Authorised Entity shall provide the specified service using any 

technology that complies with prescribed standards in the service 

area, in accordance with the scope of service under the 

Authorisation(s). However, in case the Authorised Entity obtains 

frequency/spectrum, the use of technology shall be governed by the 

terms and conditions of the assignment and use of spectrum. 

 

(2) The Authorised Entity shall provide the details of the technology 

proposed to be deployed for operation of the service to the Central 

Government, as applicable. 

 

(3) For providing the Service, the Authorised Entity shall utilize any 

type of equipment and product that meets the approved 

Indian/International standards.  

  

(4) The Authorised Entity shall adhere to the measures notified by the 

Central Government from time to time under Section 19 of the 

Telecommunications Act, 2023, in respect of standards and 

conformity assessment measures for broadcasting equipment, 

network and service.  

 

17. Confidentiality 

 

(1) Subject to terms and conditions of the authorisation, the Authorised 

Entity shall take all necessary steps to safeguard the privacy and 

confidentiality of any information concerning a third party and its 

business to whom it provides the service and from whom it has 

acquired such information by virtue of the service provided. The 

Authorised entity shall use its best endeavours to secure that: 

 

(a) No person acting on behalf of the Authorised Entity, or the 

Authorised Entity divulges or uses any such information 

except as may be necessary while providing such service to 

the third party; and 
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(b) No such person seeks such information other than is 

necessary for the purpose of providing service to the third 

party: 

 

 Provided the above para shall not apply where: 

 

(i) The information relates to a specific party and that party 

has consented in writing to such information being 

divulged or used, and such information is divulged or used 

in accordance with the terms of that consent; or 

 

(ii) The information is already open to the public and 

otherwise known; 

 

(iii) The Authorised Entity shall take necessary steps to ensure 

that the Authorised Entity and any person(s) acting on its 

behalf observe confidentiality of user’s information; 

 

(iv) The Authorised Entity shall, prior to commencement of 

Service, confirm in writing to the Central Government that 

the Authorised Entity has taken all necessary steps to 

ensure that it and its employees shall observe 

confidentiality of user’s information. 

 

18. Force Majeure 

 

(1) If at any time, during the validity of authorisation, the performance 

of any obligation either in whole or in part by the Authorised Entity 

of any obligation under the Authorisation is prevented or delayed, 

by reason of war, hostility, acts of public enemy, civil commotion, 

sabotage, Act of State or direction from Statutory Authority, 

explosion, epidemic, quarantine restriction, strikes and lockouts (as 

are not limited to the establishments and facilities of the Authorised 

Entity), fire, floods, natural calamities or any Act of God (all or any 

of these hereinafter referred to as Event), provided notice of 

happening of any such Event is given by the Authorised Entity to 
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the Central Government within 21 Calendar days from the date of 

occurrence thereof, the Central Government will, by reason of such 

Event will neither revoke the authorisation, nor claim any damages 

against the Authorised Entity, in respect of such non-performance 

or delay in performance: 

 

Provided that service under the specified service authorisation 

shall be resumed as soon as practicable, after such Event comes 

to an end or ceases to exist. The decision of the Central 

Government as to whether the service may be so resumed (and 

the time frame within which the service may be resumed) or not, 

shall be final and binding. 

 

(2) However, the event noted above shall not in any way cause extension 

in the validity of authorisation. While it shall normally not be as a 

ground for non-payment of authorisation fee and the Central 

Government shall not be obliged to grant any rebate/waiving off the 

authorisation fee, however the Central Government may at its 

discretion allow rebate/waiving off the authorisation fee in case the 

service cannot be continued, even after two months of occurrence of 

the Event.  

 

(3) The Authorised Entity shall not be entitled to claim any damage 

against the Central Government for non-performance or delay in 

performance of the Central Government’s obligations by reason of 

the Event. 

 

19. Disputes with Other Parties 

 

In the event of any dispute between the Authorised Entity and any 

party other than the Central Government (including in relation to 

the authorisation and/or Broadcasting services, etc.) due to any 

reason whatsoever, it shall be the sole liability of the Authorised 

Entity to resolve such dispute amicably or otherwise with the other 

party and the Central Government shall have no liability whatsoever 
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in this regard. Further, the Authorised Entity shall undertake to 

fully indemnify and keep the Central Government harmless in 

respect of any action, claim, suit, proceeding, damage or notice 

to/against the Government for any act of omission or commission 

on part of the Authorised Entity, its agents, employees, 

representatives or servants: 

 

Provided that if any such third-party dispute arises on account 

of no observance or breach of any Rules or regulations by the 

Authorised Entity as applicable, the Government shall also have 

the right to take any action against the Authorised Entity as 

provided herein. 

 

20.  Dispute Resolution and Jurisdiction 

 

 

(1) Dispute resolution shall be as per the provisions of the 

Telecommunications Act, 2023 and Telecom Regulatory Authority of 

India Act, 1997 as amended from time to time or such other laws 

applicable to resolution of such dispute. 

 

(2) Subject to section 41 of the Telecommunications Act, 2023 the 

Court at New Delhi shall have the jurisdiction over all disputes. 

 

21. Surrender of Authorisation 

 

(1) The Authorised Entity may surrender the authorisation by giving an 

advance notice of 60 calendar days to the Central Government as 

well as to all concerned/affected parties including the consumers of 

the service to this effect. The authorised entity shall pay all fees 

payable by it till the date on which the surrender of the 

authorisation becomes effective. The effective date of such surrender 

shall be 61st calendar day counted from the date of receipt of such 

notice by the Central Government, if it is not rejected by the Central 

Government within 30 days of date of receipt of the notice. 
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(2) The Bank Guarantee shall be returned, and security deposit shall 

be refunded subject to adjustment of outstanding dues, if any.  The 

Authorised Entity shall, however, continue to observe compliance to 

these Rules including the criteria for the quality of broadcast service 

during the notice period and any failure to do so shall be regarded 

as contravention to these Rules.  

 

 

22. Contravention of Rules/Regulations and Violation of 

Orders/Directions/Codes 

 

(1) Contravention of these Rules shall be governed by the provisions 

contained in Chapter VIII (Adjudication of Certain Contraventions) 

of the Telecommunications Act, 2023 and the Rules made 

thereunder.  

 

(2) Contravention of TRAI Regulations and violation of TRAI 

Orders/Directions shall be governed by the provisions of respective 

Regulations/Orders/Directions issued by TRAI.   

 

(3) The Authorised Entity shall be liable to pay the Financial 

Disincentives (FD) imposed by TRAI for contravention of TRAI’s 

Regulations and/or violation of TRAI’s Orders/Directions. In case, 

the Authorised Entity fails to pay the FD amount to TRAI and if TRAI 

advises so, the Central Government shall recover the amount from 

the Bank Guarantee furnished by the Authorised Entity to the 

Central Government under any Authorisation. The decision of the 

TRAI regarding the imposition of FD and amount thereof shall be 

final and subject to appeal as per the provisions of TRAI Act, 1997. 

 

(4) In case of non-payment of dues, if any, the Central Government 

shall recover such dues from the BG/Security Deposit 

furnished/deposited by the Authorised Entity. 

 

(5) For the violation of the Programme Code or Advertisement Code, an 

Authorised Entity shall be governed by the Cable Television 
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Networks (Regulation) Act, 1995 and the Rules made thereunder, or 

any other Orders/Directions/Advisories/Instructions issued by 

Central Government. 

 

23. Offences: Any person who provides Broadcasting (Television 

Channel Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services or establishes broadcasting network without 

authorisation under Section 3(1) of the Telecommunications Act, 

2023 or causes damage to critical telecommunications 

infrastructure shall be subject to punishment or fine as per 

provisions of Section 42 of the Telecommunications Act, 2023.  

 

Any officer authorised by the Central Government in this behalf, 

may search any building, vehicle, vessel, aircraft or place, where 

they have reason to believe that any unauthorised broadcasting 

network or equipment or radio equipment in respect of which an 

offence punishable under Section 42 of the Telecommunications 

Act, 2023 has been committed, is kept or concealed and take 

possession thereof. 

 

24. Termination of Authorisation 

 

(1) Notwithstanding any other recourse under these Rules or any other 

law, the Central Government shall have the power, after recording 

the reasons in writing, to revoke/suspend/curtail/cancel/terminate 

the authorisation in the event of breach of these Rules. However, 

before taking such action the Central Government shall give the 

Authorised Entity an opportunity of being heard. The decision of the 

Central Government shall be final and binding: 

 

Provided, as contained in Section 9 of the Telecommunications 

Act, 2023, the entity shall not be entitled to a refund of any fees 

or charges paid in respect of or under an authorisation or 

assignment granted: 

 



395 
 

Provided further, that the contravention of TRAI Regulations and 

violation of TRAI Orders/Directions shall be considered by the 

Central Government as grounds to revoke/suspend/ 

curtail/cancel/terminate the service authorisation, on the 

recommendations of TRAI. 

 

(2) The Central Government may, at any time during the validity of 

authorisation, terminate the authorisation, if it comes to the notice 

of the Central Government that the Authorised Entity does not fulfil 

the eligibility criteria of the service authorisation. 

 

(3) The Central Government may, at any time, suspend/terminate the 

Authorisation without compensation to the Authorised Entity in 

case the said entity becomes bankrupt or otherwise insolvent or 

applies for being adjudicated as insolvent/bankrupt, provided such 

suspension/termination shall not prejudice or affect any right of 

action which has accrued or shall accrue thereafter to the Central 

Government. 

 

25. Obligations imposed on the Authorised Entity: The provisions of 

the Telecommunications Act, 2023, shall be applicable to the 

Authorised Entity.  

 

26. Residual Clause: For any other Authorisation/permission matter 

related to broadcasting services not specifically mentioned in these 

Rules, or for removal of any difficulty in implementing these Rules, 

the Central Government shall be the competent authority.  
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Part-II: Specific Terms and Conditions for provision of 
Broadcasting Services  

 
 

Section 1: Television Channel Broadcasting Services  
 

Section 1.1: Television Channel Broadcasting  
 

Sub-section 1.1a: Satellite-based Broadcasting of a Television 
Channel 

 

 

 

A. Uplinking of a Television Channel 
 

1. Operational Status: The Authorised Entity shall, upon 

operationalisation of a television channel, inform the Central 

Government or its specified agency of the operational status along 

with all its technical parameters. 

 

2. Change in Communication Medium 

 

(1) An entity authorised to provide ‘Satellite-based Broadcasting of a 

Television Channel’, that intends to use terrestrial communication 

medium for the same channel, either in replacement or in addition 

to satellite-based communication medium, shall be allowed to do 

so: 

 

Provided that the Authorised Entity shall approach the Central 

Government by applying through the online portal, to 

replace/add ‘Ground-based Broadcasting of a Television 

Channel’ under the same authorisation of ‘Television Channel 

Broadcasting’ and pay the applicable fee as specified in 

Schedule-II: 

 

Provided further that in such case, the validity period of   

existing authorisation shall remain unchanged. 

 

(2) In such cases, the Authorised Entity shall submit an undertaking 

that it shall ensure continuity of services to the DSPs with whom 

it has valid interconnection agreements. 
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3. Special conditions for uplinking of a television channel 

 

(1) Uplinking shall be done in the frequency band specified by the 

Authorised Entity, after due approval of the Central Government, 

subject to the condition that uplinking in any band, other than the 

C band, shall be done only in encrypted mode. 

 

(2) Television channels for viewing outside Indian Territory: 

 

(a) A television channel operating in India and uplinked from India but 

meant only for foreign viewership is required to ensure compliance 

of the Rules and Regulations of the country for which content is 

being produced and uplinked: 

Provided that the uplinked content should not contain 

anything, which is against the sovereignty, integrity and 

national security of India as well as its friendly relations with 

other countries, and for monitoring purposes the channel 

shall preserve record of the content for a minimum period of 

90 days. 

 

(b) A foreign company/entity owning a channel may be allowed to 

uplink its content for being downlinked and viewed outside India by 

using the facility of an authorised teleport operator by way of an 

online application furnished on its behalf by the concerned teleport 

operator on the portal: 

 

Provided that permission for use of such facility shall be granted 

only after clearance from MHA and Ministry of External Affairs. 

 

4. Roll out Obligations: The Authorised Entity shall adhere to the roll 

out obligations as prescribed in Schedule-III of these Rules. 
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5. Obligation of public service broadcasting 

  

(1) The Authorised Entity shall undertake public service broadcasting 

for a minimum period of 30 minutes in a day on themes of national 

importance and of social relevance, including the following: 

(i) Education and spread of literacy; 

(ii) Agriculture and rural development; 

(iii) Health and Family welfare; 

(iv) Science and Technology; 

(v) Welfare of Women; 

(vi) Welfare of the Weaker Sections of the Society; 

(vii) Protection of Environment and of Cultural Heritage; and 

(viii) National Integration 

 

(2) The channels may, for the purpose, appropriately modulate their 

content to fulfil the obligation referred above, except where it may 

not be feasible, such as in the case of sports channels, etc. 

 

(3) The Central Government may, from time to time, issue general 

advisory to the channels for telecast of content in national interest, 

and the channel shall comply with the same. 

 

6. Additional Conditions for ‘Transfer of Authorisation’ of a 

Television Channel 

 

(1) Transfer of authorisation of a television channel from the authorised 

entity to another company/LLP shall be permitted only with prior 

approval of the Central government. Transfer shall be permitted only 

under the following situations: 

(a) Merger/demerger/amalgamation is duly approved by the 

Court/Tribunal/Commission/Authority in accordance with the 

provisions of the Companies Act, 2013 or the Limited Liability 

Partnership Act, 2008, and the Company/LLP files a copy of the 

order of the Court/Tribunal sanctioning the said scheme; 
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(b) Transfer of business or undertaking shall be conducted in 

accordance with the provisions of applicable law, and the 

Company/LLP shall file a copy of the agreement/arrangement 

executed between itself and the transferee Company/LLP; 

 

(c) Transfer is within Group Company, and the authorised 

Company/LLP files an undertaking stating that the transfer is 

within the Group Companies. 

 
 

Explanation 1: "Group Company" in relation to a company 

means a company, which is under the same management 

and/or has the same promoters as the other company or over 

which that other company exercises significant influence or 

control and shall also include an associate company, 

subsidiary company, holding company or a joint venture 

company. 

 

Explanation 2: For the purpose of this clause significant 

influence means control of at least 20% of the total paid up 

share capital or having the right to appoint at least one third 

of the Board of Directors/Partners by way of agreement or 

otherwise. 

 

(2) The transfer of television channel shall be subject to fulfilment of 

following conditions: 

(i) The new entity is eligible as per the eligibility criteria, 

including the net worth requirement and the entity and its 

Directors/Designated Partners are security cleared. 

 

(ii) The new entity undertakes to comply with all the terms and 

conditions of the service authorisation. 

 

(iii) There shall be a lock-in period of one year from the date of 

operationalization of a television channel, during which the 

television channel cannot be transferred to another entity. 
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7. Purchase/Hiring and use of DSNG Equipment: The Authorised 

Entity for ‘Television Channel Broadcasting’ providing Uplinking of a 

Television Channel service shall be permitted to purchase/hiring and 

use the DSNG equipment, subject to obtaining separate approval for 

the same under these Rules, as applicable.  

 

8. Live telecast: The Authorised Entity of ‘Television Channel 

Broadcasting’ providing Uplinking of a Television Channel Service 

shall be permitted to carry out Live telecast of event(s) (News and 

Current affairs/Non-news and Current Affairs) using either DSNG 

equipment or ENG service, subject to obtaining separate approval for 

the same under these Rules, as applicable. 

 

B. Downlinking of a Television Channel 
 

 
 

1. Operational Status: The Authorised Entity shall, upon 

operationalisation of a television channel, inform the Central 

Government or its specified agency of the operational status along 

with all its technical parameters. 

 

2. Special Conditions for Downlinking of a Television Channel 

 

(1) The Authorised Entity shall ensure compliance to the provisions of 

Sports Broadcasting Signals (Mandatory sharing with Prasar 

Bharati) Act, 2007 (11 of 2007) and the Rules, Guidelines, 

Notifications issued thereunder. 

 

(2) The Authorised Entity shall provide Satellite television Channel 

signal reception decoders to DSPs only. 

 

(3) The Authorised Entity shall obtain prior approval of the Central 

Government before undertaking any major upgradation, expansion 

or significant changes in the downlinking and distribution 

system/network configuration. 
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(4) The Authorised Entity shall ensure that any of its channels, which 

is not authorised or prohibited from being telecasted or transmitted 

or re-transmitted in India, under these Rules or any other law for 

the time being in force, cannot be received in India through 

encryption or any other means. 

 

3. Roll out Obligations: The Authorised Entity shall adhere to the roll 

out obligations as prescribed in Schedule-III of these Rules. 

 

4. Obligation of public service broadcasting  

 

(1) The Authorised Entity may undertake public service broadcasting 

for a minimum period of 30 minutes in a day on themes of national 

importance and of social relevance, including the following: 

(a) Education and spread of literacy; 

(b) Agriculture and rural development; 

(c) Health and Family welfare; 

(d) Science and Technology; 

(e) Welfare of Women; 

(f) Welfare of the Weaker Sections of the Society; 

(g) Protection of Environment and of Cultural Heritage; and 

(h) National Integration. 

 

(2) The channels may, for the purpose, appropriately modulate their 

content to fulfil the obligation referred above, except where it may 

not be feasible, such as in the case of sports channels, etc. 

 

(3) The Central Government may, from time to time, issue general 

advisory to the channels for telecast of content in national interest, 

and the channel shall comply with the same. 
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5. Additional Condition for ‘Transfer of Authorisation’ of a 

Television Channel 

 

(1) Transfer of authorisation of a television channel shall be permitted 

only under the following situations: 

 

(a) Merger/demerger/amalgamation is duly approved by the 

Court/Tribunal/Commission/Authority in accordance with the 

provisions of the Companies Act, 2013 or the Limited Liability 

Act, 2008, and the Company/LLP files a copy of the order of the 

Court/Tribunal sanctioning the said scheme; 

 

(b) Transfer of business or undertaking in accordance with the 

provisions of applicable law, and the Company/LLP files a copy 

of the agreement/ arrangement executed between itself and the 

transferee entity; 

 

(c) Transfer is within the Group Company, and the Company/LLP 

files an undertaking stating that the transfer is within the Group 

Companies. 

 

Explanation 1: "Group Company" in relation to a company 

means a company, which is under the same management 

and/or has the same promoters as the other company or over 

which that other company exercises significant influence or 

control and shall also include an associate company, 

subsidiary company, holding company or a joint venture 

company. 

 

Explanation 2: For the purpose of this clause significant 

influence means control of at least 20% of the total paid up 

share capital or having the right to appoint at least one third 

of the Board of Directors/Partners by way of agreement or 

otherwise. 
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(2) The transfer of television channel shall be subject to fulfilment of 

following conditions: 

(i) The new entity is eligible as per the eligibility criteria, including 

the net worth requirement and the entity and its 

Directors/Designated Partners are security cleared. 

 

(ii) The new entity undertakes to comply with all the terms and 

conditions of the service authorisation. 

 

(iii) There shall be a lock-in period of one year from the date of 

operationalization of a television channel, during which the 

television channel cannot be transferred to another entity. 
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C. Uplinking and Downlinking of a Television Channel 

 

All the terms and conditions of uplinking of a television channel and 

downlinking of a television channel shall be applicable for grant of 

authorisation/validity of authorisation/renewal of authorisation. 
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Sub-section 1.1B: Ground-based Broadcasting of a Television 

Channel 

 
 

 

1. Operational Status: The Authorised Entity shall, upon on 

operationalisation of a television channel, inform the Central 

Government or its specified agency of the operational status along 

with all its technical parameters. 

 

2. Change in Communication Medium:  

 

(1) An entity authorised to provide ‘Ground-based Broadcasting of a 

Television Channel’, that intends to use satellite-based 

communication medium for the same channel, either in 

replacement or in addition to terrestrial communication medium, 

the entity shall be allowed to do so: 

Provided that the Authorised Entity shall approach the Central 

Government by applying through the online portal, to 

replace/add ‘Satellite-based Broadcasting of a Television 

Channel’ under the same authorisation of ‘Television Channel 

Broadcasting’ and pay the applicable fee as specified in 

Schedule-II: 
 

Provided further that in such case, the validity period of 

existing authorisation shall remain unchanged: 
 

Provided also that the capacity of only IN-SPACe authorised 

satellites shall be used and permissions and clearances for 

spectrum usage from WPC wing of Department of 

Telecommunications, Ministry of Communications shall be 

obtained by the authorised entity along with payment of 

applicable fees. 

 

(2) In such cases, the Authorised Entity shall submit an undertaking 

that it shall ensure continuity of services to the DPOs with whom 

it has valid interconnection agreements. 
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3. Special Conditions for Ground-based Broadcasting of a Television 

Channel 
 

(1) The Authorised Entity shall ensure compliance to the provisions of 

Sports Broadcasting Signals (Mandatory sharing with Prasar 

Bharati) Act, 2007 and the Rules, Guidelines, Notifications issued 

thereunder. 

 

(2) The Authorised Entity shall provide television channel signal 

reception decoders to DSPs only. 

 

(3) The Authorised Entity shall obtain prior approval of the Central 

Government before undertaking any major upgradation, expansion 

or significant changes in the distribution system/network 

configuration. 

 

(4) The Authorised Entity shall ensure that any of its channels, which 

is not authorised or prohibited from being telecasted or transmitted 

or re-transmitted in India, under these Rules or any other law for 

the time being in force, cannot be received in India through 

encryption or any other means. 

 

4. Roll out Obligations: The Authorised Entity shall adhere to the roll 

out obligations as prescribed in Schedule-III of these Rules. 

 

5. Obligation of public service broadcasting  

 

(1) The Authorised Entity may undertake public service broadcasting 

for a minimum period of 30 minutes in a day on themes of national 

importance and of social relevance, including the following: 

(a) Education and spread of literacy; 

(b) Agriculture and rural development; 

(c) Health and Family welfare; 

(d) Science and Technology; 

(e) Welfare of Women; 

(f) Welfare of the Weaker Sections of the Society; 

(g) Protection of Environment and of Cultural Heritage; and 

(h) National Integration. 
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(2) The channels may, for the purpose, appropriately modulate their 

content to fulfil the obligation referred above, except where it may 

not be feasible, such as in the case of sports channels, etc. 

 

(3) The Central Government may, from time to time, issue general 

advisory to the channels for telecast of content in national interest, 

and the channel shall comply with the same. 

 

6. Additional Conditions for ‘Transfer of Authorisation’ of a 

Television Channel 

 

(1) Transfer of authorisation of a for Ground-based Broadcasting of a 

Television Channel shall be permitted only under the following 

situations: 
 

(a) Merger/demerger/amalgamation is duly approved by the 

Court/Tribunal/Commission/Authority in accordance with the 

provisions of the Companies Act, 2013 or the Limited Liability 

Act, 2008, and the Company/LLP files a copy of the order of the 

Court/Tribunal sanctioning the said scheme; 

 

(b) Transfer of business or undertaking shall be conducted in 

accordance with the provisions of applicable law, and the 

Company/LLP files a copy of the agreement/arrangement 

executed between itself and the transferee Company/LLP; 

[ 

(c) Transfer is within the Group Company, and the Company/LLP 

files an undertaking stating that the transfer is within the Group 

Companies. 

 

Explanation 1: "Group Company" in relation to a company 

means a company, which is under the same management 

and/or has the same promoters as the other company or over 

which that other company exercises significant influence or 

control and shall also include an associate company, 

subsidiary company, holding company or a joint venture 

company. 
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Explanation 2: For the purpose of this clause significant 

influence means control of at least 20% of the total paid up 

share capital or having the right to appoint at least one third of 

the Board of Directors/Partners by way of agreement or 

otherwise. 

 

(2) The transfer of television channel shall be subject to fulfilment of 

following conditions: 

 

(i) The new entity is eligible as per the eligibility criteria, 

including the net worth requirement and the entity and its 

Directors/Designated Partners are security cleared. 

(ii) The new entity undertakes to comply with all the terms and 

conditions of the service authorisation. 
 

(iii) There shall be lock-in period of one year from the date of 

operationalization of a television channel, during which the 

television channel cannot be transferred to another 

unrelated entity. 

 

7. Hiring and use of DSNG Equipment: The Authorised Entity 

providing Ground-based Broadcasting of a Television Channel, shall 

be permitted to hire and use the DSNG equipment, subject to 

obtaining separate permission for the same under these Rules, as 

applicable.  

 

8. Live telecast: The Authorised Entity providing Ground-based 

Broadcasting of a Television Channel shall be permitted to carry out 

Live telecast of event(s) (News and Current affairs/Non-news and 

Current Affairs) using either DSNG equipment or ENG service within 

the scope of their authorisation, subject to obtaining separate 

permission/registration for the same under these Rules, as 

applicable. 
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Section 1.2: News Agency for Television Channel(s) 

 

1. Purchase/Hiring and use of DSNG Equipment: The entity 

authorised for News Agency for Television Channel(s) shall be 

permitted to purchase/hire and use the DSNG equipment, subject to 

obtaining separate approval for the same under these Rules, as 

applicable. 

 

2. Live telecast: The entity authorised for News Agency for Television 

Channel(s) shall be permitted to carry out Live telecast of event(s) using 

either DSNG equipment or ENG service, subject to obtaining separate 

approval for the same under these Rules, as applicable. 
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Section 1.3: Teleport/Teleport Hub 

 

1. Operational Status: The Authorised Entity shall as soon as the 

Teleport becomes operational, inform the Central Government or its 

specified agencies of its operational status, along with all its technical 

parameters. 

  

2. Special Condition for Teleport/Teleport Hub: The Authorised 

Entity shall uplink only those television channels which have been 

authorised by the Central Government, and stops uplinking a 

television channel as soon as authorisation for such television 

channel is withdrawn or suspended by the Central Government, or 

on specific order of the Central Government to stop such uplinking 

for such time period as may be specified in the order. 

 

3. Additional Conditions of ‘Transfer of Authorisation’ of a 

Teleport/Teleport Hub 
 

 

(1) Transfer of authorisation of a Teleport/Teleport hub shall be 

permitted only under the following situations: 

 

(a) Merger/demerger/amalgamation is duly approved by the 

Court/Tribunal/Commission/Authority in accordance with the 

provisions of the Companies Act, 2013 or the Limited Liability 

Act, 2008, and the Company/LLP files a copy of the order of the 

Court/Tribunal sanctioning the said scheme; 

 

(b) Transfer of business or undertaking in accordance with the 

provisions of applicable law, and the Company/LLP files a copy 

of the agreement/arrangement executed between itself and the 

transferee Company/LLP; 

 

(c) Transfer within Group Company, and the Company files an 

undertaking stating that the transfer is within the Group 

Companies. 
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Explanation 1: "Group Company" in relation to a company 

means a company, which is under the same management 

and/or has the same promoters as the other company or 

over which that other company exercises significant 

influence or control and shall also include an associate 

company, subsidiary company, holding company or a joint 

venture company. 

 

Explanation 2: For the purpose of this clause significant 

influence means control of at least 20% of the total paid up 

share capital or having the right to appoint at least one 

third of the Board of Directors/Partners by way of 

agreement or otherwise. 

 

(2) The transfer of Teleport/Teleport hub shall be subject to fulfilment 

of following conditions: 

 

(i) The new entity is eligible as per the eligibility criteria, 

including the net worth requirement and the entity and its 

Directors/Designated Partners are security cleared. 

 

(ii) The new entity undertakes to comply with all the terms and 

conditions of the service authorisation. 

 

(iii) There shall be a lock-in period of one year from the date of 

operationalization of a television channel, during which the 

television channel cannot be transferred to another 

unrelated entity. 

 

4. Purchase/Hiring and use of DSNG Equipment: The entity 

authorised for Teleport/Teleport Hub shall be permitted to 

purchase/hire and use DSNG equipment, subject to obtaining 

separate approval for the same under these Rules, as applicable. 
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Section 1.4: Uplinking of Live Event/News/Footage by Foreign 

Channel/News Agency 

 

1. Specific Terms and Conditions: The authorisation for uplinking of 

Live event/news/footage by a Foreign channel/News Agency shall be 

granted to a foreign channel/news agency for a period up to 12 

months at a time. This authorisation shall permit live uplinking of an 

event/news/footage from time to time, through a pre-designated 

authorised teleport. The application for such authorisation shall be 

made by way of an application on the portal and is subject to approval 

by the MHA and the Ministry of External Affairs and following 

conditions: 

 

(1) The Authorised Entity has a binding agreement with an authorised 

Teleport/Teleport Hub for the duration of the authorisation. 

 

(2) The Authorised Entity pays a processing fee of one lakh rupees (Rs 

1,00,000) per day for Live telecast. 

 

(3) The event/news/footage so uplinked shall be primarily for the usage 

abroad by the foreign channel/news agency and shall not be 

broadcasted in India without obtaining separate authorisation of 

‘Television Channel Broadcasting’ for Downlinking of a Television 

Channel. 
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Section 1.5: Other related Approvals/Intimations 
 

Sub-section 1.5A: Approval for Purchase/Hiring and use of DSNG 

Equipment 
 

 

1. Purchase and use of DSNG Equipment 

 

(1) The following type of authorised entity shall be eligible for purchase 

of DSNG equipment and its use during the validity period of such 

authorisations: 

 
 

a) Entity having authorisation of ‘Television Channel 

Broadcasting’ for ‘Uplinking of a Television Channel’; 

 

b) Entity having authorisation of ‘News Agency for Television 

Channel(s)’; 

 

c) Entity having authorisation of ‘Teleport/Teleport Hub’. 

 

(2) The Authorised Entity(ies) referred to in sub-para (1) above, for the 

purpose of seeking approval to purchase and use DSNG equipment, 

apply online on the portal along with the documents specified 

therein and upon payment of processing fee as specified in 

Schedule-II. 

 

(3) The Central Government shall, after satisfying itself that the 

application is in order and the proposal is otherwise fit for approval, 

preferably within 15 days of the receipt of the application, grant 

approval to the Authorised Entity for purchase and use of DSNG 

equipment. 

 

(4) However, such approval shall be subject to the following conditions: 

 

a) The DSNG signals shall be transmitted solely to the teleport of 

the Authorised Entity and shall be uplinked for broadcasting 

through permitted satellite exclusively through that teleport. 

 

b) The entity shall follow the roll out obligations as specified in 

Schedule-III. 
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c) The use of DSNG shall be permitted only in those 

areas/regions/States, which are not specifically prohibited by 

the MHA. 

 

d) The entity shall submit the purchase documents of DSNG 

terminals and inform the Central Government about placement 

of these terminals at various locations. 

 

e) The entity permitted to use DSNG shall apply to WPC for 

frequency assignment. 

 

f) The entity shall maintain a daily record of the location and the 

events, which have been covered and uplinked by DSNG 

terminals and downlinked at their main satellite earth station 

and produce the same before the designated authority or its 

authorised representative, which will include officers of 

Ministry of Home Affairs, as and when required. 

 

g) The Authorised Entity shall not enter defence installations. 

 

h) The DSNG equipment should not be taken in the areas 

cordoned off from security point of view. 

 

i) The Authorised Entity desiring to use DSNG shall submit an 

undertaking that the equipment shall be used for live news 

gathering, footage collection and other events as permitted 

under the respective authorisation for captive use only in the 

format prescribed by the Central Government. 

 

j) Violations of any of the aforementioned conditions may lead to 

revocation/cancellation of the permission to use the DSNG 

equipment. 

 

k) The entity shall abide by the terms and conditions of the 

authorization by WPC for use of spectrum including payment of 

applicable fees/royalty. 
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l) The entity shall provide a suitable hardware and software 

solution to the agency specified by the Central Government to 

view Live, the location of all permitted DSNG/ENG terminals. 

 

2. Hire and Use of DSNG Equipment 

 

(1) The use of hired DSNG shall be permitted to News and Current 

Affairs channels uplinked from India for live news/footage collection 

and point-to-point transmission. 

 

(2) The use of hired DSNG shall be permitted to a Ground-based 

Broadcaster having service authorisation for News and Current 

Affairs channels for collection/transmission of news/footage up to 

the broadcaster. 

 

(3) The use of hired DSNG shall be permitted to a News agency having 

service authorisation for television channels for collection/ 

transmission of news/footage. 

 

(4) An entity having an authorised non-news channel, which is 

uplinked from its own authorised teleport, shall be permitted to use 

hired DSNG equipment for their authorised channels, to  transfer 

video feeds to the authorised teleport. 

 

(5) The use of hired DSNG shall be permitted to a Ground-based 

broadcaster having an authorisation for ‘Non-news channel’, for 

their authorised channels, to transfer video feeds up to the 

broadcaster. 

 

(6) Only teleport operators/channel owners authorised by the Central 

Government and Doordarshan may hire DSNG 

equipment/infrastructure from other broadcasters who are 

authorised to uplink from India. 

 

(7) The uplinking shall be carried in encrypted mode, so as to be 

receivable only in closed user group. The signal shall only be 

downlinked at the authorised teleport of the Authorised Entity and 



416 
 

uplinked for broadcasting through permitted satellite through that 

teleport only: 

 

Provided that in case of Ground-based broadcasters the 

encrypted signal shall only be downlinked at the head-end of 

the broadcaster for broadcasting through ground-based 

medium. 

 

(8) Any unauthorised usage/hiring of DSNG, either by a non-

authorised entity or an authorised entity shall be deemed to be a 

violation. 

 

(9) A non-news or a foreign channel may use the services of a permitted 

DSNG equipment for the purposes of Live coverage of an event(s). 
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Sub-section 1.5B: Approval for Change of Name and Logo of a 

Television Channel 

 

1. An Authorised Entity shall display on the television channel only that 

name and logo which has been approved by the Central Government: 

 

 Provided that display of name/logo other than that permitted or 

display of dual broadcaster logo shall be treated as a violation. 

 

2. An Authorised Entity may apply for change of name and logo along 

with requisite documents on the online portal along with payment of 

processing fees specified in Schedule-II. 

 

3. The Central Government shall, preferably within 15 days of receipt of 

the application, grant permission for the change applied for, after 

being satisfied that the application is in order in all respect. 

 

4. The Authorised Entity shall also be required to pay the applicable fees 

to WPC Wing for amending the relevant aspects in the document of 

frequency assignment. 
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Sub-section 1.5C: Approval for Change of Satellite/Teleport 

 

1. The entity authorised for uplinking a television channel shall apply 

for change of satellite/teleport on the online portal on payment of 

processing fees specified in Schedule-II, along with a valid agreement 

with the satellite/teleport service provider. 

 

2. The Central Government shall, preferably within 15 days of receiving 

the application give approval to the Authorised Entity for the 

proposed change. 

 

3. In respect of change in satellite/teleport of the downlinked channel 

the entity authorised for downlinking the channel may furnish an 

intimation of change on the online portal. 
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Sub-section 1.5D: Approval for Change of Category of a Television 

Channel 

 
 

1. Whenever an Authorised Entity intends to change the category of the 

channel, from ‘Non-news and current affairs’ to ‘News and current 

affairs’ or vice-versa (applicable to both satellite-based and ground-

based broadcasters), the Entity may apply for the change on the 

portal, along with payment of the requisite fee as in Schedule-II. 

 

2. Processing of such application shall be carried out from the viewpoint 

of eligibility and other conditions. 

 

3. Approval for change of category, specifying the conditions of such 

approval may be granted preferably within 30 days of the receipt of 

such application and receiving clearance or No Objection from the 

Ministry of Home Affairs, wherever required. 
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Sub-section 1.5E: Intimation for Live Telecast by a Satellite-

based/Ground-based ‘News and Current Affairs Channel’ 

 

1. A ‘News and Current Affairs Channel’ authorised by the Central 

Government may uplink content using the DSNG equipment 

permitted to it, or by hiring such equipment from any other 

Authorised Entity, and shall register such hiring of the equipment on 

the online portal. 

 

2. A ‘News and Current Affairs Channel’ authorised by the Central 

Government may also use an ENG service for uplinking content and 

shall register such service on the online portal. 

 

Sub-Section 1.5F: Intimation for Live Uplinking of an Event by a 

‘Non-News and Current Affairs Channel’ 

 

1. A Satellite-based ‘Non-news and Current Affairs Channel’ authorised 

by the Central Government may, for the purpose of uplinking an event, 

Live in/from India, register itself on the online portal. The entity shall 

make payment of requisite fees as specified in Schedule-II, at least 15 

days prior to the first date of a live event, and furnishing such details 

and documents, as may be specified in the application including the 

following: 

 

(a) Date, time, venue and name of the event; 

 

(b) Channel’s/teleport's willingness to broadcast/uplink the 

proposed programme/event; 

 

(c) Due authorisation of the event owner along with specific dates 

and timings of the proposed programme/event; 

(d) Frequency assignment under Section 4 of the 

Telecommunications Act, 2023 by WPC wing to the teleport 

operator authorised by the Central Government, where a DSNG 
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equipment or any such technology requiring use of frequency 

spectrum is used; or 

 

(e) Where an ENG service is used, detailed specification thereof: 

 

Provided that if a non-news channel uplinks an event Live 

without registering itself, it shall be liable for penal action 

as prescribed by the Central Government under the 

applicable Rules: 

 

Provided further that, a non-news channel shall not telecast 

any event Live which is in contravention of the Programme 

Code laid down in the Cable Television Networks 

(Regulation) Act, 1995 and the Rules made thereunder and 

other applicable Orders/Directions/Advisories/ 

instructions. 

 

2. A Ground-based ‘Non-news and Current Affairs Channel’ authorised by 

the Central Government may, for the purpose of coverage an event, Live 

in India, register itself on the online portal on payment of such fees as 

specified in Schedule-II, at least 15 days before the first date of a live 

event, and furnishing such details and documents, as may be specified 

in the application including the following: 

 

(a) Date, time, venue and name of the event; 

 

(b) DSNG Equipment owner’s willingness to hire/lease out the 

equipment during the proposed programme/event. Frequency 

assignment under Section 4 of the Telecommunications Act, 

2023 by WPC wing for the DSNG equipment shall be the sole 

responsibility of the DSNG Equipment owner; 

 

(c) Due authorisation of the event owner along with specific dates 

and timings of the proposed programme/event; 

 

(d) Where an ENG service is used, detailed specification thereof: 
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Provided that if a Ground-based ‘Non-news and Current 

Affairs Channel’ covers an event Live without registering 

itself, it shall be liable for penal action as prescribed by the 

Central Government under the applicable Rules: 

 

Provided further that, a Ground-based ‘Non-news and 

Current Affairs Channel’ shall not telecast any event Live 

which is in contravention of the Programme Code laid down 

in the Cable Television Networks (Regulation) Act, 1995 and 

the rules made thereunder and other applicable 

instructions/advisories/ orders/directions/guidelines. 

 

3. Registration on the portal, shall enable the Authorised Entity to seek 

approval/NOC of the concerned authorities for broadcasting the 

event Live, and no separate permission need to be obtained. 

 

4. Decision as to whether the event being uplinked Live is of the nature 

of news and current affairs or not will be that of the Central 

Government and shall be binding on the Authorised Entity. 

 

5. The Authorised Entity shall abide by the terms and conditions of 

authorizations laid down by IN-SPACe and WPC including payment 

of applicable fees/spectrum related charges. 

  



423 
 

Sub-section 1.5G: Intimation for Change of Language/Mode of 

Transmission, etc. 

 

An Authorised Entity having authorisation for Television Channel 

Broadcasting (applicable to both satellite-based and ground-based 

broadcasters) shall furnish intimation on the online portal for the 

following: 

 

(a) Change in language of transmission; 

(b) Change in mode of transmission (e.g. Standard Definition (SD), 

High Definition (HD), 4K, etc); 

(c) Change in address and such other relevant particulars of the 

Authorised Entity; 

(d) Resignation of a Director/Designated Partner/Chief Executive 

Officer. 
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Sub-section 1.5H: Intimation for Change in Operational Status 

 
 

1. A television channel is required to remain operational during the 

validity of the authorisation. 

 

2. If a television channel is unable to remain operational for a 

continuous period exceeding 60 days, the Authorised Entity shall 

inform the Central Government of the status and provide reasons for 

the channel’s non-operational status: 

 

Provided that failure to inform the Central Government regarding 

non-operational status of a channel beyond a continuous period 

of 60 days will be deemed to be a violation: 

 

Provided further that the channel shall not remain non-

operational for a continuous period exceeding 90 days.  
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Part-II 

Section 2: Television Channel Distribution Services 

 

Section 2.1: Specific Terms and Conditions for Direct-To-Home 

(DTH) Service And Head-end In The Sky (HITS) Service 

 

1. Prohibition of certain activities 

 

(1) The Authorised Entity shall not carry any channel(s) prohibited by 

the Central Government. 

 

(2) The Authorised Entity shall not carry the signals of a broadcaster 

against whom any regulatory body, tribunal or court have found the 

following: 

 

(a) refused access on a non-discriminatory basis to another 

DTH/HITS operator contrary to the Regulations of TRAI; 

 

(b) violated the provisions of any law relating to competition 

including the Competition Act, 2002. 

 

(3) The Authorised Entity shall not enter into any exclusive contract for 

distribution of Television Channels.  

 

[Explanation: The Authorised Entity shall make all reasonable 

efforts to ascertain before carrying the signals on its platform 

whether any broadcaster(s) has been found to be in violation of 

the above conditions or not. In respect of Television Channel(s) 

already being carried on the platform, the Authorised Entity shall 

ascertain from every source including the Central Government, 

TRAI, Tribunal or a Court, whether concerned broadcaster(s) or 

the channel(s) is in violation of the above conditions. If any 

violation so comes to its notice, the Authorised Entity shall 

forthwith discontinue to carry the channel(s) of the said 

broadcaster] 
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(4) An Authorised Entity shall not carry or include in its DTH/HITS 

Service any programme or television channel which has not been 

permitted by the Central Government for being viewed within the 

territory of India:  

 

Provided, notwithstanding any agreement entered into between 

the Authorised Entity and broadcaster(s)/television channel 

owner(s), the Authorised Entity shall stop from 

carrying/including in its DTH/HITS service, such television 

channel(s), whenever such registration/permission is withdrawn: 

 

2. Value Added Services (VAS) 

 

An Authorised Entity shall be permitted to provide such value-added 

services using its service and network, which otherwise doesn’t require 

specific approval from the Central Government.  

 

3. Vertically Integrated Entity: Reservation of Operational Channel 

Capacity 

 

An Authorised Entity shall not reserve more than 15% of the 

operational channel capacity for its vertically integrated 

broadcaster(s). The rest of the capacity is to be offered to the other 

broadcasters on a non-discriminatory basis. 
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4. Platform Services (PS) for DTH Service 

 

(1) The programmes transmitted by the Authorised Entity as a PS shall 

be exclusive to its platform and the same shall not be shared directly 

or indirectly with any other Distribution Service Provider. 

 

(2) In case the same programme is found available on the PS of any 

other Distribution Service Provider, the Central Government may 

issue direction to immediately stop the transmission of such 

programme. The Central Government also reserves the right to 

cancel the registration of such PS channels of the Authorised Entity.  

 

(3) Total number of registered PS channels shall be capped to 5% of the 

total channel carrying capacity of the DTH Service platform.  

 

(4) A onetime non-refundable registration fee of Rs. 10,000 per PS 

channel shall be charged from the Authorised Entity.  

 

(5) The Authorised Entity shall provide options for 

activation/deactivation of PS as prescribed in the 

Regulations/Orders/Directions issued by TRAI. 

 

(6) The PS channels shall be categorised under the genre 'Platform 

Services' in the Electronic Programmable Guide (EPG) subject to 

Regulations/Orders/Directions issued by TRAI.  

 

(7) The respective Maximum Retail Price (MRP) of PS channel shall be 

displayed in the EPG against each platform service subject to 

Regulations/Orders/Directions issued by TRAI.  

 

(8) The authorized entity shall place caption of 'Platform Services' to 

distinguish the PS from the linear channels.  

 

(9) The Authorised Entity, desiring to operate PS, is required to furnish 

an application to the Central Government in the prescribed 

proforma as specified in Schedule-IV.  
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5. Mandatory sharing of Sports Broadcasting Signals with Prasar 

Bharati: The Authorised Entity shall ensure that channels carried by 

and telecasting sporting events have ensured compliance with the 

provisions of The Sports Broadcasting Signals (Mandatory Sharing 

with Prasar Bharati) Act, 2007. 

 

6. Compulsory transmission of certain channels 

 

(1) The Central Government shall have the right to notify the number 

and names of television channel or channels of Prasar Bharati or 

any other television channel operated on behalf of Parliament, to be 

mandatorily carried by the DTH/HITS service provider in its service 

and the manner of reception and retransmission of such channels. 

 

(2) The Authorised Entity shall carry other television channel(s) of 

Prasar Bharati on the most favourable financial terms offered to any 

other channel. 

 

7. Interoperability of Set Top Box (STB): While ensuring commercial 

interoperability, the Authorised Entity of Television Channel 

Distribution Services shall endeavour to adopt interoperable Set Top 

Boxes (STBs) to support technical interoperability in principle, within 

the DTH or HITS segment. 
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8. Miscellaneous  

 

(1) Preference to Indian Satellites: The Authorised Entity may use 

only IN-SPACe authorized Indian or foreign satellites for providing 

distribution services, with preference given to Indian satellites.  

 

(2) The Authorised Entity shall obtain the necessary environmental 

clearances, wherever required. The Authorised Entity shall comply 

with relevant provisions of the laws of India. In the event of non-

compliance of any of the aforesaid requirements, the Central 

Government shall have the right to revoke/withdraw the 

authorisation of the Authorised Entity.  
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Section 2.2: Internet Protocol Television (IPTV) Service 

 

1. Entity permitted to provision IPTV Service: The entity either 

holding an authorisation under Section 3(1)(a) of the 

Telecommunications Act, 2023 for provision of Unified Services, 

Access Services and Internet Services, whose scope of service 

authorisation includes provisioning of IPTV service; or any other 

telecom service provider duly authorized by the Department of 

Telecom; or MSO registered under ‘The Cable Television Networks 

(Regulation) Act 1995’ (referred as ‘CTN Act’ hereafter); can provide 

IPTV services. However, such entity shall be required to submit a self-

declaration to the Central Government giving details of 

authorisation/registration under which IPTV service is proposed to 

be provided, the start date, the area being covered, and details of the 

network infrastructure etc., in the format prescribed in Schedule-V 

prior to commencement of IPTV services. The Central Government 

after verifying the credentials and completeness of submissions may 

take on record, such an applicant as an ‘IPTV service provider’ and 

intimate TRAI the credentials of verified ‘IPTV Service Provider’ taken 

on record accordingly. 

 

2. Applicable Regulatory Framework 

 

(1) The MSO while providing IPTV service shall be governed by the 

provisions of CTN Act, TRAI Act, 1997 and any other laws, as 

applicable.  

 

(2) The entity authorised under the Telecommunications Act, 2023, 

while providing IPTV services shall be governed by the 

Telecommunications Act, 2023, TRAI Act, 1997 and any other laws, 

as applicable. 

3. Authorisation Fee: The entity granted an authorisation under 

Section 3(1)(a) of the Telecommunications Act, 2023 is required to 

pay an authorisation fee at applicable rates under its respective 
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authorisation to provide IPTV service. Therefore, the revenue from 

provisioning of IPTV service shall also be included with the revenues 

from other authorised service(s) for the purpose of calculation of 

authorisation fee: 

 

Provided that in case an IPTV service provider authorised under 

Section 3(1)(a) of the Telecommunications Act, 2023 is also 

registered as MSO under the CTN Act, the provisions pertaining to 

authorisation fee under the Telecommunications Act, 2023 shall 

be applicable. 

 

4. Provision of IPTV Service  

 

(1) The IPTV Service Provider shall provide such television channels 

which are authorised under the authorisation of ‘Television Channel 

Broadcasting’ by the Central Government: 

 

Provided that the IPTV service provider shall not carry any 

television channels prohibited either permanently or 

temporarily, or not authorised by the Central Government: 

 

Provided further that an IPTV service provider while providing 

television channels on IPTV service platform shall transmit the 

television channels in exactly the same form (unaltered) as 

authorised by the Central Government: 

 

Provided also that the IPTV Service Provider shall furnish the 

complete details of the name and technical aspects of the value 

added service being provided through the IPTV service platform. 

In the event that any new value added service is added to the 

network, the IPTV Service Provider shall obtain prior approval 

from the Central Government. The Central Government may, 

from time to time, prescribe or prohibit certain value added 

services. 
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(2) The entity authorised under Section 3(1)(a) of the 

Telecommunications Act, 2023 for provision of IPTV service can also 

obtain television channels from MSO(s). 

 

(3) The MSO providing IPTV service shall be allowed to carry PS as per 

the provisions of CTN Act and Rules made thereunder: 

 

Provided that in such cases the responsibility to ensure that the 

content is in accordance with the Programme Code and 

Advertisement Code as prescribed in CTN Act, and any other 

Orders/Directions/Advisories/Instructions issued by the 

Central Government, for regulation of content on PS from time 

to time, shall be that of the MSO only. 

 

(4) The entity authorised under Section 3(1)(a) of the 

Telecommunications Act, 2023 for provisioning of Unified Services, 

Access services and Internet Services, and providing IPTV service, 

can source content from broadcasters and content providers (other 

than broadcasters) and it shall adhere to the Programme Code and 

Advertisement Code as prescribed in CTN Act, and any other 

Orders/Directions/Advisories/Instructions issued by the Central 

Government, for regulation of content on television channels from 

time to time: 

 

Provided that in such cases it shall be the responsibility of the 

IPTV Service Provider to ensure its agreements with 

broadcasters/content provider that contain appropriate 

clauses to ensure prior compliance with the Programme Code 

and Advertisement Code and other relevant Indian laws. 

  

5. Cross-holding Pattern:  Restrictions on cross-holding of equity 

shares/capital contribution among entities of Television 

Broadcaster(s) and IPTV Service Providers: 

 

(1) An IPTV Service Provider shall not hold or own more than 20% of 

the total paid up equity/capital contribution in an entity having 
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authorisation for ‘Television Channel Broadcasting’ Service as the 

case may be, at any time during the validity of 

authorisation/registration. 

 

(2) An entity having authorisation for ‘Television Channel Broadcasting’ 

Service shall not hold or own more than 20% of total paid up 

equity/capital contribution in an IPTV Service Provider, as the case 

may be, at any time during the validity of authorisation.  

 

(3) Further, an entity or a person, other than a financial institutional 

investor, holding more than 20% of total paid up equity/capital 

contribution in an entity having authorisation for ‘Television 

Channel Broadcasting’ Services shall not hold more than 20% total 

paid up equity/capital contribution in an IPTV Service Providers and 

vice-versa.  

 

6. Vertically Integrated Entity: Reservation of Operational Channel 

Capacity 

 

An IPTV Service Provider shall not reserve more than 15% of the 

operational channel capacity for its vertically integrated 

broadcaster(s). The rest of the capacity is to be offered to the other 

broadcasters on a non-discriminatory basis. 

 

7. Sharing of Infrastructure 

 

(1) General Sharing of Infrastructure: Wherever technically and 

commercially feasible, the IPTV Service Provider shall be allowed to 

share the platform infrastructure (including transport stream, CAS 

and SMS etc.) on a voluntary basis with the other entities authorised 

under Section 3 of the Telecommunications Act, 2023 or entities 

registered under Cable Television Networks (Regulation) Act, 1995, 

or any other service provider as notified by the Central Government. 

 

(2) Submission of Proposal for Infrastructure Sharing: The entities 

intending to share its infrastructure, shall jointly submit a detailed 
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proposal for infrastructure sharing giving details of the 

infrastructure proposed to be shared and the manner in which the 

infrastructure is proposed to be shared as well as roles and 

responsibilities of each entity to the Central Government with a copy 

to WPC and SMC, DoT. The proposal shall contain: 

 

(a) Acceptance from concerned stakeholders intending to share 

the infrastructure;  

 

(b) Copies of the Agreements between the parties sharing the 

infrastructure with conditions stipulated in these Rules; 

 

(c) An undertaking by both the parties proposing to share the 

infrastructure that under the sharing arrangement proposed, 

there shall not be any violation of the underlying Rules of the 

respective service authorisation/registration; 

 

(d) The sharing of the satellite resources and uplinking 

infrastructure (on voluntary basis) shall be allowed with 

permission of the Central Government, WPC, SMC, DoT.  

 

(3) The Central Government shall share a copy of permission of sharing 

of infrastructure granted to the Authorised Entity to TRAI.  

 

8. Mandatory sharing of Sports Broadcasting Signals with Prasar 

Bharati: The IPTV Service Provider shall ensure that channels carried 

by and telecasting sporting events have ensured compliance with the 

provisions of The Sports Broadcasting Signals (Mandatory Sharing 

with Prasar Bharati) Act, 2007. 

 

9. Compulsory transmission of certain channels: The IPTV Service 

Provider shall be required to compulsorily carry those channels of 

Prasar Bharati, or any other television channel(s) operated on behalf 

of Parliament, as notified by the Central Government under the 

provisions of CTN Act. Such notification may contain the numbers 
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and names of channels and the manner of reception and 

retransmission of such channels. 

 

10. Technical Conditions: The IPTV Service Provider shall ensure 

commercial interoperability of STBs and endeavour to interoperable 

STBs to support technical interoperability within IPTV segment in 

principle. Such STBs shall conform to the applicable 

Indian/International Standards, or any other standards as and when 

formulated by the Standard Setting Organisations and adopted by 

the Central Government. 

 

11. Monitoring and Inspection 

 

(1) The IPTV Service Provider shall provide necessary facility for 

continuous monitoring of the IPTV network at its own cost . The 

IPTV Service Provider shall ensure preservation and retention of all 

content including, Platform Service, programmes and 

advertisements made available to their subscribers for a period of 

90 days; ensure its security and that it is not tampered with during 

such period. The IPTV Service Provider shall be required to produce 

the same to the Government or its authorised representative, as and 

when required. 

 

The monitoring system must provide STB, subscriber information 

as well as contents to the law enforcement agencies in plain 

readable, audible and viewable format, as the case may be: 

 

Provided that in case of any complaint/dispute/enquiry the 

records of broadcast of programmes and advertisements shall be 

maintained till final disposal of the complaint/dispute/enquiry: 

 

Provided further that the IPTV Service Provider shall provide 

access to the Government or its authorised representative to all 

its facilities including equipment, records, system etc. for 

purposes of inspection: 
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Provided further that the IPTV Service Provider shall provide 

access to the TRAI or its authorised representative to all its 

facilities including equipment, records, system etc. for 

monitoring and inspection regarding compliance to its 

Regulations/Orders/Directions. 

 

(2) The Central Government or its authorised representative may 

inspect the IPTV service facilities. Such inspection shall ordinarily 

be carried out after reasonable notice except in circumstances, 

where giving such a notice will defeat the very purpose of the 

inspection and in such cases, it may be carried out without prior 

intimation. 

 

12. Supply of Information to the Central Government/TRAI 

 

(1) The IPTV Service Provider shall provide information with respect 

to its service, equipment, network, systems, technical parameters, 

and any other relevant details as required by the Central 

Government/TRAI or their authorised representative from time to 

time in the specified format. 

 

(2) The IPTV Service Provider shall provide any information required 

by the Central Government or its authorised representative 

regarding Programme Content and Quality, in the specified 

format. 

 

13. Provisions for Public Emergency or Public Safety 

 

(1) On the occurrence of any public emergency including disaster 

management, war or low intensity conflict or in the interest of 

public safety or similar type of situations, the Central Government 

or State Government or any officer specially authorised in this 

behalf by the Central Government or a State Government, if 

satisfied that it is necessary or expedient to do so, reserves the 
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right to take over the entire service and networks of the IPTV 

Service Provider or revoke/cancel/suspend the 

authorisation/registration.  

(2) On the occurrence of any public emergency or public safety the 

Central Government or State Government or any officer specially 

authorised in this behalf by the Central Government or State 

Government reserves the right to direct the IPTV Service Provider 

to carry specific messages, content or television channels on its 

IPTV service platform. 

 

14. Contravention of terms and conditions of Act/Rules: Any 

contravention, of the provisions of the Telecommunications Act, 

2023, The Cable Television Networks (Regulation) Act, 1995 and the 

TRAI Act, 1997 and the Rules made there under, by the Authorised 

Entity shall be dealt by the provisions contained in such Acts/Rules. 
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Part-II  

Section 3: Radio Broadcast Service 
 

Section 3.1: Terrestrial Radio Service 

 

1. Conditions to obtain Frequency Assignment: The frequency 

assignment for ‘Terrestrial Radio Service’ shall be done in accordance 

with Section 4 of the Telecommunications Act, 2023. The terms and 

conditions for assignment of frequency shall be prescribed by the 

Central Government as a part of Notice Inviting Application 

(NIA)/Information Memorandum (IM) or any such 

guidelines/instructions. 

 

2. Restrictions on operation of Multiple channels in a city: The 

Authorised Entity shall be allowed to run not more than 40% of the 

total channels in a city subject to a minimum of three different 

operators in the city. However, in case the 40% figure is a decimal, it 

will be rounded off to the nearest whole number. 
 

Note (1): The channels allotted to the following categories of the 

companies would be reckoned together for the purpose of calculating 

the total channels allotted to an entity:  
 

(a) Subsidiary company of any applicant/allottee; 

(b) Holding company of any applicant/allottee; 

(c) Companies with the Same Management as that of 

applicant/allottee; 

(d) More than one Inter-Connected Undertaking with regard to the 

applicant/allottee. 
 

Note (2): In respect of existing license/permission/LoI holders, the 

license(s)/permission(s)/LoI(s) already held by them shall also be taken 

into consideration for calculating the 40% limit. 
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3. Cross Media Ownership  

 

(1) If during the validity of authorisation, government policy on cross-

media ownership is announced, the Authorised Entity shall be 

obliged to conform to the revised terms and conditions within a 

period of six months from the date of such notification, failing which 

it shall be treated as breach of terms and conditions of the service 

authorisation:  

 

Provided, however, in case the Authorised Entity is not in a 

position to comply with cross media restrictions for bona fide 

reasons, to the satisfaction of the Central Government, the 

Authorised Entity shall be given the option to furnish one 

month’s exit notice along with compensation calculated on a pro 

rata basis, in accordance with the conditions of spectrum 

allocation, for the remaining period of authorisation(s) held by 

the Authorised Entity. 

 

4. News and Current Affairs Programs 

 

(1) The Authorised Entity shall be allowed to broadcast news and 

current affairs programs, limited to 10 minutes in each clock hour. 

 

(2) The Authorised Entity shall also be permitted to carry the news 

bulletins of All India Radio in exactly same format (unaltered) on 

such terms and conditions as may be mutually agreed with Prasar 

Bharati.  

 

(3) The broadcast pertaining to the following categories shall be treated 

as non-news and current affairs and shall therefore be permissible: 

 

(a) Information pertaining to sporting events including broadcast of 

Live coverage; 

(b) Information pertaining to Traffic and Weather; 
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(c) Information pertaining to and coverage of cultural events, 

festivals; 

 

(d) Coverage of topics pertaining to examinations, results, 

admissions, career counselling; 

 

(e) Availability of employment opportunities; 

 

(f) Public announcements pertaining to civic amenities like 

electricity, water supply, natural calamities, health alerts etc. as 

provided by the local administration; 

 

(g) Such other categories not authorised at present, that may 

subsequently be specifically authorised by the Central 

Government from time to time. 

 

5. Programme Content 

 

(1) The Authorised Entity shall follow the Programme and Advertising 

Code which the Central Government may notify from time to time.  

 

(2) The Authorised Entity shall undertake public service broadcasting 

for maximum period of 30 minutes per day as may be required by 

the Central Government/concerned State Government. Suitable or 

proportional time slots interspersed during the day shall be 

earmarked for this purpose. In case the total demand of Central 

Government and the State Government exceeds 30 minutes per day, 

the concerned State Government shall be eligible for the 

broadcasting period remaining after meeting the demand of the 

Central Government. Public service broadcasting shall contain 

themes of national importance and of social relevance, including the 

following: 
 

(a) Education and spread of literacy; 

(b) Agriculture and rural development; 

(c) Health and Family welfare; 

(d) Science and Technology; 
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(e) Welfare of Women; 

(f) Welfare of the Weaker Sections of the Society; 

(g) Protection of Environment and of Cultural Heritage; and 

(h) National Integration 

 

(3) The Authorised Entity shall ensure that at least fifty percent (50%) 

of the programmes broadcast by it are produced in India. 

 

(4) In case of multiple radio channels permitted to an entity/related 

entity(ies) in a city, the attempt shall be to distinguish programming 

on each channel based on era of music, language of music, genre of 

music etc. to the extent possible to ensure diversity of programming 

to the listeners. 
 

 

6. Prohibition of Certain Activities 

 

(1) The service authorisation is non-transferable. The Authorised Entity 

shall not grant a sub-authorisation directly or indirectly: 

 

Provided that no Authorised Entity, whether with or without 

foreign investment, shall be permitted to change the ownership 

pattern of the company through transfer of shares of the 

majority shareholders/promoters to any new shareholders 

without prior approval of the Central Government. The term 

majority shareholders/promoters shall be construed to mean 

the persons constituting the ‘largest Indian shareholder’ as 

specified in the Company Act, 2013. 

 

(2) The Authorised Entity may resort to outsourcing of content 

production and leasing of content development equipment, provided 

it does not impact Authorised Entity’s rights as commercial 

broadcaster and it maintains complete control over the channel. 

However, the Authorised Entity shall be fully responsible for any 

violations/omissions regarding the provisions related to the 

programme content. 
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(3) The Authorised Entity may hire or lease broadcasting equipment on 

long-term basis, provided it does not impact Authorised Entity’s 

rights as terrestrial radio broadcaster, and it maintains complete 

control over the channel. However, the Authorised Entity shall be 

fully responsible for any violations of the technical parameters as 

specified. 

 

(4) The Authorised Entity shall not enter into any borrowing or lending 

arrangement with other Authorised Entity(ies) except recognized 

financial institutions and its related entity(ies) (to say, its subsidiary 

or holding company, a company with the same management and an 

inter-connected undertaking), which may restrict its management 

or creative discretion to procure or broadcast content or its 

marketing rights. 

 

(5) The Authorised Entity shall ensure that there is no linkage between 

a party from whom a programme is outsourced and an advertising 

agency. 

 

(6) The Authorised Entity shall ensure that no content, messages, 

advertisement or communication, transmitted in its Broadcast 

Channel is objectionable, obscene, unauthorised or inconsistent 

with the laws of India. 

 

(7) The Authorised Entity shall be allowed to operate and provide radio 

broadcast services only in the city(ies), in which it has been assigned 

frequency and streaming the same content through internet 

concurrently without any user control. Features like download, 

playback, replay etc. shall not be allowed to the user on streaming 

of authorised radio channel. 

 

(8) The Authorised Entity shall fix or modify the ‘Channel Identity’, 

which is the brand name of the terrestrial radio channel, only after 

prior approval of the Central Government. 
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7. Penalty for Non-Operationalisation of Service(s) 

 

(1) The Authorised Entity shall operationalize the channel and ensure 

completion of the activities preceding thereto within the time limits 

as prescribed in the conditions of frequency assignment in NIA/IM 

or any other guidelines/instructions issued by the Central 

Government.  

 

(2) The Central Government may also revoke/withdraw the 

authorisation, if the channel is closed down, either continuously or 

intermittently, for more than 180 days within any continuous period 

of 365 days, for any reason. 
 

 

8. Networking 

 

(1) An entity shall be authorised to network its channels in its own 

network within the country. However, it is also to be ensured that 

at least 20% of the total broadcast in a day (reckoned from 0000 Hrs 

to 2400 Hrs), is in the local language of that city and promotes local 

content. This may include the Radio Jockey speaking in local 

language(s)/dialect(s) or programmes focused on local 

culture/tradition/folk music etc. or other permissible 

programmes/advertisements in the local language(s)/dialect(s). 

 

(2) No two entities shall be permitted to network any of their channels 

in any category of cities: 

 

Provided that subsidiary company, holding company, companies 

with the same management, more than one inter-connected 

undertaking shall be considered as a single entity for the 

purpose of networking. 

 

9. Technical Standards for Terrestrial Radio Service: The Authorised 

Entity shall comply with the audio and transmission standards for 

commercial sound broadcasting, data broadcasting on commercial 
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sub-carriers conforming to the Indian Standards/International 

Standards.  

 

10. Number of Frequencies:  Subject to availability of frequencies, the 

total number of channels for allocation to private broadcasters and 

method of allocation shall be notified in conditions to obtain frequency 

assignment by the Central Government from time to time. 

 
 

11. Mandatory sharing of certain broadcast signals with Prasar Bharati 

The Authorised Entity shall ensure compliance with the provisions of 

Sports Broadcasting Signals (Mandatory Sharing with Prasar Bharati) 

Act, 2007 and Rules, guidelines and notifications issued thereunder. 
 

 

12. Monitoring and requirement to furnish information 

 

(1) The Authorised Entity, at its own cost, shall, 

 

(a) Preserve the recordings of content broadcasted by the Authorised 

Entity for a period of 90 days from the date of broadcast and 

produce the same to the Central Government or its authorised 

representative, as and when required; 

 

(b) Provide the necessary equipment, service and facilities at 

designated place(s) as may be required and shall pay such 

charges as may be required for continuous monitoring of the 

broadcast content; and continuous measuring, recording and 

monitoring of the prescribed technical parameters of broadcast 

by the Central Government or its authorised agency.   

 

(2) The Authorised Entity shall be liable to furnish to the Central 

Government or TRAI or their authorised representatives, such 

reports, accounts, estimates, returns or other information, at such 

periodic intervals or at such times as may be required. An annual 

report shall also be required to be submitted by the Authorised 
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Entity that includes audited accounts, Profit & Loss Account, 

balance sheet, shareholding, details of Board of Directors/Partners 

and key executives of the entity. 

 

(3) The Authorised Entity shall submit all such information as may be 

required by the Central Government to dispose of complaints by 

public with respect to its broadcast. 

 

13. Inspection 

 

(1) The Central Government or TRAI or their authorised 

representatives, shall have the right to inspect the broadcasting 

facilities. No prior permission/intimation shall be required to 

exercise the right of Central Government or TRAI or their authorised 

representatives to carry out the inspection. The Authorised Entity 

shall, if required by the Central Government or TRAI or their 

authorised representatives, provide necessary facilities for 

continuous monitoring of any particular aspect of the entity’s 

activities and operations. 

 

(2) The inspection shall ordinarily be carried out after reasonable notice 

except in circumstances, where giving such a notice shall defeat the 

very purpose of the inspection. 

 

(3) The Central Government shall carry out periodic technical audit of 

the technical setup at the cost of the Authorised Entity through a 

designated agency. 

 

14. Surrender of Authorisation 

 

(1) The Authorised Entity may surrender the authorisation by giving an 

advance notice of one month to the Central Government as well as 

to all concerned/affected parties including the listeners of the 

service to this effect. The Bank Guarantee shall be returned subject 

to adjustment of outstanding dues, if any.  The Authorised Entity 
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shall however, continue to observe compliance to these Rules 

including the criteria for the quality of broadcast during the notice 

period and any failure to do so shall be regarded as contravention 

to these Rules. 

 

(2) In case of surrender of authorisation, the Central Government may 

(at its own discretion), in order to ensure the continuity of the 

Broadcast, take over the Terrestrial Radio Service of the Authorised 

Entity or issue authorisation to another eligible entity for running 

the service. The Authorised Entity shall be obligated to facilitate the 

transfer of authorisation to the new Authorised Entity or the Central 

Government, and of all assets as are essential and necessary for 

continuity of the service on payment of such compensation as may 

be mutually agreed. 

 

15. Provisions relating to data in Terrestrial Radio Service Sub-

Carriers 

 

(1) The service provided shall be free-to-air service and no charges shall 

be required to be paid by listeners of the Terrestrial Radio for such 

service. 

 

(2) None of the data service shall carry any audio/video/text/data 

falling within the purview of news and current affairs. 

 

(3) Any broadcast as part of data service shall also be required to adhere 

to monitoring and storage requirements as provided herein. 

 

(4) Any service specific to an individual listener/subscriber like radio 

paging shall not be authorised as such service require a separate 

authorisation. 

 

(5) Emergency Warning Service shall be provided as prescribed by the 

Central Government. 
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(6) Revenue earned by provisioning of such service, if any, shall form 

part of the overall Gross Revenue of the Authorised Entity for the 

purpose of determination of annual authorisation fee. The format 

for Statement of Gross Revenue is specified in Schedule-VI.  
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Part-II 

Chapter 3.2: Community Radio Stations (CRS) 

 

1. An eligible organization/institution that operates in multiple districts 

shall be allowed to set up a maximum of 6 CRS in different districts 

of operation provided it fulfils the following conditions:  

 

(1) Continuous operation of the previously commissioned CRS for at 

least one year at the time of applying for setting up subsequent CRS. 

The licenses for multiple CRS shall not be issued en masse but one 

at a time. Only one CRS per district shall be allowed to the 

organization. 

 

(2) The organisations setting up multiple CRS shall ensure 

participation of the local community and broadcast content relevant 

to the community served by the respective CRS. 

 

(3) The organization seeking to set up multiple CRS may be required to 

submit an undertaking, confirming that the programs shall be 

prepared locally. 

 

2. Content regulation & monitoring 

 

(1) The programmes should be of immediate relevance to the 

community. The emphasis should be on developmental, 

agricultural, health, educational, environmental, social welfare, 

community development and cultural programmes. The 

programming shall reflect the special interests and needs of the local 

community. 

 

(2)  The Authorised Entity shall set up an advisory and content 

committee comprising members from the local community which 

shall decide upon the content being broadcasted on Community 

Radio. At least half of the members of the Advisory and Content 

Committee shall be women. 
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(3) At least 50% of content shall be generated with the participation of 

the local community, for which the service has been set up. 

 

(4) Programmes shall preferably be in the local language and dialect(s). 

 

(5) The Authorised Entity shall have to adhere to the provisions of the 

Programme and Advertisement Code as prescribed by the Central 

Government. 

 

(6) The Authorised Entity shall preserve all programmes broadcast by 

the Community Radio Stations for 90 days from the date of 

broadcast. 

 

(7) The Authorised Entity shall not broadcast any programme, which 

relate to ‘News and Current Affairs’ and are otherwise political in 

nature except ‘News and Current Affairs’ contents sourced 

exclusively from All India Radio (AIR) in its original form or 

translated into the local language/dialect. All India Radio (AIR) shall 

source its news to Community Radio Stations without any charges. 

It shall be the responsibility of the Authorised Entity to ensure that 

the news is not distorted or edited during translation.  

 

(8) The broadcast pertaining to the following categories shall be treated 

as non-news and current affairs broadcast and shall therefore be 

permitted: 

 

(a) Information pertaining to sporting events including Live 

commentaries of sporting events of local nature; 
 

(b) Information pertaining to Traffic and Weather; 
 

(c) Information pertaining to and coverage of local cultural events, 

festivals; 
 

(d) coverage of topics pertaining to examinations, results, 

admissions, career counselling; 
 

(e) Availability of employment opportunities; 
 



450 
 

(f) Public announcements pertaining to civic amenities like 

electricity, water supply, natural calamities, health alerts etc. as 

provided by the local administration, 
 

(g) such other categories that may be specifically permitted by the 

Central Government from time to time. 

 

(9) The Authorised Entity shall ensure that nothing is included in the 

programmes broadcast, which: 

 

(a) Offends against good taste or decency; 
 

(b) Contains criticism of friendly countries; 
 

(c) Contains attack on religions or communities or visuals or words 

contemptuous of religious groups or which either promote or 

result in promoting communal discontent or disharmony; 
 

(d) Contains anything obscene, defamatory, deliberate, false and 

suggestive innuendoes and half-truths; 
 

(e) Is likely to encourage or incite violence or contains anything 

against maintenance of law and order or which promote-anti-

national attitudes; 
 

(f) Contains anything amounting to contempt of court or anything 

affecting the integrity and sovereignty of the Nation; 
 

(g) Contains aspersions against the dignity of the President/Vice 

President and the Judiciary; 
 

(h) Criticises, maligns or slanders any individual in person or certain 

groups, segments of social, public and moral life of the country; 
 

(i) Encourages superstition or blind belief; 
 

(j) Denigrates women; 
 

(k) Denigrates children; 
 

(l) May present/depict/suggest as desirable the use of drugs 

including alcohol, narcotics and tobacco or may stereotype, 

incite, vilify or perpetuate hatred against or attempt to demean 
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any person or group on the basis of ethnicity, nationality, race, 

gender, sexual preference, religion, age or physical or mental 

disability. 

 

(10) The Authorised Entity shall ensure that due care is taken with 

respect to religious programmes with a view to avoid: 
 

(a) Exploitation of religious susceptibilities; and 
 

(b) Committing offence to the religious views and beliefs of those 

belonging to a particular religion or religious denomination. 

 

3. Imposition of penalty/revocation of Authorisation: In case there is 

any contravention of these Rules, the Central Government may suo 

motu or on basis of complaints take cognisance and take action as per 

provisions of the Telecommunications Act, 2023. 

 

4. Transmitter Power and Range 

 

(1) Community Radio Stations shall be expected to cover a range of 5-

10 km. For this, a transmitter having maximum Effective Radiated 

Power (ERP) of 100 W shall be adequate. However, in case of a 

proven need, where the Authorised Entity is able to establish that it 

needs to serve a larger area or the terrain so warrants, higher 

transmitter wattage with maximum ERP up to 250 Watts may be 

considered on a case-to-case basis, subject to availability of 

frequency and such other clearances, as necessary.  

 

(2) The maximum height of antenna authorised above the ground for 

the Community Radio Stations shall not exceed 30 meters. However, 

minimum height of Antenna above ground shall be at least 15 

meters to prevent possibility of biological hazards of Radio 

Frequency radiation. 

 

(3) In cases of disaster, the District Magistrate’s permission shall be 

sufficient to relocate Community Radio Stations for continuity of its 
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service. However, the Central Government shall be informed of the 

change of place by both the Community Radio Stations and the 

District Magistrate. 

 
 

5. Funding & Sustenance 

 

(1) The Authorised Entity shall be eligible to seek funding from 

multilateral aid agencies. Applicants seeking foreign funds for 

setting up the Community Radio Stations shall have to obtain FCRA 

clearance under Foreign Contribution Regulation Act, 1976. 
 

(2) Transmission of sponsored programmes shall not be permitted 

except programmes sponsored by Central & State Governments and 

other organisations to broadcast public interest information. In 

addition, limited advertising and announcements relating to local 

events, local businesses and services and employment opportunities 

shall be allowed. The maximum duration of such limited advertising 

shall be restricted to 12 (twelve) minutes per hour of broadcast. 

 

(3) Revenue generated from advertisement and announcements shall 

be utilized only for the operational expenses and capital expenditure 

of the Community Radio Stations. After meeting the full financial 

needs of the Community Radio Stations, surplus, if any, may, with 

prior written permission of the Central Government, be ploughed 

into the primary activity of the organization i.e., for education in 

case of educational institutions and for furthering the primary 

objectives for which the NGO concerned was established. 

 

6. Other Terms & Conditions 

 

(1) The basic objective of the Community Radio broadcasting shall be 

to serve the cause of the community in the concerned service area 

by involving members of the community in the broadcast of their 

programmes. For this purpose, community shall mean people living 

in the zone of coverage of the broadcasting service of the Authorised 
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Entity. The Authorised Entity shall provide the services on free-to-

air basis. 

 

(2) The Authorised Entity shall provide such information to the Central 

Government on such intervals, as may be required. In this 

connection, the Authorised Entity is required to preserve recording 

of programmes broadcast during the previous 90 days failing which 

the authorisation is liable to be revoked/withdrawn. 

 

(4) The Central Government or its authorised representative shall have 

the right to inspect the broadcast facilities of the Authorised Entity 

and collect such information as considered necessary in public and 

community interest. The inspection shall ordinarily be carried out 

after reasonable notice except in circumstances, where giving such 

a notice shall defeat the very purpose of the inspection.  

 

(5) The Authorised entity shall provide access to the TRAI or its 

authorised representative(s) to all its facilities including equipment, 

records, systems etc for monitoring and inspection regarding 

compliance to TRAI Regulations/Orders/Directions.  

 

(3) The Authorised Entity shall be required to submit their audited 

annual accounts to the Central Government in respect of the 

organization/division running the specified service. The accounts 

shall clearly show the income and expenditure incurred and the 

Assets and Liabilities in respect of the Community Radio Stations. 

 

(4) The Government shall make special arrangements for monitoring 

and enforcement of the ceiling on advertisements, particularly in 

those areas where private terrestrial radio Service have been granted 

authorisation. 

 

(5) All foreign personnel likely to be deployed by way of appointment, 

contract, consultancy etc. by the Authorised Entity for installation, 

maintenance and operation of the Community Radio Stations shall 

require prior security clearance from the Government of India.  
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Part-III 

Chapter 3.3: Low Power Small Range Radio Service 

 

1. Provision of Low Power Small Range Radio Service 

 

(1) The Low Power Small Range Radio Service shall be allowed to 

operate after the grant of service authorisation by the Central 

Government. 
 

(2) The Authorised Entity of low power small range radio service shall 

be allowed to deploy any type of transmission technology 

(analogue/digital/any other). 
 

(3) The frequency assignment for low power small range radio service 

shall be done as per rules for ‘Assignment of Spectrum through 

Auction’106 made under Section 4 and 56 of the Telecommunications 

Act, 2023. The conditions for auction shall be prescribed by the 

Central Government as a part of Notice Inviting Application. 

 

2. Low Power Small Range Radio Service Obligations 

 

(1) Maximum permissible transmission power of the transmitter for low 

power small range service shall be 1 watt. 
 

(2) The maximum permissible transmission range of ‘Low Power Small 

Range Radio Service’ shall be 500 meters.  
 

(3) The authorised service area of frequency assignment in case of low 

power small range shall be location-specific based on the precise 

geographical coordinates i.e., longitude and latitude of the intended 

service location (be it a building, stadium, convention centre, expo 

area etc).  

 
106https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%

20through%20Auction%20Rules%2C%202025.pdf  

https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%20through%20Auction%20Rules%2C%202025.pdf
https://dot.gov.in/sites/default/files/Draft%20Telecommunications%20Assignment%20of%20Spectrum%20through%20Auction%20Rules%2C%202025.pdf
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Schedule-I 

Format For Shareholding Pattern/Capital Contribution to be 

Furnished Along With Application 
 

Table-1 

 

(i) Shareholding pattern/capital contribution pattern of 

applicant/authorised  company/LLP 

(ii) M/s______________ as on________________ 

(iii) Face Value of the share in Rs. ________________(applicable in case 

of a company)  

 

Note:  

* For Indian Company/LLP, information as per proforma in Table-2 

also to be supplied. 

  

S 
No. 

Category of 
Stakeholders 

Shareholding 

Direct Investment Portfolio Investment 

No. of Shares/ 
Capital 
contributed 

% of total 
paid up 
shares/ % of 

total capital 
contribution 

No. of 
Shares/ 
Capital 

contributed 

% of total 
paid up 
shares/% of 

total capital 
contribution 

1. Indian 
Individual 

    

2. Indian 
Company/LLP* 

    

3. Foreign 
Individual 

    

4. Foreign 
Company/LLP 

    

5. NRI     

6. OCB     

7. FII     

8. PIO     

9. Any Other     



456 
 

TABLE-2 
 

DETAILS OF SHAREHOLDING PATTERN/CAPITAL 

CONTRIBUTION PATTERN OF EACH INDIAN 

COMPANY/LLP HOLDING SHARE/CONTRIBUTED CAPITAL 

IN THE APPLICANT COMPANY/LLP AS IN SERIAL NO.2 IN 

COLUMN (1) OF TABLE-1 
 

(i) Name of the Company/LLP 

(ii) Information as on date  

(iii) No. and %age of shares held by the company in the applicant 

company/Capital contributed and %age of total capital 

contribution of the applicant LLP 

(iv) Face value of the share in Rs. _____________ (applicable in case 

of company) 

(v) Shareholding pattern/capital contribution of the company/LLP 
 

S 
No. 

Category of 
Stakeholders 

Shareholding 

Direct Investment Portfolio Investment 

No. of Shares/ 

Capital 
contributed 

% of total 

paid up 
shares/% of 
total capital 

contribution 

No. of 

Shares/ 
Capital 
contributed 

% of total 

paid up 
shares/% of 
total capital 

contribution 

1. Indian 

Individual 

    

2. Indian 

Company/LLP 

    

3. Foreign 
Individual 

    

4. Foreign 
Company/LLP 

    

5. NRI     

6. OCB     

7. FII     

8. PIO     

9. Any Other     

Note: Repeat same information about each Indian Company/LLP 

holding share/contributed capital in the applicant company/LLP 
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Schedule-II 

Applicable Fees for Television Channel Broadcasting Services 
 

Service 
Processing Fee 

(in Rs.) 

Performance 
Bank Guarantee 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Annual  

Authorisation Fee* 

(in Rs.) 

Security Deposit 

(in Rs.) 

Uplinking of News and 

Current Affairs Channel 
10,000 per 

channel 
2 crore/channel 

 

10,000 per 

channel 

 

2 lakh/channel 4 lakh/channel 

Uplinking of Non-News and 

Current Affairs Channel 
10,000 per 

channel 
1 crore/channel 

10,000 per 

channel 
2 lakh/channel 4 lakh/channel 

Downlinking of News and 

Current Affairs Channel** 

 

10,000 per 

channel 

Not Applicable 
10,000 per 

channel 

Uplinked from India: 

5 lakh/channel 

Uplinked from India: 

 10 lakh/channel 

Uplinked from outside 

India:15 lakh/channel 

Uplinked from outside 

India: 30 lakh/channel 

Downlinking of Non-News and 

Current Affairs Channel** 
10,000 per 

channel 
Not Applicable 

10,000 per 

channel 

Uplinked from India:  

5 lakh/channel 

Uplinked from India:  

10 lakh/channel 

Uplinked from outside 

India: 15 lakh/channel 

Uplinked from outside 

India: 30 lakh/channel 

Ground-based 

Broadcasting of 

News and 

Current 

Affairs 

10,000 per 

channel 
2 crore/channel 

10,000 per 

channel 
7 lakh/channel 14 lakh/channel 
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Service 
Processing Fee 

(in Rs.) 

Performance 
Bank Guarantee 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Annual  

Authorisation Fee* 

(in Rs.) 

Security Deposit 

(in Rs.) 

a Television 

Channel*** 

Non-News 

and Current 

Affairs 

10,000 per 

channel 
1 crore/channel 

10,000 per 

channel 
7 lakh/channel 14 lakh/channel 

Teleport/Teleport Hub 10,000 per 

Teleport 

25 lakh/ 

Teleport 

10,000 per 

Teleport 
2 lakh/Teleport 4 lakh/Teleport 

Uplinking of Live 

event/news/footage by 

Foreign Channel/News Agency 

1,00,000 per 

day for Live 

telecast 

Not Applicable Not Applicable Not Applicable Not Applicable 

 

Note:  

* Annual Authorisation Fee paid after the due date shall attract late fee charges levied at simple interest rate of 1% per month. Incomplete month shall be considered 

as one month for the purpose of late fee calculation. 
 

** One time Registration Fee for downlinking of a television channel uplinked from other country(ies): Rs. 10 lakh. 
 

*** An entity holding an authorisation of ‘Television Channel Broadcasting’ for providing satellite-based broadcasting of a television channel (SBB) shall be allowed to 

switch to ground-based broadcasting service (GBB) for that television channel and vice-versa. In case, an existing GBB/SBB intends to use additional communication 

medium other than the permitted communication medium, i.e., a SBB intends to use terrestrial communication medium in addition to satellite medium or a GBB 

intends to use satellite medium in addition to terrestrial communication medium, the entity shall be required to seek permission by paying a processing fee of Rs. 

10000 and liable to pay applicable Annual Authorisation Fee. 
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 Applicable Fees for Other related Approvals/Intimations for  

Television Channel Broadcasting Services 
 

Approvals/Intimations Processing Fee (in Rs.) 

 

Approval for Purchase/Hiring and Use of DSNG 

equipment* 
10,000 

 

Approval for Change of Satellite/Teleport 10,000 
 

Approval for Change of Category of a 

Television Channel 
10,000 

 

Approval for Change of Name and Logo of a 

Television Channel 

1 lakh 

Intimation for Live uplinking of an event by a 

Non-News and Current Affairs Channel 

National channel: Rs 1 lakh per channel per day 

Regional Channel: Rs 50,000 per channel per day 

Devotional channel: No fees for Devotional/Spiritual/Yoga content 
 

 

Note: The intimations for (i) Live telecast by a News and Current Affairs Channel, (ii) Change of language/mode of transmission, and (iii) Change in 

operational status, does not require any processing fee.  

Performance Bank Guarantee for approval for Purchase/Hiring and Use of DSNG equipment: Rs. 10 lakh/van 

Annual Permission Fee for uplinking of a foreign channel from Indian Teleport: Rs 2 lakh/channel  
Security Deposit for up Security Deposit for uplinking of a foreign channel from Indian Teleport: Rs 4 lakh/channel 
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Applicable Fees for Television Channel Distribution Services 
 

Service 
Processing Fee 

(in Rs.) 

Entry Fee 

(in Rs.) 

Bank Guarantee (BG)* 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Authorisation 

Fee** 

DTH 10,000 10 cr. 

5 crore or 20% of the Authorisation 

Fee for two quarters and other dues 

not otherwise securitized, whichever 

is higher. 

10,000 

3% of AGR, to be 

reduced to ‘zero’. 

No authorisation 

fee after the end 

of FY 2026-27 

HITS 10,000 10 cr. 5 cr. 10,000 Nil 

 

Note:  

*   The Bank Guarantee shall be required to be maintained during the entire duration of validity of Authorisation. 

 

** The Authorisation Fee of DTH Service has been aligned with the TRAI recommendations on ‘License Fee and Policy Matters of DTH Services’ dated 

21st August 2023. Authorised Entity shall be liable to pay Simple Interest @ 1% per month on the late payment of authorisation fee. 
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Applicable Fees for Radio Broadcasting Services 

 

Service 
Processing 

Fee 
(in Rs.) 

Bank 
Guarantee 

(in Rs.) 

Renewal Fee 

(in Rs.) 

Authorisation Fee 

(in Rs.) 

Terrestrial Radio 
Service* 

 

10,000 

 

Not Applicable* 10,000 

• 4% of AGR** for all the cities; 
 

• For NE states, Jammu & Kashmir and 
island territories: 2% of AGR for initial 

period of three years, thereafter same 
as above 

Community Radio 
Stations 

2500 25,000 2500 Not Applicable 

Low Power Small 
Range Radio Service 

1000 Not Applicable Not Applicable 

• Rs. 1000 for authorisation up to 30 
days. 

 

• Rs. 10,000 per annum for authorisation 
up to 5 years. 

 
Note 
*  Bank Guarantee is not applicable for grant of service authorisation for Terrestrial Radio Service. However, the Bank Guarantee and the Entry 

Fee shall be governed by the conditions of frequency assignment.  
 

** Based on TRAI Recommendations on ‘Issues related to FM Radio Broadcasting’ issued on 5th September 2023, wherein the Authority 

recommended to de-linked annual license fee from Non-Refundable One Time Entry Fee (NOTEF).
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Schedule-III 
 

Roll out Obligations for The Broadcasting (Television Channel 

Broadcasting, Television Channel Distribution, and Radio 

Broadcasting) Services 

 

S. No. 
Type of Service 

Authorisation 
Roll Out Obligations 

Television Channel Broadcasting Services 

1. Television Channel Broadcasting 

i. Satellite-based 

broadcasting of a 

Television 

Channel 

• The Authorised Entity shall operationalise the authorised 

Television Channel within one year from the date of 

obtaining all necessary clearances from WPC and SMC. 
 

• In case the channel is not operationalised within the 

stipulated period, the authorisation shall be liable to be 

withdrawn and the PBG may be forfeited. 

 

ii. Ground-based 

broadcasting of a 

Television 

Channel 

• The Authorised Entity shall operationalise the authorised 

Television Channel within one year from the date of 

obtaining all necessary clearances. 
 

• In case the channel is not operationalised within the 

stipulated period, the authorisation shall be liable to be 

cancelled and the PBG may be forfeited. 

 

2. 

 

Teleport/ 

Teleport Hub 

 

• The Authorised Entity shall set up and commission 

Teleport/Teleport Hub either by establishing an uplink 

earth station in India or by using the SESG established by 

any SESG network authorisation holder in India and shall 

submit a report to the Central Government.  

• The Authorised Entity shall commission the 

teleport/teleport hub within one year from the date of 

obtaining all necessary clearances from WPC and SMC. 
 

• In case above obligation is not met within the stipulated 

period, the authorisation shall be liable to be withdrawn 

and the PBG may be forfeited. 



463 
 

S. No. 
Type of Service 

Authorisation 
Roll Out Obligations 

3. Other Approval 

i. DSNG • The Authorised Entity shall operationalise the DSNG 

within six months from the date the approval is granted by 

the Central Government. 

 

• In case the DSNG van is not operationalised within six 

months, the approval shall be liable to be withdrawn and 

the PBG may be forfeited. 

Television Channel Distribution Services 

4. Direct-to-Home 

(DTH) Service 

• The Authorised Entity shall set up and commission its 

DTH platform either by establishing an uplink earth 

station in India or by using the SESG established by any 

SESG network authorisation holder in India and shall 

submit a report to the Central Government. 
 

• In case the above obligations are not met within one year 

from the date of issue of the SACFA clearance by WPC, the 

authorisation shall be liable to be withdrawn, and the BG 

may be forfeited. 

5. Head-end In The 

Sky (HITS) 

Service 

• The Authorised Entity shall set up and commission its 

HITS platform either by establishing an uplink earth 

station in India or by using the SESG established by any 

SESG network authorisation holder in India and shall 

submit a report to the Central Government. 
 

• In case the above obligations are not met within one year 

from the date of issue of the SACFA clearance by WPC, the 

authorisation shall be liable to be withdrawn, and the BG 

may be forfeited. 

Radio Broadcasting Services 

6. Terrestrial Radio 

Service 

Roll Out Obligations shall be linked with assignment of 

frequency spectrum and the conditions specified in the NIA/IM 

for auction of spectrum or any other guidelines/instructions 

issued by Central Government from time to time shall be 

applicable. 
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S. No. 
Type of Service 

Authorisation 
Roll Out Obligations 

7. Community 

Radio Stations 

(CRS) 

• The Authorised Entity shall set up and commission CRS 

within one year of issue of grant of service authorisation. 
 

• In case of failure to commission the CRS within the 

stipulated period, the entity may seek permission for 

extension of time for another 3 months stating the reasons 

thereof. The request for extension of time for 

commissioning of CRS may be considered on a case-to-

case basis. 
 

• In case the above obligations are not met within the 

stipulated time, the authorisation shall be liable to be 

withdrawn, and the BG may be forfeited. 
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Schedule-IV 
Application for Platform Service (PS) channel 

 

1. Name of Applicant Company/LLP: 

2. Address of the Applicant Company/LLP 

a)  Head Office: 

b)  Regional Office: 

3. Corporate Identification Number (CIN)/LLP Identification 

Number (LLPIN): 

4. Identity of its beneficial owners: 

5. Total channel carriage capacity: 

6. Area of Operation: 

7. Details of Platform Services channels: 

 

Platform Services channels to be offered: 

S.No. Name of 

Channel 

Logical 

Channel No. 

Nature/Genre 

of Content 

Satellite 

Used 

     

     
 

Declaration:  

 It is hereby declared that the programme/content transmitted 

on the above-said platform channels is exclusive to the 

platform of ………………  and shall not be shared directly or 

indirectly with any other distribution platforms. 

 

Signature 

____________________ 

(Name of the Authorised signatory) 

Tel. No:____________________________ 

   Email Id:___________________________ 
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Schedule-V 

 

       Format For Self-Declaration by IPTV Service Provider 

 

 

1.   (a) Name of the IPTV Service Provider     

(Individual/firm/company/association of persons/body of 

individuals) 

   (b) Age/Date of establishment/Date of Incorporation 

 

2.  Details of Registration as an MSO (if applicable) 

  (a)   Name 

  (b)   Registration No./Validity up to 

  (c)   Copy of the Registration Certificate (enclose) 

 

3.  Details of Telecom Authorisation (if applicable) 

 (a)  Date of issuance of authorisation 

 (b) Validity up to 

 

4. Complete Postal Address with Telephone/Fax No. E-mail ID 

(a) Corporate Office/Head Office 

(b) Registered Office 

(c) Regional Offices 

(d) Address for Correspondence 

 

5.   Name of authorised contact person, his designation and 

telephone/fax No./E-mail ID 

 

6.  *Registration detail under Companies Act, 2013: Incorporation No. 

and Date (Attach a copy of Certificate of Incorporation and Memorandum 

and Article of Associations) 
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7. *Board of Directors (Attach list of Directors along with biodata 

of each Director giving date of birth, parentage, nationality, 

permanent address, residential address, official address, passport 

number. (if any), qualification, experience, etc. 

 

8. *Attach list of key executives including CEO/MD along with details 

as in 7 above 

 

9.   *(i) Authorised Share Capital,  

 (ii) Paid-up Share Capital 

 

10(a). *Shareholding pattern of the applicant entity in the format prescribed 

by the Central Government. 

 

10(b). *In case there is any foreign investment direct or indirect in the 

applicant company then whether it is complying with foreign 

investment norms/FIPB approval requirement, along with details of 

foreign investment 

 

11.     (i)   Present Area of Operation (if in more than one city, city-wise 

details to be given). 

(ii)  Details of the area in which IPTV services are sought to be 

provided 

          (iii)  Date from which IPTV services are proposed to be offered 

          (iv)   Total no. of existing subscribers 

(v)    Subscribers proposed to be covered by IPTV service 

 

12.      (i)  No. and details of television channels sought to be provided 

(own/broadcaster) 

 (ii)Source of television channels/programmes content 

(Broadcaster/MSO) with details 
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(iii) In case the content is obtained from MSO, if such a MSO 

possesses due rights from the content owner/broadcaster for the 

IPTV platform. 

 

13. Other value-added services proposed to be provided (details along with 

how authorised/approvals obtained from competent 

authority/technical details) 

 

14.  How is the requirement of commercial interoperability of Set Top Box 

sought to be compiled with? 

 

15. Arrangements made/proposed to be made to comply with content 

storage/content monitoring requirements as contained in the Guidelines 

(Give full details) 

 

I/We…………………………………………………………………...the applicant(s)* 

(individual/firm/company/association of persons/body of individuals) do 

hereby declare that the above facts are correct in all respects. 

 

          I/We hereby undertake to abide by all the conditions contained in 

the terms and conditions for provisioning of IPTV service and any future 

amendments thereto/directions/orders/regulations that the Central 

Government or the TRAI may lay down/issue for the provisioning of IPTV 

services, or any other law as may be applicable. 
 

 
 

Signature/Authorised Person  

**(Individual/Firm/Company/Association  

of Persons/Body of Individuals) 

 

Place…………...                                                           Name: ………………………..….. 

Date ………….                                                             Address:………………………….. 

 

* To be given in case applicant is a Company 

** Score out the word or words which are not applicable. 
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Schedule-VI 

STATEMENT OF GROSS REVENUE, ADJUSTED GROSS REVENUE FOR 

TERRESTRIAL RADIO SERVICE  

 

Statement of Revenue and Authorisation Fee of M/s____________ (Name of 

the Authorised Entity) for the quarter ________ of the financial year________ 

                                                                                

S.No Income Heads Tariff 
rate/rate 
card 

Discounts Agency 
Commission 

Taxes Net 
as per P & L 
account 

Trade Others 

  (Amount Rupees in lacs) 

  A B C D E F 

1 Advertisement       

2 Promotional 
Events 

      

2.1 Musical/Star 
Events 

      

2.2 Sponsored 
Programmes 

      

3 Marketing Rights       

4 Commission       

5 Royalties       

6 Sale of recorded 
cassettes, CDs 
etc 

      

7 Rent –Premises       

8 Rent-Equipment       

9 Interest/Dividen
d 

      

10 Related Party 
Transactions 

      

10.1 Goods Sold       

10.2 Services 
rendered 

      

10.3 Production       

10.4 Marketing       

10.5        

10.6       
 

Note: 

1. The income heads are only indicative and illustrative, and the Auditor may 

include all the relevant heads of the Terrestrial Radio Service 

authorisation. 
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2. The income from the Related Parties shall tally with the Related Parties 

schedule as per accounting standards no 18. Additional columns may be 

introduced, if required. 

 

3. Column F is the total revenue as per profit and loss account. 

 

4. Gross Revenue for this purpose would be the gross inflow of cash, 

receivables or other consideration arising in the course of ordinary 

activities of the Terrestrial Radio Service entity from rendering of services 

and from the use by others of the entity resources yielding rent, interest, 

dividend, royalties, commissions etc. Gross Revenue shall, therefore, be 

calculated, without deduction of taxes and agency commission, on the 

basis of billing rates, net of discounts to advertisers. Barter advertising 

contracts shall also be included in the gross revenues on the basis of 

relevant billing rates. In the case of an Authorised Entity providing or 

receiving goods and services from other entities that are owned or 

controlled by the owners of the Authorised Entity, all such transactions 

shall be valued at normal commercial rates and included in the profit and 

loss account of the Authorised Entity to calculate its gross revenue. 

 

5. Gross Revenue (GR): [A = B + C + D + E + F]. 

 

6. Adjusted Gross Revenue (AGR):  [AGR = (A) – (B+C+E)] 

 

7. Annual Authorisation Fee = 4% of AGR. 
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Schedule-VII 
 

Definitions of Gross Revenue (GR), Applicable Gross 

Revenue (ApGR) and Adjusted Gross Revenue (AGR)107  

 

1. Gross Revenue shall comprise revenue accruing to the Authorised 

Entity by way of all operations/activities and inclusive of all other 

revenue/income on account of interest, dividend, rent, profit on sale of 

fixed assets, miscellaneous income etc. without any set-off for related 

items of expense. 

[Explanation:  

 

(1) The Gross Revenue shall be inclusive of subscription fee, 

installation, activation, restoration, reactivation, relocation, 

visiting and other service charges, subscription and 

advertisement revenue from platform services channels, carriage 

fees, revenue from marketing and placement agreements, 

commissions received, revenue from sale, repair and maintenance 

of customer premises equipment, royalties, revenue from 

customer support service and any other revenue of the enterprise. 

 

(2) The Gross Revenue shall also include ancillary revenue accruing 

to the Authorised Entity due to the privileges connected with the 

DTH service authorisation, such as income from property rent, 

revenue from sharing of infrastructure, revenue from sale of 

immoveable property, gains from foreign exchange rates 

fluctuations, insurance claims, bad debt recovered, excess 

provisions written back which has been established for 

 
107 As per the TRAI recommendations on ‘License Fee and Policy Matters of DTH Services’  issued 

on 21st August 2023 
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maintaining and working of DTH service or any other such 

miscellaneous revenue received by the Authorised Entity.  

 

(3) In the case of Authorised Entity providing or receiving goods and 

service from other companies that are controlled* by the owners 

of the Authorised Entity, all such transactions shall be valued at 

normal commercial rates and included in the profit and loss 

accounts of the Authorised Entity to calculate its Gross Revenue. 

[*Note: “Control” as defined in Section 2(27) of the Companies Act 

2013.] 

 

2. The DTH operators shall calculate Applicable Gross Revenue (ApGR) for 

arriving at the revenue calculations for authorisation fee. ApGR shall 

be equal to the total Gross Revenue (GR) of the Authorised Entity as 

reduced by the following items: 

 

i. Revenue from activities under authorisation/permission issued by 

Department of Telecommunications; 

ii. Reimbursement, if any, from the Government; and 

iii. List of other income* to be excluded from GR to arrive at ApGR: 

a. Income from Dividend; 

b. Income from Interest; 

c. Income from sale of fixed assets and securities; 

d. Gains from Foreign Exchange rates fluctuations; 

e. Income from property rent; 

f. Insurance claims; 

g. Bad Debts recovered; 

h. Excess Provisions written back.  

 

3. The Adjusted Gross Revenue (AGR) shall be calculated by excluding 

Goods and Services Tax (GST) paid to the Government from the 
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Applicable Gross Revenue (ApGR), if the ApGR had included as 

component of GST. 

 

4. The format for submission of Statement of Revenue and Authorisation 

Fee for the Authorised Entity is prescribed in Schedule-VIII. The 

submission of the Statement of Revenue and Authorisation Fee shall 

be made end-to-end online with facility to upload all the related 

documents in digital mode via single window system. 

 

5. The minimum annual authorisation fee shall be subject to 10% of the 

Entry Fee. 

 

6. The authorisation fee is to be paid on a quarterly basis, the quantum 

thereof to be equal to the actual authorisation Fee payable for the 

preceding quarter. The first payment of authorisation fee for the 

previous quarter shall be made on the basis of provisional account for 

the quarter within one month of the end of a particular quarter. The 

annual settlement of the authorisation Fee shall be done at the end of 

the financial year. The final payment of authorisation fee for the 4th 

quarter shall be made after adjustments and settlements of accounts 

for the whole year and on the basis of the finalised audited statement 

of the entity and latest by 30th September succeeding the financial 

year. 
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 Schedule-VIII 

 

FORMAT OF STATEMENT OF REVENUE AND AUTHORISATION FEE FOR 

DTH SERVICE  

 

         

Statement of Revenue and Authorisation Fee of  

(i) M/s____________ (Name of the Authorised Entity)  

(ii) for the quarter ________ of the financial year________ 

 

                                                                                     (Amount in Rupees) 

S. 

No. 
Particulars 

Actuals 

for the 

previous 

quarter 

Actuals 

for the 

current 

quarter 

Cumulative 

up to the 

current 

quarter 

1. Revenue from DTH Service 
 

i.  Subscription Revenue    

ii.  
Revenue from subscription of Platform 

Service channels   

   

iii.  
Advertisement Revenue generated from 

Platform Service channels  

 

 

 

 

 

 

iv.  
Advertisement Revenue generated from 

any other means 

   

v.  Installation charges    

vi.  Activation charges    

vii.  

Service Revenue (Visiting, Restoration, 

Reactivation, Relocation charges, 

Repair & Maintenance charges, etc.) 

   

viii.  Carriage Fee    

ix.  Marketing & Placement agreements    

x.  

Sale, repair, and maintenance of 

Customer Premises Equipment 

(Antenna, Set Top Box, LNB, wiring 

etc.) 

   

xi.  Sale of toolkits and accessories    
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xii.  
Revenue from Customer Support 

Service  
 

  

xiii.  Commission    

xiv.  Royalties    

xv.  Promotional events    

xvi.  Musical/Star events    

xvii.  Sponsored Programmes    

xviii.  

Related party transactions (please 

specify sub-heads) 

   a.  

   b. 

   … 

   

xix.  Goods and Service Tax (GST)    

xx.  

Any other/miscellaneous income of the 

enterprise (please specify)  

  a. 

  b. 

  … 

   

     

2. Revenue from sharing of infrastructure 
 

i.  
Revenue from sharing earth station 

uplinking facility 

   

ii.  
Revenue from sharing satellite 

resources (transponder capacity) 

   

iii.  
Revenue from sharing of transport 

stream 

   

iv.  Revenue from sharing of CAS and SMS    

v.  
Revenue from sharing of disaster 

recovery system in hot-standby mode 

   

vi.  Goods and Service Tax (GST)    

vii.  

Any other Income (please specify): 

  a. 

  b. 

  … 

   

   

3. Other Income 
 

i.  Income from Dividend    
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ii.  Income from Interest    

iii.  
Income from sale of fixed assets and 

securities 

   

iv.  
Gains from Foreign Exchange rates 

fluctuations 

   

v.  Income from property rent    

vi.  Insurance claims    

vii.  Bad Debts recovered    

viii.  Excess Provisions written back    

4. 

Revenue from activities under 

authorisation issued by Department 

of Telecommunications. 
 

   

5. 
Reimbursement, if any, from the 

Government. 

   

AA. 
GROSS REVENUE (GR) OF THE 

AUTHORISED ENTITY [Add 1-5] 

   

 

B. LESS    

1. 

Revenue from activities under a 

authorisation issued by Department of 

Telecommunications  

   

2. 
Reimbursement, if any, from the 

Government 

   

3.  Other Income    

i.  Income from Dividend    

ii.  Income from Interest    

iii.  
Income of sale of fixed assets and 

securities 

   

iv.  
Gains from Foreign Exchange rates 

fluctuations 

   

v.  Income from property rent    

vi.  Insurance claims    

vii.  Bad Debts recovered    

viii.  Excess Provisions written back    

BB. TOTAL (1+2+3)    
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CC. 
APPLICABLE GROSS REVENUE 

(ApGR) [CC = AA – BB] 
 

   

DD. DEDUCT 
 

   

1. 

Goods and Service Tax (GST) paid to the 

Government if the ApGR had included 

as component of GST. 

   

EE. 
ADJUSTED GROSS REVENUE (AGR) 

[CC-DD] 
 

   

 
AUTHORISATION FEE @ 3% OF 

ADJUSTED GROSS REVENUE (EE) 
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Annexure-IV: The Telecommunications Act, 2023 and 

existing Policy Guidelines of MIB for Broadcasting Services 

 

List of Documents 

 

1) The Telecommunications Act, 2023 

 

2) Policy Guidelines for uplinking and downlinking of satellite 

television channels in India, 2022 

 

3) Policy Guidelines for Direct-to-Home (DTH) services, 2001 and as 

amended 

 

4) Policy Guidelines for Head end In The Sky (HITS) services, 2009 

and as amended 

 

5)  Policy Guidelines for Internet Protocol Television (IPTV) services, 

2008 and as amended 

 

6)  Policy Guidelines for Phase-III of FM Radio broadcasting 2011, and 

as amended 

 

7) Policy Guidelines for Community Radio Stations, 2024 



479 
 



480 
 

 

 



481 
 

 

 



482 
 

 

 



483 
 

 

 



484 
 

 

 



485 
 

 

 



486 
 

 

 



487 
 

 

 



488 
 

 

 



489 
 

 

 



490 
 

 

 



491 
 

 

 



492 
 

 

 



493 
 

 

 



494 
 

 

 



495 
 

 

 



496 
 

 

 



497 
 

 

 



498 
 

 

 



499 
 

 

 



500 
 

 

 



501 
 

 

 



502 
 

 

 



503 
 

 

 



504 
 

 

  



505 
 

 

 

Uplinking/Downlinking Guidelines dated 09.11.2022 
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DTH Guidelines amended up to 06.11.2007 

 



539 
 

 



540 
 



541 
 



542 
 



543 
 



544 
 



545 
 



546 
 



547 
 



548 
 



549 
 



550 
 



551 
 



552 
 



553 
 



554 
 



555 
 



556 
 



557 
 



558 
 



559 
 



560 
 



561 
 



562 
 



563 
 



564 
 



565 
 



566 
 

 

 

DTH Amendment dated 30.12.2020 
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DTH Operational Guidelines dated 16.09.2022 
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HITS Guidelines dated 26.11.2009 
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HITS Amendment dated 06.11.2020 
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IPTV Guidelines dated 08.09.2008 
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FM Radio Guidelines dated 25.07.2011 
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FM Radio Amendment dated 21.01.2015 
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FM Radio Amendment dated 21.07.2016 

 
 

FM Radio Amendment dated 04.10.2022 
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FM Radio Amendment dated 10.09.2024 
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CRS Guidelines dated 13.02.2024 
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